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LOK SABHA DEBATES

LOK SABHA

Friday, March 19, 1982/Phalguna 28,
1903 (Saka)

‘'he Lok Sabha met at Eleven of the
Clock
[MR_ SpPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

SHRI NIREN GHOSH: You are in a
happy mood today, Sir.

MR. SPEAKER: When you are there
I am always happy because then both
ends of Parliament are together, long
as well as short.

Purchase of Soviet ultramodern rescue
vehicle

*375. DR. VASANT KXUMAR PAN-
DIT: Wiill the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the Soviet
Specialist developing an Airport rescue
vehicle MPS 70 which is the latest in
the world to combat fire in a landing
or take off of aircraft;

(b) whether Government  have
negotiated for purchase of this ultra-
modern rescue vehicle to  achieve
maximum safety at the Airport;

(¢) if so, the details thereof: and

(d) if not, the reasons therefor?

THE MINISTER. OF TOURISM AND
CIVIL. AVIATION (SHRI A. P
SHARMA): (a) Yes, Sir.
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(b) No, Sir.
(¢} Does not arise.
(d) According to the Information

obtained by Director General ¢f Civil
Aviation from the Soviet Embassy in
December, 1981 the Aerodrome Rescue
Vehicie APS 70 is in an early stage
of development and it is not possible
for the technical particulars to be
made available at present. It is there-
fore premature to hold any negotia-
tions for its purchase.

DR. VASANT KUMAR PANDIT: I
have some facts with regard to the
performance data of this vehicle APS
70. I am surprised how the Govern-
ment cannot get this technical dsta.
Either the information has not been
properly gathered Ly the Director-
General, Civil Aviation, or the Airport
Authority of India. It is very essen-
tial that the ultra-modern developed
vehicle is not only a fAire-fighting com-
plex but the figures with me show
that the APS 70 has a sliding gangway
which reaches right upto the Lurning
plane, and if the doors are jammed,
there is a circular automatic saw which
cuts fhe sides and the passengers are
rescued, It is also attached with a
tank contaihing 8 tonnes of water and
one tonne of foam which can be pump-
ed into the fire to extinguish it. The
water sprouts at aoout 40 litres per
second and the entire process does not
take more than five minutes. So,
would the Hon. Minister make fresh
efforts to get details of this AFS 70
which is fully developed and is in
operation in some of the Airports of
Russia. That is my question No. 1.

MR. SPEAKER: He seemg to be
smarter than you.

SHRI A. P. SHARMA: It appears
that my hon. friend, Dr. Pandit has
got a lot of information regarding this
fire ighting vehicle. So far as we are
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concertied, in reply to a letter from
the Director-General, Civil Aviation,
Government of India, the <following
information was furnished to us by the
Soviet Embassy:

«According to the information re-
ceived from Moscow, the Aerodrome
Rescue Vehicle, APS 70 is in an
early stage of development and
there is no possibility to send you
now any technical particulars. When
this vehicle is developed, we shall

not fail to get in touch with you.”

This is the reply we have got. From
our side, the source from which we
could make the inguiries we have
made and this is the reply we have
got. As I said earlier, my friend ap-

pears to have more information.
MR. SPEAKER: Use his information

DR. VASANT KUMAR PANDIT:
Does the hon. Minister feel that the
present fire fighting ecuipment whieh
we have in our major airports is svffi-
cient enough to combat fire in a plane
taking off or landing and what efforts
are being made to augment the pre-
sent outmoded fire-fighting equipment
at our éi-i-ports at least keeping the
safety of the passengers in view? To
one of my ques}ions about the high
frequency radar at the Bombay Air-
port, the reply was so vague and so
whimsical that when the VOC equip-
ment was installed in the Bombay Air-
port, it was sufficient and it was work-
ing all right. But recently the high-
rise skyscrapers have come and, there-
fore, it is not functioning. This shows
the lack of effort on the part of the
Government. Therefore; as far as fire
fieting is concerned, I think the Gov-
ernment wiil apply its mind again and
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see that our present equipment
modernised or kept in perfect trim
compared to the other airports E
foreign countries.

'SHRI A. P. SHARMA: At the ma; .
airports ang practically in all ti-
airports we have got different types
fire fighting vehicles and these &re
based on the specifications laid dov
by the ICAO and therefore, it is Sufh;

ta)

cient. This is what I want to i~
the hon. House and my friend.

MR. SPEAKER: Mr. Nihal Singh..
Mr. Harish Rawat..

Mr. R. L. Bhatia.

Rate of deposit growth in natiomali: -
banks

*379. SHRI R. L. BHATIA: Will { ..

Minister of FINANCE be pleased to
state:

(a) what was the rate of deposit
growth in the nationalisad barnks for
1980-81;

(b) how does the above compar~
with the figures of growth achiev:
during 1979-80; J

)

(¢) whether Government hav'e fAxs
targets for achievement during 1.7
and

*

(d) whether better
being c9g:\templated for mobilising

incentives

posits from weaker sections of ..
society and if so, the details thereof?

THE DEPUTY MINISTER IN T
MINISTRY OF FINANCE (SHRI J#
ARDHANA POOJARY): (a) to (
A statement jg laid on the Table - °
the House, o
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Table below sets out the data on deposit
during 1980 and 1981,
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Statement

growth of scheduled commercial banks

Category ofBanks Deposit  (Rs. 8 Deposit Varia- Deposit

wesory o 1;‘?;“ (11980 crorcs) tion (Rs. crores) Growth(%)
1980 1981 1980 1981

SBI Group 28574 33532 4958 5942 17.4 17.7
20 nationalised

banks

Other Scheduled

Commercial banks 2889 3368 479 590 16.6 17.5
All Scheduled

Commercial Banks 31463 36900 43432 5437 6532 17.3 17.17

NB: (i) Data for 1981 are provisional.

(ii) Other Scheduled Commercial
Banks include Regional Rural Banks,
Other Indian Scheduled Commercial

Banks and Foreign Banks.

All banks strive to maximise their
deposits. Public Sector Banks seek to
achieve higher levels of deposit mobi-
lisation in pursuance of the policy

objectives placed before them by the
Government and the Reserve Bank, who

do not, however ,set specific annual targets
for the banks in this regard.

Banks endeavour to mobilise deposits
through formulation of schemes to suit
the requirements of diverse types of
savers and motivating them  through
publicity and education to hold the
savings in deposit accounts. The in-
terest rate structure for  deposits of
varying maturities as also the scheme
of exemptions from specific taxes of
incomes from and investments in de-
posits are also suitably adjusted to pro-
vide incentives to people to deposit their
savings with the banks.

Reserve Bank of India have recently
revised the rates of interest of fixed
deposits of short and medium term
maturities. The Government also have
proposed to raise the ceiling of income
which iy exempt from income tax, from

specified  flnancial  assets,  including
bank deposits, from the present level
of Rs. 3000 to Rs. 4000 per annum.

These Measures are expected to assist
banks in mobilising deposits from peo-
ple of even modest incomes.

SHRI R. L. BHATIA: In the state-
ment one finds that the growth of de-
posits in the banking system was 17
per cent more in the year 1981 than
during the Janata period. I think it is
a happy augury. 1 would like to know
from_ him whether the demand on the
hanking system is expected te he large

in the busy season in view of the anti-
cipated growth in our ecconomy. We
require more credits for our exports, for
our priority sectors and for our food-
grains. As you know, in the state-
ment, he hag stated that we are going to
have a bumper «crop of foodgrains.
Naturally, the credit requirement for
foodgrains is going to be more. May I
know from him how he is going to meet
the requirements of these sectors in the
busy season.

SHRI JANARDHANA POOJARY:
Sir, the question does not concern ques-
tion 379. The question relates to the
credit policy. Regarding credit policy,
earlier, there was a calling attention also
and we have answered that. In the cir-
cumstances, this does not arise out of
this question.

SHRT R. L. BHATIA: In the third
part of my question, I asked whether
Government - have fixed targets for
achievement during 1982. What for are
these targets then? These are for the
consumptjon and utilisation by different

sectors of the society. You must tell
us clearly what your expectations are.

SHRI JANARDHANA POOJARY:

So far as the deposit position is con-
cerned or so far as fixing of the target
is concerned, it has been clearly stated
in para (1), that the Government and
also the Reserve Bank of India have not
fixed any target.

But, so far as the Banks are con-
cerned, within themselves, there is some
arangement to fix the tatget.

SHRI R. L. BHATIA: I want to
know whether Government is going to
approach the Reserve Bank of India to
change the maintenance of additional
cash reserves with the Reserve Bank in
order to meet the requirements of ths
busy seacen, -
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): Sir,
this is a policy matter, You will appre-
ciate that it is just not possible for me to
react to this.

PROF. MADHU DANDAVATE:
Sir, the question has related to deposits.
Since the credit need would be avail-
able only when the deposit mobilisation
is good, you will permit me to ask him
a question,

About the credit, sometime back, 1
had asked a question from the former
Finance Minister that, as far as the
concessional credit facilities were con-
cerned, just as these were available to
the agriculturists to form cooperatives,
when the fishermen formed cooperatives,
they may also naturally claim gimilar
concessional rates to which he replied
that the matter was under consideration.

Is it still under considerafion or is it
advanced beyond active consideration? I
want to have a positive reply from him.

SHRI PRANAB MUKHERIEE: I
shall collect the information and pass
that on to the hon. Member.

SHRI K. MAYATHEVAR: Rose

MR. SPEAKER: What more is there
on this?

SHRI X. MAYATHEVAR: Mr.
-Speaker, Sir, we want to raise the de-
posits in our nationalised banks more

and more to grant loans to the farmers
and the poorer sections of the people.
So far as the rate of interest in the
nationalised banks is concernad, the
interest paid to the customers-—the
creditors of the banks—is said to be
very low. 1 therefore want to know
what are the rates of interests that we
are paying to the creditors and also
depositors for their money. 1 feel that
this is not attractive.

I want to know whether Government
is going to have a policy to raise the
interest more for the money of the
depositors in the nationalised banks.

SHRI PRANAB MUKHERIEE: If
he wants us to give the concessional rate
_ of interest on the deposits to the borro-

wers as well as the depositors, this is a

contradictory proposition.

So far as the bank deposits are con-
cerned, it is known to the hon. Mem-
ber that my predecessor had increas-
ed it even for the medium term de-
posit—earlier the maximum rate was
- for five years and now it is for three
year’s Jeposit—so as to attract depo-
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sits at that rate of interest. In regard
to concessional credits to the priority
sectors, we ought to strike a balance
because, after all, it is known to the
hon. Member that nearly Rs. 43 out of
every nundred rupees is deployed by
the banks at a much lQwer rate of in-
terest than that at which they are bor-
rowing from the people. Therefore bala-
nce has to be mananged from Rs. 57-.
So, we strike a balance and whatever
was thought appropriate has been done.

Overdrafts of Rajasthan and West Bengal

*380. SHRI CHITTA BASU: Will

the Minister of FINANCE be pleased to
state:

(a) whether the overdrafts of Ra-
jasthan and West Bengal wili be work-
ed oft in instalments over the next two
years; and

(b) whether the State Governments
have since agreed with the proposal?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
and (b). The State Governments are
expected to make good the deficits thut

may arise at the end of 1981-82. It is
proposed to discuss this matter with
them.

SHRI CHITTA BASU: Sir, may [

I_m(_)w from the hon. Minister whether
it 1S not a fact that the Government of
West Bengal expressed some doubt about
the figure relating to accummulated over-
draft compiled by the Reserve Bank of
India and they also suggested that there
should be a committee consisting of the

representatives of the Government of
Indla, Reserve Bank of India and Govern-
ment of West Bengal? May I know
what is the specific objection for the
Government of India not to accede to
this legitimate demand of the West
Bengal Government? Will it not lead to
an attitude of confrontation between the
two as they feel it is an attempt to put

the State Government in disrepute and
denigrate it?
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SHRI PRANAB MUKHERJFE: Sir,
I am not going into the merits as to
whether this demand is just or 'not.
One point we shall have to keep in
ming is fhat the Reserve Bank of
India has given its figures to the Slate
Government. State Government had
not maintained the record and they
have difficuity in checking. But I have
asked the West Benzal Chief Minister
to examine the records of the RBI and
tell the area of doubt. What is the need
of having a committee?. The records of
RBI are open for examination by them.
After getting it examined if they find
they have an area of doubt then we will
dicuss with them. Th=re is no qucstion
of constitufing a committee consisting
of the representatives of Central Go-

,--vernment, Reserve Bank of India and

"West Bengal Governmer.t. What else
they will do when I am agreeing to
let them examine the records of the
Reserve Bank of India. After they
have examined and if they are not sa-
tisfied let them identify the areas and
point out that they have this area of
dis-satisfaction.

-

SHRI CHITTA BASU: I understand
the Finance Ministry and the Ministry
of Pianning have so far decided to re-
duce the size of the State Plan of Ra-
jasthan and West Bengal to the extent
of the magnitude of overdrafts of these
States. This is an important finsncial
policy of the Government. If that is
80, the entire developmental work of
the States will suffer because the Cen-
iral Government takes recourse to
deficit flnancing and in that parti-
cular situation State Governments.
also take recourse to overdraft from
ihe Reserve Bank of India. The root
cause and impact of overdraft ard
deficit finaneng is more or less the
same which applies both to the Cen-
tral Governmenti and the State Go-
vernments. Instead of making
an in-depth study as to how
this basic problem can be solved
the Govtrnment has, as far as I
know, decided to reduce the Plan size
of Rajasthan and West Bengal Would
the Government have a fresh look into
. the matter? Sir, as you know, there is
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deficit financing to th2 tune of Rs. 9,000
crores by the Central Government. If
that ig the criteria then the Annual
Pian of the Central Government will
get reduced fo an insignificant amount.
If this policy is taken recourse to, in
regard to the size of the State's plan,
the entire developmental process will
be brought to a halt, Therefore, would
the Government change its basic atti-
tude in this respect particularly in
regard to deficit Snancing of the
States?

SHRI PRANAB MUKHERJJEE: The
Hon, Member hag taken some time, So
I will also take some time to reply to
it in some detail. The first part is this.
The quesfion was raised in the NDC.
My reaction to the suggestion of West
Bengal is quite clear;.] have made it
quite clear and I gm reiteraling it. The
overdraft from the Reserve Bank can-
not be treated as a plan resource. It is
not the question of West Bengal or
Rajasthan or any State Government
If they do not adhere to fiscal disci-
pline, 1 shall have no option hut to
resort to a very painful duty of clos-
ing the tap, (Interruptions) Why not?
I am coming to that. You are talking
of reducing plan size of West Bengal.
I am talking of Rajasthan, because we
have protected Rajastho:r's plan of this
year. So far as the yegr 1982-83 s
concerned, we Rave protected the plan
size of Rajasthan to that extent, I have
mentioned this in my main reply, sav-
ing, how the deficit will be adjusted.
There is a straight formula. I am not
deviating from that formula. The de-
ficit will have to be a-djusted over a
period of 3 years. This formula is ap-
plicable to each and every State Go-
ernment. So far as these 3 states” of
West Bengal, Rajasthsn and Keraia
are concerned, we found that if we
wanted to apply this formula, the plan
size of these three States would be re-
duced in actual terms from the level
of 1981-82. So, I told them *“I would
like to protect your plan size at the
level of 1981-82 so far as 1982-83 s

‘concerned. But in regard to adjust-

ment, I am prepared to sit with you,
you will have to come forward with
your proposal: since you have borrow-
ed from the Reserve Bank; how you
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are going to pay it off, it is for you
to come up with your formula and I
am prepared to cooperate with you.” 1
made this point very clear. You are
talking of reducing of plan size I do
not know what the plan size of West
Bengal is. I think, last year, West
Bengal's plan size was Rs. 638 crores.
That was the plan size of 1981-82, It
is in our Plan document. It ig also
in the Plan Document of the State
Government. Till today, even grant-
ing certain assumptions, they will not
be able to spend more than Rs. 502
crores. Where is the question of
reduction’ of plan size? Whatever was
ailocated, They have not been able to
spend. So far as spending of the year
1981-82 is concerned it is going to be
of the order of Rs. 502 crores. Other-
wise, you give youg figure to me and
show me this. Even today, that is, on
11th March, their overdraft is Rs.
281.02 crores. The position of Rajas-
than and Keérala is different. Kerala
had a plan size of Rs. 275 crores. That
was also CPM Goverument. Their
actual spending was Rs. 295 crores. But
sb far as West Bengal is concerned.
their Plan size was Rs. 638 crores and
they have spent Rs. 502 crores. And
you are saying that plan size has teen
reduced! Here, the peculiar position
that they are faking is this: ‘You first
indicate to me "how much money vou
are giving to us, and then, 1 will de-
cide my plan size’. Now, Sir, this is a
very peculiar position to take, and
Government of India cannot accept
this position.

SHRI NAWAL KISHORE SHARMA:
He is right on the guestion of adjust-
men{ of overdraft to plan resource.
Rajasthan has got continuous drought
over the last 4 years. The Sixth Fin-
ance Commission has made a recom-
mendation that in case of natural
calamities special assistance has to be
provided. Tn view of this position,
may I know whether {the Government
would consider setting off the over-
draft of Rajasthan as per the recom-
mendation of the Sixth Finance Com-
mission and woulg take a benevolent
attitude on the guestion of overdrafts
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se far as Rajasthan is concerned?

SHRI PRANAB MUKHERJEE: 1
have already explained the position.
These three States are in one category.
So far as the adjustment for the cur-
rent year is concerned, 1 have already
mentioned that adjusiments have not
been dome. In regard to the provision
for drought relief, there is a set for-
mula of the Finance Commission, and
it would not bt possible for me to over-
step that formula and to accommodate
or adjust in a bigger way, Whenever
the next Finance Commission is set
up, it can look into the aspect of as—
sistance for natural calamities. There
is a separate allotinent for that, but
with regard to the quantum, magnitude
or how it wiil be adjusted, we are
adhering to the
the Finance Commission and masaking
necessary adjustments.

SHRI NAWAL KISHORE SHARMA:
It makes a special mention about these
States. Would you invoke that?

SHRI PRANAB MUKHERJEE:
There is no special mention about any
State, hut I do appreciate that Rajas-
than has a serious problem because of
the unprecedented drought and that is
not equally applicable to raany other
States.

In regard to West Bengal, I have al-
ready mentioned that they have not_
even given us the figure about their
actual plan expenditure, but from the
trend during 1080-81, we have made
an estimate that perhaps'they can
spend upto Rs. 502 crores. If that is
the position, what can I do?

SHRI NIREN GHOSII: The Minister
has chosen to make a strange accusa-
tion. He talks of fiscal discipline
which he does not apply to the Central
Government. This is the way he
speaks to. He also knows that over a
number of years, the Plan allocations
for the West Bengal State have heen
consistently reduced by the Centre. He
also knows that in the last few year
the overdraft suddenly shot up to the
extent of 100 To 150 crores in 4-5
months., But there was some agita~
tion in the Reserve Bank, therefore,
from the Calcutta Office, the West *

recommendations oL -
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Bengal Government did not get any
accounts whatsoever. Now, the Re-
serve Bank is giving its own figures,
which are doubtful. That is why, they
have proposed that a Committee be
set up to go intp it because the Re-
serve Bank is not beyond doubt in this
respect. Not only that, he says that
they cannot spend more than Rs. 502
crores. Did he put this question to
the Finance Minister, West Bengal? If
so, what reply did he give? It has
never appeared in the press. Now, he
makes this accusation. It is a dis-
criminatory treatment that I accuse
the Government of....(Interruptions).
Let him reply. Ig it not g fact that
they have consistently reduced the
plan allocation to West Bengal?
(Interruptions) D

MR. SPEAKER: They are from the
same State; they understand each

other,

SHRI PRANAB MUKHERJEE: Now
I am from Gujarat.

So far as the question of accusation
is concerned, it is not my job: I have
entrusted this to my friends sitting on
the opposite. It is their job, and day
in and day out, they are doing this.
I have no intention to compete them
in that.

So far as my meeting the West
Bengal Finance Minister is concerned,
I did not have the privilege of meeting
him, because he did not see me. If he
does not see me, what can I ask him?
But this point was discussed with the
officers, aftd we wanted to know, what
was their plan expendilure, so far as
the current year is concerned and what
they have done. We wanted to know,
what they have spent, what was the
prospective area of resources that they
were trying to identily and mobilise
additional resources. This data and
information is necessary for us.
But If you simply take this position.
“You first tell me how much money
you are going to give me and then I
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will do it accordingly,” the Govern-
ment of India cannot accept that posi-~
tion.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the Minister is deliber-
ately misleading the House. This is of
vital importance. Our Pian allocation
is reduced and you are misleading the
House, Mr. Finance Minister, Sir, give
me a chance to prove my piio.,

SHRI PRANAB MUKHERJEE: Sir,
if I dare to mislead the House in th
presence of Shri Satyasadhan Chakrae
borty, 1 am taking a grave risk of
facing half a dozen privilege motions.
(Interruptions), '

Sir, for the benefit of the Hon. Mem-
bers, I am going back a little Ifrom
1981-82 to 1980-81. In 1980-81 their
actual share was Rs. 575 crores and
the actual expenditure was Rs. 375
crores. This is the actual. Theiefore,

this was discussed in the Pianning
Commissici,
SHRI SATYASADHAN CHAKRA-

BORTY: Sir, let there be a Cail Atiten-
tion. We are ready to face honestly
speaking. Let there be a debate. Let
there be a Call Attention. In 1380-81
your Central assistance was of Rs. 119
crores and in 1981-82 vou reduced it to

Rs. 119 crores.
(Interruptions)

MR. SPEAKER: Please sit down.
Why have you become Chhui Mui?
(Interruptions)

SHRI MAGANBHAI BAROT: Sir, I
would like to. know from the Hon.
Finance Minister whethier it is a fact
that so far as the West Bengal Gov-
ernment is concerned, the Reserve
Bank has given the correct figures as
to what their overdraft is. which the
West Bengal Government is challeng-
ing: and when tWe Reserve BHBank has
asked if their figures are not correct,
and asked the West Bengai Govern-
ment to produce ‘their figures, they
have refused to give it. lg it correct,
Sir?
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SHRI PRANAB MUKHERJEE: This
is the point I have mentioned, And I
have gone one step forward., I have
requested them  “vou examiane the

Reserve Bank figure, if you don’t have
your own figure.”

Memorandum to Government by
Ex-Servicemen

*381. SHRI ARJUN SETHI:

SHRI M. RAMGOPAL d

REDDY:

r

Will the I\_/_Iinister of DEFENCE te
pPleased to state: '

{(a) whether recently a memorandum
was submitted to Government by ex-
servicemen few removal of disparities
in the pension rates of old and new

pensioners, revision of pensions, etc:
and

(b) if so, the details thereof and
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b), A state-
ment is laid on the Table ¢f the House.

Statement

A memorandum asddressed to the
President by the All India KEx-Service-
'men Welfare Assoriation, Haryana
State has been received, which caon-
tains the following demands:

(i) Removal of disparities in pen-
sion;

(ii). Grant of family pension to
the widows cof those who

ritived
prior to January, 1964:

(iii) Restoration of commuted por-
tion of pension to service pensioners

who live heyond the noarmal span of
life:

(iv) Guaranteeing of re-emuploy-
ment of ex-servicemen after retire-

ment, under the. Constitution of
India;

(v) Amendment of laws to ensure
that every ex-servicemen on retire-
ment is handed hack rossession of
his house and agricullural land.
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9. Government are fully alive to the
need to improve the conditions of ex-
gervicemen and several steps have been
taken in this regard. Some of these
are given below:—

(i) Rates of pension of service
personnel have been revised from
time to time. These were last re-
vised with effect from 1-4-1979. Pen-
sionary emoluments of old pen-
sioners also have been enhanced Ly
grant of temporary/ad-koc increase,
ad-hoc rellef and periddic relief,
from time to time. Now, a Sepoy
who retired prior to June 1953 with
a pension of Rs. 5 p.m. will be en-
titled to a total pension of Rs. 130
p.m. including relief. A Naib Sube-
dar who retired at that time with a
pension of Rs. 40 p.m. is now entitl-
ed to a total nwvension (including
relief, amounting to Rs. 157.50 p.m.

(ii) The Finance Minister hag an-
nounced in the Parliament on 15th
March, 1982:—

(a) the release of 4 instalments
of periodic relief to pensioners,
which had become due with effect
from 1-8-1981, 1-10-1981, 1-11-1881
and 1-1-1982;

(b) merger of dearness allow-
ance. at the index average level
of 320 with pay for the purpose
of retirement benefits, with effect
from 31-1-1982; and

(¢) raising of upper ceiling of
death-cum-retirement gratuity ad-
missible to Ceniral Goverament
employees on rétirement, from
Rs. 30,000 to Rs. 36,000.

(iii) The Finance Minister has
proposed in his Budget Spevech._to
raise the minimum retiring pension
and family pension including relief,
to Rs. 150 b.m. and Rs. 140 p-m.
respectively.

(iv) The facility of standard de-
duction for the purpose of calcula
tion of income-tax, has been extend-
ed to the pensioners.

(v) Steps have also been -laken
for the welfare and settlement of ex~
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servicemen. These inciude reserva-
tion of 10 per cent jobs wn Group ‘C’
and 20 per cent jobs in Group ‘D’
posts in Central Government depart-
ments and nationalised banks, and
14 per cent and 243 per cent of
Group ‘C’ and ‘D’ posts respectively,
in public sector undertakings. Be-
sides, relaxation in age and educa-
tional qualifications has also been
granted fo"the ex-servicemen for
employment in various departments
of Central/State Governments, Gov-
ernment also assist ex-servicemen in
self-employment ventures, and ar-
range vocational training for them
in various trades.

{(vi) It is for the State Govern-
ments to enact suitable legislation
to enable ex-servicermen to get back
their houses and agricultura] land
on retirement. They have been re-
quested to take suitable steps in this
regard. As a result some of the State
Governments have already made
necessary legal provisions to enable
ex-servicemen to get back their
houses and agricultural 1and on re-
tirement.

SHRI ARJUN SETHI: Sir, I thank
the Government as weil as the Hon.
Minister for the steps they have taken
lo see that our ax-servicemen, who
“have given their best for the sake of

\ the motherland, are settled afier re-
* tirement.

Bui, Sir, the Hon. Minister
‘has not indicated anything in the
Statement about their demands, speci-
ally the removal of lisparity in pension
and grant of family pension. I en-
tirely agree with the Hon. Minister
that they have been given some finan-
cial benefils and reliefs from time to
time, but §o far as these demands are
-concerned, mainly the removal of dis-
parity in pension and also the family
pension, the Hon. Minister has not
indicated anything. So, I woulg like
{o know from the Hon. Minister, their

S reaction to these demands.

SHRI K P. SINGH DEO: Sir, ihe
Statement is very clear that the dis-
parity in tHe rate of pension which
was prevelant from 1953, has been
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gradually narrowed down.
the latest Statement of the Finance
Minister in the Budget, the present
figure of disparity has been narrowed
down to only Rs. 24, the minimum
which a Jawan gets is Rs. 150 as com-
pared to the minimum which was
Rs. 174.

And after

SHRI ARJUN SETHI: Sir, in the
Statement it is said that Amendment
of laws to ensure that every ex-service-
men on retirement, is handed back pos-
session of his house and agricultural
land. They have mentioned that it is
for the State Governments to enact
suitable legislation to enable ex-
Servicemen to get back their houses
and agricultural land. I would like to
know how many Stale Governments
have enacted these laws, so that the
ex-Servicemen could get back their
agricultural land a5 weli as houses.
Which are the State Governments

which have not done anythlng in this
regard?

SHRI K. P. SINGH DEO: Regarding
vacation of accommodation ang agri-
cultural land, the Governments of Goa-
Daman-Diu, Haryana, Jammu and
Kashmir, Kerala, Maharashtra, Tamil
Nadu, West Bengal, Madhya Pradesh
and the Union Territory of Pondicherry
have taken action. States which have
enacted safeguards for serving person-
nel are Himachal Pradesh, Punjab and
U.P. States which have not enacted
safeguards for serviag ag well as ex-
Servicemen are Andhra Pradesh,
Assam, Bihar, Union Territory of I¥elhj
Gujarat, Karnataka, Manipur, Rajas-
than, Sikkim, Tripura and the Union
Territory of Chandigarh. States and
Union Terrifories which have not felt
the necessity to enact anyv amendment
in respect’ of the serving and ex-
Servicemen are Arunachal, Andaman
and Nicobar Islands, Meghaiaya, Mizo-
ram and Nagaland.

SHRI ARJUN SETHI: What
they done in this regard?

have

SHRI CHANDRAJIT YADAYV: It is
a fact that Govermment from time to
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time hag been looking into this ques-
tion—which is a very important gues-
tion—of ex-Servicemen; but in spite
of this latest announcement of the
Government, it is not only the Jawans
but also the veteran officers of the
Army who are affecied—officers who
retired long back, i.e. 30 or 40 years
back; and they are getting the pen-
sions whith was given to them at that
time. We should see the rising cost
of living and rise in prices and other
factors. Is it in Lhe notice of tne
Finance Minister that their associa
tions have many times made represen-
tations—even to the Prime Minister
when she made a visit to Chandigarh
and different parts of Punjab—to the
Prime Minister and other Ministers
that the pensions which were given to
them are very low, looking to the price
rise and increase in cost of living?
There is a lot of dissatisfaction. And
in many States, in spite of the fact
that the Goverriment of India has
emphasized the need to look into their
problems like land allotment and
others they have not taken the neces-
gary action. In vitw of this fact, will
the Finance Minister take a fresh look
at the demands of the officers who are
ex-Servicemen of the Army; will he
see what are their main demands and
what they really want to-day?

How far Government is Government
really going T8 Wiéet their demands?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN}: How
can the Finance Minister reply?

THE MINISTER CF TOURISM AND
CIVIL, AVIATION (SHRI A. P.
SHARMA): The guestion under discus-
sion is put to the Defence Minister:
you are putting it to the Finance
Minister.

SHRI CHARANJIT YADAV: 1 ask
the Defence Minister.

MR. SPEAKER: Your question has
fallen between two stools,

SHRI K. P. SINGH DEO: As 1
mentioned earlier, (Government is
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alive to the situation. A memorandum
has been given to the President of Iudia;
and positive steps have been taken
since 1953—then again ir. 1964, 1973,
1977 and 1979; and latest, in the Budget
speech of the Finance Minister in 1982
—by which not only the serving per-
sonnel of officer’s rank, but also people
below officer's rank have benefited and
certain measures have been taken. If
he wants the whole gamut of it, if
you wish during the Question Hour
to go through it, if you like every-
thing....

MR. SPEAKER: You put...,

SHRI K. P. SINGH DEO: I could lay
it on the Table of the House for the

information of the Hou. Member.

SHRI SONTOSH MOHAN DEV: I
would like to know whether it is a
fact that during the recent visit of the
Defence Minister, in Andaman-Nicobar
and Great Niggbar, the ex-Servicemen.
have given a memorandum, where
they have asked for two things speci-
fically, viz. the opening of Canieen
Stores in Andamans and to give
facilities to the people of that area
and to open a recruiting office for the
army so that their children get a
chance. What is the Government's.
reaction to this?

SHRI R. VENKATARAMAN: I re-
ceived the memorandum and represen-
tations only four-filve days back. We
are looking into this matter.

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister in his reply
has stated about ex-Servicemen pen-
sion, according to the rise in prices
and has mentioned that it hag been
narrowed down: there is a gap of
Rs. 24. He has 3lso mentioned about
the announcement of the hon. Finance
Minister which he had made in his
budget speech. Today is 19th March,,
I would like to know from the hon.
Defence Minister whether he would
make a categorical announcement ofr
the Floor of the House toay saying
that this gap of Rs. 24 wiil be filled
up; the difference will not be there.

Lo, 0
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SHRI R. VENKATARAMAN: What
was stated in the House was that over
a period the difference between the
pensions had been narrowed down and
today the difference is hardly Rs. 24
whereas it had bean something like
Rs. 60—70 earlier. That is why we
have said that we have done every-
thing possible to narrow the difference
between the new pension rates and the
old pension rates.

Aifgdt  foeg Y SxIsew & W
¥ e, 1981 ¥ fqm @, Swaww
& T wAT A qorT qEAT 7 EF
ma< fFargr,  #%X I9 faer & gieaiz-
IMR F T I 9§ 7 ®o FI Wfer
wrfes &Y 1 1 g Wl S FEA
gfd g7 I qAwd wEY &

WL AEER :  TGT TS TG
g fr wifgt faeg & fafaeet grgw
F Afge 78 foar §

Functioning of Mohini Mills in
West Bengal

*383. SHRI RAM SWARUP RAM:
Will the Minister of COMMERCE be
~ pleased to stafe:

W AW T|EITH . qF g
AT W ¥ wTAT T ARG E
AL g9 F AT FEEEd gU

(a) whether it is a fact that Gov- N
oA AT F 9gT TR 1T AT

ernment of India have nationalised

Mohini Mills in West Bengal recently; srfee |

(b) whether he is aware of the re- . .
poris that the mode of functioning of weu wElEw . WY 9B fF Fred
the mills after nationalisat'on has not ST 7E |

been satisfactory; and

Al VN €T I g AT
g f& ar@ T #r Afe & =+ faw

THE MINISTER OF STATE IN gfe a1 arg faal $1 AoAeizT 7
THE MINISTRY OF COMMERCE AT A M T E 1w Fo

. (SHRI SHIVRAJ V. PATIL): (a) No, fo ¥ 111 freq & WK I B
o Wz FT foar m@r & ok T Afe &
e AifgAl faew &1 oY i faereaw,
1981 ¥ ZF ;g fwgr a7 fw 9
dmw 1  afsaferd faw § foad
18 fud & 9% w7 & wgr swe
fa=r, wwiwr § feafem foer v ofvww
e TR % faq § foaw ¥ 7g

(¢) if so, what is the reaction of
Goverhmen? in the matter?

(b) an (c). Do not arise,

A} UF TTET UN: [qgey Iy,
Hely ST FT AT 9T o @ E T
QAT 7 7Er & fe = ot s fawm
¥ FH  TIEHHEE &, TR gHAT
e fE TR fawmH AT W

g
wsus AT o owatay §

N VIR ARG WK ;. § TR
W FAT TigaT g & I qma H

ot

g faew o g T 3wl = TN
grfepfes TIaRERt FY w@T @
w ww feafaee g fuardr § faaa
T T TR i F fegfeer
ferr &0 ...,

MR. SPEAKER. Names need not be
mentioned.

**Not recorded
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T¥  qifewfal & 7 gagfes
TIAET A0 O AR I gra4 N
98 @@ wWr N fw T = §

TEI RERT : TIY w Al T
Al ® & FwEe AT R E

WA CAa®T VA @ SgF HREALO
gar| g | a4iE 250 ¥TT WA
FAE H umo Ao Ho WA @ 2

gafeg  wfawr q stawr g

WEWE WERG Ifuar  argw
£ ﬂqq TIA-HT 71‘6'_}' g:r.‘-.'r I

W YREATAHR @ T & D
ECU- S

e WEITL : NI B AN,

AT IHEG Fi BEY gr 1 |

%t VA egwq W - # FE A
¥ gqg FEa f& g gy fawmi
FI 3@, & favrr & qErfafo
T IRl freeie faut &

FT @ H AT § 75 & fF
faa fos 7 urzatgs avw & fao wgmar-
T F TH PEAF FMA qQE
FIAE A WA qI-wEed AR
qIgATEAo= & WM ST FOTT OwY
T OTETHT T § 7
A ST, TR A A &
Iy ?

of; faaerd o arfewi:  wrey
qIEY  H[ 4(ST q A ma'gq“r g5 &,
o5 qF GFG  CEH T ¥4I
w7 fadi fusr F1 89 FWAHTT FQ@
g ar gger uw WiEwT g §
BN THI ST IRNATE fr 6 WA & 378X
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A

BN F  UTHTA WY A Hiwe e o
fr gfee & gar wa #< fomr 1t fa g
T foer 7 &9 0 I & W=\ U/
WY WHT g UT WGl W HEHA § HIX
6 g BT WIT AT UK FUHE.ZA
FHT WEG wgl gol ar EF afid
¥y ¥ fou Ffaae § o7 w1 & 39
faee & @raeg & HTH IOTUT WGT |
vy fus WA SHENTE, &8 §HaAAT
WA § )
g W ug WIHIG WA R B
5 g & 9T ag R §HA
'(%% & gH Iod \nq‘qu'ft%l EAE T
¥ ug wed w@iE gl g |

"%

s+ seraT § fa
F HITAANA & T AR
va# from q@

Fasig § waweT A Ug Wiew E'I

o A AT IR . HTHAE i

q TF-HGT WX AWV TIANA A
EUFT FF adsi WE | TH AU &
¥ gww WIE fam & 99 98 4%
woTd e wiely SeEle avg fa ge HYee-
fwq w0 dadema T, KA i @&l
dg  Fd4T %:, fea & wiami =By E
s Fagme wely o & fa o 9% i gmA
¥ fon  fogr far Sagew far sy
4 gl ar fawd  @ifewifat @@
gy e T fawr fewi €
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WG HOHWIST Bi SHAT § A1 FHIIN
FLH ITX AT | wg 2@ & Al
AT SURHISH FT € A0 v AT &

gifgd foer &
gEt  gwr g fa sm g aT feuw

YN ST T wEE suT A

Tt

*r
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#7040 YRaq zar Ara § R R
Fm= gsfegd & geam W fa«q
ey & IAFr T IqoRA gdr g,
o7 TEF qgId FI6G § 959 §
FitF WY fasr W qfegw s @
9EHT &, zafe 9@ F JTTAEA A
grg ¥ wrd-T| gy =g oY o
myy fas 7 feafs &1 2@ & fwa,
THRAET FX T 7 F, IE  HATAHT
qrferey &, AT 98 M@ wyyr JY
qerfaRidy &1, T JgET F "wlgwrd
I TERIF T F omagl §, So faar
g | FE T geRwdc WE UER
_ R A e fraw g W@ § I gQ
g1 T 3k T F Fqd |

290 H@ qg aqig f& s
RO H 250 FOT FT wEr g, 4§
9 wer 74§ g | zEATavgage f
QIEET A1 § JAT A Y F AT aF
A dffea & W gdiT ArSE-
WA F A IA ATy &L L.

qeqy wEEL ;- FarE w1 A,
HIT AT ZIF AT T AFIT FLAT |

M VR «F®T VR ;g dfag
Hedel AEWRT, WIAS AT § gw
feezd gt oy &+ & wrear =g

g & awmz & o8 wrg war fra -

wiftvwid #i g ¥ wigAR  faw

#i €WHF fRa faar § | R, THo

2o dio A 250 FAT WY F T

q =9 G Y, TN IGI §Y YT TR

qATT TraiEE § favg wE Osw

owEIE e e adl Ay
g 7
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s fogurs g0 qifem A,
wiAdm gEew 7 w7 9 fag & AR
@& FIRE AL GE FAF
WA WA F FI AT fqg I
ITF7 0 Sfwy wgY gerr,  Faife
IgRT A FL F ffaerd qrwa =10
Rl g |

FET G QRN T o FIT F[ I
§ g9 q&T F1 417 AT {F @A Vo
o & qra At of frd o1 &, § Q&v
fad g o F=" fi—a= & 7@,
afer go faat § wdat X A
frdgf M AR IAH ATT ITET 9 1.
Tgr F AN FT w2} & fag Wi
TISWHF AT WA & fqg  qrodi oFiTo
77 g & AT gw 7 qAT R E |
IR A Efragi A F9°
QW & g FE F1E W
&Y I, 9T g A9 gAUT ST
¥ gar J&Q g fe oot fad ad
Iq gFq; 91, 91 a| 98 g o,
qar et &1 & FT g7 FA 947 @
g

TAF FFIAT gH TiodT oo &/ TH
¥ FEITeE FMT IO Fr.wwy
FL® & I g0 fad awd & fag
JmT 7Y A 1+ grAAE  gEeErd A
gate  fear 98 @@ TId AR ey
THAL & L H g1 g, |9 X H
0 AEATT fAg W FTB FEA
Sfaa /g gmr |

s\ W TI®Y X 7T a7 FLAT
fqg | (sragra )
WHA! WO HIE ey

wgza, & surar qfasr 3 FT alass
9 i@ g SrevT =Wigd | §
FIT BT GAIE t  FAT WA HEIH
F1 30 AT T AW 2 o 39 frm &
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16 wrdiagfea  wifpax feafaer &
AR fex frag wmaw &; afk =
FIT &, AN ag frg w=13 AR frg
afefeafs & sidvwa & 7

o fra v Wl qifea : 77 =9
FEIg A AN HIE OASIS AL
AfF1 § Iaar JUAFQ ¥ FX w4
qEEAT F 2 g

SHRI SAMAR MUKHERJEE' Re-
garding Mohini mill, our ex-Finance
‘Minister knows better, because he was
dealing with it. I an sorry—] mean
.Shri Pranab Mukherjee, who, was our
ex-Commerce Minister.

MR. SPEAKER: I thought he was
referring to Mr. Venkataraman.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): He
has already made me ex-Finance
Minister, by putting his axe on me!

SHRI SAMAR MUKHERJEE: Some-
day you will be axed, no doubt! About
Mohini mill, it was actually taken over
in September, as my hon. friend said.
According to the ~onditions explained
by the Minister, they will watch the
development for six months and then
they will decide whether it should be
nationalised or not. But already six
months have passed. I personally
know hecause I made representations
to Mr. Pranab Mukherjee that for
several months after starting the work,
‘the work completely stopped Lecause
there was no financial payment from
the banks. I approached him. He said
“I will help”. But only very recently,
nearly 3 weeks ago he told me, “I
have given clearance”. Under these
circumstances, the depision’to nation-
alise shoulg not be on the basis of
that condition, namely, afier seeing the
performance for six months. My point
is, once you take over, the next step
should be nationalisation. There should
not be any intermediate period, because
.after spending so much money, it you
decide that it will be agzin returned
back to the old owner, this is a wrong
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policy. It means you are giving a
premium to the old owners who are
responsible for the closure of this mill.
The union is cooperating withh the
management. Regarding the efficiency
of this Chief Executive Officer, there
is some adverse opinion also. I fully
agree with him. Under these circum-
stances, when you have taken over
this Mohini mill after various repre-
sentations, will you take all necessary
steps so that the mill is in full work-
ing condition and it becomes vigble,
so that the next logival step will be
the nationalisation and no other alter-
nate decision must be taken? Does he
know all the facts or not? I reguest
Mr. Pranab Mukherjee to reply to this
question because he knows &l]l the
details.

SHRI SHIVRAJ V. PATIL: I have
explained to this hon. House that this
mill is with the Government. Govern-
ment has faken steps to start it. Some
amount of money has also been spent.
The problem with this mill is that the
number of the workers is too large and
because of this, the overhead charges

are going to be too much. It reguires

_rationalisation. Once we are able to

rationalise fhe number of workers
working there, it would Le possib.e to
run this mill and give employment ta
a majority of the workers there. It
will not be proper for the Govetn
ment to just take over the mills. then
sustain losses and after some time,
close down the mills and not be able
to give employment to the workeys
also. Fromi this point of view we are
trying to run this mdll in a manner
which will help the Government fo
run the mill, provide the employment
and if possible also to earn profit. You
have just seen that complaints are
made against NTC for incurring losses.
Losses are incurred because there is
no rationalisation ard we are taking J

over the 3lck mills.
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Export of emions by private traders

* *386. SARI CHITTA BASU: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have under
consideration any proposal to decana-
lise the export of onions and entrust
it to the private trade; and

(b) if so, fthe reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.

(b) Does not arise.

SHR] CHITTA BASU: May I know
whether it is a fact that Government
~~ proposes to guarantee a remunerative
price to the onion growers, because
~ in the recent past, onion growers in
Maharashira and ather parts of the
country did not get remunerative prices
for the onions? Is the Government
taking steps to see that the growers
get remunerative prices?

SHRI SHIVRAJ V. PATIL: In order
to sée that the growers get a re-
munerative price, the Government has
allowed export of onions to other coun-
iries through NAFED. A specific
quantity is set aside for this purpose.
Now the Government thinks that this
™—will help the growers to get remunera-

tive price and it will also help prices
“to stabilise at a particular Yevel so

that the consumers do not suffer.

SHRI CHITTA BASU: What is the
quantity of onion which the Govern-
ment proposes to export? At the same
time, would it not be at the cost of
the interest of the internal anq domes-
tic consumers? What arrangements
have you made to see that because of
this export the price of the onions will
not go beyond the purchasing capacity
of the domestic consumers?

> SHRI SHIVRAJ V. PATIL: We take
into account the quantity that would
be produced and then decide how much
tan be exported, In1981-82, the quota
that was fixed was 2.25 lakh tonnes.
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SHRI K. T. KOSALRAM: Through
which agency the onion is exported?

SHRI SHIVRAJ V. PATIL: Through
NAFED.
ot glamid wrio AT - oeEer
TR, HHE F W HT TRIE
T & AR AFUT AR WGIUL
¥ mer-me WAl § il H1oGoam
g1 & gg SrReT Figar g i saa
TR AQSET { sor-wed fqg 3T
g fEadl Faifedt @ 9 @

37

SHRI SHIVRAJ V. PATIL: I would
require notice for this.

WRITTEN ANSWERS TO QUES-
‘ TIONS

g€ wEl a3 fawia Y 6 Ryewa

377. S frgrerveg : Fa1 qgew
R Arw fewram Oy faeafafar
JITRIY @ qie faEacr ger-
9 9% @A A FTAT FF

(%) fra-fea gad gt o o
gFT & faarat i qacas) ¥ AOHT
T HI ooAFEdT T TEY

(&) & g=id oyl 9% 7T
FW W FIEr  FE F faw v
FEAE F oA WY AT

(T) 1981-82 F FT T!W
ymax F fag feadr wfo &1 Ieseg
fear mar g 7

adeR Wik AU fawraa | (s
ga qaw aat ) - (¥) Efgaa
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QREIE . 3fegq wATLiEEE &
Al gag wE 97 uagfaw &g
greifie a@ e qfr faara &
f Hq  HOTRO swaeqy, ugr aw fw
‘g gmize  gEEme F dfawr Y
gy g |

I3 FW  w@WAl,  mefrg I,
Foadr, - faedr AR gIaaig & ol
TR & famiar & fog wge @@
VAR IEEAAH 4T BIE-HiE HEAA
wzﬁ % faq qgmo gfam Igesg

g TR F fawis & foo oug
Teafrge ‘99”7 ©EHw 9 T8 FYOT

g%  I9GeH  §, WY EEd
& fou avas, ®IFR & fou e,
arEs & fag feoelt, X Um0 wHc—
748 & fou geuaw ¥

waT gfyur ©  ouv gfewr ar g
a7 FEEE § g, w91 FeEE § "%
sfemr & famre @3 &), faad sfaw
AR Fq-9F a1 afefem §, s

wiax gl & fao 3 gfaae frewa
g1

(@) §fea gueaidsd @ foer-
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F fox 12,5 wfama gar wwge 7K
fres adt & g 15 whewg Fgr &
& %1 1982 ) w9 & g aAifqar

FA-FOE  GFOIE Fi qmaA fRata
FHG di 1981 ®f ®IF & AR

fagt: FwqT gaar 10 gfaaa

ggr HaEd

(w) =gras  faats fwai § gfe
g foafal o gfogm g9T9 qE€F Fi
gHTEAr FaT €
Lrregularities in purchase of cotton

*382. SHRI R. P. YADAV: Wil the
Minister of COMMERCE be pleased to
state:

{a) whe}her the attention of Govern-
ment has been drawn to the issue of
“Current” dated 26th September, 1481
highlighting deficiencies of Cotton Cor-
poration of India;

(b) if so, whether it is a fact that
a number of irregularities in purchases
were noticed in Gujarat and Karna-
taka;

(¢) is if also a fact that higher
prices were paid for nan-saleable
cotton and huge guantities were pur-
chased; if so, the reasons thereof; and

(d) what action has been taken
against the officers responsible for
these purchases and thereby cragging
C.C.I. in huge loss?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) to (d). Some irregularities in
purchase were noticed in Athmedabad
Branch o6f the Cotton Corporation of
India. The CBI, after making cerlain
enguiries, have registersd two cases
against the then Manager of that
Branch.

No irregularities have come to the
notice of the Corporation iIn Karna-
taka,

4182 LS~ 2
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Domestic tourism vis-a-vis
International tourism

*384. SHRIMATI USHA PRAKASH
CHOUDHARY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that there
is a wide disparity and imbalance in
the eflorts and finan<ial allotment Bro-
vided by Government for the growth
of foreign tourism and domestic
tourism;

(b) the amount allotted for develop-
ment of infrastructure for both foreign
and domestic tourists;

(¢) whether it is aiso a fact that
occupancy rate of hig and pssn hotels,
is declining while acute shortage of
accommodation in Yatri-Niwases and
cheap Janata Hotels persists; and

(d) the measures proposed to be
adopted to augment domestic tourism
which has treinendous polentiality of
national integration and employment?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (d). The deve-
lopment of tourism in the country is
being undertaken in the Central, State
and private sectors, While the res-
ponsibility of the Centra]l Sector is
primarily to develop international
tourism, that of developing domestic
tourism is mainly of the State sector
with  appropriate suport from the
Centre wherever necessary, Whereas
the outlay on tourism in the Central
Sector is Rs. 72 crores in ihe Sixth
Five Year Plan the outlay i the
State Sector is Rs 116 crores. It will
thus be sten that there is no imba-
lance tn the efforts and financial al-
lotments for developing international
and domestic tourism.

Since there is an overall shortage
of tourist recommendation in the
country there is hardly any decline
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(5) The LT:D.C. also offers con-
ducted .coach tours. at reasonable

tariff.

in the occupancy rate of 3 to § star
category hotels.

The following measures have been
taken in the Central Sector for pro-

motting domestte tourism. .20“@]‘ FIOF & W _Iﬂ'

(1) 16 Youth Hostels have been
constructed ang commissioned in
different parts of the countiry. Two
Youth Hostels are under construc-
tion, It is proposed that during the
remaining period o! the Sixth Five
Year Plan at least five more Youth
Hostels will be constructed at Patna,
Namchi (Sikkim) Gauhati, Shillong
and Imppal.

(2) In various plan  periods;
Tourist Bungalows providing in-
expensive  accommodation  have
heen constructed in different parls
of the country, These are now ma-
naged and maintained by ‘*he res-
pective State Governments.

(3) The Bharatiyva  Yatri Avas
Vikas Samiti has been set up Ly
the Central Department of Tourism
with the purpose of providing ac-
commodatton ~ facilities 1for the
large number of pilgrims, particu-
larly those belonging to the wea-
ker sections of society, who  visit
major centres of pilgrimage in the
country. Such accommoidation
would be in the form of construc-
fion of new dharamshalasisaraias|
musafirkhanas or expansionjim-
provement of the existing such es-
tablishments. To begin with  the
Samiti will construct a dharam-
shalag (Yatrika) one each at Chit-
rakoot and Brindavan. Such Yatri-
kas will also be constructed at
other major pilgrim cenireg de-
pending upon the availability of
land and funds.

(4) The India Tourism Develop-
ment Corporation propose io enter
into  agreements with the State
Tourism Development Cornorations
for the construction and manage-
ment on a joint ventured basis of
medium-priced hotels.

AR A
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Increase|Decrease of  International

Flights from four major airports

*387. SHRI NIREN GHOSH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay

a statement showing:

(a) the increase or decrease of
internationa] flights from
major airports viz., Bombay, Cal-
cutta_ Delhi and Madras during the

last two Yyears;

the four

(b) the figures for each of these
airports; and

(c) the factors responsible for the

same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A

P. SHARMA): (a) and (b). There

-was increase in the frequencies of

scheduled tnternational air services
at all the four airports. A statement
giving the figures for each of these

airports is given below:—

Statement
<
Number of weekly services at

Year Bombay Calcutta  Delldi Madra

<
1979 149 45 8o 17
1980 165 44 o1 24
1981 166 62 116 26
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(¢) The increase is attributable to
the normal growth of traffic.

Assistance (o primary producers of
shrimp

*388. SHRI DAULATSINHJI:
JADEJA.:

SHRI P. J. KURIEN:

Will the Minister of COMMERCE
be pleased to state:

(a) the steps being taken to as-
sist the primary producers of shrimp
which forms the main items of ma-
rine exports; and

(b) the incentives offered to the
primary producers, in view of the
depressed price and rising fuel costs?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). The average unit value
realisation on txports of shrimp has
gone up to Rs. 45.60 per kg. during
1981 as compared to Rs. 3840 during
1980. A scheme providing rebate on
Central Excise on high speed diesel
oil for fishing vessels which are not
less than 13.7 meters in length and
fitted with engines of not less 1{han
150 HP is already in existence. BRe-
sides, the Government of Maharash-
tra and the Government of Goa also
provide some relief to mechanised
boat owners, A scheme has also heen
evolved by the Government to encour-
_age scientific farming of shrimp, In
Eddttion, insulated fish boxes are be-
ing dtstributed to owners of mecha-
nised bhoats on subsidiesed rates. The
Government is also assisting the State
Governments in establishing fish land-~
ing platforms.

Remittance by Indians working in
oil producing countries

389. SHRI RAJESH PILOT: Will
the Minister of FINANCE be pleased
to gtate

(a) are Government aware that
the Indian workers abroad especially
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in oil producing countries are a po-
tential source of foreign exchange-
earnings;

(b) what percentage of their wa~
ges they are allowed 10 senq accord--
tng to the regulations of these coun-
tries; what percentage is fixed in
their contracts and how much of this
percentage ig spent in remittance;

(¢) have Government taken any
steps 1o ensure that this remitiance
is at cheaper cost and it ig not obs-
tructed by any agencies; and

(d) have any compaints and  sug-
gestions been received in this re-

" gard and if so, the action taken?

THE MINISTER OF
(SHRI PRANAB
(a) Yes Sir.

FINANCE’
MUKHERJEE)Z

(b) Percentage of remittable earn-
Ings of Indian workers deptnds
upon the rules and reguations of the
country concerned and even within
permissible limits_ is bound to. vary
from one worker to another.

{c} and (d). Yes Sir. RBI nave
been suggesting to Indian project ex-
porters to make consolidated remtt-
tances on behalf of their Indian wor-.
kerg for disbursements by receiving
bank(s) in India. According to RBE
such consolidated remittances reduce
to a certain extent, the remitlance—
charges as well as the time lag, REL
have not howewver, receiyed any com-
plaints or suggestipng in this regard.

Closure of textile mills tir Coimbatere:

*380. SHRI ERA MOHAN: Will
the Minister of COMMERCE. be
pleased to state: X

(a) the number and names of tex-
tile mills that have remained clcs-
ed in Coimbatore;

(b) the reasons therefor and the
number of workers who have lost
their ltvelihood; and

(c) the steps taken so far ¢ ré-
open these textile mills so that the
workerg get back their employment?
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V, PATIL): (a)
1o (¢). The following textiler mills

. in Coimbsatore have been reported
'«closed at the end of February, 1982:

(i) Jothy Mills, Coimbatore, with
a labcur complement of 709 was
lying closed on account of lay off
by Management. It js understood
that  litigation proceedings are
-pending in the Madras High Court
and the Official Liquidator is re-
ported to be taking steps to run
the mill...

(il) Jayalakshmi Mills, Coimba-

~-~ tore has been closeq from 8-11.1981
«xy account of financia] difficulties.

-, 612 workers are reported o be on
the rolls of the mill The manage-
‘ment of the mill is understood to
be negotiating with the Bank of
Tamilnady for provision of funds
in order tog reopen the mills.—

In addition, Padma Mills. Coimba-
‘tort which is a very small mill with

a capacity of 4676 spindles has also

been closed for more than one year.
"This mill js clearly uneconomic in
size,

—  fEHagara ® QUq QI qERYAT
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Demands of Civil accounts employees

*392. SHRI SUNIL MAITRA.:
SHRI SUBODH SEN:

Will the Minister of FINANCE be
pleasad to state:

(a) whether the attention of Gov-
ernment has been drawn towards the
31 hours Dharna by the Tivil Ac-
counts employees from all over the
country under the banner of All-In-
dia Civil Accounts Employee's As-
sociation on 23rd and 24th February,
1982 before the CGA's Office at Lok
Nayak Bhawan, Khan Market, New
Delhi to press their long pending de-
mands;

(b) if so, what are those demands,

(c) steps taken by Government to

fulfil their demands; and
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(d) if no steps have been taken,
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes
Sir, A letter dated 19-2-1982 was
received to this effect from the Al
India Civil Accounts Employees Ass0-

ciation.

(b) to (d). A statement indicating
the demands and action taken ihere-

" on is laig on the Table of the House,

Statement

The demands of the Civil Ac('m.mts
Empltyees and action taken agcinst

those demands.

1st Demand—Immediate grant cf re-
cognised facilities to Units|Bran-

ches:

Action taken.—Two All India As-
gociations of the Civil Accounts
Employee viz., All India Civil Ac-
counts Emloyees Association and
All India Civil Accounts Employees
Federation have been granted re-
cogniton for purposes tf Depart-
mental Council of the Ministry of
Finance under the JCM Scheme
where problem of common inter-
est to all the accounts employees
are conidered. In order to resnlve
the day-to-day problems Iaced by
the Accounts wemployees working
under the administrative control of
various Ministries|Departments the
latter have alrendy been requested
in consultation with the Depart-
ment of Personnel and Administra-
tive Reforms_ to accord recognition
to the local associations of the ac-
counts employees for purposes of
office- Council where they salisfy
the condition for grant of recog-
tion. In many cases, such re-
cognition has already been accord-
ed. Both the Associations are uni-
tary in character _and therefore,
the recognition granted to them
for urposes of. Departmental
Council of Ministry of Finance
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does not entitle their units or
branches in the Pay and Accounts

Offices in various Ministries/De-
partments the facility of automa-
tic representation on the Office-
Councils,

2nd Demand—Controller General of

Accounts who is in charge of Civil
Accounts Service may be am-

powered with necessary adminis-

trative powers to settle all the
roblems relating to the civil Ac-
counts Employees:

Action taken —This demangd ari-
ses out of a total misconception of
the Scheme of Deparementaiisatioﬁ
of Accounts under which the Sec.-
retaries of the Ministries|Depart-
ments are the Chief Accounting
Authorities and the entire gccount-
ing set up in the Ministries/Depart--
ments is under their administrative
control. The organisation of the
Controller General of Accounts
merely provides technical supervi--
sion in respect of such accounts
offices. Therefore any suggestion to
vest the Controller General of Ac-
counts with Administrative powers
as demanded by the Association,
would be totally contrary to the
basic concept of the Scheme of
Departmentalisation of Accounts

3rd Demand.—Grant of qualification
Special Pay on passing Depart-
mental Confirmatory Test.

4th Demand.-——Introduction of an exa-
mination analogous to TRevenue
Audit Examination.

5th Demand.—Immediatle promotion
of Group ‘D’ offilalg ag Clerks
who have passed Deparimental
Examination without insisting of
passing the type test.

6thh Demand.—Declare the newly ap-
pointed Clerks{Typists as part of
Civil Accounis Service,

e —
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Action taken.-~The demands at S. No
3 to 6 above have already been
raised by the Staff Side in the
Departmental Council of the Mi-
nistry of Finance and are uuder
consideration in the Council.

7th Demand.—Regularisation cf all
ad hoc employees:

Action laken.—At the time
of departmentalisation of .accounts
in order to meet the shortage of
staff in the newly created Pay &
Accounts Offices due tg non-avail-
ability of sufficient number of per-
sons from the Indian Audit & Ac-
counts Department, some persons
were recruited as Junior Accoun-
tants on ad hoc basis. On the basis
of special induction tests conducted
by the Staff Selection Commission
to regularise the appointment of
these ad hoc employees it has heen
possible to regularise the appoint-
ment of most of them except in a
few cases where the persons have
not qualified in the succtssive exa-
minations. In order to provide a
further opportunit to the latter to
qualify for retention in Govern-
ment service, it has been decided
in consultation with the Depart-
ment of Personnel & Administrative
Reforms to make a ont time age re-
laxation in their case and allow
them to appear in the general com-
petitive examination to be held by
the Stafl Selection Commission be-
fore December, 1982 for recruit-
ment of Junior Accountants etc.

8th Demand—Reservation of 50 per
cent of Junior Accountants posts
for promotion of Senior Account-
ants.

Action taken.-<Thig issue was
discussed in the Departmental Coun
¢il meeting held on 10th and 1lth
September, 1880 and after discus-
sion, it wag decided to treat it as
closed.

9th Demgnd.—Grant of Scale of pay
of Rs. 425—800 to the Junior Ac-
countantg with apropriate upward
reviston of scale of pay in other
cadres.

Action taken—This demand roises
issueg which would have repercus-
sion in other Accounts depariments
and cannot be considered in isola-
tion for the gtafl in the Civi] Ac-
counts Offices.

10th Demand.—Vacation of all forms
of victimization for association
activities.

Action taken.—There is nt victi-
misation and as such the question of
any action does not arise.

News-item captioned ‘The making of
Modern Army’

*393. SHRI S. M. KRISHNA: Will
the Minister of DEFENCE be pleased
to state: :

(a) whether his attention nas been
drawn to an article in ‘the Hindus-
tan Times® of February 17, 1982 un-
der the heading “The making of Mo-

dern Army”,

(b) if so, whether it is a fact that
the youth of right quality are not
joining the armed forces and are ra-
ther attracted to business and other
lucrative careers;

(c) if so, whether it is also a fact
that this led to shortage of right {ype
of officers being taken from whal is
left out of other trades; and

(d) it 50, what steps are proposed
to be taken to make the career in
Army more attractive and also to
ensure that our armed forces are
officered from among the viry best of
Youth imbued with qualities of lead-
ership ete.?
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THE MINISTER OF DEFENGE
(SHRI R. VENKATARAMAN): (a)
An article appeared in the ‘Hindustan
Times’ dated 17th January; 1982 under
the heading mentioned.

L3
(b) and (c) While there js short-
age of officers in the Armed Forces at
Present, the overall guality of officers
remaing high.

(d) In order to make service in the
Armed Forces more attractive a com-
Prehensive Cadre Review jias heen
carried out which has enhanced the
Promotion prospects in all ranks of the
Services. A large number of appoint-
ments at various levels have  been
upgraded. Selection Grade toa percen-
tage of Officers of the rank of Major|
Lt. Colonel and equivalent vanks in
the Navy and_Air Force has been in-
troduced. There has been a signifi-
cant enhancement in pensionary bene-
fits and the facility of encashment of
leave hag been extended to these offi-
cers. Apart from the above Govern-
ment have recently undertaken a vig-
orous publicity drive to highlight the
attractive aspects of service in the
Armed Forces, All the above-men-
tioned measures are expected lo en-
courage young »eople to opt for a
Military Career,

Crisis in Tractor Industry Consequent
on (Credit Sequeeze

*394. SHRI GHULAM MOIIAM-
MAD KHAN: Wi]l the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
tractor industry which is the World's

third largest is ip deep crisis due to
credit squeeze;

(b) whether it is also a fact that
the f{ractor and ancillary industries
are in grip of heavy crisis which s
likely to be aggravated duting the
€nsuing season; and

(¢) what instructtons, if any, are
proposed to be issued to the commer-

<ial banks for the restoration of libe-
ral grant of agricultural credit?

*
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
to (¢) Quick estimates for the first 8
months of the current financial year
show that the gross credit expanded
by Rs 28812 crores as compared to
Rs, 1540 crores in the corresponding
period last year,

In the context of the need to curb
inflationary pressures tn the economy,
the Reserve Bank had to take several
measures to contain the volume of
credit expansion and to reduce the
liquidity in the economy. The institu-
tion-wise and sector-wise impact of
these credit policy measures is con-
tinually being assessed by the R.B.I.
so as to secure better planning and
ensure continued flow of credit, parti-
cularly to the smaller borrowers 1in
the priority sector and the beneficia-
ries under the 20-Point Programime.
The flow of credit to agricultural
sector for larger production is expec-
ted to improve since the banks hav_e
bewn asked to raise the share of sgri-
cultural stctor in the _ aggregat_e
credit to 16 per cent by March, 1885.
The Government and the R_ese-rve
Bank are also constantly :'ev1_ew1rfg
the credit policy measures kt.eepmg.m
view the objectives of containing in-
flationary pressureg ensur.ing grow:lh
of production and maximising the pag-
ductivity of investment a]re.aa_dy ma e
through more intensive utilisation.

Availabledata for 8 months of cm_-;
rent financial year shows. thafc clre;lexs
to agricultural sector which inclu ¥
credit for purchase of tractors, exps;a
ed by Rs. 866 crores compared to 58
599 crores in the COI‘TetSpOndmg s
months in the last financial year an
Rs. 806 crores in the whole of the

last financial year.

Aviation Centre of the Coast Guards
at Daman

4184. PROF. MADHU DAN}IDD?:_-
VATH: Will the Minister of
FENCE be pleased to state:
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(a) whether there is a move to
set up aviation centre of the Coast-
guardg at Daman_;;

(b) if so what will be the function
of this centre; and *

(¢) how will it be utilised to check
smuggling aclivities?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
to (c). It is proposed to set up a
Coast Guard Air Station at Daman
for operation of Coast Guard ajrcraft
and helicopters. The development of
the Air Fielg will be gradual and will
keep pace with the growth of the
Coast Guard Aviation Wing. The air-
craft based at the Station will un-
dertake maritime surveillance along
the West Coast. This will include
anti-smuggling patrols.

Clashes with neighbouring countries

4185, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to state:

{(a) whether there have bheen any
incidents involving  border clashes

with the neighbouring countries dur-.

ing the current financal year; and

— (b) if so, the details thereot along
with the steps taken to prevent such

, Clashes in future, including the res-
ponse of the countries concerned with
whom the matters were taken up?

THE MINISTER OF DEFENCE
{SHRI R. VENKATARAMAN): (a)
and (b). Other than some firing in-
cidents across the Line of Control in
J. &K, there has been no  border
clash with neighbouring countrijes dur
ing the current financial year.

Issues relating to minor firing inci-
dents across the Line of Contrel in
J. &K  are resdlved through Flag
- Meetingg of local Commanders. In

case of more serious incidents, the
} matter is taken u with the concerned

Government. These are designed it

prevent guch incidents on the bor-
ders;

Shifting of Branch of National Insu-
rance Company

4186. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether one of the branches of
National Insurance Company Lid. at
Lucknow had been shifted on or about
November, 1981 to the premises No.
17/A, Ashok Marg, Lucknow where-
for expenditure on a/c of renovation
was incurred to the tune of Rs. 05
Lacs galthough the same hranch was
organised only in May 198] elsewhere
in Lucknow at a very high cost;

(b) if so, the facts of the case and
reasons for repeated movement of the
said office within such short period of
time;

{c) whether the new office/branch
had to be vacated in November 1981
itself due to failure of concerned offi-
cigls to act in time; and

(d) if so, the facts of the matter and
steps contemplated to pe taken against
the present set up of the Company at
Lucknow for its negligence of duties
and performance? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY}): (a) and
(b). The branch in question was start-
ed in May, 1981, in one of the pre-
mises under the company's occupa-
tion in Halwasiya Market, after mak-
ing necessary renovations at a cost of
Rs. 29,833.79. However, on receipt of
complaints from . the Company's
clients, claimants, agents, etc. regard-
ing its location on the second floor of
a building in the congested area  of
Halwasiya Market, the Comnany de-
cided to shift that branch in Septem-
ber, 1981 to an other premtses under
its oceuation at 17]A. Ashok Marg,
Lucknow, after making necessary re-
pairs/renovations costing Rs. 11.464.50.
The premises In Halwasiya Market
are being now used as a Training Cen-
tre by the Company.
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(c) and (d). On 2nd November, 1981,
the Landlord of the branch premises
at Ashok Marg broke open the locks
and forcibly occupied the said pre-
mises, The Company lodged a report
with the Police and initiated neces-
sary legal proceedings and the malter
is sub judice. Branch operation at
Ashok Marg was suspended from
23.11.81 and it has since been tempo-
" rarily merged with the Company’s
Divisional Office as well as the other
branch operating from Improvemant
Trust Building. at Hazratganj in or-
der that the policyholders and clients
could get uninterrupted service,

Export of Red Chillies

41887. SHRIMATI MADHURI SINGH:
Will the Minister of COMMERCE be

pleased to state:
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(a) the export of red-chillies during
the last two years;

(b) whether it is also proposed to
export” chillies during the current

year; and

(c) if so, the names of :mporting
countries and the amount of chillies
estimated to be exported, both in
terms of quantity and wvalue separa-

tely?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). India's ex= —
port of chillies from 1979-80 onwards

has been as under:

197g-Bo . . . .
1980-81 . . .

1g81-82 {April-Dee.}

Quantity Value

{Tonnes) { Rlakhs})
10269 77902
. . 7629 50070
G2 G372

The importing countries are USA,
Federal Republic of Germany, UK,
Japan, Malaysia, Singapore, Canada,
USSR etc. The export of chillies is
freely allowed.

Export of Rice to USSR

4188. SHRI B. V. DESAI: Will the
M.inister of COMMERCE be pleased

to state:

{a) whether it is a fact that India
has lost about Rs. 3.54 crores because
of the concessions given by Govern-
ment in the supply of basmatl rice to
the Soviet Union;

(b) whether Government had in-'
creased minimum control price on 29
QOctober;

{c) if so, whether the Soviet autho-
rities strongly opposed this scheme;

(@) if so, whether it was later on
decided that the rice should he sup-
plied to U.S.SR. at the previous price
and not at increased price; and

(e) if so, the reasons for not rais-
ing the price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMZERCE .(SHKI ,

P. A. SANGMA): (a) No, Sir,

(b) Yes, Sir.
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(c) The Trade Representation of the
USSR in India had sought confirma-
tion that the revised minimum export
price would not be applicable on
‘quantities contracted by them for ex-
port prior to 29-10-1981.

(d) and (e). It was decided by the
Government that the contracts for ex-
port of basmati rice to USSR which
bhad been signed prior to 29-10-1981 by
Export Khleb, Moscow would be re-
gulated by the pre-notification MEP.

Export Target for Engineering Indus-
try

4189. SHRI K. PRADHANI: Will the
Minister of COMMERCE be pleased to
state: .

(a) the export target set for the
Indian engineering industry fcr the
Sixth Plan period;

(b) the achievement made so far by
the engineering industry in the current
Plan period so far;

(c) the steps proposed to be taken
to achieve the target set for the S8ith
Plan period; and

(d) the getails thereof?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). The Go-
vernment had set export target of Rs.
900 crores for 1980-81 and Rs. 1150
crores for 1981-82 as export target for
Indian engi'neering industry. Accor-
ding to the information available, the
actual estimated exports during 1980-
81 have been Rs. 900 crores, and dur-
ing the first nine months of 1981-82,
Rs, 740 crores. The Engineering Ex-
port Promotion Council has made ex-
port projections for the remaining
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vears of the Sixth Plan period as

follows : —
Year Value in Crore Rs.
1982-83 1550
1983-84 1950
1984-85 2450

(¢) and (d). The Government have
taken a number of steps to help the
engineering industry in achieving the
targets fixed for exports during the
Sixth Plan period, Some of the major
steps are as follows: —

(i) A scheme for supply of steel and
pig iron on priority basis to engineer-
ing exporters has been in operation.

- During 1981-82, a quantity of 330,000

tonnes of steel and 145,000 tonnes of
pig iron is earmarked for supply to
engineering exporters with export or-
ders on hand.

(2) Domestic steel prices were in-
creased in February, 1981. It has been
decided that in respect of subsisting
contracts. the difference between the
pre-increase price and post-increase
price of steel and pig iron willi be re-
imbursed to the exporters. In respect
of other contracts, it has been decided
that exporters will get their require-
ments of steel at international prices.
The difference between the domestic
price and the international price will
be re-imbursed to the exporters after
exports are effected.

(3) To facilitate higher production, it
has been decided that production for
exports will be outside {he licensed
capacity of industrial units.

(4) A scheme for issue of advance
import licence with Import Duty Ex-
emption is in operation which facilita-
tes the import of essential raw mate-
rials required for export production.
A large number of items required for
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engineering goods are included in this
scheme,

(5) Import of technology is permit-
ted wherever considered necessary.

(6) A scheme of 100 per cent export
<oriented units has been introduzad re-
cently providing for attractive facili-
ties for units which undsrtake to ex-
port their entire production.

Computerisation of Indian Army

4190. SHRI A. C. DAS:

SHRI M. RAMAGOPAL
REDDY :

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have a
proposal for computerisation in  the
Indian Army;

(b) whether Government have taken
into account the technology in foreign
countries in this regard;

(¢) whether mobile computers will
be used for the field force;

(d) the olher fields of Indian Army
where such computers can be uted
after the introduction of the above
programme; and

(e) the details thereof?

THE MINISTER OF DEFENCE
(SHRT R. VENKATARAMAN): (a)
to (e). Approved Defence Plan 1979—
84 caters for introduction of compu-
ters for use by Army. The details
of purposes for which these compu-
ters, whether mobhile or static, are
used cannot be divulged in public in-
tferest.

Nomination of officers to the Execn-
tive Committee of Apparels Export
Promotion Council

4191, SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have nomi-
nated some officers to the Executive
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Committee of the Apparels Export
Promotion Council since its inception
in February 1978 and the designations
of such officers;

(b) whether the meetings of the
Executive Committee were regularly
held and whether the general meetings
were also held; if so, dates of such
meetings since its inception;

{c) whether Government{ nominees
(officers) regularly attend these meet-
ings; if so, their attendance in_ the
above meetings;

(d) whether Government nominees
after receipt of proceedings of the
Executive Commitiee znd general
meetings as stated above have accep~
ted the recordings of the minutes; if
not, details of such dissents; and

{e) whether Government nominees
afier receipt of the proceedings of the
Executive Committee which they did
not aftend subsequently objecied to
decisions taken in their absence in the
name of the Execulive Committee of
which they are members and details
of such dissents?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The following Go-
vernment Officers are the Government
nominees to the Executive Committee
of the Apparels Export Fromotion
Counecil :

(i) Textile Commissioner
(ii) Export Commissioner

(iii) Director/Deputy Secretary in
charge of the Textile Division in the
Ministry of Commerce

{iv) Development Commissioner
(Handlooms) or his nominee,

A statement is attached.

(c) to (e). The Government nominees
to the Executive Committee of the
Apparels Export Promotion Council
attend the meetings of the Executive
Committee, as far as possible, and spe-
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cially when it is felt that some advice/
intervention of the Government would
be necessary in any matter to be con-
gidered by the Committee. The
minutes of one meeting of the Exe-
cutive Committee are contirmed in the
next meeting of the Committee. Simi-
larly, matters arising out of cecisions
taken in the earlier meeting can be
discussed in the next meeting. In
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either case, the confirmed minutes of.
the meeting would show the decisions.
finally taken by the Executive Com-
mittee on various matters. Since the
minutes are normally recorded in the
form of the brief resume of discus-:
sions and decisions taken, it is not.
possible to specify exact details of
points raised by the Government no-
minees in various meetings.

Statement

List showing the dates of the Annual General Meetings and the Fxecutivs Commitles meetings of  the
A.E.P.C. Since incaption

Executive Committee Meetings

No. Date

Executive Committce Meetings

‘No. Date
I 21-3-1978- Urgent 23-8-1979
2 20-4-1g768 19 8-9-1979
3 29-5-1978 20 27-11-1979
4 23-6-1978 21 29-1-1980
5 24-7-1978 22 4-3-1980
6 23-8-1974 23 20-5-1980 (Adjourned)-
7 20-9-1978 23 27-5-1980
8 14-10-1978 Urgent 14-6-1980
Urgent 7-11-19%78 24 17-7-1980
9 16-11-1978 25 | 16-8-1980-
10 18-12-1978 = 26 ~ g-10-1980
Urgent 8-1-1979 Urgent 11-11-1g8o-
Urgent 9-2-1979 27 10-12-1980
* 11 9<2-1979 28 9-2-1981
Urgent 3-4-1979 29 27-1-1981
12 17-4-19%9 b 30 4-6-1991
13 11-5-1979 31 23-6-198%
14 17-5-1979 32 © 78198
15 6-6-1979 33 4-g-1981
16 18-6-1979 Urgent "26-9-1981
9 30-10-198¥
17 12-7-1979 35 16-11-198¥
18 10-8-1979 36 25-1-1984 ,

— - e
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Exzcutive Comn'ttee Meetings Annuezl General Meetings
No. Date . No. Date
37 15-2-1982
1 17-5-1979
2 28-6-1980
3 28-9-1981

Beautification of Sun Temple in Jhal-
rapatap in Rajasthan

4892. SHRI KRISHNA KUMAR
‘GOYAL: Will he Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the Union Govermment
propose to develop and beautify the
surrounding of the Sun Temple in
Fhalrapatan in Rajasthan-well-known
for its antiquity and architectural
splendour; and ’

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
CAVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No, Sir.

{b) Does not arise.

Export of drugs and Chemicals to

Romania
4193. SHRI LAKSHMAN MAL-
‘LICK: Will the Minister of COM-

MERCE be pleased to state:

(a) whether Romania is keen in im-
porting drugs from this country;

(b) if so, what are the main drugs
and chemicals proposed to be purchas-
ed by Romania; and

(c) when such drug export to Ro-
mania is expected to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Romaria has ex-
pressed interest in the purchase from
India ©of drugs and chemicals.

{(b) A wide variety of dyes, Sulpha
drugs, Vitamins, hard gelatine capsul-
es, have been identified in this connec-
tion.

(c) Detailed discussions were ar-
ranged between ihe Indian exporters
and Director General Chemimpaort-
Export Romania when the latter visi-
ted India in January, 1982, In the
light of these discussions, it is expec-
ted that exporis of some of the jtems
identified will take place shortly.

Demand of Auto Parts in Indonesia

4194, SHRI HARIHAR SOREN:
Will the Minister of COMMERCE be
rleased to state:

(a) whether Government are aware
of the growing demand of Indian
auto-parts in the Indonesian market;

(b) if so, the efforts made by Go-
vernment to increase the trade of
auto-parts in that country; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOMMERCE (SHRI
P. A, SANGMA): (a) Export of auto-
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parts to Indonesia during the last three years has been as follows:-—
Ttem 1977-78 1978-79 1979-80
(in lakh rupees)
Auto parts 137-68 42-45 13-29
Motor-cycles & scooter parts 43-62 Nil 700
Total 181-30 42-45 20- 37

- It would thus be seen that export
of these ilems to Indonesia have shown
a declining trend.

(b) and (c). Engineering Expori
Promotion Council, which is a Govern-
ment sponsored export promotion or-
ganisation for engineering goods, had
organised a wholly Indian Engineering
Exhibition in Indonesia in March,
1979, where automobile and ancillary
was one of lhe major product-groups
displayed. The Council has opened
an office in Jakaria. The office is ex-
pecled to be instrumental in promot-
ing exporis of engineering goods in-
cluding auto-parts to Indonesia. The
Counci] has also selected Indonesig as
one of its targel markets for pgiving
special thrust fcr promoling exports
of engineering goods. )

Betongise

1

Export of commodities to Switzerland

4195. SHRIMATI SANYOGITA
RANE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether il is g fact that Switzer-
land had expressed a desire to buy
more geods from India;

(b) whether the commodities for ex-
port to that country had been identi-
fled; and .

{c) if so, the details thereof?
j THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Indo-Swiss

Joint Commission has heen meeling
periodically to explore ways and
means {o increase economic coopera-
tion including tirade relations between
the two countiries. The last ineeling
was held on September 18-23, 1480.
Whil=a Switzerland has indicated iis
keenness to expand bilateral economic
cooperation and the two-way  trade,
no specific desire to buy more goods
from India has been expressed hv it.

(b) and (c). The principal Indian
goods being exported top Switzerland
are hand knotted carpets, readymade
garments, precious stones, raw coflee,
tea, jute fabrics, household linen,
cotton and silk  fabrics, coir yurn,
foolwear, spices etc. Other products
identified for this market are hand-
tools and implements, high quality
furnishing fabrics, leather gcods, cane
furniture, sports. goods etc.

.Loss suffered in Yaricus Bank Bran-

ches of Delhi

4196. SHRI SUBHASH CHANDFKA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state:

(a) what is the amount of loss suf-
fered by the Syndicate Bank, Imndian
Bank, Indian Overseas Bank, Corpora-
tion Bank and Vijaya Bank branches
in Delhi due to robberies/dacoities/
frauds during the year 1980 and 1981:

(b) in how many cases, the bank
staff is involved and what action has
been taken against those involved in
frauds; and
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(¢) in how many cases the amount of
Rs, 5000/~ to 15000/- have Leen writ-
ten off where the staf involved was
found innocent gafter inquiry-snd how
many cases of frauds were repnrted
to the police and in how many coses
the departmental inquiry was held?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY): (2)
There have been no dacoities/robbe-
ries in the branches of Syndicate
Bank, Indian Bank, Indian Overseas
Bank, Corporation Bank and Vijaya
Bank in Delhi during 1980 and 1981.
The total amount involved in frauds
in the ahove branches during the
above 2 years is being cqllected and
will be laid on the Table of the House.

(b) Information regarding the num-
ber of cases in which bank employees
are found to be involved in respect of
these frauds and the action taken
against them is being collected and
will be laid on the Table of the House.

(c) Information to the exient possi-
ble is being collected and, subject to
the  statutory obligations, will be
laid on he Table of the House.

Looting of Nationalised Bank

4197. SHRI H. N. NANJE GOWDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it ijs a fact that nationa-
lised banks are being attacked and
looted frequently all over the country;

(b) the details of the banks looted
in different States during 1980 and
1981 gnd the meney lost;
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(¢) whether the Central Government
propose to discuss with the States
Finance Ministers the measures that

may be taken to deal with the situa-
tion; and

(d) in how many cases the culprits
were apprehended and momey recover-
ed? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): ({a) and
(b), Information relating to robberies/'
dacoities in the 28 public sector }anks

during the years 1980 and 1981 with ~—

the name of ihe banks and the
amounts involved are indicaled in the
statement. .

(c) The security measures obtaining
in the public sector banks are cons-
tantly reviewed by the banks them-
selves and also by the Government.
Government have also issued a num-
ber of instruetions to the public sec-
tor banks towards sirengthening their
Gl
vernment have also requested all the

internal security arrangements,

State Governments to curb effectively
the incidents of dacoities and robbe-
ries in banks and wherever considered
necessary the matter will also be dis-
cussed with the State Government

concerned.

(d) According to the information
available with the banks,
have arrested/apprehended

the police

certain
persons in 33 cases and a sum of Rs.
11.59 lakhs and
weighing 2.5 kg. have been recovered
from them.

gold ornaments
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— Scatement
T e
S.No. Name of the Bank _ Ic\zr::t.-:s‘)f .‘:“Tﬁﬂ'&t r;:c'c: f l?lir:)(;\;:c‘l:
Rs. " ‘ Rs.

1 Central Bank of India . . .. .. y \\ X 16,160
2 Bank of Irdia . 2 3,64,615 \ 2 3,690,196
3 Punjab National Bank. . . .. 1 3,26,760 | 4 5,08,498
4 Bank of Baroda ; . . . . 1 2,62,076 .o
5 United Commercial Bank . . . . 1 1,93,758

6 Canara Bank 1 66,668 3 7,64,803
7 United Bank of India 5 548,476 4 7,99,013%
8 Dena Bank I 1,902,000
9 Syndicate Bank 1 8,787 .. -
10 Allahabad Bank 2 86,869 1 83,966
11 Bank of Maharashtra . . . . 2 .. .. 248,000 .
12 Oriental Bank of Commerce . a 6,309,205
13 New Bank of India . . . . . 1 -4,30,700 -~ -
14 Corporation Bank . . . . 1 1,00,000
15 Vijaya Bank . . . . . 1 20,000 —

16 State Bank of India . . . . 4 ¥5,73,777 11 26,3%5,062%%
17 S.B. of Bikaner & Jaipur . . o . 1 i2,11,225
18 S.B- of Travancore . . . . . 1 1,217

21 32

—— e — —

*In additior gold orbamenis werth Rs. 18 lakhs Jost.

wx]n addition gold ornaments weight ing 95380 gms. also lost.

4182 1L.5—3
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Staff for different 1.T.D.C. Hotels in

Delhi
. GHRI VIJAY Kumeat XA
.u..ﬂg?_ﬁ_mu he Minisber of TOUR-
ISM AND. CIVi, AVIA?ION  be
leased to state: ¢

(a) the number of people requir-
ed to be emploved in various cate-
gories in different ITDC hotels now
being constructed in Delhi;

(b) whether any steps have been
taken to recruit employees for these
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(c) if so, #h- S
kY ~whether those required _and
to be recruited are being  given

training; and
(e) if so, the details?

<

OF STATE IN
TOURISM

THE MINISTER
THE MINISTRY OF
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
The total number of persons required
to be employed in various catego-
roes in different ITDC Hotels uunder
ctnstruction in  Delhi is given as

ITDC hotels; under:
" Unit Executives  Staff  Total
1. Hotel Konishka . . . 41 6o2 643
2. Ashok Yatri Niwas . 20 2go 3t0
3. Hotel Kautilya . 40 500 540
Total:- 101 392 1493

(b) and (c). Out of the three ho-

tels presently under construction by
ITDC, steps have been taken by
ITDC to recruit the requisite staft

in the case of Kanishka and Ashok
Yatri Niwas; where 56 per cent and
19 per cent recruitment respectively
hag been completed, As regards Ho-
.tel Kautilya (Samrat) none of the
7 officers have been posted from
amongst the existin gstrength to start

preliminary work.

(d) and (e). The personé ah*Eady
recruited for the two hotels (Hotel
Kanishka and Ashok Yatri
are being imparted training (theori-

Niwas)

tical) as well as intensive on-the-job
training in different ITDC hotels in
Delhi,

Penalty orders passed

for conceal-
ment{ of income during the years
1979—81 in Tamil Nadu

4199. SHRI D. S. A. SIVAPRAKA-

SAM: Will the Minister of FIN-
. ANCE he pleased to state: ¥
(a) how many penalty orders

with the names of persons and ins-
titutions were passed for concealment
of income during the years 1979—81

_in Tamil Nadu; and

(b) what is the heaviest penalty
awarded to the person or institution?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) 1629 orders of penalty for con-
cealment of income were passed in
the charges of Commissioners of In-
come-tax in Tamil Nadu during the
financial years 1978-79 1979-80 and

A
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“1ime and effort.

1980-81. As the number is very
large, collection of information - re-
garding the nameg of the persons and
institutions in whose cases the or-
ders were passed; from all fhe asses-
sing officers will take considerable
However, if the
‘Hon’ble Member desires -specific in-
formation in respect of particular as-
:sessees, the same may be furnished.

(b) Information regarding  <thé
amotint of the heaviest penalty levi-
-ed Ty conctalment ¢f income™ during
‘the findkcial years 1978-79 1979-80 &
1980-81 is™wgifig “collected and will be
laid on the FTRwls of the Housn

T,

Export of coal

4200. SHRIMATI JAYANTI PAT-
"NAIK: Will the Minister of COM-
‘MERCE be pleased tt state:

(a) the names of the - countries
“which are imyportingg coal from India.

(b) whether it is a fact that Gov-
ernment have rqcently secured a
contract for exporting coal to Sri
Lanka;

(e) if co the total quantities  of
coal propessd to be oxported to Sii
Lanka annwally; sad

(d) the tim¢ when suport of coal
ig expected to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (3HRI
P A SANGMA); (a) At present
Bri Lanka, Burma and Daungladesh
imuert goal from  India,

{b} to (&), Minarajs and TNelais
‘Trading Corporalion have sonclided
a contract for export of 15,000
neg of SLV coal by March, 1982 with
Sri Lanka, 'The ewports have  #i.
ready started.
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Utilisation of - Ayurvedic medicines
in Defence hospitals

4201. SHRI CHATURBHUJ: Will
the Minister of DEFENCE - be plea-
sed to state: N

(a) whether it is a fact that Gov-
ernment have received a representa-
tion from Tasgaon. District Sangli
(Maharashtra). in the month of July
1981, regarding the utilisation of
Ayurvedic_medicines tn Defence. hos-
pitals taking into consideration = the

importance of the system of medi-
cines;

(b) whether he has received any
letters, in this regarq from any
Member of Parliament; and~ B

(e) what steps Government pro-
pose to take in that regard?

THE MINISTER- -OF. DEFENCE
(SHRI R. VENKATARAMAN): (a)

and (b). No, Sir. No such representa-
tion or letter appears to have been
received,

- (¢) Does not arise,

Karnataka Governmentg propo»al for
- locatin tourist village

4202. SHRI S. B. SIDNAL: will
the  Minister of TOURISM AND
CIVIL AVIATION be pleased to

gtate:

(1) whether Rarnatelka Stats Gou.
crnment had Torwarded namcs — of
places for lecating touriet villages
iy purcuance of the sidgestion of
the Union Gsvernment; and

{b) if g0, the details thereof?

THE MINISTER OF sTaThE 1N
THE MINISTRY OF TOQURIEM
AND CIVIL AvVIATION (SHRI

KHURSHEED ATLAM KHAN)!
'I't:sJ Sir.

(1) The Goevernment of Karnataka
have propoxed a silc of 7,32 ncrog
near Halckid for {hs Tourist village.
It will provide accommodation  at

(u)y
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including a swimming pool. The total
estimated cost indicated ig Rs. %©8
lakhs. '

Trained/Untrained Agents of L.IC.

4203. SHRI A. K. ROY; Wili the
Minister of FINANCE be pleased to
state:

(a) name of the trained and un-
trained agents of LIC iy  Dhanbad
Branch 1 and 2, Bokaro, Katrasgarh,
Sindri and Chirkunda within Dhan-
bad District;

(b) their
officials in Government
or Government undertakings;

relationship with the

(c) the dates if interview spitabi-
lity tests and appointments of these
Agents by Branchr Managers; and

(d) whether the Rules and Regu-
lations for appointments of LIC
agentgs by Branch Managers = were
properly observed or not?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
to (4 Necessary information is

being collected and will be laid on
the Table of the House.

Department

4204. SHRI A. T. PATIL: Wil] the:
MINISTER OF FINANCE be pieas-
ed to state:

(a) the amount of money (i) mis~
appropriated (i) stolen (iii) either-
wige lost to the bank itherwise than '
by process if law or legal provisions -
in(from nationalised banks in the-
country, (bank-wise and State-wise)
during the Jast five years (year-
wise); and .

(b) special - measures to cheK
such losses and results therefrrn?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
JANARDHANA POOJARY): (a)
Statistics of beu% fraud cases with
the amowit involved for the years
1977 to 1981 (upto 31st March 1981)
are indicated bank-group wise in
statement  Reserve Bank of India
hag reported that State-wise figures
are not being maintained.

(b) All bankg have their own
books of instructions indicating safe-
guards against frauds which are pe-
riodically reviewed. The: Reserve
Bank of India also analyses fraud
cases and it advises bankg from time
1o time regarding additiona] safe-
guards -and remedial steps to be
taken. '
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Gujarat Government proposal for ¢

locating tourists villages

4205. SHRI R. P. GAEKWAD: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Gujarat State Gov-
ernment had -~ forwarded nameg of
places for locating tourists villages in
pursuance of the suggestion of the
Union Government; and

(b) if so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED

ALAM KHAN): (a) No, Sir.

(b) Does not arise.

Remembering of our brave jawans

4206. SHRI N. E. HORO: Wwill the
Minister of DEFENCE be pleased to

state:

(a) whether Goveinment of India
are in a position to remember our
brave jawans who on 16th December,
1971 recorded a resounding triumph
when the Pakistani forces in Dacca
surrendered unconditionally;

(b) whether Government are aware
that there are very, few instances in
Indian history whenm a foreign army
has laid down arms before our army;

and

(¢) if so, whether Government pro-
pose to pay homage to the thousands
of valiant sons of India who laid down
their lives to bring glory te the country
and help create a new nation to con-
sider this day a day of dedication for
the nation?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Government and the nation remember
all ranks of the Armed Forces and
other civilians and Para Military
Forces personnel who participated in

the 1971 War with gratitude and pride.

MARCH 19, 1982
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(b) and (c). Homage is paid to the
memory of the Amar Jawan on the
26th Jariuary_each year. No other pro-
posal for organising this function on
any other day is under: considerstion.

‘Salnik Samachar’ in various languages

71207. SHRI RASA BEHARI BEHRA:
Will the Minister of DEFENCE be-
pleased to state:

(a) whether ‘Sainik Samachar' in
various languages are not publishing,
regularily;

(b) if so, The details of the languages
in which ‘Sainik Samachar’ is being
published with the actual date of re-
leasing during the last three years,
_ and issue-
wise;

(c) the details of the prcsent staff-
pattern of ‘Sainiltc Samachar’ category-
wise; and )

(d) the details of the action being
taken for printing this ‘Sainik Sama-
char’ in time in various languageg and
streamlining the staff pattern? -

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(d). “Sainik Samachar” is a ‘weekly
published by the Ministry of Defence
for the benefit of the Defence Forces
in ten languages, viz, Hindi, English,
Punjabi, Marathi, Gorkhali, Malayalam
Urdu, Tamil, Bengali and Telugu. The
printing of the weekly is done through
private printers engaged by the' Minis-
try of Works and Housing. Over the
past several! years, due to various
reasons, it has not been possible to
bring out the issues ragularly. A state-
ment giving the details of its publica-
tion during the last three years, year-

- . wise, language-wise and issue-wise ie

given in Statement.

2. The staff maoning the organisa-
tion of Bainik Samachar consists of
an Editer-in-Chief, one Editor, one

‘Assistant Editor, one Assistant Civilian

Staff Officer, one lay-out artist; 25 Sub-
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Editors, one Assistant Journalist, one
Assistant, 12 Clerks,
Stenographer, 2 Daftries and 5 Peons/

Accounts
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3. Certain measures to rationalise the

one stafing pattern, to improve the pro-

cedure and to review -the contract for

Messengers. printing are being taken.
Statement
Actual date of releasing of various editiors of Sainik Smachar.
Sfr. Date of Issue Dat; of depatch .
Ne- ' Eng -}-iindij Mar: .G'or._ Punj. o Mal. i Urdu“'
Beng. Tam. Telegu .
1 ' 8
1979 All language editios drspatehed ov -
1 7Jan.79 7 & 8 Feb. 79
2 14 Jan. . 15 & 16 Feb.
3 21 & 28 Jan. 1 & 2 Mar.
4 4th Feb. 8&9 <Mar.
5 11th Feb.. . 16 & 17 Mar.
6 18t Feb. 23 & 24 Mar.
7 25 Feb. 30 & 31 Mar.
8 4 Mar. 6 & 7 Apr.
9 11th Mar. 18 & 19 Apr. .
10 18 Mar. 25 & 26 Apr..
11 25 Mar. 2 & 3 May
12 1st Apr. 9 & 10 May
13 8 Apr. 18 & 19 May
14 15 Apr. 25 & 26 May i
15 22 Apr 1 & 2 June
16 6 May 81 13 & 14 June
17 13 & 20 May 22 & 23 June
18 27 May & 3 June 3 &4 July
19 __10&37Jun. 12§cl3jtdy
20 24 June 27 & 28 July
21 1July &8 July . 9 &10 Aug.
22 15 July 23 Aug.
23 2 &29July . 30 Aug.
24 12 Aug. 21 & 22 Sep.
25 19 Aug. 5& 6Oct.
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26 26 Aug. 18 & 19 Oct.
27 2Sep.79 26 & 27 Oct.
28 9 & 16 Sep. 2 & 3 Nov.
29 23 & 30 Sep. 8 & 9 Nov.
30 7&14Oct. 14 & 15 Nov.
31 21 & 2B Oct. 21 & 22 Nov.
32 #&11 Nov. 27 & 28 Nov.
33 18Nov. . 5 & 6 Dec.
34 25 Nov. 13 & 14 Dec. 79
35 2Dec 1 & 2}en. 80
36 9 Dec. 22 & 23 Jan. 80
37 16 Dec. 22 & 23 Feb.
38 23 Dec. 27 & 28 Feb.
1980 All languagess editions despalshed on
1 Army Day Number 1980 6 & 7 Mar. 1980
2 20]Jan. 80 13 & 14 Mar. 1980
3 27]Jan.80 15 & 16 Apr.
4 ¥Fcb.80 24 & 25 Apr.
5 10 Feb. 2 May
6 17 Feb. 80 8 & 9 May
7 24 Feb. 80 15 & 16 May
8 2Mar.80 23 & 24 May
9 9 Mar. 2 & 3 June
10 16 Mar. 10 & 11 June
11 23 Mar. 24 & 25 Juns
12 30 Mar. 3 &4 Juy
13 6 Apr. 10 & 11 July
14 13 Apr. 17 July
15 20 Apr. 18 July
16 27 Apr. 24 & 25 July
17 4 May 30 & 31 July i
18 11 May . 1 Aug. I
7&9 Aug.
19 18 May; . 21 & 22 Aug.
20 1 Jun.80 4 & 5 Sep.
21 8 Jun. 80 17 & 18 Sep. T I';Istedmon of Urdu was brought
.22 ]5]““-80 . 19 Scp_so
23 22 Jun.80 29 Sep.
24 29 Jun. 80 7 Oct. 80 ,
S
Nore~ -With

the change of contract with effect fr
for the period 1st July 80 to 10 Aug. 80.

om 1-7-80, no issues were brought out
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Impert of capital goods

4209. SHRI A. G. SUBBURAMAN:
wik the Minister of COMMERCE be
»ieased to state:

(a) the facilities in addition to OGL/
TDF/AU/REP schemies which are
available for import of capital goods
by an industrial actual user for pro-
duction purposes;

(b) whether capital goods could be
jmported under any one of the cate-
gories except OGL, without the know-
ledge, concurrence and recommenda-
tion of the DGTD or the respective
sponsoring authority; and

(c) if so, the details {hereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P."A. SANGMA): (a) Apart from the
schemes indicated, Industrial Actual
Users can also imvort Capital Goods
under the facilities available to non-
resident Indians for investment in an
industrial enterprise in India Industrial
Actual Users can also obtain Capital
Goodgs through imports by Projects
And Equipments Corporation from
Rupee Payment Area and through can-
tracts awarded to the consultancy,
design and engineering firms under
para 103 of import policy, 1981-82.

(b) and (c) Tmports under the facili-
ties available to non-resident Incians
do not require the recommendation of
sponsoring authority. Manufacturer-
exporters requiring tools, jigs, instru-
ments and equipmentg for use in their
factories, against REP licences, upto
Re. 50,000/~ in a year, other than ban-
ned items, also do not require recom-
mendation of the sponsoring authority.

Manafacture of weapon grade atomic
material by Pakistan

4209. SHRI G." NARSIMHA REDDY:

Wil the Minister of DEFENCE bte
plased to state:

(a) whether Government’s attention
bhas been drawn to the news-item in
the ‘Hindustan Times® dated 25th

February, 1982 that Pakistan is well:
set to manufacture weapon grade
atomic material;

(b) whether Government have tried
to fingd out if Pakistan have already’
manufactured such weapons; and

(c) it so, the reaction of Govern--
ment to the gbove?

THFE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): '(s8)
Yes, Sir,

(b) and (¢) Government have faken
up the matter with the Government
of Pakistan at the highest level. Gov-
ernment hope that the Government of
Pakistan would abide by their asur-
ances that their nuclear programme
has no non-peaceful dimension. Gov-
ernment are dlso keeping all develop-:
ments impinging on the country's
security under constant watch for ini--
tiating appropriate measures to main-
tain full defence preparedness.

Non-payment of interest and principal

amount to unsecured creditors by the-

management of Swadeshi Cotton Mills,
Kanpuar

4210. SHRI R. L. P. VERMA: wWill’
the Minister of COMMERCE be pieased
to refer to the reply given to Un-
starred Question No. 1764 on 27th
February, 1981 regarding take over
the management of Swadeshi Cotton
Mills, Kanpur and state:

(a) whether it is a fact that the new
management which took over more
than three years has not paid any
thing, even interest to the wnsecured
creditors partlfcularly those poor small
creditors who investel less than
Rs. 3,000; and

(b) if the reply to ahove be in the
affirmative, when these small creditors:
are likely to be paid by way of in-
terest and return of principal amount?
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THE  DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) The pre-take-over liabilities of
Swadeshi Cotton Mills, Kanpur, con-
tinue to remain suspended under
Section 18FB of the Industries (De-
velopment angd Reszulalion} Act, 1951,
and the likely date of repayment can-
not be indicated,

"Decision on reduction of interim relief
and non-payment of bonus

4211. SHRI SURAJ BIAN: Will the
Minister of DEFENCE be pleased to
refer to the replies given to Un-
starred Question No. 1215 on 25th
February, 1982, Unstarrad Question
No. 3568 on 9th Septembe:-, 1981, and
“to Unstarred Question Na. 387 on 25th
November, 1981 regarding decision on
reduction of interim relief and non-
payment of bonus and state:

(a) whether any decision has been
taken in respect to this issue of re-
duction of interim relief from regular
payment and non-payment of produc-
tivity linked bonus to the Tepartment’s
DMT's S/OFTI, Ambernath (Maha-
rashtra):

(b) if no decision has Leen teken
so far, specific reasons for the same;
and

(¢) when the same is likely to be
taken?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Orders regarding puayment of produc-
tivity linked bonus have bheen issued.

(b) and (c¢) The question of issue
of orders relating to reduction of in-
terim relief is under artive considera-
tion.

‘Production, of lebel printed card-board
matchbox outers by India Tobacco
Company and Metal Box Indig Ltd.

4214, SHRI S. A. DORAI SEBAS-
"TIAN: Will the Minister of FINANCE
be pleased to state:

MARCH 19, 1982
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(a) whether it is not a violation of
Central Excise Act if India Tobacco
Co. and Metal Box India Limitea both
F.ER.A. and M.RT.P. companieg y~o-
duce label printed card-board match-
box outers, with chemical-friction on
hoth sides, under the existing packag-
ing licences;

(b) whether such a matchbox ouler
is to be treated as a packaging item;
and

(¢) whether such 2 mechanically
produced cardboard matchbox outer
is produced in bulk, should not the
buyer be subjected {o the excise Juty
at the rate at which mechanised sector
match industry is subjected to excise
duty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH ®ISOD1A): {(a) to (¢)
Information is being collected from the
field and shall be laid on the Tahle
of the House shortly

Loan from A.D.B.

4215. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) if it i frue that Government of
India are seeking a two Lillion dollar
loan from the Asian Development
Bank:

(b) is it also true that Japan is
trying to obstruct ADB assistance to
India and force India to seek Japanese
private loan” on "d larger scale; and

(¢) if so, the response of the Asian
Development Bank so far?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The Government has indicated to the
Asian Development Bank its intention
to start borrowing from jt from 1483
onwards. The amount of loan will be
worked out after the Bank's Third
General Capital Increase, currently
under u'egotiation, is determined,

‘ (b) Does not arise.
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(c) The matter is under considera-
tion of the Asian Development Bank
.in the context of the Third General
~Capital Increase.
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Agreement with Indonesia for Naval
and Air Force Establishment at
pygmelion point

4217. SHRI DIGVIJAY SINH: Will
the Minister of DEFENCE be pleased
to state:

(a) is it a fact that the Pygmelion
point in the Great Nicobar Islangd is
one of the most stra*egic points from
the Naval and sea-faring point of view
in the Indian Ocean;

(b) if so, what are the plans to
build both naval and airforce estab-
lishments here to patrol the seas in
that zone: and

(¢) what agreement has been made
with Indonesia to man efectively the
Economic Zone between the two coun-
tries?
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THE MINISTER OF DEFENCE:
(SHRI R. VENKATARAMAN): (a) to
(e¢). Pygmelion Point situated gat the
Southern-most tip of Great Nicobar
Island is strategically located. Plans
are being formulated to build the
necessary infrastructure to provide
adequate security to this region.

Seabed boundary between India and
Indonesia has been settled in 1977. The
Trijunction point between the seabed
houndaries of India, Indonesia and
Thailand has also been settled by a
Tripartife Agreement signed in 1978.

Countries to which sugar exported

4218. SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister of
COMMERCE be pleased to state the._
quantity and value of sugar exported
to each country from India during the
period from October, 1981 to February
1982 (month-wise)?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): The month-wise
quantity and value of sugar exported
to each country during the period
October, 1981 to February, 1982 is as
follows:—

Month Country quantity  Value )
(1akb MT) (Rs.
Crores)
Dzcember 81 Indonesia 0.38 11.93
January’82 Indonesia 0.22 6.38
February 82 Indonesia 0.54 15.70

Increase in interest rate on public
deposits

4219. SHRI ' R. PRABHU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Ministry have any
proposal to increase the maximum rate
of interest admissible on public de-
posits; and

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and
(b). The interest rate structure of the
commmercial banks is continually re-
viewed by the Government and
Reserve Bank of ndia and chan-
ges therein are effected tak-
ing Into account the require-
ments of the prevailling economic
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terest on short perfod term deposits
as gset out in the Statement.

situation. Recently w.e.f. 1-3-1982, Re-
serve Bank of India have raised in-

Statement

i
Interest  rates on Deposits by Sdzedulet’ Commercial Barks  (%per annum)

p——d

Effective from Effective from

2-3-1981 1-3-82
A. Saving Bank Deposits . . . . . 5.0 5.0
B. Fixed Deposits-
1. 15daysto45days . . . . . 2.5 3.0
2. 46 daysto90days . . . . . 3.0 4.0
3. 91 days & abovebut lessthan 6 months . 4.0 5.0
4. 6 monthsandabove but less than 9 months . 4.5 6.0
5. 9monthsand above but lessthan 1 year . 5.5 7.0
6. For deposits for 1 year and above but less
than 2years . . . . . . 7-5 8.0
7. For deposits for 2 years and above but less than
3 years . . . . . . . 8.5 ’ 9.0
8. For deposits for 3 years & above . . 10.0 10.0

Notwithstanding the above provisions:-

(i) RegionalRural Banks may, at their discretion, allow additional intercst of 1/2 perce
perannum onterm deposits of less than 3 years ; and (i1} other scheduled commercialnt
banks having aggregate demand and time liabilities of ies» than Rs. 25 crores may,
at their discretion, allow additional interest of 1/4 per cent per annum on all term
deposits of less than 3 years.

Import of coppef rod under OGL

copper rods/continuous cast copper
rods came to notice. A clearification
4220. SHRI K. XUNHAMBU: Wwill was, thereupon, issued that ‘copper

the Minister of COMMERCE be pleased
to state:

(a) whether copper rod has bheen
imported under OGL;

(b) whether it has been de-canalis-
ed; and

(¢) if not, the
ing it under OGL?

reasons for import-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (¢). Import
of copper rods is analised through
MMTC. Some direct imports of cast

4182 LS4

rods’ in the canalised list in the Import
Poliey includes these items.

Demangd recession for textiles

4221, SHRI INDRAJIT GUPTA: will

the Minister of MOMMERCE be pleas-
ed to state:

(a) whether there is actually a ree
cession in the demand for textiles;

(b) it so, w!lethe“r it is because the
prices are ruling high:

(e) if it is so, whether Government
have put any pressure on the textile
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mills to reduce the vrices of their pro-
. ducts in order to raise the demand;
and

(d)” if so, the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Cotton
textile mills have been experiencing
difficulty on aecount of increase in in-
put costs resulting in a price-increase
and slackness In demand.

{¢) No, Sir.

{d) Does not arise.
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Implementation of recommendations
of Third Pay Commission in AF.H.Q

4223. SHRI MANGAL RAM PREMIL:
Will the Minlster of DEFENCE be
pleased to state:

(a) whether the recommendations of
the Third Pay Commission were ap-
plicable tc "the Central Secretarial
Employees only or were they meant
for all the employees of Government of
India including those working in the
Armed Forces Headggarters;

(b) have instances come to light
where the orders issued by the Depart-
ment of Personnel and A R. imple-
menting the nbservations/recommenta-
tions of the Third Pay Commission
have not been implemented by the
A.F.H.Q. autborities; and

(c) if so, to what extent with de-
tails thereof and measures taken to
have them implemented?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Recommendations of the Third Fay
Commission pertaining to service con-
ditions of the generality of Central
Government employees are applicable
to all sections of employees unless
such recommendationg are specifically
related to a particular section ol em-
ployces.

(b) No, Sir. Government orders
issued on the basis of the Third Pay
Commission’s recommendations which
were of general applicability, were ex-
tended to AP.H.Q. employees also.
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{c) Does not arise.

Thai Fishermen arrested by Ilaldia
Coast guards

4224. SHR] SATYAGOPAL MISRA:
Y Will the Minister of LUEFENCE be
pleased to state:

- {a) whether it is a fact that the fate
.of 105 Thai Fishermen, who were ar-
resied by the Haldia Coast guards for
allegedly intruding into the Indian
territorial water zone and fishing in
the Bay of Bengal on November 17 last
yvear hangs in the balance as no clear-
"ance has yet been received from the
.Centre to prosecute them; and

‘(b) if so. the details thereof and
decision of the Central Government in
- this respect?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): {a)
and (b), No prior concurrence ¢f the
Central Government is necessary for
launching prosecution under Maritime
Zones of Tndia (Regulation of Fishing
by Foreign Vessels) Act, 1981. How-
ever as a humanitarian gesture, Gov-
ernment have decided to release these
That Fishermen and necessary instrue-
tions nave been sent to the State Gov-

=ernment in tHis regard.

Report submitied by LEconomic Reforms
Commission

4225. SHRI HARINATHA MISRA:
Will the Minister of FINANCE be
pleased to state: /

(a) whether Government's attention
hag been drawn to the news item zap-
tioned “Rules for Indians abroad out-
dated, says Jha", as published in the
“Indian Express” Jated 14th January,
1982;

(b) if so, whether Shri L. K. Jha,
\-‘wh.o is heading the Economic Reforms
Commission. recently told ‘Arab Times’
that (i) rules and
existing concerning

regulations now
expatriateg are

those made by the British and are out-
dated and also (ii) that reforms have
to be made and before the Govern-
ment takes any steps; and

(c) whether the Economic Reforms
Commission has submitted comprehen-
sive report to the Government and if
so, what are the main recommenda-
tions of the report and the reaction
of Government to each one of the re-
commendations?

THE MINISTER OF TFINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) It is understood that in tihe
course of the interview Shri Jha gave
to the editor of ‘Arab Times', he
acknowledgeq some of the procedural
difficulties which non-resident Indians
face in making investments in India.

{c) The Commission has not sub-
mitted a comprehensive report to the
Government on the subject. The Com-
mission will be dealing with certain
aspects of investment by overseas
Indians in the course of iheir examina-
tion of tax laws, non-tax resources
and Government procedures which are
three of the terms of reference of the
Commission.

Development of 3-14 tourist spoly in
each State

4226. SHRI S. M. KRISHNA: WwWill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the States have been
asked to suggest three or four sites
in each State which can be developed
as tourist spots:

(b) if so, the reaction of the States
In-the matter; and

{c) the nature of the schemes he
has to develop these sites?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI XFHUR-
SHEED ALAM KHAN): (a) and (b).
A comprehensive scheme for the de-
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velopment of tourism has been drawn
up in consultation with the State Gov-
ernments/Union  Territories on the
basis of the travel circuit concept
which envisages integrated develop-
ment of 61 travel circuits covering 441
cenfres by pooling the resources in the
Central, State and private sectors.

(¢) The development will be in the
nature of accommodation, surface
transportation, recreational facilities,
entertainments, etc. depending upon
the facilities already existing, avail-
ability of funds, and inter-se priorities.
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Administrative powers to Controller
General of Accounts
4228. SHRI E. BALANANDAN;
SHRI AJIT BAG:
SHR] AJOY BISWAS:

Will the Minister of FINANCE be
pleased to state:

(a) is there any proposal to give

administrative powers to the Control-

_ler General of Accounts to settle the
employees’ problems;

¥ {b) if so, when and the details there-

of; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
Sir.

(b) Does not arise.

¢c) Under the schame of Depart-
mentalisation. of Accounts introduced

in phases from 1-4-1976, the Secretaries
gf the Ministries/Departments are ihe

Chief Accounting Authorities and the
entire accounting staff in the Minis-
functions under

tries/Departments
their administrative control. As such,

. the question of giving any administra-
tive powers to the Controller General
of Accounts over the staff working in
the Pay and Accounting units of the
various Ministries/Departments does
not arise.

Ad-hoc and Permanent vacancies for

the post of Junior and Senior
Traaslators

... 4930. SHRI D. L.. BAITHA: Will the
Minister of TOURISM AND CIVIL
\\{\VI.ATION be pleased to state:

(a) number of existing ad-hoc and
Permanent vacancies for the post of

Junior and Senior Trauslators in his
Ministry;

(b) whether these posts have been
created on the basis of set guidelines
of DPAR or are bheing created znd
filled up arbitrarily at the Ministry's
own level;

{€) if not created on the basis of the

set guidelines of the DPAR, the reasons
therefor; and

(d) whether it is also a fact that
the above-mentioned posts have been
filled without giving wide publicity and

circulation in other Ministries/Depart-
ments?,

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) At present there is no
vacancy in the grade of Senior and
Junjor Mindi Translators in the Sectt.
of this Ministry (Main).

(b) to (d). This Ministry had
created two posts of Hindi Trans]a-
tors Grade I and two posts of Ifindi
Translators Grade II for Hindi work
in the Secretariat of thig Ministry
(Main) with the approval of
the Ministry of Finance, Two
posts of Hindi Translators Crale
I have beéfnr filled up on regular basis
by promofion of two eligible Hindi
Translators Grade II in this Ministry
in accordance*with the Recruitment
Rules for these posts in this Ministry
with effect from 20-1-1981 and 10-7-19381
respectively. <Consequent upon  the
appointment of one of the Hindi Trans-
lators Grade I as Hindi Officer on zd-
hoc basis in this Ministry in accord-
ance with the instructions issued by
the Deptt. of Official Language the
resultant vacancy of Hindi Translator
Grade I has been filled up on ad-hot
basis by promoting Hindi Translator
Grade II. The two resultant vacan-
cies of Hindi Translators Grade II have
been filled up purely on ad-hoc basis
prending availability of regular incum-
bents for these posts in ferms of the
Central Sectt. Official Language (Group
‘C' posts) Rules, 1981 notified by the
Deptt. of Official Language.
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Location. for Naval academy

4231. SHRIMATI SUSEELA GO-
PALAN: Will the Minister of DEFENCE
be pleased to state:

(a) whether final decision on the
location of the Naval academy has
been taken;

(b) if so, the location and when will
the site be selected and the work start-
ed: and

(¢} what is the amount set apart for
thig purpose?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
No, Sir: fhis matter is still under ex-
amination.

(b) and (c¢). Do not arise.

News-item captioned “Navy band
concert fails to impress”

4232. DR. A. U. AZMI: Will the
Minister of DEFENCE be pleaseg tu
state:

(a) whether Government's attention
has been drawn to the news-item cap-
tioned “Navy band concert fails to
impress” appearing in the ‘Indian Ex-
press’ of 11 January, 1982 highlighting
inadequate training and musicianship;

(b) if so, reaction of Government
thereto; and :

(¢) steps taken to improve the
musicianship and to remove the short-
comings pointed out in the Press re-
port, with "details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) and (c) The concert was also
reviewed by music critics of some
other News Papers who acclaimed the
high quality of performance of the
Naval bands,

The training of the bandsmen of the
Indlan Navy is reviewed constantly in
order to incorporate further improve-
ments,
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Proposal to disband ordnance Depot.
Calcutta

4233. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be-
Pleased to state:

(a) whether there is any -proposal
under consideration of Government to-
disband Ordnance Depot, Calcutta;

(b) if so, what alternattve arrange-
ments have been made to provide
jobs to the workers within Calcutta
or nearly places without disturbing
their seniority etc. and

(¢) what are the specific reasons
for disbanding it?

THE MINISTER QF DEFENCS -—
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) and (e). An Expert Commit-
tee appointed by Government to. in-
ter alia, recommendeg measures to op-
timise the logistic support for the
Army, after studying various aspects,
recommended the closure of QOrdnance
Depot Calcutta. This matter is how-
ever under examination of Govern-
ment,.

Government would carefully consi-
der all relevant aspects before tak-
ing a final decision in the matter,

——

Smuggling petween India and Shrt.'
Lanka

4234 DR. KRUPASINDHU BHOI:
Wi]l the Minister of FINANCE Dbe
pleased to state whether smuggling
of goods between Sri Lanka and In-
dia increased durtng 1981 ag compared
to the previous years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): Re-
ports received by Government in-
dicate -that smuggling between Sri
Lanka and India continues to be kept -
in check, However the value of goods
seizeq by the Customs authorities /
while being attempted to be smuggled
belween SriLanka and India hag in-
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creased from about Rs, 219 lakhs in
1980 to sbout Rs. 291 lakhg in 1981.

Depariments governed by An'ny Act
and Army rules

4235, SHRI M, M. LAWRANCE:
Will the Minister of DEFENCE be
pleased to state:

(a) nameg of the Departments
where the Army Act and Army Rules
have been imposed;

(b) the details of the necessity of
imposing these Acts and Rules; and

(¢) the details regardtng the pro-
= visiong in this respect?

THE MINISTER QF DEFENCE
(SHRI R. VENKATARAMAN): (a)
The provisions of the Army Act. 1950
have been applied with some modifi-
cations to the following:—

(i) Civil General Transport
Companies and Independent Trans-
port Platoong (Civil GT).

(ii) Assam Rifleg units when at-
tacheq to or acting with any body
of the regular Army.

(iii) General Reserve Engineer
Force.

(b) There is a necessity to impose
certain sectiong 6f the Army Act and
the Army Rules in order to achieve
effective command and control of
these various departments mentioned
above when they function under the
operational command of the Army.

(¢) The Army Act, with certain
modifications, has been made appli-
cable as under:—

(i) Civil GT Coys and Indepen-
dent Transport Platoons—By SRO
122 dated 22nd July 1950. ‘

(ii) Assam Rifles—By SRO 318
dated 6th December, 1962.

(iil) G.R.EF;—By SRO 329 dat-
ed 23rd July 1950.

Installation of X-Ray Baggage Ins-
pection system at Airporis

4236. SHRI JAGDISH TYTLER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have a
proposal for the installation of X-Ray
baggage inspection system at the air-
ports of India;

(b) if so. whether such equipment
i being  manufactured locaily or
whether it is imported from a foreign
country; and

(¢) whether such equipment ig to
be installed in all the airports or in
certain major airports only?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Orders have beepn placed on
ECIL: Hyderabad, a Public Sector
Undertaking, through DGS&D for the
supply of 32 units of X-Ray Baggage
Inspection equipment. The first 4
units have been imported and the re-
maining 28 units are being progres-
sively manufactured in India by that
Undertaking.

(c) The eguipment is to be instal-
led at all the 4 international airports
and 11 other major domesttc airports
in the country to start with. There
are also plans to insta]l the equip-
ment at 12 more domestic airports.

Temporary light connections to civilian
in Delhi Cantonment on ill-health

4237. SHRI HARISH KUMAR
GANGWAR:

SHRI B. D. SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there {s any provision
in the MES Regulations for the sanc-
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—

. SINGH DEO): (a) MES Regulations
empowers the MES to grant temporary
civiian

to the civilian population in
Cantonment on
and children’s studies;

tion of temporary light connections
Delhi
grounds of ill-health

(b) if so, details thereof; and

(c) how many people applied for the

temporary connections during the last

shx months with details of action

taken thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI K. P.

electric connections to the

population on medical grounds and not
on grounds of children’s studies.

(b) Details are given in Statement I

(c) Four persons. The details of the
action faken on the applications are

given in Statement II.

Statement—IX

MES REGULATIONS (1968) PARA 844
APPENDIX ‘N’ PARA 6 AND 7.
Temporary Electric and Water
Connections

6. Temporary electric and
connections

water
may be sanctioned by
Station Commanders in special cases,
viz., on religious, social and medical
grounds, for a period not exceeding

15 days.
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7. The procedure governing the sanc-

tion for such temporary connections
and the recovery of charges therefor
will be as under:—

(a) Application will e made in
the first instance by the consumer
to the Garrison Enginee: who will
endorse a certificate to the effect that
the electric energy/water can be
made available without detriment to
the normal requirements and forward
the application to the Station Com-
mander for approval.

(b) The consuiner will he res
ponsible to get the entire work, in-
cluding the service line, carried out
by a licensed contractor to the satis-

faction of the Garrison Engineer.

(¢) Connection will be given and
the meter installed by the MES.

(d) A connection fee of Rs, 3 will
be charged for every connection. The
meter rent will be 50 P per day.

(e) A deposit to cover the charges
for anticipated consumption, con-

nection fee, meter rent, etc. widl be

recovered in advance,

(f) Charges for electric/water co;-
sumption will be calculated at the
all-India rate or the all-in-cost rate,
whichever is higher.

(g) An agreement will be ex-
ecuted with the consumer by the

Garrison Engineer on IAFW-2351.
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Statement-II
Details of the action taken on the applications received
$!. No, Name of the applicant Action taken
% 1 Shri Moti Ram . . Temporary connection providcd  frem
- 11th February to 24th February 1982 on
medical grounds.
2 Smt Laxmi Devi Application culy scrutin sted has  been
forwarded to Stn  Headquarters Delhi
Cantt by GE (E/M) on 1lth March,
1982, The application is now being
processed by Stn HQ  Delhi  Cant.

3. Shri Mangat Ram

-- 4 Sm‘ Rama Kapoor- .

Sanctioned for 2 KW load on

The individual bad applied for previsien

ofelectric supply fora  period of notless
than 3 momths, As there is no  provision
in MES Regulations for sanction
of temporary elcciric connection for
more than 15 days. it couldnot be sanc-
tioned.

medical
grounds from 1 March to 15th March,
1082 but the conn ction could not be
given as the individual did not deposit is
the amount for service connccticn
charges, meter rent etc.

Operation of International Airlines
through Calcutta

4238. PROF. RUPCHAND PAL: Will

the Minister of TOURISM AND CIVIL

AVIATION be pleased to state how

.. many International Airlines now oper-

v

%,

ate through Calcutta Airport?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): Eight International Air-
lines operate through Calcutta viz. Air
India, Aeroflot, British Airways,
Bangladesh Biman, Scandinavian Air-
ways, Thai Airways, Royal Nepal Air-
lines, and Burma Airways. In addi-
tion, Indian Airlines operates from Cal-
cutta, to Nepal and Bangladesh.

1A.S. and other Central Services
Officers in Public Sector Units

4239. SHRI K. A. SWAMI: Will the

"y Minister of FINANCE be pleased to

state: :

b

(a) whether a large number of I.A.S.
and other Central Services Officers are
working in various public sector uaits;

(b) the full details, namely, num-
bers and their respective cadres; and

(c) whether Government are con-
sidering a change in thig policy, in view
of the need to have professional mana-
gers in public sector units instead of
non-professionals?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE

(SHRI SAWAI SINGH SISO-
DIA): (a) and (b) Appoint-
ments to posts in Central Govern-

ment industrial & commercial enter-
prises, both af the top level and at the
below top level, sre done in accord-
ance with the job requirements of these
posts. Hence only persons who have
the professional background reguired
for these jobs are considered. Accord-
ing to the information available, 69
officers from IAS and other Central
services are presently on deputation
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to such Central Government enter-
prises excluding the officers from the
Industrial Management Pool who were
recruited for service in the puhblic sec-
tor. The break-up of these officers in
regard to their respective services is
given below:—

IAS

IA & AS
IRAS

IR SE
CES
IOFS
ICAS
IRS
IDAS
IPS

IPS
IRTS
IFAS =

n

I

f
ONI‘Q’-‘H-—IHMm&:

(Indian Police Service)
(Indian Posta]l Service)

1

l

l

|
Lol 1S TN

{c) Does not arise.

Payment of House Rent Allowance to
Government employees without produc-
tion. of rent receipts

4240. SHRI CHANDRADEQO PRASAD
VERMA: Will the Minister of FINANCE
be pleased to state:

(a) whether Government servants
are paid House Rent Allowance upto
a basic pay of Rs. 750 without produc-
tion of rent receipt;

(b) if so, when this limit was last
fixed,; s

(¢) whether in view of steep rise in

rental value of houses in Delhi and
other Metropolitan cities and the hard-
ship suffereq by certain sectiong of
Government servants, Government pro-
pose to rais¢” this limit enabling them
to draw full benefit of H.R.A; and

(d) if not, the reasons therefor?

THE ~ MINISTER OF STATE IN

THE MINISTRY OF FINANCE
SHRI SAWAI SINGH SISO-
DIA (a) Central Government

gervants with a basic pay upto
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Rs. 750 p.m. are graated House Rent
Allowance as admissible to them with-
out production of rent receipt. Gov-
ernment servants drawing basic pay
of more than Rs. 750 p.m. have sglso
the option to claim the same amount
of house rent allowance as admissible
to -Central Government servants draw-
ing the basic pay of Rs. 750 p,m, and
serving at the same station, without
production of rent receipt.

(b) With effect frora 1-11-1973.

(¢) and (d) Drawal of house rent
allowance without production of rent
receipt is a significant concession.
There is no proposal under the con-
sideration of Government at present to
further liberalise this cuncession.

Transfer of Audit employees

4241. SHR SATYASADHAN
CHAKRABORTY:

SHRI SUDHIR KUMAR
GIRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that thousands of Audit employees
were transferred to the Civil Accounts
Department with the assurance tbhat
the benefits and perquisites being given
or to be introduced in the Audit De-
partment will also be given to the
Account employees; :

(b) it so, whether it is a fact that
the Account employees are now being
denied all those facilities both finan-
cial or otherwise which are being given
to or are being reintroduced in the
Audit Department; and

(c) if not, the details of such facili-
ties which were reintroduceq or are
being introduced in the Accounts s9s
well as Audit Department;?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE

(SHRI SAWAI SINGH  SISO-
DIA): (a) During the course
of discussions in the Lok Sabha

on 25th March, 1976 on the Depart-
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mentalisation of Union Accounts
(Transfer of Personmael) Bill, the as-
surance held out to the employees of
the Audit Depariment to be trausferred
to the Civil Accounts side was that
the officials would be entitled to be ap-
pointed t{o posts carrying scales of
pay not less than those of posts held
by them immediately before such
transfer. This assuraace is incorporat-
ed in the Departmentalisatton of Union
Accounts (Transfer of Personnel) Act,
1978, which provides that every officer
or employee transferred shall be
entitled to be appointed to a post
carrying a scale of pay not less favour-
able tHan that of i{he post which he
held immediately before the date of
such- transfer and in the same capa-
city (whether substantive or officiat-
ing) in which he held the post in the
Audit & Accounts Department. No
assurance was given at any time to
the transferred employees that the ser-
vice conditions on the accounts side
would be in conformity with those on
the audit side for all time in future,.

The service condilioas of the civil
accounts employees are being regulat-
ed under the provisions of Central
Civil Accounts Service (Group ‘C)
Recruitment Rules, 1978 and such other
service benefits extended to them as
are approved by Government. In view
of the changed situation after the de-
partmentalisation of accounts snd the
Recruitment Rules referred to above,
it is not possible to compare the ser-
vice conditions on the accounts side
with those on the audit side.

(b) and (c¢) Do not arise in view of
the position explained above.

Indilan and U.S. Businessmen in col-
Iaborate on construction work in
third countrics

4242. SHRI MANGANBHAI BAROT:
Will the Minister of COMM'ERCE be
pleased to state:

(a) whether Indian and U.S. busi=
nessmen have recently agreed to col-

laborate on giant construction work in
third countries;

(b) if so, whether Government have
approved the idea;

(¢) if so, whether specific agree-
ments in this regard would need Gov-
ernment scrutiny; and

(d) what projects are likely to be
taken up in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The 7th meeting
of the Indo-US Joint Business Council
wherein businessmen from both the
countries participated, was held in
New Delhi in February, 1982, The
Council has recommended that joint
meetings of the Senior Representatives
of the Indian and US Companies should
be organised in important Centres for
exchanging information on each other’s
capabilities and for, identifying areas
of collaboration between them for
undertaking projects in third countries.

(b) In view of the vast market for
project exports, the size of the indivi-
dual propects, competilion from vari-
ous countries and the comparative ad-
vantage of Indian engineering exper-
in a number of fields, there is scope
for beneficial cooperation with firms
of other countries iacluding USA in
third country projects.

(c) The recommendation is for ar-
ranging joint meetings at important
centres for exchanging information on
each other’s capabilities and for identi-
fying areas of collahoration. The speci-
fic agreements would require Govern-
ment’s scrufiny in such of the cases
where clearance by the Government is
necessary. At the time of submission
of bids, the project exporters would
have to get their bids cleared py the

working group’s of flnancial institu-
tions.

(d) The proposal does not Involve
taking up projects in India.

Impact of Indirect Taxes, exclse and
other taxes on revenue

4243. DR. SUBRAMANIAM SWAMY:
Will the Minister of FINANCE be
pleased to state:
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(a) whefher Government are aware
that the Jha Committee on Indirect
Taxes and the National Council of Ap-
plied Economic Research have opined
that the present high rates of excise
and other indirect taxes are counter-
productive and causing loss of revenue;
and

(b) if so, Government’s reaction to
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAI
SINGH SISODIA): (a) In the report
of the Indirect Taxation Enquiry Com-
mittee, it was opined that high rates
of duties should be introduced selec-
fively, also taking into account whether
such rates would not lead to a more
than proportionate fall in consumption
of the excisable goods, rcsulting in
a possible loss of revenue. In 3 report
of the National Council of Applied
Economic Research titled “A Study of
Price Control and Impact of Excise
Duty on Selected Industries” pul:lished
in 1972‘3, a similar view that high rates
-0of Central excise duties might result
in fall in production of the particular
goods meaning smaller revenue from
-them, was expressed.

(by The views referred to above
have been noted by the Government.

Vayudoot service for Jaisalmer

4244. SHR1 VIRDHI CHANDER
JAIN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state wHen air service ‘“Vayudoot” is
‘10 be started for Jaisalmer which is
-an important town of the country from
strat&gic ang tourism point of view and
which is visited by thousands of foreign
“tourists?

THE MINISTER OF TOURISM AND
-CIVIL, AVIATION (SHRI A. P
SHARMA): Jaisalmer {figures among
the sfafions proposed to be connected
by Vayudoot in its first phase of ex-
pansion programme. However, the
. operation of the service is dependent
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upon the availability of aircraf: and
the infra-structure fa:ilities.

Proposal to take up production of
export varieties of cloth

4245. SHRI K. MALLANNA: Wil
the Minister of COMMERCE be pleag-
ed to state:

(a) whether there is any proposal
under Government’s consideration fo
take up production of export varie-
ties of cloth;

(b) if so, what are the details in
this regard; and

(c) the manner in which the produc-
tion is proposed to be diversified and
expanded?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). Produc-
tion of different varieties of cloth for
the purpose of export is undertaken
by the manuTacturing units after tak-
ing into account such relevant factors
as demand in the importing countries,
prices offered as also conditions in the
domestic market etc. Government has
already announced a 100 per cent ex-
port orienteq units scheme under
which total production (excluding petr-
missible level of rejects) has to bLe
exported.

Indian Alflines to cover more places
in Gujarat

4246. SHRI NAVIN RAVANI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that he has
promised for early introduction ot
third airlines service in Gujarat State
when he met the State Tourism Minis-
ter of Gujarat;

(b) fthe names of the cities which
are likely to be covered under this air
service; and

(e) by when this service will start
functioning in Gujarat?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): -(a) to (c). It is proposed
to consider airlinking Amreli, Kandla,
Surat and Dwarka by Vavudoot ser-
vice in its future expansion programme
subject to airports being made suit-
able for operations. No definite date
of commencement of services has been
decided so far.

Sale of Indian articles in the name of
foreign goodsg

4247. SHRI - RAJNATH SONKAR
SHASTRI: Will” the Minister of FIN-
ANCE be pleased to state:

(a) whether Government’s attention
have been drawn to the news item
“Patrion per khule aam videshi mall
bikta hai; koi puchhane wala nahin ki
yeh cheejen aati kahan se hain” ap-
pearing in the ‘Sandhya Times’ of 20th
January, 1982 high-lightinz—

(i) cheating the public by selling
Indian made articles by affixing
foreign made lebel/bottl2; and

(ii) need for issuing licence for
every type of trade;

(b) if so, reaction of Government
thereto;

(c) action taken, with details thereof;
including making licence compulsory
for carrying out any type of trade/
business including on foot paths,
weekly bazars, hawkers including
newspapers vendors to check inflation
accumulation of black money and in-
crease Government earning; and

(d) it not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAIL
SINGH SISODIA): (a) to (d). Govern-
ment’s attention has been drawn to
the article. The accent of the author
of the article is on open display, for
sale, of “foreign’” goods in Karol Bagh,

New Delhi and various parts of the

country and the spurious nature of
such goods.

Concerted raids are carried out by
the town/city preventive units of the
Customs (Anti-Smuggling) Department
on shops, stalls, hawkers, etc., known
to be dealing in smuggled goods. Re-
ports received indicate that substantial
quantity of the goods with foreign
markings displayed for sale in the city
markets are spurious and locally
manufactured. In other words, these
are imitations of the foreign goods
and sold as foreign goods.

As regards licensing, under the Delhi
Shops and Establishment Act, 1954, the
occupier of every establishment (in-
cluding shops, efc.) has to send to the:
Chief Inspector (appointed under the
Act), a statement in the prescribed
form together with prescribed fee for
registration of establishment including
shop, etc.

As for vendors selling goods in the
so-called Weekly Bazars in Delhi, en-
quiries made indicate that no prior
sanction gf the Municipal authorities.
is required by these vendors. Any
vendor can occupy the space in these
bazars. However, the Delhi Munici-
pal Corporation collects tax by the
name of a Tehebazari from these ven-
dors at a rate varying from Rs. 2 to
Rs. 4 per day for occupying area of
approx. 4 yw 6’ depending upon the
locality in which these bazars are held.
The articles sold in these bazars are
generally of common use. The total
turn over of such vendors over a
period of year will not be subkstantial
enough to bring them within the tax-
able limit, keeping in view that the
minimum net income not liable to in-
come tax is Rs. 15,000.

In so far as falsifying and falsely
applying trade marks are concerned,
the Trade and Merchandise Marks Act,
1958 contains various penal provisions
and lays down the procedure for tak-
ing cognizance of offences under this
Act,
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Agreement signed hetween Parle Ex-
ports Private Ltd. and DBisleri India
(Pvt.) Ltd.

4249, SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased to
reler to the reply given to (Starred)
Question No, 284 on 5-12-1980 regard-
ing agreement signed belween Parle
Exports Private I.ld. and Bisleri India
Pvi. Ltd., and state:

(a) whether ihe investigation regis-
fered in CBI on 5-4-1480 for oftence
of cheating under I.P.C. and other
violations .of FERA (1947) have since
been completed; and

(b) if so, what are the findings and
what action Government are contemn-
plating or have taken in the matter,
if not, the reasons therefor?

THE MINISTER OF FINANCE
(S8HRI PRANAB MUKXHERJEE): (a)
and (b) After completion of investiga-
tion, a complaint under sections 120-B
I1P.C. and 22/23(1A) and 23-C of the
Foreign Exchange Regulation Act, 1947
read wilh Section 420, I.P.C. was filed
on 16-4-81 by the C.B.I. on bchalf of
the Deputy  Director, Enforcement
Directorate, Bombay  against M/s.
Bisleri India Pvt. Ltd. and its tweo
Directors, namely, Shri Ramesh Chau-
han and Shri H. M. Golwala in -the
court of the Additional Chief Metro-
politan Magistrate, Bombay. The com-
pany and its two Directors, however,
filed a writ petition in the Bombay
High Court praying for quashing the
proceedings in the trial court. The High
Court passed orders on 14-1-1980 quash
ing the proceedings in the trial court.
Action for filing a $pecial Leave Peti-
tion in the Supreme Court of India
against the order of the Bombay High
Court is being taken.

Recruitment in Export Inspection
Agency

4250. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister of
COMMERCE be pleased to state:

{a) how many {resh apointments
are made during the last {wo years in
the Export Inspection Agency;
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(b) what were the criteria for such
appointments;

(d) if not, on what basis thesz rec-
tecruitment rules for the Agency; and

(d) it not, on what basis these rec-
*, ruitments were made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
P. A. SANGMA): (a) During the period
from 1-3-80 to 28-2-82, 108 {resh ap-
pointments in  various grades were
made in the Export Inspection
Agency.

(b) to (d). Prior to 2nd August. 1980
the appointments were inade on the
basis of recruitment rules framed by
— 1He Export Inspection Council. After
2nd August, 1980, the recruitments in
rthe Export Inspection Agency were
made in accordance with recruilment
rules published in Gazette of India,
G.S.R. No. 794 dt. 2-8-1980.

Representation from employees of
Binny Mills

4251. SilRl GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state:

= (a) whether he has received a re-
presentation from the empiovees ol
» Binny Mills at Bangalore on a number
of matters pertaining to the function-
ing of the mill and the problems of
the workers;

(b) if so, what steps have been taken
to deal with the wvarious questions
raised in the represeaniation; and

(c) with what resulis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCZE (SHRI
P. A. SANGMA): (a) The Government
are not aware of any representation
other than representations received
from the Binny Garment Factory
‘Workers' Union.

(b) and (e¢). Does not arise.

Amount disbursed to Scheduled Castes
and Backward Classes by nationalised
banks

4252. SHRI ANANTHA RAMULU
MALLU: Will the Minister of FIN-
ANCE be pleased to state:

(a) what are the details regarding
fo total amount disb.rsed to the per-
sons belonging to the Scheduled Castes
and Backward Classes and other
weaker sections as loan by the nation-
alised and non-nationalised banks
during the year 1980-81; and

(b) what are the details regarding
the loan given by nationalised - and
non-nationalised banks, rate-wise,
particularly in the State of Andhra
Pradesh during 1980-817

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b).
The information reporting system cur-
renfly yields data on outstanding
advances in priority sectors to sche-
duled castes and scheduledl tribes and
to artisans, village and cotton indus-
tries, as separate rategories. Statewise
data for outstanding priority sector
advances of nationalisad banks and
non-nationalised banks to these cate-
gories separately will be laid an the
Table of the House.

Taete W IndRgA aw w ey
GrA s
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Disproportionate increase in the cadre:
of Commissioner of lncome-tax

4254, SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be -
pleased to state:

(a) whether it is a fact that there
is disproportionate increase in the
cadre of Commissioners of Income-tax;

(b) what was the sanctioned strength
of Commissioners of Income-tax as on.
1-1-1978 and 1-1-1982;

(c) whether it is a fact that no com-
plementary staff/sunporting staff has.
been provided to them with the result
they are sitting idle; and

(d) with the Income-tax Adminisira.
tion becoming so top heavy, what steps
Government propose to take to restore
the balance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (ch
The sanctioned strength of Commis-
sionerg of Income-tax (including Darec-
tors and O.S.D.) as on 1-1-1978 was
83. During fhe year 1978, 80 additional
posts of Commissioners of Income-tax
(including Directors and ).S.D.) were
sanctioned by up-grading egual num-
ber of posis of Asstt. Commissioners ¢
Income-tax. The complementary staff
attached to the Asstt. Commissioners *
was provided to the up-graded posts of
Commissionerg of Income-tax. 61 addi-
tional posts of Commissioners of In-
come-tax (including <Chief Commis-
sionerg, Direttors (General/Directors)
were sanctioned during September,
1981. The creation of complementary/
supporting stafl for these posts is under
consideration. Pending creation of

- additional posts of staff, the necegsary

complementary supporting staff for
the newly created posts has been pro-
vided from the existing sanctioned
strength of the Department. The Com-
missioners are, therefore, not sitting
idle. The sanctioned strength of Com-
missioners of Income-tax (including
Directors and O.S.D.) as on 1-1-1982
was 224.
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(d) Taking into consideration the
ratle of officers to staff, the Income-
tax Administration is not top heavy.

Reeruitment of Engineering Diplama
Holderg in G.I.C.

4255. SHRI GHULAM RASOOL
KOCHACK:
SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of FINANCE be
pleased to gfater™

(a) whether General Insurance Com-
panies are actively considering recruit-
ment of over 100 Fngineering Diploma

_Hglders for survey and assessment of
motor claims and ihe recruitment was
expected to be completed during 1978;

(b) if so, how many of them have
been recruited up till now and what
is the total number of Diploma Hol-
ders who are at present holding the
post of surveyors and assessment of
motor claims; and

(¢) whether the Insurance Corpora-
tion is actively considering to abolish
the system of appointment of Claims
Inspectors instead of considering to
give it to private insnectors?,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). After the “General Insurance
(Rationalisation and Revision of Pay
Scales and other Conditions of Service
of Supervisory, Clerical and Subordin-
ate Staff) Scheme, 1974” was notified,
no subsidiary of G.I.C. has appointed
any diploma-holder as Claims Inspec-
tor for survey and assessment of motor
claims. According to the nature of
the case, various insurance companies
engage independent surveyors to asess
the loss so that they can expeditiously
settle the claims.

\

There are, however, at present 115
jengineering dipléma holders appointed
prior to 1974 in some companies who
as far as possible are utilised to do

the survey and assessinent of motor
claims.

TRegqulrements stipulated by
Internationa] Commercial
Aviation Orgauisatinn

4256. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) is it a fact that not a single air-
port in India meets the basic require-
ments stipulated by the International
Commercial Aviation Orgunisation for
landing of jets: and

(b) i8 it a fact that there iz on an
average a near miss a day over Cochin,
Trivandrum and Bangalore Airports?

THE MINISTER OF TOURISM AND

CIVIL _AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.
(b) No, Sir.

Armed dacoity in Nationalised Banks

4257. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of FINANCE
be pleased to state:

(a) the total amount lost as a result
of armed dacoities in the nationalised
banks in the Capital during the past
one year;

(b) the names of the banks where
security guards have not been posted;

(¢) whether the Reserve Bank has
issued any instruction regarding the
posting of armed zZuards;

(d) ‘whether there is any proposal to
instal alarm system in banks which
can alert the nearest police station;
and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THH
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (g8) There
have been three caseg of dacoities in
the branches of nationalised banks in



131 Written Answers
Delhi during the years 1981 and 1982
involving a sum of Rs. 18.45 lakhs.

(b), (d) ang (e). It will not be in
the interest of the security of the
banks to indicate the branches where

security guards have not been posted

or the details of alarm systems instal-
led|proposed to be installed in the
various branches,’ ’

(c) Government have advised banks
to identify the branches which require
posting of security guards and make

" arrangements for posting of tht same.

w

Industrial houses to set up jolnt
‘ ventares abroad

4258. SHRI AMAR ROY PRADHAN:
Will the Minister of COMMERCE be
pleased to state:

MARCH 19, 1982

Written Answers - 132

(a) the detalls and names of the
industrial fiouses which have decided
to set up joint venture abroad; and

(b) the terms and conditions of the__
agreement with the Goverament of
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) A statement
showing the names of Indian com-
panies which have sought permission
of Government, to set up joint ventures
abroad and whose applicatiens. are
under consideration, is attached.

(b) Indian companies which 'seek
approval of the Governmeat to ‘set up
joint ventures abroad, do not enter
into any agreement with the Govern-
ment of India. While granting as’
proval to each unit, Government leys
down specific terms ang conditions,

Statement

N

[11721 cH)mpies which have sought permission of Government 10 set up Joint

Ve 1tures Abroad and whose applications are pending for decision by Government

54,
No.

Nin of the Indian Gompany

Country of location

Field of collaboration

4 ) el
1 MYsS:itich Arts Exports Pvt. Ltd., W. Germany High Fashion garments .
Calcutta. .
2 M/s Cozrea Consultants Singaporec 1t i i
Pvt. Ltd., Bombay. sap Cotlzlsrtz}ancy n architec -
3 M/s Indian Products T'rading Co.Pvt. Kenya Manufacture of Sulphu-
Ltd., Bombay. ric Acid etc. wiphu
4 Ms Easland Services Pvt. Ltd., Tri- Nigeria Water  taps &  allied
vandrum. items.
5 My/s P.J.Indian Granites, Salem Thailand Grante  cum  marble
cut ing and polish-
ing.
6 M’ Ram Fibses Ltd., Bamli(Bhi- Thailand Manufacture of pres- -
wani) arised PET bogtles.
M/s Raptakos, Brett & Co., Ltd. Nigeria Pharmaceutical products. '

Bombay.




133 Written Answers PHALGUNA 28, 1903 (SAKA) Written Answers 134
1 2 3 7
8 M/s Dharamsi Morari ChemicalCo.1  Sri Lanka Inorganic Chemicals.

Bombay

9 M;/s Champaklal Investment & Fin- U.K. Financial Consultancy-
ancial Consultants Ltd., Bombay. - ’
10 M/s Voltas International Ltd., Bombay Singapore Trading & marketing of
. textile machinery.
11 M/s Narula Udyog (India) Pvt. Ltd., LU.A.E. Manufacture of disposable
New Delhi syringes and needles.
12 M)/s Vijay Tanks & Vessels Pvt, Ltd.,, Kuwait Turnkey projects.
Bombay.
13 M/s Star Marketing & Services Ltd., Thailand Processing of textiles.
Bombay.
+-14 M/s Bengal Waterproof Ltd., Calcutta Sri Lanka Manufacture of  rubber
based products.
15 M/s ASC Enginecering & Allied In- Indonesia Manufactwe ~ of  steel
dustries Ltd., Calcutta. profiles.
*16 Mys Vaikath Sons Pvt. Ltd., Alleppe Sri Lanka Manufacture of coir yarn.
17 Meallurgical & Engg. Consultangs Nigeria Tech. Consultancy design,
(India) Ltd., Ranchi, Bihar. engg. & project mana-
gement.
18 M;/s Bharat Steel Tubes Ltd., New  Indonesia Manufacture of Dioctyl
hi Phthalate (plasticiser).
19 M/s Arvind Mills Ltd., Ahmedabad. Nigeria Composite textile

Mills.

Allotment of Funds for Tourism for

Kerala State ..
4259. SHRI GEORGE JOSEPH
MUDACKAL: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) what ig the tota]l allotment of
funds for tourism for the State of
Kerala durtg the coming year;

F

(b) is it a fact that comparatively
no funds were allotted to (Kerala last
year; and

(c) ig it a fact that Kerala js neg-
lected by the Tourist Department
although that State has got more
Bacilities (beautiful beaches, attrac-

tive lakes, magnificant forests with
plenty of wild animals)?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) The
funds available in the Central Sector
are not allocated on State-wise basis.
The
tourism are taken up at various cen-
tres oh the basis of the potential the
centres hold to attract touristz and

schemes for development of .

accordingly the amounts a]located
schemewise.
(b) No, Sir. Schemes takenup in

Kerala in the pentral sector during
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the last year ie, 1980-81 for promo- tion of tourism ere detailed below:—

Deparimant of Tourism

Sr.No.;Scheme Funds relersed in 1980-81 (in lakhs)
Rs. in lakhs
(1) Yoge-Gum-Massage centre at Kovalam (Spillover) . (Estimated cost) 3-30
Rs. 11-80 lakhs .
(i) Construction of staff quarters at Kovalam . . . (Estimated cost 3:00
Rs. 3-60 lakhs)
- 6-30
LToC. T
(i) Rencvation of Kovalam Hotel . . . . . 8-25
{ii) Transport unit at Kovalam . . . . . 2-45
i GrAND ToTaL . N 1070

(¢) No, Sir. A statement showing Kerala f#s . attached. The develap-

the schemes undertaken in the Cen- ment of Tourism in (Kerala has thus
tral Sector during the previous Plah been given due weightage in the
periodg for promotion of tourism in Central Sector.
Statement
KERALA
S.No. Name of Scheme Expenditure
incurred

Second Five Year Plan :

Part-I 1. Improvement of Rest House at Thekkedy . . . . . 40,000
" 40,000
Third Fige Year Plan

Part-I 1. Improvemeut of Rest House at Thekkady (Spillaver) . . . 2,04,608
2. Improvement to the Golf Gourse an Solaghaty Island at Cochin . . 15,000
8. Provision of launches or cruises on back-water at Cechin . . . 2,317,953

4. Frovision of launches for cruising on the lake for vnewmg wild life .
(Periyar Lake, . . . . . . . 64,983
5. Onam festival . , . . ‘ . . . . . 25,000
6. Sloping Jetty at Thekkady . . . . . .o 48,000
7. Expansion of Mascot Hotel at Trivandrum (Spill-over) . . . 47,510

8. Rest House at Cheruthuruthy (spill -over) .

TotaL . 7,05,054

’
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137
I 2 3
Annnal plan 1966-67
1. Renovation of the palace at Kovalam to be run as a hotel 5,13.000
Annual plan 1967-68
i. Purchase of motor launches for Periyar Lake Wild Life Sanctuary 50,000
Annual plan 1968-69
1. Expansion of Aranya Niw.s Hotel at Thekkady 3.000
2. Expansion of Mascot Hotel at Trivandrum 1,55,743
3. Improvement of Cape Hotel at Cape Camorin 10,000
ToTAL o 1_,6—8,;4;
Fourth Five year plan T
Department of Tourism
1. Youth Hozstel at Trivandrum 93, 965 *
2. Development of Kovalam Beach Resort at Kovalam 31,81,000
Tomae . 3274965
India Tourism Development Corporation 7
1. Kovalam Grove 7 1,11,8g.000
2. Kovalam Hotel [
3. Transport Unit at Kovalum 66,000
ToTAL _l,_l ;,;;;n—.
FIFTH FIVE YEAR PLAN
1974-75
Department of Tourism
1. Youth Hostel at Trivandrum 40,000
2. Development ofKovalam Beach Rescrt 6,00,000
ToTAL T 6_,4;:0—;:
1975-76 o
1. Development of Kcvalam Beach Resort 4,006,000
2. Youth Hostel at Trivandrum 1,50,000
ToTAL B -;:5-;,5.0;-
1976-77
1. Development of Kovalam Beach Resm:t 2,00,000
2. Arnya Niwas Hotel at Thekkady . 2,88,000
TaraL 5,8E:o;
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1977-78
1. Launch at Periyar Lake 2,00,000
2. Development of Kovalam Beach Resort 2,25,000
ToraL 4,25,000
Fifth Five Year Plan
(1974-75)
LT.D.C.
1. Kovalam Grove ., 85,000
2. Hotel at Kovalam 34,02,000
ToTAL 34,87,000
(1975-76)
1. Hotel at Kovalam 45,21,000
2. Land for cattages at Kovalam . 10,00,000
3. Transport Unit at Kovalam - 97,000
ToraL 56,18,000
(1976-77)
1. Hotel at Kovalam . . . 3,58,000
(1977-78)
1. Kovalam Hotel . . 3,82,000
(1978-79)
Department of Tourism

1. Development of Kovalam Beach Resort (Yoga cum Massage Centre) Totar 5,75,000

I1.T.D.C.
1. Renovation of Kovalam Hotel . .

(1979-80)
Depariment of Tourism

1. Yauth Hostel at Trivandrum . . .

2. Beach Service Centre at Kovalam

I.T.D.C.
1. Renovation of Kovalam Hotel R .

2. Transport Units at Kavalam .

ToTtaL

13,000

7,15,000
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Fithfive year plan

Expenditure Incurred

(1980-81)
Department of Tourism

1. Yoga-cum-Massage Centre (Spillover)

2. Construction of staff quarters .

LT.D.C.

1. Renovatior. of Kovalam Hotel

2. Transport Unit at Kovalam .

ToraL . 6,30,000

TotaL 10,70,000

Granp ToTaL 3,16,83,762

-— o — -—_—

Idecline in Export of Ginger

4260. SHRI BHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to state:

(&) whether it ig a fact that the
export of ginger ig showing a steady
decling and it iy facing a stiff com-
petition from China M the world
market; BRI B

-

(b) the export of ginger during-
1977-78, 1978-79 and in the current
year in terms of value;

(¢) the names of countries import-
ing ginger from India; and’
(d) what protection Government

propose to provide to safeguarg the
Mterests of ginger cultivators?

st

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d) Export

N

of ginger from 1977-78 onwards has
been as under:

Val u&l

Year Quantity
.Tonnes. (Rs.
lakhs}

1977-78. . . 9762 1369
1978-79. . . 14515 1432
1979-80. . . 11486 727
1980-81. | ; . 5550 292
1981-82

(April-December) . 3596 299

China ig our competitor in the world
markets for ginger. -Saudi Arabia,
Morocco, USA, Federal Republic of
Germany and a . large number of
other countries are importing ginger
from India. Export of ginger is
freely allowed, and unit value reali-
satioh hag shown improvement,

- - -

Growth of Bank Deposity

4261. SHRI SUDHIR KUMAR
GIRI: Will the Minister of FINANCE
be pleased to state: ‘

(a) whether it is a fact that thera’
1 an alarmingly slow down in the
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growth of bank deposits in_ the last faave
quatrers;

(b) if so, the reasons for the same; 31 974, 1981 I Wed® A7
and T FEAT FET R0

(c) if not, the real position in this - -
respest e (v )
THE DEPUTY MINISTER IN THE = .

MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): (a) to 1. WG S 13,60.48
(c). Provisiona] data on deposit 2. TIATH 6,01.68
growth of scheduled commercial
bankg for completed quarters avail- 3. fagre 16,05.72
able up to last Friday of December 4. TTA 7.67.92
19081 show  that during the four T o
quarters of 1981, the deposits of the 5. gfaarom 3,94, 84
scheduled commercia] banhks increas-
ed by Rs. 94T crores, Rs. 2337 crores, 6. fgwr%re-r S 1,10.27
Rs. 1812 crores and Ra 1936 crores 7. S T FIFAT 5,59, 00
respectively. The four quarters taken
together have shown a deposit growth 8. FATEH 8,24.13
of Rs. 6532 crores or 17.? per cegt 9. ¥Te 5,34.33
Short-term  fluctuationg i deposit
leviels of banks do not necessarily 10. 54 WaW 10,17, 58
reflect long-term trends. 11. =Erereg 14,99, 41
12. wfogz 46.66
13. AT 11.92
14. RAE 15.88
AR GIET g KRrg ot o swrar
15. I§4r 8,64, 64
oife .
16. 9T 4,72.04
17. TIIEH 10,93, 60
4262. SR woor AR ¢ FaT 18. fafeng 11 04
fea Wt @ Tam A I FGE 1o, afAArE 9. 84. 94
(%) T gmwR o ¥ 20. faget 33.99
wo A T wfw fraa Y ok 21. I WA 25,05. 64
22. qfexq FAIA 16,61. 54

(&) awr =i #t ufw &
U AR | g 7

- - b

MNT 1,69,80. 35

faw wat (s} wom wadff ) - .
'(ﬁ‘) R (&) wm faEor gwr- feoqolt :  Sogar wiwy  wafam
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Outstanding Advances of Scheduled
Commercial Banks to Large Scale
Unitg

4263. SHRI NAWAL KISHORB
SHARMA:. Will the Minister of
FINANCE be pleased to state:

(a) what is the detail of the out-
standing advanceg of scheduled com-
mercia] banks to large-scale uhits
enjoying credit limits of Rs. one
crore and above as at the end of June,
1980, December, 1980, June, 1981 and
December, 1981; and

(b) what is the reasons of such a
big amount outstanding and what
stepg Government are takdg in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Latest available classification of out-
standing credit of scheduled com-
mercia] bankg according to the size
of credit limit relates to June, 1980.
Ap on the last Friday of Jume, 1980
the amount outstanding with credit
limits of Rs. 1 crore ang &bove was
Ru. 7451 crores, Sectoral break-up of
these advanceg is as under:

SECTOR Anount
outstan-
ding (Rs.
in crores)

Agriculture . . . . 402
Industry 3638
Transport Operators . . 288
Person: | Professional services.. 19
Trade. 2992
Others . . . . . 112
Total 7451

Of which : Snall Scale Indus-
tries . . . 1y

—— -

(b) The outstandings with credit
limit of Re. 1 crore and above form

Written Answers 146

35 per cent of the total credit out-
standing as at the end of June, 1980
and cannot be construed as large
keeping in view the scale of opera-
tions of medium and large industry
(includdag public sector undertak:-
ings) and food procurement opera-
tions, Nevertheless, according to Gov-
ernment policy, the necessary prio-
rity and concessions are given to
sma.lﬂer borrowers in ‘various cated
gories.

Gir forest sanctuary on air map of,
country

4264. SHRI MOHAN LAL PATEL:
Wil} the Minister of TOURISM AND
CIVIL, AVIATION ‘be pleaseq to state:

(a) whether Government  have
takel. a decision that the Gir forest -
sanctuary of the Indian Lion would

be brought on the air map of the
country; .

(b) if so, by when;

(c) whether  Government  have
also considered the question of start-
ing third airlinesg service in the State
of Gujarat; and

(d) if so, when it will gtart func-
tiohing and the name of the cities
which are to be covered by the said
service? ‘

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRJ A. P.
SHARMA): (a) No, Sir.

(b) Does not arise.

(c) Government would consider
linking places in Gujarat by Vayudoot '
services. .

(d) Surat, Amreli Dwarka and
Kandla would be considered for air-
linking by Vayudoot services in its
future phase of expansion.
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Suppjy of fighter planes and arms
stc. to Pak by China

4265. SHRI TARIQ ANWAR: Wil
the Minister of DEFENCE be pleased
to state whether it is a fact that
China is supplytg fighter ple.mes,.
large number of armoured vehicles
and light armg to Pakistan under a
long terms military accord?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN):
China is known to have been supply-
ing a variety of military equipmen't,
including planeg and armoured vehi-
cles, to Pakistan uhder various Pro-
tocols ang Agreements signed from
time to time.

Measure to prevent - harassment and
Hardship to Travellers from Middle
East

4p66. SHRI XAVIER ARA;KAL:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to
state:

(a) what are the measures taken
by Governmentl {o preven§ the har-
assment and hardship to the travellers
from :the Middle East countries at
the airports; and

(b) have Government gone into
the problems of these hiot well educa-
ted passengerg at the airports includ-
img customs
details thereof?

THE. MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVI, AVIATION (SHRI XKHUR-
SHEED ALAM KHAN). (a) and (b).
In order to assist and facllitate
travellers from West Asia, the Depart-
ment of Tourism conducteq three
courses in Arabie language at Bom-
bay Airport. In these courses, officers
from Government of India Tourist
Office, Customs, Health, International
Airport Authority of Mdia, Immigra-
tion and Security participated. Ag a
nesult, at least one Arabic language

MARCH 19, 1982

check-up, if so, the-
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knowing person is on duty at Bombay
Airport round the clock where majo-
rity of-tourists from West Asia dis-
embark. Some Internationg] Airlines
also make announcement ™ Arabic
language.

A brochure in Arabic language has
also been brought out to apprise
travellergy from West Asia  about
Customs, health, immigration and
currency regulations, Thig booklet is
distributed by overseas tourist offices
as well as by the Indian missions
abroad.

.Promotion of éC/S’I‘ Employeeg in
Canarg Bank

4267. SHRI KUNWAR RAM: Will
the Minister of FINANCE be please
to state: :

(a) whether it js true that the
relaxation in eligibility criteria for’
promotion of SC/ST employees in
Canara Bank hag been withdrawn;

(b) whether the All India Canara
Bank SC/ST employees Association
hag submitted a memorandum to him
and the Bank on 15th February, 1982
regarding their grievances ahd notice
of Dharna was also served; if so, the
action taken thereon;

(c) how Canara Bank ig fllling up
the backlog of SC/ST employeeg in
officers cadre Grade scale I; whether
they are going to conduct as exclua-
sively test for SC/ST employees;

(d) if so, when and if not how
backlog will be filled In state also
fiumber of reserved unfilley vacan-
cles in officers grade spala I; and

(e) whether it is a fact that reser-
vationg in promotion hag not yet been
implemented to the officers Grade
Scale IT, III and IV and if so, the
reason thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
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Promotion in banks i governed by
agreements between the mahagement
and the majority
yees. Canara Bank had initially
introduced reservation in promotion
unilateraly and had also decided to
give certain relaxation in eligibility
criteria to the SC/ST employees.
Subscequently, writ petitions were
filed by the general category emplo-
yees and therefore the Bank had to
take up the matter with the union for
getting the existing agreement modi-
fied. The fresh agreement provides
for reservation for SC/ST in promo-
tion but does not provide any relaxa-
tion in eligibility criteria for the SC/
ST employees.

(b) Yes, Sir. Cahara Bank has
been asked to look into the problems
mentioned by the Association in its
Memorandum,

(¢) to (e), Al} the Government
orderw regarding reservation for SC/
ST in promotion have been extended
to the public sector banks ahd in
terms of these orders there is no
reservation for SC/ST in promotion
by selection within the officers cadre.
In order to safe-guard the interewts of
SC/ST employees the bankg have
been atked to carry-forward the un-
filled reserved vacancies to subse-
quent years. The Canara Bank has
reported that the back-log as on
1-1-1982 relating to promotion to
Junior Management Grade was 31 and
56 for Scheduled Castes and Sche-
duled Tribeg respectively. Thig back-

log will be considered at the time of

promotion to be held in future

LIC Scheme for its policy holders to
own their hq_txses

4268, SHRI OSCAR FERNANDES;
Will the Minister of FINANCE be
pleased to state:

(&) whether the L.I.C. of India has
a scheme for its policy holders in

union of emplo-

urban areas to own their houses, it so,
the details thereof; and

(b) whether the Scheme is not ap-
plicable to policy holders in Rural
areag if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Yes, Sir. The main features of the
“Own Your Home” Scheme for the
LIC’s policyholders are as under:—

(i) Under the Scheme loans are
available for construction of houses
or purchase of recently constructed
houses or extension of existing
houses.

(ii) The loans granteq under the
Scheme vary from Rs. 7,500 to
Rs. 1,50,000. The permissible per-
centage of the 1loan varies from
66 2/3% to 859, of the value of the
property, depending upon the cate-
gory of the borrower.

(iii) In granting the loan acco-
unt is taken of the applicant’'s re-
paying capacity, as judged by his
annual income and outgo and other
financial commitments.

(iv) The rate of interest current-
ly in force is 13% per annum. Ad-
ditional interest of 239} is charge-
able for default in payment of prin-.
cipal instalment interest or premi-
um under the policies assigned as
collateral security. A rebate of 2%
in the interest ig allowed if the
loan amount is Rs, 50,000 or less on
certain conditions regarding- the
valuation of the property, income
of the borrower and user of the
mortgage property being satisfed.

(b) The Scheme ig in opération at
all centres where the LIC has a
branth office or a sub-office. It has
also been introduced at a few other
selected important centres. At pre-
sent, the num®Ber of centres at which
the Scheme is in operation is about
800. It is not administratively fea-
sible to extend the Scheme to other
stations at present in the absence of-
infrastructure at remote places,
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Bank depists and advances in Bihar

4269. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) what is the total, preferably,
district-wise, bank deposits and ad-
vances in Bihar and the cause; of
-wide disparity; andg

(b) what amount is advanceq di-
rectly for productive purposes, both
agricultural and industrial respective-
ly for medium, small mini and cot-
tage industriecs and for trade and
commerce?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Districtwise data on deposits and ad-
vances (according to sancticn) of all
scheduled commercial banks in the
State of Bihar at the =nd of March
1981 is set out in statement laid on
~the Table of the House.
Library. See No. LT-3684/82. The
disparities in the deposits and advan-
ces of scheduled commercial banks
reflect the disparities in economic
development, particularly the growth
of organiseq sectors of industry and
trade, which in turn, are attributable
1o several factors like natural endow-
ments, availability of infrastructural
Ia.cmtle-s proxitmity to markets,
availability of loca] entrepreneurship
ete,

(b) Districtwise data on sectoral
deployment of outstanding credit of
scheduled commercial banks in the
State of Bihar is available for June,
1980. This data is set out in statement
II laid on the Table of the House.
Placed in Library. See No. LT-3684/

82.
W ANE AW WA JearEl Wy
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faao

(sriwe fafaaw )
qraT T T A

§ ot fafw & s g5 @ qur
wwfear : : 4.93 fFo WMo 278. 46
qC & g AT FAfeAl — 204.50
dare =JwET . o o o fo 1282.39

THo 1455.37

wq AT ST 377.17
qT JHIT 12.79
W% T W 206. 45
A a0 7 T]GE 107.94
e F @ e 160.07
@ Afe & deF 508.10
FHEA F ATA 6.99
T T 0.12
anT 3144.98

T (Rt ;€ ok fafr & et € arelt ot b WT dave wwE F wwmEr
o W F gy ¥ A argfe § feaia ot @ W@ aw) |
(W : =wer frate gaw ofwg, w@9)

Demolition of unauthorised construc-
tion/partition of shop in Cantonment

4271, SHRI SHIV SHARAN
VERMA.:

SHRI A. U, AZMI.

Will the Minister of DEFENCE be
pleased to state: .
(a) whether it is a fact that some
of the wunauthorised constructions
over the Cantonment Boa:id shops in
Delhi Cantonment and the unautho-

rised partitiong in the shops were to
be demolished;

(b) if so, full details thereof to-
gether with the reasons for delay in
the execution of demolitions; and

(c) steps taken to expendite the

demolition fhereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir,

(b) ang (c). Details of the unau-
thorised constructions and unautho-
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rised partitions in Cantonment Board
shops in Delhi and action being taken
in each of these cases are given in the
Statement I and II laid on the Table
of the House. Placeq in Library..See
No, LT-3685/82.

Strike of 19th January not joined by
employees of State Bank of India
New Delhi

4272, SHRI BHEEKHA BHAI: Will
the Minister of FINANCE be pleased
to state:

~ "(a) whether it is a fact that some
of the employees of State Bank of
India, Loca] Head Office, New Delhi
Main Branch and other Branch Offi-
ces of the Bank in Delhi/New Delhi
did not join the 19th January strike;

(b) if so, the number oi such em-
ployees stating the number of SC/ST
and non-SC/ST embployeeg separately;

{c) whether it is also g3 fact that
these loyal employees are now facing
somg sorts of problems such as forc-
ed transfers; non-payment of their
medical/T.A. bills etc. due to their not
joining the said strike;

k)

(d) if so, “whether Government
have given them any protection; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). State Bank of India has reported
that the members of the supervising
staff in their Delhi Circle did not
join the strike on 19th January 1982.
From amongst the workmen, besides
watch and ward staff 190 other em-
ployees posted In the branches/offices
in Delhi also did not join the strike.
Of these 128 belonged to Scheduled
Castes and Scheduled Tribes.

(c) to (e). State Bank of Indja “as
reported thHt these loyal employees
are not facing any problem like forc-
ed transfers, non-payment of medical/
TA bills ete. as a result of their non-
participation in the gstrike,
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Review of Cotton Monopoly Procure-
ment Scheme of Maharashtra

4273. SHRI V. N. GADGIL. Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
viewed the cotton Monopoly Procure-
ment scheme of Maharasatra; and

(b) whether Government pf'Opose
to extend the duration of Maharash-
tra Raw Cotton Act 1971 by ten
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir.

(b) The Maharashtra Raw Cotton
(Procurement, Processing, and Mar-
keting) Act 1971, is valid upto June.
30, 1982, The question of according
Government’s approval to its exten-
sion will be considereq at the appro-
priate time on receipt of a suitable
proposal to that e€ffect from the Gov-
ernment of ‘Maharashtra.

@eR @v ®) famra Jar ¥ oAy
WA A AR & wge

427 4. 0 A& Wi W0 AYECIs L
347 aqew WY AR famam 94 gg
A F Far AT f¥

(%) 7svia & faad gars agh
77 H1gt @Y F¢ faqra Far Areew
T &1 faar g;

(@) ag dararew %74 % faq
fodl wge &t mifea 3@ ZF T
Tagrra fawifa faw qu &; A=

() Far g Y Fa9 & fFe
TIUT T Y0 FraE@ q97 38 7Aq
F gigge gIasy @ AT afe @,
aY T QAT F1 AW FETFT a5 faar
Fraar ?
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gz sfT A fawAraw @Al
(st = XaTX wf)
(%) =qsr afafe grr W@ A
Ffear T wWgAr N fawmA
Jar  givr g wig A fawr-
fra A af g | wwg fzam afafa
A AwyE Wi AwmgT oW §ad
faapy A1 g AT a9 ) fawrf

N 7

-

(@) azwre g fagaa AT
gfgfagt 3 90 fawra asr g9y
T A T TGIANH 3AA & A Fy
st F @ 1 g afefamd 7 faam
Qg7 A JFH F fqg AT F1 =79
FIF a9y I VWA & GATHAT A4T
qifrfegs  Aafad oxzw ez 7
HET FY8ATA Y <@ g |

(1) AraqE QAT AAT 0F3-
qtd gfamio  amx famaa 3 #g-
fadw o 3’ U T1EET e re, % |
Tare@ B (%) & gad fafafes
AT & farr TLFA ) ifarr?:ﬁ % Freare
F w24 97 FiTga afrEEAl & fao
ggfea gEgr O fAEEA i@ F° ¥ ®
qeR(d, Frdza  war 3 fawar & Ay
g & fawre faar smar

Development of Holel Industry in
Himachal Pradesh

4275. SHRI CHIRANJI LAL
SHARMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed fo state:

.('a) whether Government have re-
ceived any request from Himachal
Pradesh Government for development
of | émtel industry in Himacha] Pradesh:
an

Written Answers PHALGUNA 28, 1903 (SAKA)

Written Answers 158
(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b). The
Central Department of Tourism does
not provide any loan assistance,  for
development of Hotel Industry in any

State. : ‘j Pl

In so far as Industrial Finance_Cor-
poration of India, is concerned if did
not receive any request from Himachal
Pradesh Government for development
of Hotel Industry in that State. Only
limited companies or Cooperative

. Societies incorporated and reglstenect

in India, are ellg‘]ble for financial as-
sistance from I.F. C.I.

Upto 31-1-1982, I.F.C.I. have
sanctioned financial assistance, to one
Hotel project in Himachal Pradesh
viz., Span Motels Pvt. Iitd. They were
sanctioned financial assistance amount-
ing to Rs. 14.00 lakhs in 1974-75, for
setting up a hotel with 24 room; and
additional assistance amounting to
Rs. 550 lakhs was provided in the year
1975-76, to meet part of the over-run,
in the cost of the said project. The
total assistance of Rs. 19.50 lakhs,
stands disbursed to the aforesaid com-

pany as on date,

No application for financial assist-
ance, from any Hotel Project in
Himacha] Pradesh, is pending with the
I.F.C.I. to-date, .

Revision of rates of 0.TA, T.A., D.A.
and Conveyance Allowance admissible
to Central Government Employees

4276. SHRI RAJESH KUMAR
SINGH:

SHRI HARISH KUMAR
GANGWAR:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under consideration of Government to
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revipe the rates of overtime Allow-
ance, Travelling Alloyance (includ-
ing road mileage), Daily Allowance
and Conveyance Allowande which are
at present admissible to Central Gov-
ernment Employees and which are
very out dated if so, the details
thereof;

¢®) whether it ig alsp a fact that
the countempart employees of Public
Seetor Undertakings are getting more
allowances than an employee of Cen-
tral Government; and

. (e) whether Central Government
propose to enhance the above allow-
ances at par with those of Public
Sector Undertakingg and if not, the
reagsons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
-SAWAI SIGH SISODIA): (a) No
proposal to enhance the rates of over-
time” Allowance, travelling Allowance
(including road mileage) and Convey-
ance Allowance in respect of Central
Government employees is under con-
sideration of the Government at pre-
sent. Enhancement of Daily Allow-
ance on tour hag been proposed by
the Staff Side of the National Council
(JCM) but no final decision has been
taken.

(b) There is no uniformity in the
rates of above allowances in various
Public Sector Undertakings Waile in
some caseg the rates are the same as
applicable to Centra] Government em-
ployees, in some other cases they may
be either higher or lower,

(c) No, Sir. A comparison between
the allowances admissible to the two
categories of employees may not be
appropriate. While ip the case of
Central Government employeeg the
allowances are admissible ag per the
orders issued by the Government, in
the Public Sector Undertakings the
rates of the allowanceg are determin-
ed by awards and settlements entered
intc by the Employass’ Union and the
managements, from time o time.
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New Tourist Centfres proposed by
Maharashtra Government

4278 SHRMATI PRAMILA DAN-
DAVATE: Will the Minister of TOUR-
ISM AND CIVII, AVIATION be
pleased to state:

(a) whether the Government of
Maharashtra has proposed new Tourist
Centres in some partg of Maharashtra
on the pattern of foreign Tourist
Centres;

(b) if so, what are the detailg there-
of; and
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(c) whether Government Thave
approved the same for Central assist-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b). In con-
sultaiion with the Government of
Maharashtra, following {rave] circuits
have been identified for developmental
in an integrated and phased manner
by pooling the resources in the Cen-
tral, State and private sectors:—

1. Bombay-Pune-Ahmednagar
Aurangabad (Ajanta & Ellora)-
Nasik-Bombay.

1 . Bombay-{Murud/Janjira-Gan-
patiphule-Vengurla-Bombay.

3 Nagpur-Ramtek-Nagpur-Wardha
(Sevagram)-Chandrapur (Tadoba
National Park)-Nagpur,

(¢) There are no Centrally assisted
schemes in the tourism sector. Schemes
for development of tourism are taken
up either in the Centra] Sector. Deve-
lopment of tourist centres included in
the above trave] circuits will be taken
up by pooling the resources available
in the Central, State _.and private
sectors and after determining inter-se
priorities.

qRR ®1 ™

4279. s wWaATemw w(fean
Far fam g ag Fa F pur win
f=

(&) 4T AR FUEFT S AF @
T qEAT g gAfaEr 3 q gay
4182 LS—s6
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Tq 900 TEAT T AFW )  wiora fadwr
AT &7

(fredies &)  (FF To H)
1976-77 * 1017 41.10
1977-78 978 53.13
1978-79 852 38.63
1979-80 796 31.96
198081 444 23.18

(%) 31-1-§2 @ frafa & from June 1981, if not, the reasons

Aq@R, WO ART FEEEAT A
9P 0 AGAT F( 2379 HEV, T4 AR
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(a) *,; agF 1 e, faala
F T HWTARH d G FFF
FIX D L §WT gq@ f®Y 70 @

g

Pay protection of Ex-Civilian School
Masters

4280 SHRI JAGPAL SINGH: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No, 5242 on 23rd December,
1981 regarding pay protection of Ex-
civilian school masters and state:

(a) what are the reasong for not
making the instructiong issued by the
Ministry of Home Affairq in 1968
applicable teo the Ministry of Defence
till June, 1981;

(b) whether protection of pay in
terts of these instructions has been
made admissible in the case of affect-
ed persons posted in lower categories

therefor;

(¢) how many Ex-civilian School
Masters were serving in the lower
posts as on 31-12-81 without proiec-
tion of their last basic pay; and

(d) whether there is any rule by
which the previoug basic pay of an
employee could be reduced without
any reversion or punishment being
awarded, if so, the details thereaf?

L]

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Ag the scheme on the Defence side for
the adjustment of surplus civilians
had already been in operation since
1953, civil deployment scheme of the
Ministry of Home Affalrs introdueed in
1968 was not made applicable to
Defence side. However, some of the
provisiong of the Ministry of Home
Affairs’ scheme of 1068 were made
applicable on the Defence side later in
June, 1981.

(b) Yes, Sir,
(¢) Informaton is being collected.

(d) There is no rule by which the
provision of basic pay of an employee
can be reduced without an order of
reversion or punishment.
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Foreign Investment in Industrial
Sector

4282. SHRI CHINTAMANI JENA.:
Will the Minister of FINANCE be
pleased to state:

(a) what is the quantum of foreign
investment in the industrial sector as
on 31st December, 1981, sector-wise;

(b) what is the percentage of foreign
investment in the total industrial
investmen in the country as on 3ist
December, 1981; and

(c) the average annual outflow on
account of (i) profits and dividends
and (ii) royalty during the last three
years?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
A statement [ indicatng data avail—
able for the latest period is -attached.

(b) Industrial sector for the coun-
try as a whole includeg public sector
undertakings, private companijeg com-
ing under large, medium and small
scale sectors ag also those in the un-
organised sector No estimate of the
total investment in all these sectors
has been made so far. However, it is
assessed that foreign investment in
the industrial sector constitutes a small
portion of the total investment.

(¢) A statement-IT jis attached.

Staténient
Quantum of Foreign Investment in the Indistriel Sector as at the end of March, 1974

Rs. in crores

(1) (2)

——

3)

1. Foods,beveragesetc,
4 (i) Qigarette and tobacco
{ii) Others . . . . .

64.7
36.3
28.4)
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(D (2) 3)
2, Textileproducts 67.5
(i) Cottongoods 20.6
(ii} Jute and Coirgoods. 14'91
(iii) Others . 32.0_}
3. Transport equipment 73.3
(i) Automobiles and accessories 60.87
(ii) Others . 12.5 ]
Machinery and Machine Tools 62.0
5. Metals and metal products . 153.5
(i) Iron ana steel products 81.3 _
(ii) Others . 72.2}
6. Electricalgoods and machinery 96-7
7 Chemicalsandallied products 410.5
(i) Chemicals . . . . 270.6)
(ii) Medicines and pharmaceuticals. 75.8
(iii) Others . 64.1J
8. Miscellancous 145.0
(i) Building materials . 18.5
(ii) Rubber goods 50.7\1
(iii) Others 25.8 .
T oTAL MANIZCil116 10 (2.

There is an inevitable time-lag in These data represent latest available

the computation of investment data. information,
Statement IO
Reniianes made. by Foregn wamj (In Rupees Grores)
Year Profits Dividends R-oyally
1976-717 . . . . . . 19.39 48.47 15.88
1977-78 . . . . . . . . . 10.13 68.01 19.50 v

1978-79 . . . . . . . . . 10.2¢ 54.35 12.65
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Insurance for Fishing Trawlers

4283. SHRI DAUATSINHJI
JADEJA-

SHRI MOHANLAL PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether representations have
been redeived against the high pre-
miums of insurance for fishing traw-
lerssand @ 0 L.

(b) the steps being taken to reduce
the predent: high prevailing rates of
premium, in view of the problems of
the fishing Industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI): (a) Yes,
Sir. CoT -

(b) Kaeeping in view claims ex-
perience relating to insurance of figsh-
ing trawlers reduction in the premium
rates is not feasible. However, there
i provision for reduction in these
rates at every renewal, ranging from
2} to 10 per cent for good claims—
experience in the case of individual
and, or, fleet owners.

Verficaton of genuines of foreign
] orders in respect of grant of duty
exemption entitlement for Raw Silk

. 4284, SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased io state:

(a) whiether the Director (Draw-
backs) verifies the genuiness of the
foreign orderg covered by Letters of
Credit or an ECGC Cover in raspect
of grant of Duty Exemption Entitle-
ment Certificates for raw silks;

(b) whether banks bonds are de-
manded apart from the legal under-
taking for impor{ duty at the time of
imports; and

(c) if so, what is the value of
licence for bank bond and percent-
tage of import duty and the market
premium on import of raw silk?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. AL SANGMA): (a) No, Sir. The
advance licences and the Duty Ex-
emption Entitlement Certificates are
issued by the Licensing authorities.
Before issuing these decuments, and
in respect of cases covered by Ex-
port Orders, the Licensing authorities
check the Export Order and the Let-
ter of Credit or other modes of pay-
men!, such as Sight Draft|D.A.

(b) and (c) A single legal agree-
ment or a bond, packed by bank
guarantee, as thle case may be, is
taken. from the Licence-holder to
cover the export obligalion against
Advance Licence as well as the
Customg Duty Payable. The bank
guarantee is taken as a percentage of
the value of th'= Advance Licence or
Customs Duty leviable whichever is
higher. Where a legal agreement is
taken, fo0.b. value of the products to
be exported is covered Np infor-
mation is available with ;Government
about the market premium on im-
ported raw silk. r

MR, IEX AW N fewai sk
o% vumafedl Tr ww ¥ fwg
awt ® fad @ wraga-ow
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7 %G o8 aF FFI 121 II1AT F1Qm
W T EWHIX O YAF IgA F
mAax 7 arafus forfs «0 oTae
A F T WO 99 FAE AFT 47
wur ® heq WeT &3 & fw AressiA
IO W@aar @A FE 0 59
IIHA ARG F IR g F Tag
FAAIAT FAATAT GH HT |
for 7 &\ fm TaET A OHREIR
X FHINAA TS "o e 3 IAF
Ary 24 ST, 1992 F:OHY-TEA
93 TE AT §1F IGH FALAT 1980~
81 W faawoit &'o 14.3 (485 219~
223) ¥ I AT HTF E

I.A. to cover places not connected by
Vayudoot

4287. SHRI NARAIN CHAND
PARASHAR: Will the Minister
of TOURISM AND CIVIL AVIA-
TION be pleased to state;

' (a) whether in selecting place to
be connected by Vayudoot any pre-
ference is given to the places in the

stateg which do not have frequent

LA. services; and

(b) if not, the reasons therefor and
the criteria on the basis of which the
selection of places for Vayudoo?
services hag been made?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) The two Commiltees appoint-
ed by the Government had gone into
the qulestion of selection of places for
airlinking by third level services.
These Committees kept in view the
accessibility, importande from com-
mercial|industrial tourist angles for
selecting places of airlinking.

World Bank loan to farmerg through

institutions
4288. PROF. MADHU ' DANDA-
VATE:. Will the Minister of

FINANCE be pleased to state:

(a) Whiether the World Bank
Group has announced on February
24, 1982 a 350 million loans to insti-
tutions that lend to farmers in India
for increasing  agricultural pro-
duction; and

(by If so, for what purpose tne
loan ig expected to be used?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) Yes, Sir, A loan agreement for
$ 190 million and a credit’ agi’ement for
for $160 million havtz been signed on
24ty February. 1982 wth the Inter-
national Bank for Reconsfruciion
and Development and International
Developmient Association respective-

ly.

(b) The primary aim of the pro-
ject—ARDC IV—for which the loan|
credit agreements have been signed,
1s 10 increasz agricultural production.
The Project would, during a two
year period 1982 and 1983 help to
finance Agricultural Refinance Deve-
lopm'eant Corporation lending to bor-
rowers throuh participating  credit
institutons for minor irrigation, land
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livestock, fisheries  markets and
storage facililies. This would algo
help training programs organised by
ARDC mainly for staff of participa-
ting banks.

Bonus Scheme fo, Mint Workers

4289. PROF. MADHU DANDA-
VATE. Will the Minister oy FINANCE
be pleaseq to state:

(a) whether it is true that on be-
half of the Mint Workers’ Union in
Bombay a bonug scheme was submit-
ted to the Finance Ministry to aug-
ment productivity in the Mint.

(b) if ¢o, whether the scheme has
been examiney and cleared; and

(¢) if so, when will it be imple-
mented?

THr DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). After prolonged discussions with
thy recognised Trade Union of the in-
dustrial workmen of the India Gov-
ernment Mint, Bombay, on the intro-
duction of a group incentive scheme
as suggested by them, an agreement
was signed with the said Trade Union
on the 19h December, 1981 and the
scheme wag put into operation from
the 28th pecember, 1981

Challenge from South Korea and
Talwap in field of Engineering Goods

4290. SHRI ARJUN SETHI. Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that small
countrieg like South Xorea and
Taiwan are posing serious challenge
to Indian manufacturers of engineering
goodg in' the export market; and

(b) the steps Government have
taken mainly due to %he shortage of
power and uncertainty of schedulg of
its supply in achieving the target?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) As and when reports are re-
ceived by the Government regarding
shortage of power experienced by en-
gineering industry affecting its export
commitment and supply schedule, the
concerned State Government/State
Electrictiy Board is requesteg to
exemp* such unit from the power cut.

Markets for Indian Handicrafts and
Handloom Products

4291, SHRI ARJUN SETHI. Will
the Minister of COMMERCE bhe pleas-
ed to state:

(a) what are the getalls regarding
the total value of exports of handi-
crafts and handloomg products during
the last twWo years;

(b) the nameg of the countriey de-
veloped ag permanent markets for the
major i‘ems;

(c) the nameg of th, International
Exhibitions held abroad in which
India participateq and recelved orders
for handicrafts and handloom pro-
ductg during 1980-81; and

(d) new markets, if any, captured
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P. A, SANGMA):

(Rs. in crores)

Handloom Handi-

Products crafte (ins
chding
Carpet«
but excle-
ding gem
ard jew-

ellery)

(a) Year

1979-80 . . 200-41  314-20
1980-81

— - m— ey ———

*Provisional

*380-02 %957 10
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(b) Handloom products are specially
exported to Western Europe, North
Americ; and some countries of Asia,
Africa and Oceania. Major markets
for our handicrafts are Western
Europe, North America, Australia,
~ USSR. and some countrieg in the

Middle East.

(¢) ang (d). A s-atement showing
the Fairs/Exhibitiong in which the
Trade Fair Authority of India parti-
cipated during 1980-81 ig attached. It
will be seen that marketg in East and
‘West Europe, West Asia and  Africa
were covered by *hese participations.

Statement

— List of Fairs/Exhibition participated

abroad during 1980-81 by Trade Fair

-t Authority of India. -

1. Milan Internatiopa] Fair, Milan
(Italy), April, 1980.

2. Indiay, Exh. Dubai (UAE), May,
1980.

3. Poznan Int.
(Poland) June, 1980.

4. Barcelong Int_:Fair, Barcelona
(Spain) June, 1980.

Fair, Poznan

5 Damascus Int. Fair, Damascus
(Syria) Aug. 1980.

6. Plovdiv Int. Fair, Plovdiv (Bul-
garia) Sept. 1980.

7 Zagreb Internationaj Fair, Zag-
Teb (Yugoslavia) Oct. 1980. .

8. Baghdad International Fair,
Baghdad (Iraq) Oct. 1980,

9. Santiago Internationa] Fair,
Santiago (Chile) Oct./Nov. 1380,

10. Indian _Edg_hibition, Lagos
(Nigeria)” January/Feb. 1981.

11. Indian Exhibition, Jeddah,
Saudi Arabia, March/Apri] 1981
12. Indian Exhibition,
March/April, 1981,

Singaproe,

13. Tripoli Internationa] Fair, Tri-
poli (Libya) March, 1981

Supply of Yarn t Reasonabl, Prices

4292, SHRIMATI USHA PRAKASH
CHOUDHARI: Wil] the Minister of
COMMERCE be pleaseqd to state:

(a) whethey Government are aware
about the jrregular and unstable gup-
Ply of yarn at reasomable priceg to
handloom weavers in th, country; and

(b) what measureg Government
propose to adopt in this regards

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA);: (a) No such re-
ports about irregula, and unstable
supply of yarn at reasonable priceg to

handloom weaverg have been received
by Government.

(b) However,- Government have
taken the following measures %o en-
Sure required quantities of hank yarn
at reasonabl, prices:

(i) All mills spinning yarn have
to pack at least 50 per cent of their
total production of yarn meant for
market deliveries in the form of

hanks. Of this, 85 per cent should
be in counts below 40s,

(ii) The Sixth Plan envisageg set-
ting up of 2 million additional spin-
dles to ensure availability of hank
yarn. Further, 25 gpinning millg in
the handloom weavers cooperative
sector with 25,000 gpindles each are
being get up to create a captive
capacily for the organiseq coopera-
tive gector. A provision of Rs. 32
crores has been made in the Central
‘Plan for the handloom sector.

(iii) States haye been requested to
pool] the hank yarn produced by Co-
operative Spinning Mills, State
Textile Corporation mills and Na-
tional Textile Corporation millg for
captive use by the cooperative and
corporation gectors,

Beside the above steps, the proposed
Nationa] Handloom Development Cor-
poration will also assist State agen-
cies to procure and distribute hank
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yarn to handloom weavers in the co-
operative and corporation gectors,

Flow of Credit to Agricultural Sector

4293. SHRI LAKSHMAN MAL-
LICK. Wil] the Minister of FINANCE

be pleaseqg to state:

(a) whether Government have takep
a decision to step up the flow of
credit to the agricultural sector in
1982-83 for implementing th, 20-Point
Economic Programme;

{b) if so, the total amount of agri-
cultura] credit proposed to be given
to the State of Orissa for implement-
ing the above programme in 1982-83;

(¢) the name of the credit institution
which will ganction' that amount to
Orissa; and

(d) the details about the progress
made so far for implementing the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
‘JANARDHANA POOJARY): (a) to
{(d). Keeping in view the guidelines
laid down by the Reserve Bank of
India from time to time as also their
own resources, public gector banks are

progressively providing more credit

to the agriculture sector. At the
meeting of the chief executives of
public sector banks convenegq opn 15th
February, 1982, it was decided that a
Working Group constituted by the
Reserve Bank of India will identify
in detail the taskg for thg banking
system for th, effective implementa-
tion of the New 20-Point Programme
and other related matters. Thy exist-
ing arrangements and procedures will
ba surther streamlined gn the basis
of the recommendations of thig Work-

ing Group.

The District Credit Plans and
Annua} Action Plans prepared by the
Lead Banks provide for outlay under
agriculture ang for other economic
activities. The data regarding outlays
of agriculture under the Annual Ac-
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tion Plans prepared for districts in
Orissa for 1982 are not yet finalised.
All the financia] institutions, namely,
rommercjal banks, regional rural
banks, and co-operativeg participate
in the sanctioning of credit for agri-
culturaj purposes. The credit out-
lays envisaged for disbursementg in
respect of al]l the districts of Orissa
State to agriculture and allied acti-
vities wery to the extent of Rs 27.87
crores in 1980 and Rs. 41.95 crores in
1981. Actual disbursementg in' $£he
year 1980 were Rs. 33.97 crorey; and
upto September 1981 it was Rs. 27.31
crores.

Loap applications in Bankg

4294 SHRI I AKSHMAN MAL-
LICK. Will the Minister of FINANCE
be pleased to gtate: ’

(a) the tota] number of Joan appli-
cationg received by *he various com-
mercia} banks (State-wise) in 1981-82,
(till the eng of 31st June, 1982);

(b) the number of such applicants
ag have been granted loans; ~

(c) whether it is a fact that some
thousands of loan applicationg have
been pending with various commer-
cial banks in som, States;

(d) it g0, the reasonsg of not dispos-
ing ¢t those loan applications; and

(e) the steps taken by Government
for the disposal of those loan appli-
cltions? :

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) ‘o
(e) Although a provision hag now
been made under th, ney information
system to collect ang tabulate infor-
mation regarding receipt and disposal

- of priority sector applications, the

system hag not yet stabilised and
therefore, the informatign asked ¢or
is not available. However, for mini-
mising the delay, instructions have
been issued to the bankg both in pub-
lic and private sectors, to dispose of
loan applicationg for Rs. 10,000/- and
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less within' a perioq of 3 to 4 weeks
and those exceeding Rs. 10,000/- with-
in a period of 3 months. The. banks
have algp been advised to dispoge of
the appMcationg received under
LR.D.P. within a yortnight or so and
to keep the B.D.Os, informed about
it. i

Baitarni Gramya Banks in Orissa

4295 SHR] HARIHAR SOREN. Will
the Minister of FINANCE be pleased
to state:

(a) the total number of Baitarani
Gramya Bankg proposed to be opened
in Keonjhar and Mayurbhanj districtg
of Orissa in 1982-83;

(b) the places in the above two dis-
tricty where such Baitarani Gramya
Bankg are proposeq to be opened in
the above period; ang u

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(¢). Presumably, the Hon’ble Member
is referring to the branches to be open-
ed during 1982-83 by the Baitarani
Gramya Bank, whose area of opera-
tion compriseg districty of Keonjhar
and Mayurbhanj. As at the end of
"December, 1981 this bank had estab-
lished 34 branches. It hag beep fur-
ther authorised to open 21 morg bran-
cheg at the following centres in the
above two districts: -

Keonjhar District
1. Kanjipani
2, PBaliocandhg
3 Khaliamonta

4. Nandipada
5. Salapada

6. Banamunda
7. Sainkul

8 Bamebari

Mayurbhanj District
1. Rajaloka

2. Jamsola

3. Shyamsunderpur
4, Manda

5. Kumara

6. Tambakhuri
7. Hatbadra
8. Bhanjkia
9. Muruda

10. Singhatia
11, Jugpurg
12. Jmaradihi

13. Dalima

India’g Foreign Debt

4296. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
FINANCE be pleased to state:

(a) what are the names of the
countrieg and international agencies
to whom India is indebted; and

(b) what hag been the comparative
position of debts towards each one of
them in each of the last five years?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Informatjon is given in the
attached statement,
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Comparative position of debts on Government Accounts obtained from various countries}institulions as on 1--77,
I4=78, I-4-79, 1-4-80 and I-4-81-

(Rs. crares at current rates)

SL.LNo. Country/Institution 1-4-77 1—4*-78 1-4-79 1-4-80 1-4-81
1 Austria . 29-11 3169 2967 2765  25-11
2 Belgium. 43-09 55-21 67-98 72:08  67:00
'3 Canada 411-64 386-15 372-58 376-86 39245
4 Denmark 20-53 23-59 2682 2495 2436
5 FR.G 1135°24 1290.09 1374.35 1363.78 1327.33
6 France . 272-58  308-52  332:17  329-78  343.88
7 Ttaly 13-38 2763 26-13 2443 16+ 63
8 Japan 73482  922-15  965-20 820- 42 98272
9 Netherlands 228-23 30600 372:82 42568  452-10
10 Sweden 110-65 9871 '
11 Switzerland 36-62 50-97  22-53  21-71 19-30
12 UK. 833-98  841-21  867-27  881-;0  862:68
13 US.A. . 2960-29 2800-23 2652-63 2633-29  2635-09
‘14 Czechoslovakia 3775 37-27 33-51 29:-08 24.94
15 Hungary . 649 11-21 11-58 10-51 9-05
16 Poland . 12-30 10-21 877 7-48 632
17 U.S.S.R. 374-84 27575 19693 186:21 18714
18 Yugoslavia 0-18 0-07 002 0-01
19 U.A.E. . 62-33 59-57 57-33 58-10 5824
20 AbuDhabi Fund 5-83 5-83  12:3I 1428
21 KuwaitFund 2000 3326  45-54 15°54 54-23
22 SaudiFund 3-19 44-25 60-23
23 Qatar 1:59 0-83
24 Iraq 155-11  152-20  131-69 11622  92-19
25 Iran 628-56  765-81 80826  788-46  742-4l
26 IB.R.D. 226-96  253-97  285-45  301-00  402-98
27 I.D.A. . 273276 2890-70 3040-71 3542-52 405704
28 EEC. . . .
(Special Action Credit) 22-69 43-80
29 O.P.E.C. 18-55 29-32 29-71 33-30
30 I.F.A.D. 696
31 I.M.¥. TrustFund . ‘ 537-51
T T Toml 11088-93 11657-38 11768-28 12178-42 13479-27

————
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Financia] assistance given by LIC. to
Transport Undertakingg

4297. SHRy H, N. NANJE GOWDA:
Will the Ministey of FINANCE be
pleased <o state:

(a) whether it ig a fact that al-
though the LIC giveg financial assis-
tance to transport undertakings t, buy
transport and passenger vehicles, the
undertakings are not really able to
tako advantage of the facility because
LIC has prescribeq 220 per cent of the
loan as security of unencumbered
vehicles;

(b) whether the State Transport
Corporations have appealed that in-
stead of the above condition, LIC may
give loan on Government gecurity;

(c) what wag the total amount ear-
marked by LIC for such loang for
1980 and 1981 and how much would
be utilised; and

(d) whether LIC hag considered the
proposition gt (b) above and if so,
their reaction' thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir, Whil, assetg cover of 220 per

~ cent of the loan ig a normal require-

ment, the LIC has relaxed the same
in suitable cases.

(b) Yes, Sir. Some State Road
Transport Corporationg have suggest-
ed that LIC may grant loans on the
strength of Government  guarantee
rather than op security of assets,

(c) The total gmounts of LIC joans
allocateq to State Roag Transpory Cor-
porations during 1979-80 and 1980-81
and the amoun‘s finall, taken up by
the Corporations are given below:—

(in crores of Rupees)

Year Amount  Amount
allocated taken up-

1979-80. . . ‘24-00 22-15
1980 81. . . 30.00 26.75.

(d) Th, propostion hag not been:
found to be feasible. IL.oang on Gov-
ernment guarantee carry a low rate
of interest which is not appropriate
to commercial undertakings 1ike State:
Road Transport Corporations and wrill.
affect the ‘yield’ o, the LIC and the
policyholders.

Textile Exports

4298. SHRI H. N. NANJE GOWDA™
Will the Minister of COMMERCE be:
pleased to state:

(a) whether it is a fact that textile-
exports during 1981 have shown im-
provement over the performance in
1980 both quantity-wise and cost-wise
and if so, the detajls thereof; and

(b) the fabrics which have shown
better performance? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGAM): According to avail-
able information, exports of Cotton
textile during 1980 and 1981 were as.
follows:

(Value in Rs. crores)

Year Readymade garments Fabrics & Provisional)
made-ups Total
& yarn etc. value
value
Quty Value
1980 . . . . . . 14-25  439-82 401-00 840- 82
. lakh
picces ’
1981 . . . . . . 19-90 650-02 334-35 98437
lakh " (January-
picces Qctober,

1981)
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Quantitative flgureg are available

only for garments.

(b) Generally speaking, exports of
cotton fabricg in 1981 have not shown
improvement over exports in 1980.

News Item Caplioned “Income Tax
Raids in Six Big Cities”

4299. SHR1 VIJAY KUMAR YAD-
AV: Will the Minister of FINANCE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the
news-item published in the ‘Indian
Express”., New Delhi dated 24th Feb-
ruary, 1982 captioned as “I. T. ralds
in rix big crities”;

(b) if so, the details of raids with
names of the raided concerns and the
incriminating documents along with
unaccounted money found during the
-raids; and

(¢) what action Government are
-taking mgainst those found guilty dur-
ing the raids?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): (a) Yes,
-Bir. ,

(b) the Income-tax Department car-
ried out searches in February, 1982
in Calcutta based cases of transport
organisations controlled by Goyal
-Group, A largée number of office and
residential premises of the members
of the group, its allied concerns and
conndcbed persons/parties were also
covered by the search operations at
‘Calcutta, Bombay, Bangalore, Baroda,
Ahmedabad. Kanpur, Patna, Madras,
Ranchi, Delhi, Gauhati, Hyderabad
and Colmbatore. Prima facie unac-
counted assets of the approximate
value of Rs. 36.18 lakhs were seized.
Begides, incriminating documents/
books of account were also selzed.

(¢) The scrutiny of seized mraterial
has been undertaken for taking ap-
propriate action under the law.
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Overdrafts Facilities to Tamil Nadu

4300, SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of
FINANCE be pleased to gtate:

(a) whether Government of Tamil
Nadu have applied for and granted
overdraft facilities from the Reserve
Bank during the financial yearg 1980-
Bl and 1981-82 i1l date;

(b) how many times the applications
were sent and the total amount re-
qguested in each such mpplication and
the total amount sanctioned each
time; and

(¢) whether Government of Tamil
Nadu have been regularly repaying
the overdraft?

THE MINISTER OF FINANCE
(SHR] PRANAB MUKHERJERE) :
(a) No. Sir.

(b) and (c). Does not arise.

Ways and Means Advances to Tamil
Nadu from R. B. 1.

4301. SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether Government of Tamil
Nadu received any ways and means
advance from the Reserve Bank of
India during the years 1980-81 and
1981-82;

(b) if so, how many ¢ime the appli-
cations were made and the details
of the amounts asked for and the
amounts granted; and

(c) whether any wamount js out-
standing from the Government of
Tamil Nadu on this date?

THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERJEE):
(a) Yes, Sir.

(b) The Tamil Nadu Government
availed itself of ways and means ad-
vances from the Reserve Bank of
India in one spell in 1980-81 and the
maximum amount was Rs. 11.48
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crores. During 1981-82 the State Go-
vernment drew from the Bank in six
spells, the maximum amount of ad-
vance being Rs. 29.77 crores.

(¢) No amount was outétandj.ng as
_ on 13-3-1882, the latest date for which
information is available.

Selling of Treasury Bills on behalf of
Tamil Nadu Government

4302. SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of
India sold treasury bills on behalf of
_ Tamil Nadu Government during the

years 1980-81 and 1981-82 till date;

~ (b) it so, how many times and for
how much amount the treasury bills
were sold; and

(c) whether the treasury bills
were repaid to the purchasers in time?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
No, bir.

(b) and (c). Do not arilse.

Export of Silk

4303. SHRI RAJESH PILOT:
SHRI NAVIN RAVANT:

Will the Minister of COMMERCE
be pleased to state:

(a) what hag been the quantum to-
gether with value of silk exports,
during the last three years, year-
wise;

(b) how much of it hag been in the
form of finished products and how
much as raw silk;

(¢) what wag the quantum of the
above two categories in (b) produced
in small scale and cottage industries—
State-wise details; and

(d) what has been the part played
by Government in increasing the
quantity and improving the quality of
silk for export? :

" 'THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGAM): (a) The quantum
and value of silk exports during the

last three years are as follows:—

SILK EXPORTS (Excluding Silk Wasts)

Year Quantitvy  Value

-

(all figures in lakh sq. metres}  (Rs. crores

app,
1978-79. . . 114-52 40- 12
1979-80. : . 106- 89 47-26
1980-81. : . 12413 52-38
1081-82. . . 106- 23 50-49

{/ pr;l.DCC.}

In addition, small values of silk
waste are also exported.

(b) The entire exports indicated
above are in the form of finished
products. No raw silk is exported.
Howevtr, the following quantities of
sitk in twisted form were exported
during 1980 and 1981:—

Quantity  Valuc

25 Kg. Rs. 10,750
280 Kgs. Rs. 1,19.000

(¢) The bulk of the silk goods ex-
ported is produc-ed on handlooms which
is in the cottage industries sector.
State-wise details of production of silk
goods are not available.
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State-wise production of raw silk in the country during the last three
yearg is i dicated below:—

(Quantity in lakh K.G.)

States . 1980-81  1979-80  1978-79
Andhra Pradesh . . . . . . . . 7-98 573 2-30
Assarn . . . . . . . . . . 1-65 1-95 1- 46
Bihar . . . . . . . . . . 1-77 3-20 2:24
Jammu & Kashmir . . . . . . . . 0-76 0-79 075
Karanataka . ) . . . . . . . 28-78 26-31 26:99
MadhyaPradesh . . . . . . . . 0-66 040 0-18
Manipur . . . . . . . . . . 0-34 0-21 0-16_
Orissa . . . . . . . . . . 0-02 034 0-30
TamilNadu . . . . . . . . . 467 3-88 2-61
Uttar Pradesh . . : . . . . . . 0-05 0-05 0-01L
West Bengal 3-71 5-22 469
Others . . . . ; ] . . . . 0-02 0:07 0-08

Total: . . . . . . . . . 50- 41 48-05 41-77

mented in various sgtates to increase
the production of raw silk within
the country. A World Bank aided
seri-culture project with outlay of _
about Rs. 80 crores has also been
launched in Karpataka from 1980-

(d) Several measures have been
taken by the Government for increas-
ing the qunantity and improving the
quality of silk goods for exports.
The important among them are:—

(i) Steps being taken to increase
the production of raw silk within
the country. The Central Silk
Board’s Mulberry and Tassar Re-
search Stations have evolved im-
proved races of silk worms and
their hybrid combinations which
have brought about increased pro-
dyctivity and improvements in qua-
lity of raw silk. Several other
measurues for improving the techno-
logies for cultivation of food plants,
rearing of silkworms and reeling of
raw silk have also been taken by
the Research and Development Ins-
titutions.

(ii) Several seri-culture develop-
ment programmes are being imple-

81 onwards. An Indo-Swiss Inter-
State Tasar Project covering 7 States
is also under implementation. With
all these programmes, it is expec-
ted that the total raw-silk produc-
tion in the country will increase
from its present level of about
5,000 metric tonnes to 9,000 metric
tonnegs by the end of the Sixth
Plan period. Also it is expected
that the production of bivoltine
variety which is a superior raw silk
varity will increase to about 1700
metric toones by 1984-85, out of
which 1100 metric tonnes will come
from Karnataka alone,

(iil) As a temporary measure and *
in order to over-come the shortage
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of raw silk during 1981-82, the

Central Silk Board took action for _

import of 250 metric tonnes of Chi-
nese ray silk under the Price Stabi-
lisation Scheme of the Central Silk
Board.

(iv) The Central Silk Board is
also operating Raw Material Bank
for Tassar with a view to protect
the interests of the rearers and make
available tassar cocoons to the
manufacturers at steady prices.

(v) In order to fill-in the gap
between demand and supply, the
Government js allowing import of
raw silk under Advance Licensing
Scheme (Appendix 19, Duty Free
Import) and Replenishment Sche-
me. These Policy measures inCrease
the availability of raw-silk within
the country and also make raw silk
if international quality available to
exporters at international prices.

(vi) The Government is also
making steps to set up during 1982-
83, a Natural Silk Technological
Research Institute to improve the
quality of silk products for export
purposes.

New schemes to boost tourist trade

4304. SHRI B V. DESAI: Will the
Minister of TOURISM - AND CIVIL
AVIATION be pleased to state:

(a) what are the neyw schemes that
are being introduced by Government
during 1982 to boost tourist trade,
and

(b) whether new schemes are be-
ing introduced so that the rush of
the tourists for Asian Games which
will be helq in 1982 are fully met?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) A com-
prehensive scheme for the develop-
ment of tourism has been drawn up
in consultation with the State Gov-
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ernments/Union  Territories on the
basgis of the travel circuit concept
which envisages integrated develop-
ment of 61 trave] circuits covering
441 centres by pooling the resources
in the central, State and private sec-
tors. The actual implementation of
schemes will be taken up depending
upon the availability of funds and
inter-se priorities. The schemes envi-
sage strengthening of the tourist
infrastructure such as accommeodation
and transportation at centres galling
along identified travel circuits

(b) To meet the rush during the
Asian Games, 9 hotels are being con-
structed in Delhj and one hotel is be-
ing expanded. Steps have alsg been
taken to augment the transport faci-
lities. The carrying capacity of Indian
Airlines wil] also be augmented by
the addition of 2 Airbuses and 4
Boeing-737 aircraft between May and
October 1982, ITDC has been gsked to
bring out a folder on Asian Games
which, is expected to be ready by
May 1982. The infrastructure created
will also meet the needs of tourists
even after Asian Games, Adequate
tourist facilities exist at other centres
likely' to be visited by visitors to the
Asian Games.

Export of ready-made garments to
France

4305. SHRI K. PRADHANI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have a
proposal to export ready-made gar-
ments to France;

(b) if so, the total pieces of such
ready-made garments proposed to be
exported to France; 0

(¢) when such garments are to be
exported; and

(d) the progress made so far in

this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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P. A, SANGMA): (a) to (d). Exports
of textile products to France from
India are governed by the Agreement
between 1he European Economic
Community and India on Trade in
Textile Products. Under this Agree-
ment, certain categories of ready-
made garments are subject to annual
quantitative restrictions. The total
base quota level for such readymade
garments for the calendar year 1982
is about 9.325 million pieces against
which 12,58,000 pieces have been ex-
ported from 1-1-1982 to 31-1-1982, The
Quoty year is from 1st January to
December 31, 1982 and exports have
to be effected within this period.

Lapsed policies of workers of co1l

mines

4306. SHRI A. K ROY: Will the
Minister of FINANCE be pleased to
state:

(a) the number of Life Insurance
Policies of the workers of coal mines
in Bharat Coking Coal Limited under
Coal Mines Provident Fung (Amend-
ment) Scheme, 1965 and Salary Sav-
ings Scheme which have lapsed with-
in Jamshedpur Division of LIC;

(b) ig it a fact that negligence/
failure of CMP.E. and BC,CL;
Authorities by not sending the premia
of policy nholders under the aforesaid
schemes to the LIC are the main
causes for the lapse of these policies;
and

(¢) action taken by Government to
set the things right save the poor
workers from being deprived of the
benefits of Life Insurance for no fault
of theirs and to compensate the loss
suffered by the poor workers?

THE- DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). In February, 1982, there were
well over 22,000 life insurance poli-
cies on the lives of mines workers of
Bharat Coking Coal T.imited covered
by the Coal Mines Provident Fund
(Amendment) Scheme, 1965 and the
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Salary Savings Scheme, Of these,

there were about 3,600 ordinary life

insurance policies with annual mode
of payment of premium financed from
the Provident Fund and the balance
were Salary Savings Scheme policies.

Determination of the precise num-
ber of life insurance policies covered
by the aforesaid schemes which had
lapsed 'during a particular period
would be a stupendous task, as indi-
vidua] policy dockets would have to
be gone into. However, the LIC has
reported the following position of the
lapsation: —

(i) Lapsation of ordinary Jife
insurance policies covereq by the
Provident Fund Scheme
gible.

(ii) In the case of policies cover-
ed by the Salary Savings_Scheme,
deduction of premiums from the
salary is discontinued at the inst-
ance of the employees, In such
cases the policies Jlapse, with or
without paid-up value, as the case
may he However, when the deduc-
tions are resumed and premiums
are remitted to the LIC the policies
are reinstated or revived, subject to
completion of usual requirements
in that regard.

(¢) Having regard to the servicing
needs of the policies in question the
LIC has establisheq a Special Cell at
Dhanbad for constant follow-up ©of
the matter regarding remittance of
premiums by the employer.

T3 Wi & farfngg foeawrd
i W@IEEAE

4307. 0 TIAIGRIT WRE: : Fq7
faw gl &g qAIF M FA G F

() 71 =g @9 & f5 w@w
argueii &1 gt sw@ A
fasTwidd FY T@ F17 F fag Argad
A3 gmr g

i negli-_ _
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Setting up a paper mill in Baroda

4308 SHRI R. P. GAEKWAD: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to set up a paper
mill near Baroda to manufacture
paper for rupee note to meet the
shortage;

(by what action has so far been
taken in this matter; and

(¢) when the same wil] be imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI,
JANARDHANA POOJARY): (a) Nbo,
Sir. LA

-

(b) and (¢). Do not arise,

Payment of amount/bonus to Central
Governmen employees in lieu of Leave
Travel Concession ’

4310, SHRI R. R. BHOLE,

SHRI PHOOL CHAND
VERMA:

SHRI V. S. VIJAYARAGHA-
VAN:

SHRI AMAR ROYPRADHAN:

SHRI G. NARSIMHA
REDDY:

SHRI ANANTHA RAMALU
MALLU.

SHRI M. RAMGOPAL
REDDY:

Wil] the Minister of FINANCE be
pleaseg to state whether ijn view af
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huge amount spent on’ Leave Travel
Concession, Government propose con-
sidering to withdraw Leave Travel
Concession facility and pay a fixed
amount in lieu thereof or bonus to
their employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA}:
The proposal for payment of a fixed
‘amount in lieu of LTC to Central
Government employees has been con-
sidered but no final view has been
taken. However, the Rai] Tariff En-
quiry Committee has recommended
cash option in lieu of LLTC to the em-
ployees with a view tp reduce pres-
sure on the railway passenger traffic.
For the same reason, a similar sug-
gestion has been made by the Plan-
ning Commission. Government have
not taken a finaj viey also in this
regard.

Securiy gt Vlunerable points at Air-
ports in Delhi and elsgwhere

4211. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) ,whether on or about 14th Janu-
ary, 1982 an insant man intruded
into one of the hangers and managed
to start an aircraft at Sivdarjung Air-
port, as reported in the Evening News
and other dailies. :

(b) whether any inquiry has been
made in this regard and responsi-
bility for such intrusion fixed against
any official; and

(c) what security measures have
been taken to avoid such incidents at
vulnerable points at the airport in
Delhi and elsewhere?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A P.
SHARMA). (a) On 10th January,
1982 an unauthorised persop entered
an Agricultural Aviation Aircraft on
the apron in front of the hanger at
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Safdarjung Airport and started the
engine.

(b) An enquiry was conducted into
the incident. No responsibility could
be fixeq against any official ag the
intruder why was declared to be mad
by medical authorities had probably
made his entry by jumping or cross-
ing the fence at some point and not
through any entry gate, -

(c) Action has been taken to re-
inforce the boundary wal] ang the
fence at vulnerable points,

Sick Tea Gardens

4312. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the West Benga]l Gov-
ernment is facing legal complications
in taking over sick tea gardens which
are on confinued lock-out;

(b) if so, whether Government pro.
pose to amend the relevant Act to
facilitate take-over of such sick tea
gardens;

(¢) if so, the details of the same;
and

(d) if not, the reasons for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) West Bengal
Government has informed that there
is no statute which enables the State
Government to take over sick tea gar-
dens on continued lock out,

(b) to (d). The Tea Act, 1953 al-
ready provides for take over of the
management of a tea undertaking or
tea unit in certain circumstanceg if’
the same has been closed for a period
of not less than three months., Under
the existing provisions of the Tea
Act, Central Government can authc
rise any person or body of persons:
to take over the management of a
tea undertaking or tea unit, which
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may include an agency of the State
Government.

Silk producing States

4313 SHRI LAKSHMAN MAL-
LICK: Will the Minister of COM-
MERCE be pleased to state the names
of the silk producing States and their
annual average production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Production of raw
silk in the different silk producing
States during 1980-81 was as follows:

States Quantity
in lakh kg.)

1980-81
Andhra Pradesh 7.90
Assam 1.65
Bihar 1.77
Jammu & Kashmir 0.76
Karnataka 28.78
Madhya Pradesh 0.66
Manipur 0.34
‘Orissa 0.02
Tamil Nadu 4.67
Uttar Pradesh 0.05
“West Bengal 3.7
‘Others 0.02
TorAL: 50.41

" Export of Sugar

4314. SHRI B. V. DESAI: Will the
Minister of COMMERCE %he pleased
state:

(a) whether it is a fact that India
will export two lakh tonnes of sugar
in the current financial year by the
end of February, 1982;

(b) if so, whether the foreign ex-
<hange earningg are likely to be more
than Rs. 70 crores;

Written Answers 202

(c) what was the total sugar ex=-
port authorised from October, 1981 to
September, 1982;

(d) whether it is also g fact that
India is asking for a quota of seven
lakh tonnes for 1982 calendar year
under the International Sugar Agree-
ment; and

(e) if so whether India’s
has been acceded to?

request

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) 1.29 lakh Mts
of sugar has been exported uptil 28th
February, 1982.

(b) The tota] foreign exchange ear-
nings on account of this export are
estimated at Rs. 42.4 crores.

(c) The export quoty during the
Sugar Year October, 1981 to Septem-
ber, 1982 is under the consideration of
Government,

(d) and (e) The International Sugar
Organisation has been requested for
the grant of a substantial quota. The
International Sugar Organisation’s al-
location is not yet known.

Public without chiefs

4315. SHR] RAM VILAS PASWAN:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of FINANCE be
pleased to state:

undertakings

(a) whether it is g fact that there
are a number of Government of India
undertakings which are functioning
without Chiefs and if so, their names;

(b) what are the reasons for not
filling the posts; '

(c) the time py when these posts
wil} pe filled up; and

(d) whether there is any adverse
effect on the performanc, of these
undertakings without Chief and if so,
what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI



203 Written Answers

SAWAI SINGH SISODIA: (a) to (d).
It is not correct to say that a large
number of posts of Chiet Executives
are lying vacant in the Central Gov-
ernment industrial and Commercial
enterprises. At present there are only
10 posts out of gbout 200 posts, which
are lying vacant. The names of those
enterprises where these vacancieg exist
are given below:

1. State Trading Corporation

2. Nagaland Pulp and Paper Co,,

3. Centra] Mine Planning & Design
Institute

4. State Farms
tional Seeds Corpn.

5. Hindustan Salts ang Sambbar
Salts Ltd.

6. Andaman Nicobar Islands &
Forest Plantation Dev. Corpn.

7. Rajasthan Electronics & Instru.
ments Ltd.

8. Educational Consultants (India)
Ltd.

9. Indian Petrochemicals
ration.

10. Bengal Chemicals and Phar-
maceuticalg Ltd.

Corporation/Na-

Corpo-

Qut of the above, selections in res-
pect of 8 vacancies have been finalised
and all are under the active considera-
tion of Government. The post of
Chairman and Managing Director.
Indian Petrochemicals Corporation fell
vacant recently due to the untimely
death of the incumbent,

The time taken for finding the most
suitable persons which could sometime
require re-selections, processing of
such matters in Government, delay in
the persons joining the posts, the
selected persons not becoming im-
mediately available etc. are some of
the reasons for these posts heing
vacant. However, in all such cases
interim arrangements are made in
order to ensure that the work does not
suffer. Government are anxious that
such posts are not alloweg to remain
vacant a~d, in fact, are working to-
wards t* system of making appoint-
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ments in advance of such vacancies so
as to ensure smooth succession,

Export of Iron Ore from Orissa

4316, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether he is a aware ©of the
acute problem prevailing ip Orissa In
the Iron ore mines due to inadequate
export by MMTC;

(b) what is *he quantum of export
of iron ore from Orissa during 1981~
82 and how doeg it compare with the
export of the preceding twg years;

(¢c) what steps are being taken to
ensure that the export is augmen‘ed
so that the iron ore mining industry
in Orissa is saveq from the present
crisis; angd

(d) is there a proposal for export of
large quantity op iron ore to China
from the mines in Orissy through the
Paradip Port; when wil] this mate-
rialise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA). (a) and (b) MMTC
exported following quantitieg of irom
ore from Paradip port during the last
three years:

Year Qty. in Lakh Tonnes
1978-79 17.25
1979-80 16.52
1980-81 18.16
1981-82 16.36:

(Estimated)

Exportg have thus ranged betweern
16 to 18 lakh tonnes which has been

more or less ag per the programme.

(c) On' gccount of continuoug reces-
sion in the steel industry in the world
the prospects of increasing export of
iron ore from Paradip port are no%
bright. Government has already ,ap-
proved the scheme for improvement
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in the loading' facilitieg at ' Paradip
Port including installation of wagon
tippler, replacement of reclaimer etc.
This would be helpful in MMTC’s
efforts “0 maintain exports at the pre-
Seng )evel

(d) A jour-member Chinese Delega-
tion visiteq India in November, 1981
to ascertain th, availabilit, and suit-
ability of Indian iron ore for the re-
quirement of their steel plants and
“he port facilities available in India.
The Delegation expressed their inte-
rest in importing jron ore from India
but mentioneq that they would indi-
cate thei, precise requirements in due
course.

Production and marketing of Broad
width Dress material as Sarig

4317, SHRIMATI GEETA MUKHER-

JEE: Will the Minister of COM-
MERCE be pleased to state:
(a) whether it is a fact that the

textile milly produce broad-width
dress material ang market them as
sarig In the damestic market affecting
the handloom sector;

(b) whethey this matter hag been
brought to the notice of the Union
Government by the handloom wea-
vers from West Bengal and other
States; and

(¢) if so, the details and Govern-
ment’s reaction thereio?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) TUnder the
existing Cotton Textile Control
Orders, the Textile Mills can produce
broad-width fabrics, not reserved for
tne Handloom Sector, which can be
processed and sold as {ress materials
as well ag saris.

(b) and (e). No specific complaint or
representation has been received from
handloom weavers from West Ben-
gal and other States. However, the
Minister for Cottage and Smal] Scale
Indusiries of West Bengal had raised
this point at the first meeting of the

_ Yor a collaboration
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re-constituted All India Handloom
and Handicraft; Board. The Textile
Policy Statement of 9h March, 1981,

* provides for continuance and effective

enforcement of certain itemg reserved
exclusively for, Handlooms. With a
view to asSessing the effectiveness of
reservation for handlooms and sug-
gesting measures for making the re-
servationp orders more effective, Gov-
ernment have appointed a Study
Group. The Report submitted by the
Study Group is under consideration.

Manufacture of Black and White and
Colou, TV Shells

4318, SHRI ARJUN SETHI: Will
th, Minister of DEFENCE be pleased
to state: :

(a) whether there is any proposal
under consideration of Government
through Bharat
Electronics Limited for the manufac-
ture of black and white T.V, shells;
and

(b) if so, the details regardiag the
modificationg to include manufacture
of both black ang white and colour
TV shells?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) For manufacture of both blac_k
and white and colour TV shells, modi-
ficationg would be required to include
equipment for manufacturing colour
glasg funnel, cold-end facing and
polishing facility for colour glass pan-
nel, and a separate glasg melting tank
for melting the colouy glasg panrel.

Smuggling on Indo-Nepalese and
_Indo-Bangladesh Borders

4319. SHRI M. RAMGOPAL
REDDY: Wil] the Minister of
FINANCE b, pleaseq to state:

(a) whether it is a fact {hat goods
worth several lakhs of rupees are
exchanged illegally across the Indo-
Nepal anq Indo-Bangladesh porders;
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(b) it ;0, whether a number of offi-
cers an¢d men of the Railway Protec-
tion Force, Railway Police and Bor-
der Security Polic, are in league with
the smugglers: and

(c) what steps Government are tak-
ing to check these activities on the
borders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) There
is no authoritatiy, estimate of the
valug of goods smuggled across the
Indo-Nepa] and Indo-Bangladesh bor-
der. However, *he value of goods
seized by the Customg authorities
while being attempted to be smuggled
across these borderg during 1980 and
1981 are availablg ang are given be-
low:—

(Approximate value: Rs. in lakhs)

Year TIndo-Nepal Indo-Bangladesh

border border
1980 166 156
1981 224 225

(b) No, Sir. However, g few cases
of involvement of personne] of the
Railway Police and Border Security
Force in smuggling activities have
come to the notice of the Government
in the recent past. During 1981, two
personnel of the Railway Police and
three personnel of the Borde, Secu-
rity Force were found involved in
smuggling  activities. Appropriate
action under thg lay has beep initiat-
ed against them.

(¢) The preventive and intelligence
machinery of the Customs Department
along the Indo-Nepal and Indo-Ban-
gladesh border has been strengthened.
The concerned enforcement agencies,
namely, *he Customs, State Police,
and Border Security Force authorities
have been alerted to prevent any
attempts at smuggling acrosgs these
borders.
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* fora g g FAT FEATEr H ST
LU

fawt waica ¥ Treq |ai (w7 g
fag faafear (=) fag damo &
wer afarerd & gy § Fufera goaT 7
uw faawor 9@ T g |

(@) gt a5 99 F, @ AR T
qi T WA G, ATAEAT e W F
& qearq, fax daraq afga fafas gar-
4T g FIHF FR wyafaEs gum
fawrmr &1 gfaa v o g ot &
LT 9%, a8 Fa907 & AV FaT AT
AR FHATN TGT HRT g7 =3 T

- IERAT & § wgiEa o o oy

faa staerifa & S=ieaErt afga, swie-
T T AATFTFET & | 99 T F 09
SER NIRRT RN rlC (-
g frgas sfasr s et
F gag A 9 Afd & qua FE F
gqaTeT at giafa &< § 1 afF,
QAT JHHIGAT & IIAH 7 g1 F
F1eo wrfa/agafaa saafa & 3edi-
TA T F @TAT a1 AT AT GAAT GF
TS AT | X F FATAT, TUTATIT
sfa-frgfe & amae R T o&€ &

Fasifaat & fag giEas Fer [ F 3 S § AT AT AE FT |
faaor
| 1-1-1982 & Faw 2 ¥ Ifceafaa ;?ra'rr 2 ¥ Ifcafaa
ST [T feafs & max FAAAL ST FO  FAATNET Y T
' FASTCET #1  gE ¥ ¥ wAgiew @ ¥ ¥ waghh
g&r Sifa & wAaTraAi sy JA-aTa & FH-
_ g Iriat ¥ gear
1 T2 3 4

g AT ® 477 30 i 7
U 2/97 & 1310 148 11
HUT 3/qT T 1337 144 7
qOT 4/99 9 821 241 25
3945 563 50
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Recovery of Taxes from Film Produ-
cers/Distributors/Financiers

4322, DR. VASANT KUMAR PAN-
DIT. Wil] the Minister of FINANCE

be pleased "0 lay a statement ghow-
“ing:

_ (a) thg figures of actual recovery of
al] taxes from (i) film artists (ii) film
producers, (iii) film distributors and
(iv) film financiers effected during the
yearg 1979, 1980 and 1981;

(b) the figures of 15 highest cash
recovery figures with th, names of
the persong from whom the recovery
was done and the balance que, if any,
each of the above category; and

(c) in how many cases from the
above categories the assessments have
been compounded and/or settled at
I.T.O,, Income-Tax Commisgioner or
Board 1evel?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(c). The information gough® in the
quesiion is not readily available. Its
collection in respect of all persons
covered by the question will take con-
siderable time and labour. The re-
quisite information is being collected
in respect of the film artists, ilm pro-
ducers, film distributorg and film
financiers whose returned/assessed
income for any one of the assessment
yearg 1979-80, 1980-81 or 1981-82 was
rupees one lakh and above. A state-
ment wil] be laid on the Table of the
House ag soon ag possible, after the
~collection of the information.

Grievances of Scheduleg Casfes and
Scheduled Tribeg

4323. SHRI R. R, BHOLE. Will
the Minister of FINANCE be pleased
to state: ‘

(a) whether it is a fact that the
Reserve Bank of India has advised the
Managers of ity varioug offices and
Liaison Officers for Scheduled Castes
and Scheduled Tribes in the Central
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Office to meet the representatives of
the SC and ST Associations/Organi-
sations and take action to redress
their grievances (para 224 of R.B.L
Annual Report for the year 1980-81);

(b) if so, the reasons why the
authoritieg of Reserve Bank of India
are not replying to the Communica-
tions perlaining to the grievailces of
SC ang ST employeeg of the Reserve
Bank of India received from Reserve
Bank o¢ India SC/ST and Buddhists
Employees Organisation, Nagpur; and

(¢) whether R.B.I, has received any
representation in this regard from the
SC/ST ang Buddhisis Employees
Organisation, Nagpur and if go, what

saction has been taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Yes, Sir.

(b) and (c). The representations re-
ceived from the Associatipn of SC/ST
employeeg of Reserve Bank of India
are examined by th, Bank and the
decisions are communicateg infor-
mally to “he signatory of the letter.
Besides, the officers in the SC/ST Cell,
who periodically visit Nagpur office
in connection with inspection of Ros-
ters explain to the representativeg of
the SC/ST organisation Bank’g deci-
siont on their represenfations. The
Bank, however, doeg not enter into
correspondence with the unrecognis-
ed sectiona] associationg of employees.

d e eI FINTE; H( TTHGE (7
e g Igcafaal w0 w97
fodr o o

4324. o frgrer Ty : qa7 faer
wEl I FqTT A FAT FIT 0F "

(%) 9% =% a_T, FIE  F
qeUTg g vt faor & g
qfqai @O smaTreEl & FroRy
fegm woeit TSR wrET & WA &

I



213  Written Answers PHALGUNA 28, 1903 (SAKA) Written Answers 214.

T & 9t & S, agare, Iy afar
F | "o fFr W,

(@) aroET § 99 SERGEl
qUT AT & A Far § Gy 9%
WG a9 & da5 foad A& F
O 7R @t # fa¥ § a%eg ATIvEY
WET § HO I AT FT feur
g; AR

() aTTOE gTET FEeT 7 fF
FTON & THRT TT &7 T 351 (4T ?

far warwa ¥ IawaE (s wwEA
gii): (F) F(T), §F AH IFTRIII
fresr 3 =gt & aryroE § wOAT -
F T ATET, EIT TH IAW HIT B
RMUTAHT A WG FO A AfW

3 YFIT 9 —

(@ &adr )
T, AT BE R

gl #  31—-12-81 @rdl #7  31—12-81
qgeqT FI IFET €T & FEET

A A

1 3 4 5
1979 16.74 51 2.36
1980 — 9 1.23
1981 55.07%* 7 0.53

* 5w wraet § aferi wmawss gudl A € S HigE oFw mse €

&= ¥ gfww fear § 6 s@ &1 amar
% wreaw ¥ FordY I AT STy
# =T 3 F g ¥ fFA ufw w
¥ Futem & fa gt f
AT AT IR FOT ST AT T
S eI ST F1 §
7f fadsied & s 9 |
Tt ¥ 5@ W ¥ gEtuad @

Y HAIRE GFF & qE0 & qrany o
Far TF AW ax fawie fEmmoar
i @ TFRF AW 9 fa=q
FE F Fd  gEfu daw gwEdad
Fr ufFadl & Wiage TEl AT 91 |
afe, 4fF wFF 7 maww TW
waTer A a3 forg o FER

F TG FI 4T 9T |
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EAFYT-ATATANE WIH HY ATT HIAT

4325, /i gh@ VI . F|I
T Felt qg T FT FAT FA

(%) Far gwwR &1 fa= @
FeF wgiiens #1359 AMg & fRw
I F fF TAFRATATHE FFY FIF,
oY @re feafa ¥ @, #19te1 fRar 9@
M oF qEEF  An-@r g
BYF fFar F@; AR

(@) afe &, dF S8 F1 FIL
E 7

Tt "l (o1 Ao IFHTURAN ) ¢
() ok (@). TAFG-TETEE §IF
20 %T WET §3F g AR THH
fagrs Y wmfoer 2, oM wrawwEIEl
FT YT F G | AT T ASF F A

et #3471 AT @R fFarg A5

FE FT FIS TSI Gl g !

FEATSIATE  TIH H1 Q1Y I &
Fd Fi giml serfa
4326, Wi gOW Iga ¢ FAT
IA AT gg  qqM FT AT FA
(F) @W1 g3F AFFRGF BT
fF0 o1 ® SO W=2W H  HeHigraR
TTF ﬁﬁaﬁﬁ'{iw—ﬂw%
FE H oY wfd F FRT FT
§; #R
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(F) =@ 9F =+ Fq a5 FreT
fFar s o ow=wr q=ET st 7

TAT At (30 WITo FFSIAR)
() ok (@): IaX MW aT@FR F
atd frator fasmr 7 57 gg@ ) =T
F AR IS A AW F7 FA
1964 % a1 war a7 | faator w1d #7
gl i &7 FTOT gW 99w
AR I7F I GHLA AT OFA A1
IR ATFT, 1977 T QAT R
A T 3 T3F F 9T & AIF
frator fasmr & & faar

I EE 6 T A B (£
qehre faaior @ .o F33 #v feafy
FAE o s wEE A A e AR
93 THYER F U UF Jig7 &1 Fertaq
frator & s gEF FY I oqifaq
g FT AW ST ALFR F fAgerEr

TeT |

T WIHA Y UST GIFIT F FIA
fAqem & a1 qIF T AT FIW I
FH 1979—1980 7 & fFHal warur |
FAAMA AT F AT GIF A AT
FIA FTFE T, 1982 TF AR I
TA T FT 1984—85 AF T FAI

ST Y mar &
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qafeR @ § quz Jaral & faeam
QT =|u

4327. Sl gOm Arg@ : F{4I
qizd §YT AN fawremt §4t gg aars
FI FI F fF

(F) g@T &/@ & 1982-83 &
wia gnHt & fawe ox T
g e w0 faa &, AR

(@) 7T T &a § FB &
glewt & fauior & fa@ & fom
fFar T g 7

qdza Wi e faara gare

—- ¥ vI9Y Al (N G AAW G| )

(F) ond & IR 9 F=g gded

“* fawEr w1 1982-83 F IR QAT

N

1

™y

& & eV Mgret, farer oK gFere
H wex greeal &1 faio s &9
FT AT § | ST FATATAT FT 5T
afeq &0 foam ST &)

(@) g eq fawm fmm &1
q&afax g ¥ geal o quar w7
¥ fag freafafes swma & —

THN: T G % agam [
. RIS § O SR ST e AT
aﬁwﬁrmomarmswgr&rq&-
YT FT TiCFeqaT F1 wE g fow fafas
gt { QT far ST o

"foa : wa wen faw fm
I TS TR g {YHRT & & 25— 30
FHL AT TF BT HT (AR FIA {aHT
wF YE faaade ¥

AAAY : FTQAT H T
15—20 T & famfo grr o=
yfeH FETAFE  FT faRE FA AT
AATHT  FOHFT FT TR &g g |

TS quew faane fomw § 0 oerfer
darT e, ez duiz w3q, famio
FIA W ATTE FAFT T {1
Fed & (o0 Ifeer wal a¢ oo Fa
F qWFAAE | AT qhew fawrg
form 7 TS GIHIT FT AT F GITH-
IS g F a7 Ugx & WqT gITH
a faur g

faqer © 9wy wiew fawrg
fevia ST TTed FYHEIT g K
) HfaqU ¥ 30 FAU FIF UF g
1 f@ior #79 g o ST
faaraigim g 1

Licensing Policy for opening branches
of Nationalised Banks

4238, SHRI R. 1, BHATIA: Will
the Ministe, of FINANCE be pleased
to -state:

(a) whether dquring September 1978
Government had formulated a licen-
sing policy for opening branches of
nationaliseq bankg in different areas
of the country;

(b) whether the focug of the policy
wag on' the expansion of banking faci-
lities in deficit areas and the reduc-
tion of In*er-State and Inter-district
disparities in matfer of economic de--
velopment;

(c) whether thig policy was to re-
main in force upto June, 1981;

(d) whether Government have made
a full assessment of the policy vis-a-
vig brancheg opened in the different
States, State-wise, during the last
three years and to what extent the
above objectives were ‘fulfilled;

(e) the.States where thig policy di--
rective was not adhered to; and

(f) what new changeg have been
introduceyq after June 30, 1981 so that
the aberrations, if any, found ia the
implementatian of the above policy
are set right,
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THE DEPUTY MINISTER IN *THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) to
(e). Yes, Sir. With a view to improv-
ing banking facilities in the rural and
semi-urban areas and also to rectify
the existing inter-State/Intra  State
imbalances, the branch licensing
policy for the period January, 1979 to
December, 1981 (since extended to
March 1982) aimeg at providing a
bank pranch, on an average, for
20,000 people in rural/semi-urban
areas. Pursuant to thig norm, a
branch expansion programmeg for 6513
additional branches was required for
all the States on a district by district
basis. However, during the period
from 1st January, 1979 to end-Sep-
tember, 1981 Reserve Bank of India
issued licences/authorisationg to diffe-
rent banks (including regional) rursl
banks) for opening 9458 additional
bank officeg in rural and semi-urban
centres. In addition panks held gome
unutilised licences of earlier years.
Out of these 6149 offices hag already
been opened by the end of Septem-
ber 1981 and banks were holding
authorisations for opening officeg at
4721 more centres in rura] and semi-
urban areas,

With th, implementation of the
licences issued by the Reserye Bank
under this policy (upto end June 1981)
the number of district where popu-
lation coverage in the rural and semi-
urbap areas is poorer than one branch
for 20,000 peoplg in rural/semi-urban
areas, is expected tg be reduced from
225 in 1978 to 71, mainly in the States
‘of Assam, Bihar, Madhya Pradesh,
‘Maarashtra, Orissa, Uttar Pradesh
‘and Wegt Bengal. This positiog is ex-
“pected to further improve with the im-
plementation of Jicences isgued by the
-Reserve Bank afte; June 1981,

(f) Reserve Bank of India have
recently formulated a new branch
licensing policy for commercial banks
for the three years 1982-83 to 1984-85.
“Thig policy will continue the thrust
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of the branch expansion programmee
on jmproved gspatia] coverage and will
aim at improving the panking cove-
rage to the level of one bank office
for a population of 17,000 in the rural/
semi-urban areas on the baslg of
1981 censug by “he gnd of March, 1985
on a blockwise basis.

The State Governments have been
asked to identify rural unbanked cen-
tres in consultation with the District
Consultativ, Committees for opening
new bank opffices. Allotment of cen-
treg to banks will be finalised by Re-
serve Bank of India on receipt of re-
commendations of the Stat, Govern-
ments,

[

World Bank’s Supervision over Six
World Bank aided Projects

4329, SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
fo gtate:

(a) whether th, attention ¢f Gov-
emment hag been drawn to the re-
cent report of the World Bank's
supervision team which recently scru-
tinised th, progress of six World
Bank aideg projectg in West Bengal,
Orissa and Bihar; and

{b) if so, whether Government have
taken any steps to accelerate the pace
of progress?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE). (a)
and (b). Supervision Missions of the
World Bank group regularly visit
projects being assisted by the Bank
to review th, progress of project im-
plementation. The reportg of such
Missions ar, made available by the
Bank t; the Government of India and
the State Government concerned.
These are carefully considered and
appropriate measures taken to ensure
the smooth progress of project im-
plementation' and to premove any diffi-
culties that might hawe come to light.
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Memorandum submitted by FICCI
regarding improvement of jnvest-
ment climate in th, country

4330, SHRI CHITTA BASU. Will
the Minister of FINANCE be pleased
to state:

(a) whether the F.IC.C.I. hag re-
cently submitteq a memorandum gug-
gesting certain proposalg for the im-
provement of investment climate in
the country;

(b) if s0, the salient featureg of the
memorandum, and

(c) reaction of government thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE). (a)
and (b). The Hon’ble Member is pre-
sumably referring to two studies for-
warded by the President of FICCIL. In
the first study entitled ‘Scheme of
excise duty relief to encourage in-
vestment in new units’, it has been
proposed that substantia] excige duty
relief should be granted on additional
production made by all industries in
the core sector. In the other study
entitled ‘Inflation and Depreciation’,
the gsuggestions include, increased in-
vestment allowance, or the gran: of
increaseq depreciation allowance to
al] industries with a view to promot-
ing rapid industrial growth.

(¢) Suggestions made by various
persons, organisations and institutions
are considered while formulating the
budget proposals. The Government’s
proposals are contained in the Budget
1982-83.

Central Government's” help with
Tourism infrastructure in Orissa

4331. SHRI ARJUN SETHI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether Central Government
have been extending their coopera-
tion to guide and help tourists in
Orissa with infrastructure;

(b) whether Government have
assessed as to whether this infrastruc-
ture is sufficient to meet the require-
ments of tourists in that State; and

(c)g if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TCURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes,
Sir. A statement showing the facili-
ties provided in Orissa during the
various Plan periods in the Central
Sector is attached.

(b) and (¢). The development of
tourist infrastructure is a continuous
process to meet the growing require-
ments of tourists. As a long term
measure, following trave] circuits in
Orissa have been identified for tourism
development in consultation with the
State Government. Tourist infra-
structure will be developed at these
centres in an integrated and phased
manner by pooling the available
resources in the Central, State and
private sectors: '

(1) Bhubaneswar-Puri-Konarak -
Dhauli-Ratnagiri-Lalitgiri-Udaygiri -
Bhadrek-Chandipur-Khiching-Jeshi -
pur (Similipal) and back.

(ii) Bhubaneswar-Chilka lake-
Gopalpur-on-Sea-Tapta Pani-Kora-
put - Bolangir - Jharsuguda-Angul-
Tikarpara-Talcher-Bhubaneswar.

Presently, the Centra] Department
of Tourism proposes to construct a
Forest Lodge at Simlipal National
Park and prepare master-plans (land-
use plans) of Lalitgiri, Udaygiri and
Ratnagiri, with g view to their future
development. The LT.D.C. proposes
to construct 40-50 room hotel at Puri
and beach cottages at Konark jointly
with the Orissa Tourism Development
Corporation. The India Tourism Deve-
lopment Corporation also proposes to
expand Hotel Kalinga Ashok at
Bhubaneshwar to cater to the grow-
ing demand of fourists. It has re-
leased Es. 3 lakhs to the State Gov-
ernment for jeintly developing a lion
Safari Park at Nandan Kanan.

The development of facilities at
other tourist centres included in the
travel circuits mentioned above will
depend upon the availability of funds
and inter-se priorities.
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Statement

Facilities provided during previous plan periods (from ‘April 1956-March
1981) by the Department of Tourismand the India Tourism Development
Corporation in Orissa,

Centres:

Department of Tourism
1. Konark

2. Bhubaneswar

3. Puri

4., Rambha
5. Chilka Lodge

India Tourism Development Corporation

1. Bhubaneswar

2. Konark

Facilities;

Tourist Bungalow
. Master plan (land-use plan)

Tourist Bungalow
Tourist Bureau

Tourist Bungalow
Tourist Bureau
Youth Hostel

Tourist Bungalow.
Motor Launch

© ®Noo W o

10. Travellers Lodge (now converted’
into Hotel Kalinga Ashok)

11. Transport Unit.
12. Travellers Lodge.

Number of vacancies lying unfilled in
Enforcement Directorate

4332. SHRI RAM SWARUP RAM:
Will the Minister of FINANCE be
pleased to state:

{a) whether it is a fact that a num-
ber of vacancies in various executive
grades are lying unfilled in the En-
forcement Directorate;

(b) if so, the number of vacancies
in each grade giving reasons for not
filling up the posts;

(c) whether in view of the Prime
Minister’s directive that no post should
remain unfilled, Government propose
to fill up all the posts;

{(d) whether in filling up selection
grade posts, merit has not been given
due consgideration in the recent past
and Departmental Promotion Com-
mittees are not constituted annually
to consider the candidates for selec-
tion;

{e) if so, whether Government pro-
pose to 1look into such cases of extreme
merit which have been ignored in the
recent past; and

(f) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Yes, Sir. One post each in
the grades of Special Director, Addi-
tional Director, Inspecting ' Officer,
Inspector of Customs, Inspector of
Central Excise, Inspector of Income-
tax, twag posts each in the grades of
Deputy Director and Investigating
Officer, three posts in the grade of
Assistant Director, four posts in the
grade of Chief Enforcement Officer,
ten posts in the grade of Enforcement
Officer und 24 posts in the grade of
Assistant Enforcement Officer are pre-
sently lying vacant. Action to fill up
these vacancies is already in hand.
The posts in the grades of Investigat-
ing Officer, Inspecting Officer, Inspec-
tor of Customs, Inspector of Central
Excise and Inspector of Income-tax
have been kept in abeyance till the
finalisation of the report of the Inter-
nal Work Study Unit which studied
the office in which these posts were
located. The posts in the grade of
Enforcement Officer are lying vacant
on account of a stay order from the
Kerala High Court,
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(¢) Yes, Sir.
(d) No, Sir.
(e) Does no-;c arise,
(f) Does not arise.

Senior posts in the Directorate of
Enforcement being manned by Officers
from other Departments

4333. SHRI RAM SWARUP EAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that several
senior posts in the Directorate of
Enforcement are presently Dbeing
manned by Officers drawn from other
Depariments;

(b) whether several officers have
been given extension after extension
of their terms of deputation against
the interests of the departmental
officers;

(c) the particulars of the officers
who have been given more than one
extension along with the reasons for
such extensions;

(d) whether the Senior Officers on
deputation manage deputation of
their term with a view to get con-
venient posting of their choice in their
present Departments after reversion,
causing resentment in the mind of
the Departmental Officers; and

(e) what is the policy of the Gov-
ernment in this regard and the num-
ber of posts still lying vacant along-
with reasons for not filling such posts?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) No, Sir, as the deputationists
do not hold the posts falling in the
quota fixed wunder the recruitment
rules for promotion of departmental
officers.

(c) Since 1980, two Deputy Direc-
tors, one Assistant Director, one Assis-
tant Legal Adviser and one Inspect-

4182 LS—8

ing Officer have been given more than
one extension in the public interest.

(d) No, Sir. There can be no cause
for resentment in the mind of depart-
mental officers as the deputationists
are appointed only against the depu-
tationist quota. Since the officers of
the feeder services cannot be com-
pelled to come on deputation to the
Enforcement Directorate, the choice of
station of those who volunteer to be
considered for such deputation, be-
comes relevant.

(e) 11 Group ‘A’ posts in various
grades are presently vacant in the
Enforcement Directorate. A few
posts have been kept in abeyance till
the finalisation of the Report of the
Internal Work Study Unit which had
studied the office where these posts
were located. Action is already in
progress to fill up the other vacancies.
The selection of officers for deputation
quota posts is made on their merits
and suitability; and the question
whether period of deputation is to be
extended in any particular case is
considered in the public interest.

Delay in flights of Air India from
Dethi and Bombay

4334. SHRI DAULAT SINHJI
JADEJA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state;

(a) the steps being taken to reduce
long delays for departing passengers
flying Air-India flights from Delhi and
Bombay Airports; and

(b) whether additional facilities
are being urgently provided to Air
India passengers to counter their
delays?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHERI A. P.
SHARMA): (a) Continuous moni-
toring of flights is being done by Air
India to avoid/reduce delays to flights.
Punctuality Committee set up at
Headquarters and stations meet
periodically to analyse the causes of
delays and to take remedial action in
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order to minimise the delays. Tech-
nical facilities at the New Inter-
national Terminal Complex at Bom-
bay airport are being augmented. At
Delhi airport, an engineering Sub-
Base is being set up in order to tackle
major rectifications so as to reduce
technical delays.

(b) Passengers are served refresh-
ments/meals keeping in view the
extent of delay and Hotel accommo-
dation is provided in case of major
delays. Passengers are also given
choice of transfer to other Carriers.

Modification of runway of Coimbatore
Airport

4335. SHRI ERA MOHAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question
No. 2466 on 6th March, 1981 regarding
operation of Boeing service from and
to Coimbatore and state:

(a) whether any progress has heen
made about modifying the runway in
Coimbatore airport for the landing of
Boeing Aircraft; and

(b) if not, the
delay?

reasons for the

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). The Gov-
ernment of Tamil Nadu has been
approached for acquisition of land for
the extension of runway at Coimbatore
airport.

Income-tax raids on arrack blending
and Bottling units in Tamil Nadu

4336. SHRI ERA MOHAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Income Tax
Department has conducted raids on
10 arrack blending and bottling units
in Tamil Nadu during the second week
of February, 1982;

(b) whether similar raids have
been conducted on the *“Karala
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Barons” who seem to have trade con-
nection with the above ten arrack
blending and bottling units; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(¢). The Income-tax Department

carried out searches on 5th and 6th
February, 1982 of the factories and
residences in Tamil Nadu of the 10
licensees who were given licenses by
Government of Tamil Nadu for manu-
facture and supply of arrack to the
wholesalers. During these searches,
prima facie unaccounted cash of
rupees one lakh and lot of incrimi-
nating documents were seized. In
Kerala, a bank-locker in Cochin in
the name of a partner (and his wife
jointly) of one of the licensee-firm
was sealed under section 132(1) of
the Income-tax Act and kept under
prohibitory order. Further investiga-
tions have been undertaken [or tak-
ing appropriate action under the law.
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Impor{ of Foreign Make Trainer Air-
" craft/Gliders
4338. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Gov-
ernment had taken a decision to
import foreign-make trainer aircraft
and trainer gliders in India for the
purpose of imparting training;

(b) is it a fact that some flying
clubs/flying institutions or gliding
clubs/gliding institutions have been
permitted by the D.G.C.A. Delhi to
import trainer aircraft or traintr
gliders; and

(c) if so, the make, model and type
of aircraft/gliders which had been
selected by Government and also the
names of flying institutions, gliding
clubs/institutions in India which had
been permitted by the D.G.C.A. to
import and the exact numbers of air-
craft and gliders that had been allow-
ed to the individual flying clubs/
institutions for the purpose of import?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) A foreign make air-
craft (but not glider) has been
selected for imparting training in the
flying clubs/institutions.

(b) It is a fact that D.G.C.A, has
recommended to the Government the
import of trainer aircraft and one
motorised glider by flying elubs/flying
institutions.
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(¢) D.G.C.A. has recommended the following cases:

S, No. Name of the Flying Club/Institution

No. of aircraft/glider Make/model ]

I. Bihar Flying Institute, Patna,

2. Kerala Aviation Training Centre, Trivendrum,

3. Govt. of Punjab

4. Govt. of Uttar Pradesh

5. Govt. of Haryana.

6. Dclhi Flying Club, New Delhi.

7. Bihar Flying Institute, Patna

I aircraft Cessna 152 Aerobat
1 aircraft -do-

2 aircraft -do-

1 aircraft -do-

1 aircraft -do-

1 ajrcralt -do-

1 glider *Motor Glider

*(This motor glider was brought by the Gov, of Romania for dmplay at the India

International Trade Fair).

No import licence for import of
trainer aircraft/gliders has been
issued so far.

Nabbing of Inter-State gang manu-
facturing Rs. 100 notes in Bangalore

4339. SHRI M. RAMGOPAL
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that an
inter-State gang manufacturing Rs. 100
notes has been nabbed in Bangalore;

(b) if so, what are the details in
this regard; and

(¢) the number of persons arrested
and the action taken to withdraw the
counterfeit notes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c¢). According to the information
received from the Central Bureau of
Investigation, counterfeit currency
notes of Rs. 100 denomination have
been recovered alongwith blocks,
printing machine ang other incrimi-
nating articles in two cases in Kar-

nataka. In one case, 10. persons and
in the other, 11 persons have been
arrested. The Karnataka -Police have
registered both the cases and further
investigations are in progress. The
culprits will be dealt with under the
law of the land.

Computerisation in Reserve Bank of
India
4340. SHRI E. BALANANDAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Governmgnt _ have
invited a four-man tribunal suggest
about computerisation of Reserve

Bank of India, New Delhi Office;

(b) the name of the
manufacturing .country; and

computer

(c) the foreign exchange involved
in the deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) (a)
No, Sir. o

(b) and (¢). Do not arise.
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Harrassment to Pensionerg in Pension
payments

4341, SHRI E. BALANANDAN:
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are awara
that pensioners and their widows are
facing hardships and harrassment in
getting pension amounts and death-
cum-retirement Gratuity due to trivial
objections being raised by audit and
then by the treasury officers;

(b) whether such cases have parti-
cularly come to notice in case of pen-
sioners in Uftar Pradesh; and

(¢) if so, the steps taken by Gov-
ernment to remove such bottlenecks
in the case of pension payments?

THE MINISTER OF STATE IN THE
MINISTEY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a)
Government are not aware of any
trivial objections being raised by the
Accountants General or by Treasury
Officers on pensionary claims of Gov-
ernment employees. Delay in the
payment of pension etc. may, how-
ever, sometimes take place in isolated
cases, due to mnon-receipt by the
Accountants General etc. of all the
relevant information/documents.

{(b) No, Sir.

(¢) The procedure relating to sanc-
tion and disbursement of pension has
been simplified in recent years. The
departmenta] authorities are required
to initiate action for preparation of
pension papers sufficiently early so
that pension may be sanctioned with-
out any delay. The departmental
authorities can also allow provisional
pension and gratuity if any delay is
apprehended. The Accountants Gene-
ral ete. on receipt of pension papers
are enjoined to deal with them expedi-
tiously.
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Crisis in Cashew Industry in Kerala

4342. SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
that the cashew industry in Kerala is
facing an unprecedental crisis due to
a continuing loss of export market;

(b) if so, the details thereof; and

(c) what steps are being taken to
avert the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). Gov-
ernment is aware that stocks of
cashew Kernels were lying unsold
with the industry.

(c) The situation is improving and
firm contracts have recently been
concluded for export,

Middle class tourist hotels on sea
coast

4343 .SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have
framed any scheme for the construc-
tion of hotels jointly with the State
Tourism Development Corporations on
the sea coast, for the small and middle
class tourists during the Sixth Five
Year Plan period;

(b) if so, the number of such hotels
for the lower and middle class tourists.
which are proposed to be constructed
on the sea coast of Orissa during
1982-83; and

(c) the details thereof including
the names of the places in Orissa
where such hotels are likely to be
constructed during that period?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) to (¢). India
Tourism Development Corporation has
formulated a scheme for construction
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of medium priced hotels in collabora-
tion with the State Governments/
State Tourism Development Corpora-
tions. Under this scheme, ITDC and
Orissn Tourism Development corpora-
tion have agreed jointly to construct
during 1982-83 two new hotels in
Orissa, viz. (i) 50 room 3 star Hotel
at Puri at an estimated cost of Rs. 134
lakhs; and (ii) a Beach Complex (20
cottages) at Konarak-scheme is under
formulation.

Criteria for selection of Junior/Senior
Hindi Translators

4344. SHRI D. L. BAITHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) is it a fact that the criteria set
by Official Languages Department for
Selection to the post of Junior/
Senior Hindi Translator viz. (i)
Master’s Degree with Hindi and
English as main subjects or either of
the two ag medium of examination
and other as main subject; and (ii)
Two years’' experience of translation
from English to Hindi and vice-versa
or Diploma in translating from Hindi
to English or vice-versa were follow-
ed or are being followed in appoint-
ments to such posts by his Ministry;

{(b) whether the employees appoint-
ed to such posts since 1974 possessed
such qualification/experience and
appointments made after giving wide
publicity through other Ministries/
Departments of Central Government,
as is done by other Departments; and

(c) if not, what were the difficul-
ties in following such criterion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Two posts of Hindi
Translators Grade I and one post of
Hindi Translator Grade II in the
Sectt. of this Ministry (main) had
been filled up in accordance with the
then Recruitment Rules for these
posts framed with the approval of
the Department of Personnel and
Administrative Reforms and U.P.S.C.
After the issue of the Central Secre-
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tariat Official Language Services
(Group ‘C’ Pasts) Rules 1981 one
vacancy of Hindi Translator Grade
IT in this Ministry has been filled up
on ad-hoc basis pending availability
of regular incumbents for the posts
of Hindi Translators Grade II in
accordance with Central Secretariat
Official Language Service (Group ‘C’
posts) Rules, 1881 notified by the
Department of Official Language.

(b) and (c¢). The candidates ap-
pointed to the posts of Hindi Trans-
lators Grade I and Grade II in the
Secretariat of this Ministry (main)
since 1974 possessed the reqguisite
qualifications prescribed in the Re-
cruitment Rules for these posts.

Infrastructure for purchase of Jute

4345, SHRI D. L. BAITHA: Will the
Minister of COMMERCE be pleasca
to state:

(a) whether it is a fact that jute
growers of Bihar have to make dis-
tress sale of jute which is much below
the cost of production for want o1
sufficient purchasers;

(b) whether it is a fact that Gov-
ernment arrangement of jute purchase
is defective which could make a pur-
chase of only 26 per cent of total jute
produced in all the districts of Bihar;

(¢) whether Government propecse
to build and expand the infrastructure
for the purchase of jute; if so, the
details thereof; and

(d) in case Government are not in
a position to build any infrastructure
to increase its intake of jute purchase
and thereby help growers, do Govern-
ment propose to advise the jute grow.
ers to replace jute growing by other
cash crops; if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
P. A. SANGMA): (a) Prices of raw
jute, especially of Ilow grades in
almost all juty growing areas includ-
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ing Bihar ruled well below statutory
minimum prices during 1981-82 season
due to near-tota] absence of trade and
industry from market. As Bihar
mainly produces low grade jute for
which virtually there is no demand in
market, growers in this State were
affected adversely compared with
growers in other States.

(b) to (d) During 1981-82 JCI in
association with  Co-operatives pro-
cured a total quantity of 2.69 lakh
bales (JCI 1.16 lakh bales and ccope-
ratives 1.53 lakh bales) representing
about 33 per cent of total production
of jute and mesta in the State cur-
rently estimated at around & Ilakh
bales. While JCI had increaseq its
purchases from 098 lakh bales in
1980-81 to 1.16 lakh bales in 1981-82
procurement by BISCOMAUN fell
from 2.27 lakh bales to 1.53 lakh bales
due mainly to inadequacy of funds.
JCI had agreed to release an ‘On
account’ advance up to Rs. 3 crores
to BISCOMAUN against State Govt.
guarantee but they did not avail of
this facility.

As on 30-6-1981, JCI had a total
storage space in Bihar of about 5.67
lakh bales of which 45 lakh bales
remained blocked by old stocks. JCI
acquired additional storage space of
about 0.69 lakh bales during 1981-82
bringing the total storage capacity to
about 6.36 lakh bales. Ags the pro-
curement in Bihar, compared to total
production of jute and mesta is jarger
than any other major jute growing
State, JCI has no plan; {o increase
their infrastructure in Bihar at pre-
sent. The Government have no plans
to advise the jute growers to replace
jute growing by other cash crops.

franat ® = qr| FC § R
‘ o wIEATE
4346, S YAT w1 AST : FYT
forer Ay zraa-nrara?r@'ﬂrrﬁw fa
(an) FIT UMW EONY ET WO
gfaamd wgTR FIF & IR wlyT sq17
2Y  TETFEY  GEETT ZTLT JET WY
oA frgdt grer A g g mRwt &

Fra9E foardi F1 A faqw &7 & B
fearal &1 ®UT WIS FL, WeafuF
A1 FT FiTHi T G @l & ;

(=) ad 1981 & FH &I,
gam AT Fgwl Sriewan g
feaiat & TSy T, To fawT =0
gEgedi WIaER ok & faT JFT
9 T T, T SGE & Fad wigeqr
F1 fagz171 giTwr g ; war fage T
¥ far feqd wigew fGwivds o2
gr & O 9aF fammmidw v vEs
F FTRITTE; HX

&It &1 fa=it 3w
ww%.' T & foo
#T g #X ufe g,

ST #5T g, o9r ¥

QTR S T g

() =ar.
FlEar3aT WY
g9y STIT FE

ai 't?fﬁ’-_'ﬂ'l
ﬁ"@;, qi

faw darmg & Iumat (o) AATEA
gs1di ) @ (F) wRdw g S
grer fafgs  wrredt fagredt @k
FIT §i TOA gargAr v fegfw w1
&F W A U, FIHI Ad F g
T dF TR TaF Aol F FAAR
Tt &1 famw eg daifes s,
gfagm wel wife mfee g, sarey
&7 & wfg® ®|or y5Iw IT E & |
T TaH § eI ¥ @18 o I
Ffamigat 72 w; anfay wd o7 e

fzar srat &

(@) #T (a1) : wrw fod
dF F oW gla 7 & A5 gAAT TOSAT
wE Y & fogd ST o, &g
HEITFS HIT TFFGT HIFER GFT &
wraew  § gaar faw @ o1 "wa
QY s} ¥ wiasy & STeey giF &0



239 Written Answers

dwrmn 21 foad €% % 49 @
g gArg wiar ¥ fo 9 I gwTe ENy
*F F M F WITTA 94, F1, JIT-
AT IIF TS G F T F AL
geagl & W9y gv farer @

Delegation of Powers of Export
Licensing of Garments to  Apparels
Export Promotion Countil

4347. SHRI ANANDA PATHAK:
Will the Ministey of COMMERCE be
vleased to state:

(a) whether the Chief Controller
o? Imports and Exports has delegated
powers of export licensing of garments
to the Apparels Export Promotion
Council;

(b) if so, whether Government
have been auvised by their legal
advisers that delegation of powers for
export licensing 10 the above szaid
council by the Chief Controller of
Imports and Exports is beyond the
jurisdiction of the saig Chief Control-
ler; and

_(¢) what auection Government pro-
pose in  the matter to remedy the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Apparels
Export Promotion Council has been
allotted the work of allocating quota
to exporters of garments and knitwear
and work incidental thercto in exer-
cise of Governmeni's powers under
Imports and Exports (Control) Act,
1947 and in terms of the Exports
{Control) Order, 1977. The quota
allocation is being made by the Coun-
cil within the framework of the policy
laig down by Government from time
to time.

(b) No, SrIr.

(c) Does not arise.

MARCH 19, 1982

Written Answers 240

Article Captioned “Flying Coffins”

4348. DR. A. U, AZMI:

SHRI BAPUSAHIB PARU.
LEKAR:

Will the Minister of TOURISM AND
CIVIL: AVIATION be pleased to state:

(a) whether it is a fact that a
spokesman of the Indian Commercial
Pilot's Association (ICPA) disclosed
that not g single Airport in India
meets the basic requirements stipu-
lated by the Internationa] Civil Avia-
tion Organisation (ICAQO) for landing
jets; communication network being of
2nd World War time when civil avia-

tion was in its infancy; non-existence __

of Instrument Landing System,
approach lights and VASI; Voice High
Frequency installed at a few Airports
with much less range of coverage; etc.
etc. as gre contained in the ‘Current’
magazine of 16th January, 1982 under
the caption “Flying Coffins”;

(b) if so, reaction of Government
thereto; and

(¢) action taken with details there-
of? ,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P.
SHARMA): (a) Yes, Sir. Govern-
ment is aware of the news report that
appeared under the caption “Flying
Coffins” in the Current Magazine of
16th January, 1982,

The standards and recommended
practices laid down by International
Civil Aviation Organisation are gene-
rally made applicable to all airports
excefting those whose terrain dJoes
not permit conformity to those stand-
ards and practices. ’

Normal provision of communication
on a Very High PFrequency Radio
Telephony (VHF RT) adequate com-
munication between the airport and
adjacent centres an( navigational aids
to help the aircraft to appreoach and
land at the aerodrome are being pro-
vided by the Civil Aviation Depart-

L]

-
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ment for handling nropeller type and
jet type aircraft. The navigational
aids are provided taking into consi-
deration the weather conditions, the
type of terrain, etc. in consultation
with the Airline operators.

The communication systems gn the
Indian Aeronautical Fixed Telecom-
munication Network are  being
replaced with modern technolcgy
equipment. India has also introduced,
jn accordance with ICAO plans, the
Single Side Band High Frequency Ra-
dio Telephony (HF RT) on the Inter-
national circuits ang the satellite mode

.0of communication between India and .

the adjacent countrieg for both air
traffic control co-ordination and ex-
change of messages.

Voice communication on very High
Frequency Radio  Telephony (VHF
RT) between Pilot and the Air Traffic
Control are provided in al] the stations
where the aircraft land. The range
of the Voice communication on VHF
RT is about 150 NM. or more as
required for air traffic control. Beyond
the VHF RT coverage, the messages
are passed on between the Pilot and
the air traffic controller, by High Fre-
quency Radio Voice Communication.

(b) Improvement/modernisation of
landing, Radio,~ navigational, Com-
munication ang, Safety service facili-
tieg at airportg is a continuous process
and is constantly reviewed depending
upon the operationa} requirements and
availability of resources,

(¢) During Sixth Plan period, it is
‘proposed to provide the following
navigational aids for augmentation/
replacement at an approximate cost of
Rs. 1,048.00 lakhs.

I. Very High Frequency Omni

Range (VOR) 25 Nos.
2. Doppler VOR 2
3. Distance Measuring
Equipment (DME) 10
4. Instrument Landing
System 5
3. Precision approach
Radar (PAR) 1

242
6. Non-Oirectional
Beacon 36
Besides, High Frequency and Very

High Frequency air-to-ground com-
munication and point-to-point com-
munication equipments are being
augmented/replaced at a totz] cost of
Rs. 2,060.00 lakhs, during 1980—85.
The Airport  Surveillance Radar
(ASR) at Bombay will be replaced by
sophisticated modern equipment and
the Air Route Surveillanc: Radar
(ARSR) at Bombay will be provided
with updatement kit during 1980—385

at a tota] approximate cost of Rs. 600
Jakhs.

An amount of Rs. 23 croreg has been
earmarked during the Sixth Plan
period for improvement of the follow-
ing facilities at domestic airports.

(a) aircraft rescue and fire fighting
facilities.

(b) Visual Landing aids, like high
intensity runway lights, approach

lights, VASIS etc.
(c) Anti-hijacking measures; and

(d) Surface
ete,

movement transport

Visual aids like High Intensity Run-
way lights, approach lights, VASIS
have already been provided at the
international airports. Besides, Cate-
gory II lighting systemn has been pro-
vided at Delhi airport and the same is
being installed at Bombay airport also,

Pre-mature retirements sought by
Service Officers for taking np Employ-
ment in Businesg Concerns

4349. DR. A, U. AZMI: Will the

Minister of DEFENCE be pleased to
state:

(a) how many service officers
sought premature retirements during
the course of last five years to take up
employment with business concerns
having dealing with the Defence
departments without the prior peimis-
sion of Government or the passing or
two years;
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(b) steps taken to restrict the grant
of premature retirement sparingly to
make full and optimum use of the
money spent on them for training etc.;

(c) also steps taken for restraining
the release ol below officer rank on
the laid down  contract system and
switching on to the age system like
the civilian émployees; and

(d) if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Under the existing rules officers below
the rank of Colonelg in the Army and
equivalents in the other two Services
are not required to seek prior permis-
sion of Government before taking up
commercial employment after retire-
ment, Government have no informa-
tion of any  officer of the rank of
Colonel and above having taken up
employment with firms having deal-
ings with Defencé Department with-
out prior permission of Government
in the last & years.

(b) Premature retirement of officers
is permitted after examining the
merits of each individual case.

(¢) and (d). The policy on employx-
ment of Defence Services personnel
below the officer rank has been care-
fully evolved keeping in view the
Service requirements and the need to
maintain a  young profile for the
Armed Forces. No change in this
policy is contemplated.

Construction of Dry Dock at Vishakha-
patnam by Contractorg

4350. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE pe
pleased to state: '

(a) ig it a fact that in spite of avail-
ability of experienced workers for
construction of the Dry Dock at
Vishakhapatnam the project has been
given to a contractor for construction;
and

(b) is it also a fact that construc-
tional staff quarters are constructed
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before work starts on any project by
the MES but no quarters have been
constructed at the Dry Dock Project
work by the Chief Engineer, Dry Dock,
Vishakhapatnam?

THE MINISTER OF DEFENCE
(SHRI B. VENKATARAMAN): (a)
Construction of the earlier Dry Dock
at Vishakhapatnam was carried out
partly departmentally by raising a
task force and partly through contrac-
tors. Experience has shown that this
dual arrangement is neither cost effec-
tive nor administratively convenient.
It has, therefore, been decided to get
the new Dry Dock at Vishaxhapatnam
constructed by private contractors, as
per normal practice of the Military

Engineering Service, It may be added . _

that the task force personnel raised
for the earlier Dry Dock have been
mostly absorbed in other Organisations
under this Ministry,

tb) A certain percentage of quar-
ters for key constructional staff is
constructed whenever a major Project
is undertaken provided housing faci-
lities are not available near the site
of the construction. Since the gtaff
quarters constructed for the earlier
Dry Dock are available with the Chief
Engineer, Dry Dock, for allotment to
his staff, no additional staff guarters
are being constructed.

Participation of Defence Workers in
19th January 1982 General Strike

4351. SHRI DAYA RAM SHAKYA;
Will the Minister of DEFENCE be
pleased to state:

(a) total number of Defence work-
ers who participated in the 19th Jan-
uary 1982 genera] strike by giving a
proper strike notice;

(b) total number of workers and
names of the insiallationg where
workers went on strike without giving
a proper strike notice; shd

(¢) what action has been taken or
is being taken against workers at (b)
above?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) (a)
and (b). Information - i,g bemg collec-
ted.-

(t) Action is being taken in such
cases in the light of the merits of each
case.

Officers over-staylng at Ordnance and
‘MPF, Ambarnath

4352, SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 6800 dateq Sth
April, 1981 regarding officerg over-
staying at Ordnance and MPF, Ambar-
nath than their normal tenure and
— atate: L &‘ﬂ.

(a) whether there were 13 officers

+ with O.F.A. ahq 13 officers with MPF,

Ambarnath who had -ompleted more

than three years' stay but had rot
been posted out; ang

(b) how many have since been
posted out and if not, the reasons
therefore?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir. It was so in March, 1981.

(b) OF.A—3 officers haye s&ince
.. retired and transfer arders of 1 officer
have been issued,

MPF, Ambarnath—Transfer orders
of 5 officers have been jssued and 3 of
them have already moved.

All India Association of Defence
.Employeeg

4353. SHR] DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 6001 on 1st
April 1981 regarding All India Asso-
ciation of Defence Employeegs and
state:

(a) total membership of every All
India Assuciations/Federation which
is recognised by  the Ministry of
Defence;

(b) the relevant rules/orders/policy
while granting  recognition to the
above All India Association/Federa-
tions; and

(c) is it correct that geveral asso-
ciations have not helj theiy annual
elections for the last ten years, having
no membership at all but still given
seats in JCM (IIT) and (II)?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Information is being collected,

(b) ‘Federations’ of Uniong of’
workers employed in Defence instal-.
lations are granted recognition in
accordance. with .the rules. for such
recognftfon as issueq under Civilian
Personnel Routine Order 63/59. All
India ‘Associations’ wera earlier recog-
nised under the provisions of Central
Civi] Services (Recognition of Service
Association)” Rules, 1959 published

under Civilian Personnel Routine
Order 82/59. The said rules are pre-
sently not in  operation. The new

rules for recognition of ‘Associations’
are yet to be framed.

(c) Government hav: no informa-
tion. If particulars are furnished,
further action can be taken by Gov-
ernment. ‘

Air conpection of Rajkot with Delhi

4354  SHR] DIGVIJAY SINH: - Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to «tate:

(a) whether the ;ix airports of
Saurashtra and Kutch region, which
have daily connections with Bombay
have yet to be connected with Delhi;

(b) is it planned to give Rajkot
such a connection; and

(e) if so, will an aircraft be alloca-
ted on this route in the current winter=
schedule"

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) Yes, Sir. ..
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“(b) and (c). Indian Airlines has
plans to provide air connection from
"Rajkot to Delhi via Ahmedabaj in
“Winter 1982-83 schedule. .
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Credit from Foreign Countries

4356. DR. KRUPASINDHU BHOI: —

Will the Minister of FINANCE he

pleased to state:

(a) what is the amount of credit
India owes to foreign countries (State-
wise) up to 13-3-1982;

(b) what is the amount of inlerest
paid on such credit; and

(¢c) what are the measures taken
by Government to repay the credit in
time?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The amount of crzdit India owes to
foreign  countries/institutions up to
31-3-1982 will be known only after
the account for the current financial
year are ‘finalised. However the
amount of debt which India owed to

foreign countries/inslitutions as on
31-12-81 works out to Rs. 14960.49
crores. Details are given in the

attached statement.

(b) The estimaled amount of inte-
rest payrents on Government account
during 1981-82 is Rs. 281.88 crores,

(c) The repayment of principal in
respect of credit agreements conclud-
ed by the Government of India with
foreign countries/institutions are being
made in time as providead in those
agreements,
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Statement

Amount of debt whick India owss lo foreign
counirissfinstitulions as on g1-12-1981

SL.LNo. Name of Country/lnstitu- Outstan-

tion ding Liabi-

lity 25 an
31-12-81

(Rs. Crores)

1. Austria . . . . 28-44
2. Belgium . . . . 7200

3. Canada 448-64
4. Denmark . . . . 28-88
5. Federal Republic of Germany 1377-47
6. France 332-81
7. Ialy . . . . . 15-02
. 8. Japan. 1045- 05
9. Netherlands 552-08
10. Switzerland . . . 21:47
11. United Kingdom 76334
12. United States of America 2880-33
13. L.BR.D. 54490
14. 1.D-A. 4908- 75
15. E.E.C. (Special Action Credit) 48-06
16. .FAD. . . . . 17-78
17. ILM.F. Trust Fund 560-90
18. U.AE. . . . . 60-87
19, Abu Dhabi Fund . . 17-22
20. Kuwait Fund . . . 6376
21. Saudi Fund . . . 70-65
22. Ir;q . . . . . 87-9'1
23. Iran 750 65
. 24. O.P.E.C. . . . . 39-42
25. Czechaslovakia . . . 22-63
26. Hungary . . . . 8-29
27. Poland . . . . 4-86

28. US.S.R. . . . . 18831 -

Total , 14660-49

Ancillary Financial and other benefits.
to award winners in armed forces

4357. PROF. NARAIN CHAND.
PARASHAR: Will the Minister of"
DEFENCE bz pleased to state:

(a) what are the ancillary financial
and other benefits attached to the-
various Award Winners in the Armed
Forcas like Victoria Cross, Param
Vir Chakra, Maha Vir Chakra, Vir
Chakra, A.VS.M. P.V.SM. Ashok

Chakra, Saurya Chakra etc.

(b) whether any of the recepients
of the P.V.S.M. has protested against
the inadequacy of the benefits as.
compared to those of the recipients
of th» Maha Vir Chakra; and

(c) if so, the details thereof along-
with the aclion taken by,
ment?

THE MINISTER OF DEFENCE.
(SHRI R. VENKATARAMAN): (a)
The distinguished service awards
namely PVSM, AVSM and VSM do
not carry any ancillary financial or-
other benefils in respect of gallantry
awards, viz Victoria Cross, Param
Vir Chakra, Maha Vir Chakra,
Ashok Chakra and Shaurya Chakra
a statement indicating these benkefits .
is attached.

(b) Yes, Sir. A representation has
been reckived from one of the reci-
pients of P.V.S.M.,

(¢) In view of (a) above the ques-
tion of grant of any benefits does.
not arise.

Govern-- -
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1
Statement

Ancillary financial and other benefits attached to the winmers of Gallantry awards im
the Armed Forces.

{4) Monetary Allowances
(i) Victoria Cross Rs. 80/- p.m. in case of officers and JCOs and

equivalents and Rs. 40/- p.m. in case of
OR/NCS (E) and equivalents.

(i1) Param Vir Chakra Rs. 100/~ p.m.
{ti1) Each Bar to Param Vir Chakra Rs. .40/~ p.m.
{(iv) Maha Vir Chakia Rs. 75/- p.m.
{v) Each Bar to Maha Vir Chakra Rs. 25/- p.m.
(vi) Vir Chakra Rs. 50/- p.m.
{vii) Each Bar to Vir Chakra Rs. 20/~ p.m.
{viit) Ashoka Chakra Rs. 90/- p.m.
(ix) Each Bar to Ascka Chakra Rs. 35/- p.m.
(x) Kriti Chakra Rs. 65/~ p.m.
(xi) Each Bar to Kriti Chakra Rs. 20/- p.m.
(xii) Shaurya chakra Rs. 40/~ p.m.

{xiii) Each Bar to Shaurya Chakra Rs. 16/- p.m.
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Second hand imported Passenger
cars for tourist trade

4358. SHRI JAGDISH TYTLER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to

slate: -

(a) whether Government have int-
troduced any new scheme  under
which second-hand imported passen-
ger cars will be made available ‘o
the tourist trade so as to enable them
to meet their requirements;

(b) if so, the details thereof; and

(c) whether our locally manu-
factured cars will not be able to
meet the demand of the trade?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL. AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and
(b) A scheme to allot second-
hand imported cars received from
State Trading Corporation Ltd,
(STC) top tourist car operators was
introduced in 1962. Ex-STC cars
baving six cylinders and above and
priced below Rs. 1 lakh are given to
the Central Department of Tourism
for release ip tourist car operators,
India Tourism Development Corpora-
tion and State Tourism Dervelopment
Corporations.

manufactured
{ourist

(¢) Indigenously
cars are also being used as

taxis. However, some tourists prefer

to use high-powered air-conditioned
imported cars.

Yygoslavia for setting up Joint
venture

4359. SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE
be pleased to state:

(a) whetlher Government have
entered into any agreement with
Yugoslavia for the setting up of a
joint venture for the production of
semi-processed cocoa, and the deve-
lopmient of cocoa;

MARCH 19, 1882
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(b) whether there has been an in-
dication from that counlry for a 100
per cent by-back arrangement, and

(e) if g0, Government’s thinking on
thig aspect?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA); (a) and (b) Mrs.
Vera Sodan Member of Executive
Council of the Republic of Croatia,
Yugoslavia, who visited India recent-
ly indicated, inter-glia, Yogoslav in-
Yerest in establishing a joint venture
for manufacture in India of cocoa-
butter and cocoa liquor with Yugo-
slav technology and 100 per cent
buy-back arrangement Ly Yugosla-
via.

(¢) Government would consider
such a proposal, as and when receiv-

ed formally from the Yugoslav
‘Government.

Publicity campaign for Festival of

India
4360. SHRI KRISHNA KUMAR
GOYAL: Wil the Minister of

TOURISM AND CIVIL AVIATION
be pleased {o state:

(a) whether Government are aware
of our publicity campaign for
‘Festival of India’ suffering bitter eri-
ticism in local mledia in London;

(b) the estimated cost for the
publicity incurred by the India
Tourist Board (I.T.B);

(c) the reasons for hiring the
Brilish agency instead of an Indian
one to do the job; and

(d) whether it is proposed to dis-
pense with the existing service?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHRI KHURSH-
EED ALAM KHAN): (a) No, Sir,
across
any criticism of the publicity re-
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garding ‘Festival of India”. However
‘Government are aware of the critical
comments by onle critic in the British
advertising journal “The Campaign”
on the advertising programme of the
Government of India Tourisy Office,
London, This trade magazine has res-
tricted circulation and is not meant
for the public.

(b) The estimated expenditure on
genleral advertising by Government
of India Tourist Office London during
198132 is about pound Sterling
57,280.00.

(¢) In order to produce an effective
campaign it is a general practice to
use local advertising agents who are
better acquainted with the market
and the media. In keeping with this
practice Governméent of India Tourist
Offices also have been appointing
local advertising agents on the basis
of their presentations for the
Tourist Office campaign.

t (d) On the basis of performance
of the advertising agents, their conti-
nuance is reviewed from time o
time.

Location of Tourit villages in

Rajasthan

4361, SHRI KRISHNA KUMAR
GOYAL: Will  the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the State
Government had forwarded names of
places for locating tourist villages in
suggestion of the
Union Government; ang

Rajasthan

pursuance of the

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHERD ALAM KHAN): (a) Yes, Sir.

(b) Four sites have been suggested,
one each at Pushkar, Bharatpur,
Jaisalmer and Sam (Distt. Jaisalmer).
The facilities proposed are 100-bed
accommodation in the form of huts
with  attached toilets lounge and
dining facilities, kitchen, etc. as also
development of the site. The estimat-
ed cost indicated ig Rs. 15 lakhs,

Sub-letting of shops in Delhi canton-
ment

4362, SHRI HARISH KUMAR
GANGWAR: Will the Minister of
DEFENCE bhe pleased to refer to the
reply given_to Unstarred Question No.
3004 on 9-12-81 regarding subletting
of shops in Delhi Cantonment and
state;

(a) what are the details of the al-
lottees who .have been found sub-
letting their shops wunauthorisedly
together with date since when sublet~
ted;

(b) details of the action taken
against them for contravening the
clauseg of the Cantonment Board Act,
1924; and

(e¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) A statement
giving the details is attached.

(b) and (¢) the Cantonment
Board have resolved to launch evie-
tion proceedings against the parties
concerned and action has been initiat-
ed  There is no contravention of.
clauses of the Cantonments Act, 1924;
action is being taken by the Canton-
ment Board under the provisiong of
the Delhi Rent Control Act 1958.
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Statemant
8. No. Name of allottee Shop No. Name of occupant Date of sub letting

1/159 S{Sh. Ved Prakash Vinod Kumar Autual date of sub-letting

is not known buat the
sub-letting was reported
in all these cases on 25-6-81

.1. Sh. Harpam Singh

2. Sh. .Guwbux Singh 1/179. Sh. Dhani Ram

3. Smt. Vidya Vat} II/19 M/s Shanti Attomobiles

4. Sh. Jai Ram 1/160 Sh. Subhash Chand

5. Sh. Ram Chander 1/173 Sh. Harcharan Singh

6. Sh. Badri 11/38 Sh. Virendra Singh

7. Sh. Bale Ram 1/135-136 Sh, Surrinder Singh

Raghav son of Shri Mahabir Singh

Closure of cashewnut factory at
Jhargram in West Bengal
4363. SHRI SATYAGOPAL MISRA:
SHRI MUKUNDA MANDAL:
SHRI AJIT KUMAR SAHA:

Will the Minister of COMMERCE
be pleased to state.

(a) whether Government are aware
that the CCI suddenly stopped the
quota of raw cashewnut allotteg for
the eastern region;

(b) whether

aware that due to this the Cashew-
Jhargram jn West

Government are also

nut factory at
Bengal has closed;

(¢) whether Government have re-
ceived any representations regarding
the affair; and

(d) if so, steps taken by Govern-
ment to ensure the supply of raw
cashewnut for the eastern region ¢o
that the Factory could hbe opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) to (d). Under
the prissent policy, CCI is distributing
imported raw cashewnuts to eligible
Actual Users only. No factory in the
easlern region is eligible for alloca-
tion of imported raw cashewnuts as

an Actual User. Government had re-
ceived a representation from a factory
in Jhargram to permit them to import
Imports of raw™
cashewnuts have beey decanalised
from 27-4-81. Export Houses and
Trading Houses are now eligible to
import raw cashewnuts and sel] 50 per
cent of the imported quantity to Ac-
tua) Users (processing units).

raw cashewnuts.

Setting up defence factory in Medak
for manufacture of Armounred cars

4364. SHRI SATYAGOPAL MISRA:_
Will the Minister of DEFENCE be

pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to set up a defence factory for
the manufacture of armoured cars in

" Medak;

(b) if so, the details thereof; and

(¢) if not, the reasons for not selec-
ting the place?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
to (c) It would mnot be in public in-
terest to disclose this information on
the floor of the House.
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Ilegal poaching by foreign trawlers
off the Coast of Anhdra

4365. SHRI K. A. SWAMI. Wil
the Minister of DEFENCE be pleased
1o state:

(a) the reasons for the inability of
the Indian Navy and Coast Guards to
stop illegal poaching by foreign traw-
lers off the cost of Andhra; and

(b) the details of action planned
by Indian Navy in 1982 to seize foreign
poaching trawlers?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b). The Coast Gaurd Organisa-
tion is responsible for checking ijllegal
poaching by foreign trawlers in our
Maritime Zones In view of the inade-
quate force levels of the Coast Guard
at present  assistance of the Indian
Navy is also takep from time to time
for carrying out patrols in our Exclu-
sive Economic Zone. The Indian Nava}
ships ard aircraft have been deploy-
ed op regular patrols in the Bay of
Bengal during the past ang will con-
tinue to be deployed during 1982, The
existing force levels of the Coast
Guard is alsp being enhanceq by in-
ductiop of more patrol vessels, heli-
copters, etc. to enable it to check
poaching activities in a more effective
way,

Upgradation of airport at Visakhapat-
nam

4366, SHRI K. A. SWAMI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the steps being taken
to upgrade the Airport and related
facilities in Visakhapatnam in view of
its population ang industrial impor-«
tance; and {

(b) the full details in terms of
financial allocations for this purpose?

»
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THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) and (b) To upgrade
the airport at Visakhapatnam the
following works/facilities are proposed
to be provided: —

Estimated
cost (Rs.
in lakhs)
1. Resurfacing of runway . 92-93
2. Construction of new Terminal
building . 4q9-64
3. Construction of new control
Towers and Technical buil-
ding 11-93
4. Crash Fire Tenders 8-00
5. Door Frame Metal Detectors
s P . . . . 020
6. Hand Held Metal Detectors
—2. . . . o-04
7. Gonstruction of Fire Station
—1. . . . . 1500
8. VASIS 5-00
9. Very High Frcqucncy Omm
Range (VOR) _ 1500
10, Dislance Measuring Equipment 13- 00
11. Improvement of VHF, HF
air-ground communication 10-00
Total 220+ 74

Amount sanctioned to various sectors
out of world Bank AID.

4367. SHRIMATI JAYANTI PAT-
NAIK. Will the Minister of FINANCE
be pleaseq to state;

(a)the amount sanctioned by his
Ministry to various sectors out of the
World Bank Aid in 1981-82;

(b) the amount utilised by those
sectors from that World Bank Aid so
far; and

(¢) the details thereof?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)

to (¢) World Bank group assistance iz
usually made available in respect of
specific projects rather than on a sec-
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tor basis, A statement showing the
projects for which agreements for as-
sistance have been signed go far in
1981-82 and the utilisation of funds by
these projects is placed on the Table
of the House

Statement .
SL.LNo. Name of the Projects ‘Dateof  Ambount Total
signing of ($Million) Utilize-
Agreement tion dur-
ing 1981~
82 (§Mil-
lion)
Agriculture Sector
1 Maharashtra Agriculture Extension ».5.81 23:00
2 TamilNadu Agriculture Extension ».5.81 28-00
3 M.P. Agriculture Extn.Phase II. 7.5.81 37-00
4 N.CDC.II. 21.7.81 125.00 0-694
5 West BcngalSocial Forestry 24.2.82 29. 00
6 AR.D.C.IV. 24.2.82 350-00
Fertidiger Seclor
{ Hjzeira Fertilizer 28.10.81 400-00
Irrigation Sector
1 M.P. Major Irrigation 24.2.82 220-00
Urban Developmen!
1 Kanpur Urban Development 4.2.82 25-00
Energy Sector
1 Second Korba Themal Fower . 4.2.82 400-00
2 Second Ramagundam Thermal Power 6.1.82 300-00

Tudustyy Sector
{1 TamilNadu Newsprint

14th Industrial Credit & Investment
(Non Government Loan)
L]

— b

23.9.81 100-00

. . 8.10.81 150-00




269 Written Answers PHALGUNA 28, 1003 (SAKA) Written Answers 270

Export of food and specified consumer
items to Poland

[}

4368. SHRIMATT
NAIK:

JAYANTI PAT-

SHRI TARIQ ANWAR.:

‘Will the Minister of COMMERCE
be pleased to state:

(a) whether Polang has expressed
a desire to import food and specified
consumer items from the country;

(b) if so, the amount of food and
specified consumer jtems proposed to
be exported to Polang annually;

(c) the names of the consumer
items proposed to be exported to
Poland; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d) Poland
has proposed to import from India
de-oiled cakes, tea, cotton, jute, mica,
leather, paper and other consumer
goods like leather and cotton gar-
ments carpets, handlooms, and some
engineering products for a value of
Rs, 130 crores in 1982. We have
agreed to export these items to Poland
in 1982 under the annual trade proto-
col signed with Poland opn 3rd De-
cember, 1981.

New projects undertaken by IT.D.C.
in Orissa

4369, SHRIMATI JAYANTI PAT-
NAIK.

SHRI RASA BEHARI BE-
HERA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what are the new projects
being undertaken by the ITDC in
Orissa and the cost thereof;

(b) when is the ITDC going to ex-
pand its Kalinga Ashoka Hotel at
Bhabaneshwar for whichh land has
already beep provided by the State
Government;

(¢) when is the Regional Con-
vention Hall of ITDC at Bhubanes-
war going to be put up; and

(d) when is the Lion Safari Park
of ITDC near Bhubaneswar going to
be put up?

THE MINISTER OF STATE IN-
THE MINISTRY OF TOURISM AND
CIVII, AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) ITDC in
collaboration with Orissa Tourism De-

velopment Corporation proposes to
construct two new hotel Projects in
Orissa viz:

(i)50-room 3-Star Hotel at Puri
at an estimateq cost of Rs. 134 lakhs

(ii) Beach Complex at Konarak—
scheme is under formulation,

(b) The expansion of the Hotel Kal-
inga Ashok, Bhubaneswar, by adding
36 rooms is proposed to be taken up
during 1982-83.

(¢) No Regional Convention Hall i3
presently being put up by ITDC at
Bhubaneswar, However, two party
rooms with a total seating capacity of
140 persons are envisaged under the
expansion scheme of Hote] Kalinga
Ashok.

(d) TTDC and the Government of
Orissa have formulateq a scheme to
jointly develop a Lion Safari Park at
Nandankanan at a total cost of Rs.
20 lakhs of which ITDC would contri-
bute a sum of Rs. 15 lakhs. ITDC has
already released Rs, 3 lakhg to the
State Government for execution of
the scheme.
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Expansion of Trivandrum Airport

4370. DR. SUBRAMANIAM SWA-
MY: Will the Minister of TOURISM
AND CIVIL AVIATON be pleased to
state:

(a) whether it is true that Trivan-
drum Airport is in urgen’ need of
expansion;

"(b) if so, whether it is true
the present facililies are not
quate;

that
ade-

(c) if so, what steps ate being
taken to improve the same; and
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(d) the details thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHR1 A. P.
SHARMA): (a) to (d)! Pavement,
Terminal and Radio Navigational
facilities are available for regular
Airbus and limited Boeing 707 ope-

rations. Further development works

are in progress for facilitating Boe-
ing 707 operations on regular basis.

The details of various facilities pro-
vided |proposed to be provided at
Trivandrum Airport during the Sixth
Plan (1980-85) period are as under:

1. Instriment Lardirg System (1LS) (Already i:rovidod)

2. Distance Measuring Fquirmen (DM E) {colccated with
Glide Path Component of 1LS) (Already provided)

3. H.F.and VHF air ground communication equjpment to replace/
avgment the existing facilities ¢To be provided)

4. Construction of a new international Complex .

5. Construction of new control tower and Technical Block. | Works

6. Extension and strengthening of runway and associated are in
pavements, Progress

7. Provision of Conveyor Belt:
8. Crash Fire Tenders— 5 Nos.
9. Rapid Intervention Vehicle— 1
10. Dry Chemical Powder Tender
11. Mechanical Sweeper— 1 No.
12. X~-Ray Baggage Units— 2 Nos.
13. Door Frame Metal—2 Nos. Detectors
14. Hand Held Mctal Detectors— 2 Nos.
15. Additions to Fire Stations
16. Approach Road
17. VASIS
18. High Int¢nsity Runway Lights,
19. Approach lighting
20. Apron Lighting

To be provided.

(
r
|
|
i
J
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ITDC Hotel gt Kovalam incurring
Losses

4371. . DR. SUBRAMANIAM

SWAMY: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that India
Tourism Development Corporation’s
hotel a; Kovalam, has incurred consis-
tent losses;

) (b) if so, the reasons thereof; and

(¢) what action has been taken to
prevent these losses?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL  AVIATION: (SHR|
—RHURSHEED ALAM KHAN): (a):
Yes, Sir.

(b) The main Trieasons for these
losses have been low occupancy due
to seasonal tourist traffic; low room
tariff; high food & beverage and
other overhead expenses; high repair|
maintenance and upkeep costs.

(¢) Room tariff has been increased,
marketing efforts intensified and
measures to control and rteduce the
expenditure on food cost, repairs
and maintenance, upkeep facilities,
etc. are being adopted.

A

Memorandum from federation of

biscuit manufacturers of India

(FBMI) to abolish excise duty on
Biscuits

4372. DR. SUBRAMANIAM SWA-
MY: Will the Minister of FINANCE
be pleased to stale:

(a) whether his Ministry have re-
ceived a memorandum from the Fe-
deration of Biscuit Manufacturers of
India (FBMI) to abolish excise duty
on biscuits because biscuit has “‘be-
come a common man’s food”;

(b) it so, whether Government are
.. aware that the relief in this excise
, duty will benefit the consumers;

(¢) it so, whether )Goviernment
have any proposal to abolish this
excise duty; and '

(d) the details th'ereof?

THE MINISTER OF ATE IN
THE MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODIA): (a) Yes,
Sir,

(b) It cannot be said wilth certain-
ty. whether consumers will be bene-
fited in the event of abolition of
of excise duly on biscuits.

(¢) and (d). Governmen{ have no
proposal at present to abolish excise
duty on biscuits.

News-Item captioned *“U.S. Exim
Bank to India Recue”

4373. SHRI HARINATHA MISRA:

SHRIMATI GEETA  MU-
KHERJEE;

Wil} the Minister of FINANCE be
pleased to state:

(a) whether Government's attention
has been drawn to the news-ilem
captioned “U.S. Exim Bank to India’s
resiue in  the “Economic Times”.
dated 19 February, 1982;

(b) if so, whether in a bid to reach
out for alternative sources of funding
India may set its sights on the United
States Export-Import Bank;

(¢) whether the Exim Bank is to
sanction § 25 million loan for ONGC
in March when the next board meet-
will take place;

(d) whether three tied loans are
to be sanctioned which carry an an-
nual interest of only 8.75% per cent;
and

(e) whether the Exim Bank
sources are hopeful for negotiating
more such loans, particularly with
Indian public sector undertakings for
purehasing large capital equipment
from the US; if so, Government’s re--
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action to each one of the above-
mentioned points? X

THE MINISTER OY FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) Gowernment’s policy is to tap
all sources of concessional finance,
including U.S. Exim Bank, wherever
it is advantageous.

(¢) ONGC has mnot made any
formal application to Exim Bank for
a new loan of $ 25 million.

(d) Yes, Sir. Exim Bank  have
recenlly approved three Sub-loans,
totalling about US $ 20.9 million,
under Exim Line of Credit of $21.25
million to State Bank of India for
which agreement was signed in
Seplember, 1981. This line of credit
carries interest at the rate of 8.75
per annum.,

(e) Government have not received
any ‘official jndication from Exim
Bank in this regard

News-Item captioned ‘No Tourist
Booking for Asiad Yet™

4374. SHR] HARINATHA MISRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
gtate:

(a) whether '‘Government’s atten-
tion has been drawn to the news-
item under the caplion : ‘No tourist
booking for Asiad yet” as published
in the ndian Express dated the 23rd
February, 1982; and

(b) the arrangements that are
likely to Dbe completed, particularly
so far as hdlel accommodation is
concerned, for the—

(i) participants and allied per-
sonnel;

(ii) Visitors both

foreigners
and Indian; :

(ili) the total number of visitors
both foreigners and Indians who
are lkely to witness the Asian
Games?
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THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
Yes, Sir. - *

(b) (i) Participants are being
housed in the Asian Games Vi]lage‘
(Siri Fort area) ang the technical
personnel in Sheikh Sarai Guest
House.

(ii) Visitors, both foreigners and
Indians, will be accommodated in
hotels ‘existing and new, as well as
certain guest houses, Private guest
house arrangements arz being made
by the Delhi Tourism Development
Corporation flor paying guest ac-

commmodation.

(iii) It is difficult to assess at
present. N

News Item captioned “wool Exports
can Exceed Rs. 200 crore”

4375. SHR] HARINATHA MISRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether' Government’s attention
has been drawn to thz news-item
captioned: Wool exports can exceed

Rs. 200 crores as published in Eco .

nomic Times dated 23rd February,

1982;

(b) if so, whether the industiry’s
export target for the current year has
been fixed at Rs. 175 crores;

(c) whether according to the Sec~
relury, Wool and Woollen export
Promotion Council (WWEPC), wool
and wollen goods export can easily
cross Rs. 200 crores mark per year if
Union Government extend necessary
support;

(d) What are different items of
“necessary suport” suggested by the
Secretary, WWEPC and the reaction _
of Government to each of the sugges-
tions put forward by him; and
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(e) whether according to  the
Secretary, WWEPC, if Government
fulfiled the demand thle export could
reach Rs. 450 crores in the next five
yvears; what is Governments reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A.'SANGMA): (a) Yes, Sir.

(b) A targel of 175 croreg has been
provisionally fixed for the year 1982~
83

(¢) Yes. Sir.

(d) and (e). The suggestions of the
WWEPC are generally to provide
more incentives for export of wollen
products whieh include provision for
liberal credit, freight subsidy, liberal
import of machinery and components,
modernisation and expansion of pro-
duction capacity, review of wastage
norms under duty ‘exemplion limit,
decanalisation of export of wollen
knitwears, simplification of certifica-
tion procedure elc. The suggestions
for boosting up exports are received
from wvarious interest representing
the wollen seclor, including the
WWEPC. These suggesliong are look-
ed into and suitable measures, as
considered necessary, are taken from
time to time.

Bank credit Jocked up in sick units

4376, SHRI K MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether 'Government have
collected information regarding the
amount of bank credit locked up In
gick units:

(b) if so, the details regarding the
" number and names of such sick units
and bank credit locked up as on
December 31 1981; and

(c) the steps Government
{aken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (&)

have
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The information regarding financial
assistance  extended by scheduled
commtercial banks to sick industrial
unitg is collected by RBI on a quar-
terly basis and furnished to the
Government.

(b) As per the latest information
available, outstanding advances of
scheduled commercial banks as at
the end of December, 1980 to 24,550
units (large, medium and small scale
units) indentified ang reported as
sick stood at: Rs. 1808.66 crores.
However, as per the lalest provisional
information available, as at the end
of June 1981, there were 24,052 sick
units in the assisance portfolia of
scheduled commercial banks wilh
outstanding bank credit of 1905.11
crores. '

In accordance with the practicas
and usages customary among the
bankers and also in conformity with
the provisions of the statule govern-
ing the nationalised banks, information
relating to individual constituents of
the banks cannot be divulged and
hence the names of the sick  units
cannot be disclosed.

() It has belen the policy of Gov-
ernment that banks and financial
institutions must take all possible
sleps to prevent sickness and rehabi-
litate the viable sick units to the
extent possible. Some of the orga-
nisalional arrangements evolved in
the matter of rehabilitation of sick
industrial units are given below:—

1. A sick industrial undertaking
cell has been set up in the Reserve
Bank of India to funclion as a clear-
ing house for information relating to
sick units and also to act as a cor-

dinating agency between the Gov-
ernment, Banks Financial Institu-
tions and other agencies for tack-

ling the various related -issules. This
Cell has been closely monitoring the
banks performance in identifying
gick units and also taking reme-

v
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dial action. With a view to check in-
dustrial sickness the cell has issued
suitable instructionjguidelines to the
banks in the matter.

2. State Level Inter-institutional Com-
mittees have béen set up at all the
regional offices of the Department of
Banking Operations and Deve-
lopment of Reserve Bank of India
for' the purpose of ensuring better
coordination between the  banks
the State Governmens, Cenfral
and State ILevel Financial Insti-
tutions and other agenci2s. Steps have
been takien to further strengthen
these committees and increase their
effectiveness.

3. A Standing Coordination Com-

mittee has been constituted by the’

Reg>orve Bank of India to  consider

the issues relating to coordination
between commercial banks and term
lending institutions on an ‘on-going’

basis.

4. A Special Cell has been set up
within the Rehabilitation Finance
Division of Industrial Deviclopment
Bank of India for attending to re-
ferences from banks in respect of
their sick and problems cases.

5. As regards the Small Scale In-
dustries Sector, Reserve Bank of
India has isswed suitable guideline to
the banks with a view to ensure that
the potentially viable sick units in the
small scale industries sector receive
due atfention and
from banks.

timely  support

All the nationalised banks are
covered by the above policy and ar-
rangements and have been taking
aclion accordingly. ;
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Cochin as an export processing zone

, _

4377. PROF. P, J. KURIEN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have
received representation to declare
Cochin as an Export Processing Zone
on the lines of Kandla and Santa
Cruz; and .

(b) if so, Government's reaction
thereto? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). The
representation from Government of
Kerala was received for setting up of
a Free Trade Zone in Cochin. The
question whether new Free Trade
Zones should be set up or not, is
under the consideration of Task Force
set up by the Government. The
report of the Task Force is awaited.
After receiving the report of the Task
Force, the Government would decide
on the policy towards establishment
of new Free Trade Zones.

Defence production units in XKerala

4378. PROF., P, J. KURIEN: Will
the Minister of DEFENCE be pleased
to state:

(a) details of Defence Production
units in Kerala, if any;

(b) whether Government have
received representation from Xerala
Government for setting up a Defence
production unit in the State; and

(c) it so, Governments reaction
thereto?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
There is nmo Defence production unit
in Kerala.
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(b) Yes, Sir.

(¢) Suitability of Kerala State will
be examined when deciding on loca-
tion of Defence units.

Grant of domestic electrlic power
connection in Delhi Cantt.

4379. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
DEFENCE be pleased to refer to the
reply given to USQ No. 2906 on 9-12-81
regarding grant of domestic electric
power connection in Delhi Canton-
ment and state:

(a) how many applications for
granting domestic power connections
by MES were received and were they
asloed to first clear the arrears of

payment on the metres closed for not
clearing the bills; and

(b) it so, reasons thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b). The details of applications
received for grant of separate meter
connections during the last {wo years
is given in Statement. However, there
is one person who was denied per-
manent electric connection since dues
against the permanent electric con-
nection existing in their joint family
had not been cleared and the connec-
tion in this case existed in the name
of his father. Due to non-payment of
the electricity bill arrears, the elec-
tric supply had been discontinued.
Since the arrears have now been
cleared, sanction for the provision of
a separate meter has been accorded.

Statement

Details of applications received for grant of ssparaie melsr connections in Delhi Cantt. during the last two years.

S1.No. Details

Remarks

1 Shri Ghasi Ram, Buildirg No. 1./113 Sadar Bezar, Delhi  Seyarate meter earctioned.

Cantonment,

2 Shri Dharam Pal Bhalla, 2 Singh Park (Kicrby Place),

Dclhi Cantt.

Separate meter sanctioned.

3 Shri O. P. Sha;ma, Quarter No. II/1f11, Hospilal Quar- Separate meter sanctioned.

ters, Mech. Overseer, Delhi Cantr,

4 Shri Suresh Kumnar Behl, 1/205/45, SD Maucir, Da2lhi Application returned to individual

Cantonment.

to be routed through Cantt.
Board.

5 Smt. Sushil Kumar, r{335, Sadar Bazar, Delhi Garton- Separatc meter sanction

ment.

6 Shri Budh Prakash, House No. II1/4/43B Sham Singh Separate meter sanction

Street, Shastri Bazar, Delhi Cantonment.

7 Shri Kedar Nath, 1/182, Sadar Bazar, Delbi Cantonment Application returned to indivi-

dual ta be routed through
Cantt. Bozrd.

8 Shri Opinder Bhagat, IV/32 Sadar Bazar, D:lhi Clantnn-  Application returned to indivi-

ment,

dual to be routed through
Cantt Board.

9 Shri Dharm Pal Garg, 1/206/48 Sadar Bazar, D:lhi Gan~- Application retarned to indivi-

teonment

10 Shri Meti Ram, 2/98 Sadar Bazar, Delhi Cantt.

dual to bc routed through
Cantt. Board.

Separate metzr had not  be
sanctionsd  earlier  as the
arrcars of the electrigit bill
cutstanding against his father
had nat bezen paid. Now on
paymert of thase arrears, a
scparate meter has since been
sancrioned.
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Diamondg selzed by customs at
Bombay international airport

4380. SHRI K, LAKKAPPA.:
SHRI D. M. PUTTE GOWDA.

Will the Minister of FINANCE be
pleased to state:

(a) whether diamonds valued
crores have been seized by the In-
telligence Wing of the Customs at
the Bombay International Airport
terminal during February, 1982;

(b) full details of the things seized
and whether any arrest has also been
made; and

(¢) if so, action contemplated by
Government against the defaulters in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c).
Yes, Sir. On 20-2-1982, Officers of the
Air Intelligence Unit of the Collecto-
rate of Customs (Preventive), Bom-
bay, seized about 2980 carats of cut
and polished diamonds wvalued at
about Rs. 1.06 crores while being at-
tempted to be smuggled out of India.

Three persons who were arrested
in connection with the case were sub-
sequently detained under the COFE-
POSA Act, 1974. Appropriate action
under the law will be taken against
the persons found involved in the
case,

= fax & rFraya dwt A wreEw
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Import of natural Rubber by STC

4382, SHRI B. V. DESAI: Will the™
Minister of COMMERCE be pleased to
state:

(a) whether STC has finalised ¢on-
tracts for the import of 15,000 tonnes
of natural rubber as authorised by the
Union Government;

(b) whether it is also a fact that
arrivals against these deals have al-
ready started;

(e) if so, what will be the total
imports of rubber to be made during”
the financial year 1982-83 and totai
amount invested; and
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(d)how much rubber will still be
required in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b) Yes,
Sir.

{(¢) and (d) The production and
consumption of natural rubber during
1982-83 are estimated to be around
1,62,000 tonnes and 1,94,000 tonnes
respectively. On the basis of pre-
liminary assessment of the demand-
supply position durnig 1982-83, Gov-
ernment have authorised the State
Trading Corporation of India to im-
port 30,000 tonnes of natural rubber
for distribution to the actual users.
The demand-supply position will be
reviewed regularly and actual imports
will be regulated so as to meet the
gap between production and require-
ment.

Steps taken to Boost Exports

4383. SHRI B, V. DESAI: Will the
Minister of COMMERCE be pleased
to state:

{a) whether Government are mak-
ing another attempt to boost exports;

(b) if so, whether it has asked the
State Trading Agencies to improve
their performance considerably in ihe
coming years so that the huge trade
deficit facing the country could be re-
duced;

(c) whether directions to this effect
have been sent to the STC and its
subsidiaries;

(d) is it also a fact that Commerce
Ministry has asked the corporations
to supply detailed information about
their sales, profits, manpower and ex-
penditure; and

(e) if so, how many corporations
have so far responded in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

R il A
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P. A. SANGMA): {a) o (e) Develop-
ment of exports is one of the main
objectives of the State Trading
Organisations. Information regaring
sales, manpower, expenditure etc., are
collected for performance review of
the operations of the State Trading
Organisations every quarter. Attempt
is made during these meetings to find
solutions to the problems and suggest
lines of action for better performance
in the next guarter.

Propesal for augmenting strength in
varioug Cadres in Income Tax Deptt.

4384, SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No. 975 on 27th
November, 1981 regarding proposal
for augmenting the strength in vari-
ous cadres in Income Tax Depart-
ment and state:

(a) proposals for augmenting the
pirength in various cadres for dis-
posal of work in different areas of
operations in the Income-tax Depart-
ment under consideration of Govern-
ment and since when; and

1{b) whether Government have
taken any decision so far in regard
to (a) above for sanction of additio-
nal posts in the Income-tax Depart-
ment; if so, what are details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b) The Directorate of Organisation
and Management
tax), New Delhi,
studies to assess the requirement of

Services (Income-
conduct work-

additional manpower in the Income-
tax Department. The  Directorate
have made a number of such studies
and on the basis of their recommenda-
tions, proposals have been framed for
strengthening the Department at

various levels. Additional posts pro-
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posed for creation are as indicated below:--

e — o S et iy | Vb — A T W

Sr. No-  Category of post

Number

Co jroviz

Purpuse

1. Inspecior . . . .

2, Tax Assiciant
Unper Divisien Cledk

4. Lower Division Clerk

5.  Stenograplicr
Notice Server
Datry
B, Other Group ‘D’ siuff @
Sweepxr
Farash .

Chowkidar

n21 405 posts as ‘leave reserve’ and
516 ad boc requirement, pend-
ing detailed work study conse-
quent 1o new duty list of
[nspnctors,

499

269 [ These posts are needed for assesss
ment  and collection work.
470
I
—
45 These are ‘leave reserve’ posts.

3028

150

535

o208

1256

9. Crecation of posts of complementary stalf fer newly creuled posts of Chief Gomumissioners:
Cimn'ssinaers of Incem~ tax and Assistant Gommissonoiers of Jrcom: ax.

The above proposils ar. uucer consideration of the Gavernment.

Overdrafis by States

4385. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) details of the overdrafts by
different States from the Reserve Bank
as on Ist January, 1982 and also on
Ist January 1981, Ist January, 1980,
Ist January 1979, Ist January, 1978, Ist
January 1977, facts in detail;

(b) steps taken fo improve financial
discipline on the State Governments;

{¢) whether it is a fact that West
Bengal Government has heen singled
out for penalisation specially; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
- A statement showing the Overdrafts
position of the State Governments is
Jaid on the Table of the House.

(b) The Centre's endeavour has
been to persuade Stategs fo agree to a
gradual liquidation of their Over-
drafts without seriously jeopara-
dising heir developmenial activities.
Realising that it would be un-
realistic to expect the State Gov-
ernments {o wipe out their over-
drafts over-night certain limiis of
yvear-end deficits were arrived at in
the discussions held with the Chief
Ministers by the Planning Minister for
finalising the Annual Plan 1982-83.
The States had given encouraging as-
surances to the Planning Minister that
they would take adequate action to
ensure that the year-end deficits were
contained within the agreed limits.

(¢) No, Sir.

(d) Does not arise,
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Statement
The OQoerdrgft Position of Stale Governments (Ra. Crores)
* *
State 3-1-1977 2-1-1978 1-1-1979  1-1-1980  1.1-1931 1-1-1982
I 2 3 4 5 6 7
1 Assam 34-35
2 Bihar 592
3 Gujarat 10-47
4 Haryana 3200
5 Himachal Pradesh . 1-04
6 Kamataka 10:40 11-34
7 Keraia . 63- 14
8 Ma:‘lhya Pradesh 78-34
g Mabarahstra . 23-24
10 Manipur 31-40
11 Meghalaya 1-33
12 Nagaland . . . o-73
13 Punjab . 634 18- 32 10226
14 Rajasthan 76- 77 251- 15
15 Tripura 10-16
16 Utar Pradesh . 23-42 - .-
17 West Bengal 30° 19 31-06 5783 215-23

o

*% 1-1-1977 was holiday and 2-1-1g77 wes Sunday.

* 1-1-1978 was Sunday.,

Appoinments based on interviews
by Bureau of Public Enterprises

4386. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to

state:

(8) number of persons found suit-
-able in the interviews by the Bureau
of Public Enterprises in 1981 and
whose names were sent for appoint-
ment to the different user Ministries—

facts in details, with discipline-wise

break-up;

(b) number of such persons actual-
1y absorbed till Ist January 1982 and
the vacancies existing in different
disciplines, facts in details;

(¢) number of foreign qualified
mining engineers among those select-
ed but left out without absorption:
and
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(d)if so, the réasons therefor and
steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY  OF FINANCE
{(SHRI SAWAI SINGH SISODIA):
(a) The Bureau of Public Enterprises
does not interview persons for appoint-
ment to posts in public enterprises.

Presumably, the Hon’ble Member is
referring to the recommendations
made by the Public Enterprises Selec-
tion Board, which advises Govern-
ment on apppointments to the posts
of part-time Chairman, full-time Chief
Executives (either Chairman-cum-
M. D. or M. D.) and other full-time
Executive/Functiona]l Directors on the
Boards of Public Enterprises. Accord-
ing to information available, during
1981, the PESB considered 95 posts of
full-time Chief Executives /Directors
on the Boards of Public Enterprises
and recommended 163 names for these
appointments. The break-up of these
posts is given below:

Chief Execulives 54
Director (Finance) 15
Director (Technical) 17
Director (Commercial/ 4
Marketing)
Director (Personnel) 5

(b) Of such persons who were in-
terviewed in 1981 and appointed
subsequently to top posts, the question
of absorption will arise only in the
case of those officers who are on de-
putation from QGovernment services
to public enterprises. In such cases
the officers are given two/three years
to decide whether to get themselves
permanently absorved in the enter-
prises where they are posted or to
revert to their parent cadres. The
question of their absorption will 6niy
arise when they exercise their option
within these time limits. The num-
ber of vacancies existing as on 1-1-
1982 of full-time Board level posts in
the various disciplines were: Chief
Executives 20; Finance Director 8;
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Technical Director 11; Commercial/
Marketing Director 3 and Personnel .
Director 6-

(¢) and’ (d). The Public Enterpris-
es Selection Board considers candi-
dates on the basis of their qualifica-
tions and experience with reference
to the job requirements of the post.
The Government takes a decision on
these appointments after giving due
weight to the recommendations of the
P. E S B

Bank credit locked up in sick units

4387. SHRI A. K. ROY:

SHRI NAWAL KISHORE
SHARMA: '

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
drawn to the news-item published in
the Patna based newspaper, ‘The
Searchlight' dated 22 February, 1982
under the caption *1800 crores of
Bank credit locked up in sick units”;

(b) if so, facts in detail with the
break-up in major, medium and small
sick units and also break up, State-
wise, of these sick units and the bank
credit locked up; and

(c) the sieps taken thereon to stop
sickness and recover credit?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
JANARDHANA POOJARY): (a)
Government have seen the News-item
under the caption “1800 crores of Bank
credit locked up in sick umits” as
published in ‘The Searchlight’ da.’g'ed:'
the 22nd February, 1982,

(hy Ag per thea Iatest information
available, outstanding advances of
scheduled commercial banks as at the
end of December, 1980 to 24,550 units
(large, medium and small scale units)
identified and reported as sick stood
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at Rs 1808.66 crores, The break-up

of figures are given below:

(Figures as at the end of 31-12-19%0)

Units Large Small Non-SSl
reported SickIn-  Scale sick units:
ag sick dustrial sick in- with
units, dustriai Bank cr-
eachen-  units edit limit
Joying of less
bank cre- than Rs. 1
dit limit crores
cfRs. 1.
crores
and above
Rs. Rs, - Rs, Rs,
1. No. of units . 24,550 409 23149 992
2.  Amount Qu'standin 1808:66  1324-47 305- 77 175 42
crures Ccrore, Crores croreg
The State-wise break up of figures potential viability. In accordance

is readily available with the RBI only
in respect of the 409 large industrial
units, each enjoying bank credit
limits of Rs, 1 crore and above. The
same is given in the Statement.

(c) It has been the policy of Gov-
ernment that banks and financial
institutions must take all possible
steps to prevent sickness and rehabi-
litate viable sick units to the extent
possible. Accordingly banks and
financial institutions make efforts to
identify sickness in an industrial unit
at the incipient stage itself and study
the causes of sickness and the unmit’s

with this policy, banks draw up re-
habilitation programmes in respect of
the potentially viable units on a case
by case basis.

Banks make all possible efforts to
recover their advances from the
assisted units through constant follow-
up, increase in frequency of periodical
ingpections, frequent personal discus-
sions with the promoters/chief execu-
tives of defaulting concerns, ete. In
the case of non-viable sick units,
banks may resort to recall of advances,
enforcement of securities, etc. for
recovery of their dues,

Statement

State-urise classification of l:rge stck unils at the  end of December, 1980

(Rs. in crores)

StatesfUnion Territories No. of Amount
units Outstand-
. ing
L 1 . 2 3

1. West Bepgal 102 324-24

2. L’Iaharaﬁhtra . 85 323. 25

3. Karnataka 20 go- 30

4. Gujarat 39 106- 51

5. ‘Tamil Nadu

31 170-68

-



Written Answers 300

299 Written Answers MARCH 19, 1982
1 2 3

6. Andhra Pradest 15 34:go
7. Bihar 12 33:67
8. Haryana 5 722
0. Rajasthan 4 24 61
100 Madhya Pradesh 1g 27-07
11, Orissa 4 2173
12.  Uttar Pradesh du 93 11
13. Kerala . 12 44-61
14. Punjzb . 1 1-d4
15. Assam . 2 2-by
16. Delli 2 8-29
17.  Pondicherry . 2 4-14
18.  Goa 4 6-03

Total 4ng 132447

Revision of Tea export policy

4388. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE be

pleased to state:

(a) whether Govermment propose
to revise the tea export policy; and

{(b) if so, the details thereof and
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) No, Sir,

{b) Does not arise,

Increase in tariff of Government run
Hoftels
4389. SHRI G. NARASIMHA

REDDY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that Gov-
ernment have increased the tariff of
Government-run hotels in the coun-
try;

(b) if so, the amount of increase
for different rooms;

{¢) the consideration for the same
and the revenue that will be received
therefrom; and

(d) whether this will have any
adverse effect on the foreign tourists?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes,
Sir. The Government has agreed to
the proposed increase in the tariff of
Government run hotels, on the basis
of hotel room tariff formula which is
applicable tosall the approved hotels
both in public and private sector.

. (b) The quantum of increase is as
per statement laid on the Table of the
House. [Placed in Library. See No.
L.T-3686/82].

(c) The following considerations
weighed for increasing the tariff of
Government-run hotels:—
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(i) increasing operating costg due
to inflationary trends.

(ii) future investment on account
of improvements,

comparative existing

(iii) the
sector hotels of

tariff of private
same standard.

(iv) degree of competition.
The revenue to be received on
account of the increase in tariff is
likely to be Rs, 137.28 Jakhs a year.

(d) The increase is not lizely to
affect adversely the foreign tourists
as all the comparable hotels in the
private sector have more or less the
same tariff.

Commeon tourist programme for South
Indiam States

4390. SHRI K. KUNHAMBU: Wwill
the Minister of TOURISM AND CTVIL
AVIATION be pleased to state:

(a) whether there is any plan to
have a common {ourist programme for
the South Indian States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOUURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and
(b). While there is no separate plan
to have a common tourist develop-
mental and promotional programme
for the States in South India, the
travel circuits identified in consulta-
tion with State Governments/Union
Territories will help to evolve an
integrated programme of developing
tourist infrastructure on intra-State
and inter-Stata basis. Such a pro-
gramme will be strengthened by the
conducted coach tours which are
alveady being offered by the Tourism
Development Corporation of the States’
in South India.
tourist centres outside their. S’cate;s

also.
JdotsMog-

The Central Department of "‘I‘éijrigﬁi""

also launched a “DestipationT South

These tours cover.’
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India Programme” in September/
October, 1981 when 37 media repre-
sentatives from abroad were invited.
They were taken round on a 10-day
familiarisation tour of selected tourist
centres in South India with a view
to promoting them in overseas nar-
kets. él

Tourist literature and fllms brought
out by the Central Department of
Tourism for promotional purposes also
cover tourist centres in South India
on State-wise and regional basis.

New Areas selected for Development
if Tourism in Malabar Region of
Kerala

4391. SHRI K. KUNHAMBU: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the names of new areas selected
for development of tourism in the
Malabar region of Kerala during the
current year; and

(b) the amount sanctioned for each
area and the progress, if any, achieved
so far? -y

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b) Alﬁhough
no new areas have been selected for
development of tourism‘in the Mala.
bar region of Kerala i the Cehtral
Sector during the ctifrent year (1981
82), a long-term develoPment pro-
gramme has been dfawn up on ‘the
basis of travel circuit concept covering
number of centres in corsultation with
the State Governmient. The 1mple-
mentation of schemes will be undert
taken in: an- intemrated and.phased
menner by pooling the available
rescuyces: int: - the. Central, State sand
private! seolors -and. aiterrdate.mmmg
intersg priorities« .4, Bhe identifled
tmvel'cmcmtsrawa: T

u‘ (l) t anvandrum/Kovalam/VP"ﬁ-
. Varkplg. Quilon-Aranmula Kotteyam’
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Kumarkom-Thekkady Munnar Co-
chin Trivandrum,

(2) Cochin - Trichur - Gurnvayur
Cheruthuruthy - Malampuyha - Ko-
ttakal - Kozhikode - Sultan’s Battery
Manantoddy-Cannanore Eznumalai-
Cochin/Mangaiore.

Ban on Import of Nutmeg and Cloves

4392. SHR1I GEORGE JOSEPH
MUNDACKAL: Will the Ministey of
COMMTRCE be pleased to state:

(a) whether it is a fact that due to
the import of nutmeg and cloves under
O.G.L. the prices of these commodities
have crashed and the cultivators are
changing their long ‘erm crops to
some other plantations;

(b) whether in gpite of Kerala Gov-
ernment’s request and representations
from small farmers, the Central Gov-
ernment have not banned the imports
of the above commadities; ang

(c) if so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P A. SANGMA): (a) There has been
a fall in wholesale prices of nuimeg
and cloves. The liberal import pulicy
for these items was in fact, intended
to increase their availability with a
view to checking the prices going un-
duly high. Government have no
information that prices of these ilems
have fallen to an un-remunerative
level.

(b) ang (c). Representations for
restricting imports of these items
were duly considered, but the policy
was not changed in the interest ol the
consumer. Further representations
have been received for putting restric-
tions on import. These are being
examined in connection with the for-
mulation of Import Policy for 1982-83.
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Cocoa powder idling in Indian
Factorieg

4393. SHRI GEORGE JOSEPH
MUNDACKAR: Will the Minister of
COMMERCE be pleased to state:

(a) how many tons of cocoa powder
of statidard quality is idling in Indian
factories without a market; and

(b) the reasons why cocoa powsler
is imported when good cocoa powder
is lying waste inl our factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Government
have neo information.

(b) Import of Cocoa powder is
eanalised through State Trading Cor-
poration of India. 'The STC have not
made any imports. There might have
been limited imports unde- the Import
Policy for Registered Exporters, but
it cannot be said that these could
adversely affect the indigenous indus-
try.

Continuance of Cash Compensatory
support Scheme

4394. SHRI BHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to have a rethinking
on continuing with the cash compen-
satory support scheme for export of
various commodifies: and

(b) whether the details of specific
orders have been compiled wkich
may not be fulfilled owing to with-
drawal of cash assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) The existing
scheme of Cash Compensatory Support
ig valid up to 31-3-82. The questicn
of continuance of the scheme beyond
31st March 1982 is under active con-
sideration of the Government,

(b) Doeg not arise,

pr———
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Criticism of Indian Tourist Board

4395. SHRIMATI MADHURI
SINGH: Will the  Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are gware
of the criticism of the Indian Tourist
Board by the British advertising
circles in its publicity campaign to
boost tourism at an estimated cost of

£ 41,000; and

(b) the steps taken to check such
bald, dreary and ineffeclive sort of
advertisements in future and instead
produce brilliant and lively publicity?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
"AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) The Government
are aware of the critical commentg by
one critic in the British advertising
journal “The Campaign” on the adver-
tising campaign of the Government of
India Tourist Office, London. This
trade magazine has restricteq circula-
tion and is not meant for the putlic.
The advertising budget of the Tourist
Office London js £ 57,280.

(b} Constant efforts are made to
ensure that the advertising campaign
ig effective keeping in view the Gov-
ernment’s objectives and targets as
also is result oriented in the British
market. The present campaign has
already generated extensive interest
as judged by more than 4000 postal
enquiries, and a large number of
telephone and personal enquiries.

Advances/Withdrawals from G.P.F.
_Accounts of Government Servants

4396. SHRI TARIQ ANWAR: Will
the Minister of FINANCE be pleased
to state: i

(a) whether rules for advance of
money from General Provident Furd
account by Government servants were
framed long back;

(b) whether advance from General
cost of housing, loan amount leaves a

gap of at least 40 per cent to be
covered from Government servant’s
own sources;

(¢) whether advance from General
Provident Fund for acquiring a house
or a flat has to be repaid which further
erodes Government servant's capacity

to repay the loan raised from other
sources;

(d) whether Government propose
considering that all advances from
GPF. accouny by a Govenment
servant for acquiring a house/plot/flat
may be treateq as withdrawal irres-

pective of years of service put in hy
him; and

(e) whether such a measure weuld
encourage Government cervant; to
save more by way of contribution to

G.P.F. specially young entrants to the
service?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Yes,
Sir. However, rules have been libera-
lised from time to time keeping in
view the changing requirements.

(b) The gap depends on the amount
of house building advance admissible
in the form of loan, the advance/with-
drawal sanctioned to the subseriber
from his Provident Fund account and
the cost of the house which a Govern-
ment servant proposes to construct,

(¢) Advance from Genera] Provi-
dent Fund has to be repaig in instal-
ments. Final withdrawais, which are
non-refundable, can also be obtained
out of the Provident Fund balance for
this purpose after completion of 15
years of service or within 10 years
before the date of superanuation.

(d) No such proposal jg under con-
sideration. = The existing provision
regarding non-refundable withdrawalg
being limited to those fulfilling the
prescribed conditions have been laid
down after & careful consideration of
all the relevant facto:s.

(e) Provident fund contributions
over several years can only enable an
employee to  accumulate sufficient
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funds for house building. In fact the
present scheme is designed to enable
him to achieve this purpose by saving
more in early years of service,

Decline in Production of Lae

4397. SHRI N, E, HORO: Will 1le
Minister of COMMERCE be pleased to
state: '

(a) whether there hag been any
decline in the production of lac during
the last five years;

(b) if so, to what a2xten’ year-wise;
(c) the reasons therzof; and

(d) what efforts Government lave
made to revive this industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCY (SHRI
P. AL SANGMA). (a) and (b). Esti-
mated, yearwise production of stick-
lac during the last 5 years wag &s
under: —

Year Production of Sticklac
in MT
1977-78 20,899
1978-79 9,119
1979-80 15,253
1980-81 20,483

1981-82 (Provisional) 21,455

(c) Due to the failure of the lac
Crop therg was decline in production
during 1978.-79 and 1979-80, Produc-
tion has however picked up in subse-
quent years,

{d) Besides the promotional mea-
sureg being undertaken by the Shellac
EPC variougs Research and Product
Development activitiss sueh as pro-
duction of lac coated urea use of lac-
dye as a food colouring material, etc.
have been undertaken. The latest
measure taken by the Government is
withdrawal of 8 per cent Central
Excise Duty on production of lac.
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Air-Taxl System in Indja

4398. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state;

(a} do Government plan to have
air-taxi system in India;

(b) have Government made any
study on the employment potential
and foreign earnings of this type of
air-taxi system in India; if so, the
details?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR A. P.
SHARMA): (a) No, Sir, not for the
present. ’

(b) No such study has been made,

Traffic from Middle Easi to India

4399. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL AVIATION b, pleased to state:

(a) what was the traffic yrom Middle
East to India in 1980 and 1981, and

(b) considering the fact that many
of these Middle East travellers are
poor and not well educated, jo Gov-
ernment propose to ‘‘charter the
flights” to Bombay or Cochin or any
other ports?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIvil, AVIATION (SHRI KHUR-
SHEED ALAM KHAN). (a) During
1981, a “otal of 105, 350 international
tourists visited India ‘from thg coun-
tries in West ,Asia and Iran as against
99,027 in 1980. 7

(b) There is No guch proposal un-
der Government’g consideration,

Shortage of accommodation for Offi-
cers in Defence

4400, SHRI XAVIER ARAKAL:
Wil the Minister of DEFENCE be
pleased to state:

(a) is it a fact that there ig a short-
age of gecommodation for officerg in
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the Defence Services; if so, the de-
tailg thereof; and

(b) is it a fact “hat Air Force has
. an acute problem ¢y accommodation
for officers and a few are living with
their families in' single rooms?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN). (a)
Yes, Sir. The details of accommoda-

1803 (SAKA) Written Answers 3Io

tion are given in the gtatement attach-
ed.

(b) The presen: overal] satisfaction
of Government owneq mMarrieq ac-
commodation in the Air Force is
about 56 per cent, The officerg for
whom Government accommodation is
not available are either provided
with hired accommodation or are
allowed to hire houseg on a rent re-
imbursement basis.

Statement

Service - Entitlement Availability Deficiency Percontzge of
of Govt. owned Dcficiency
accommodation

Army 46,095 22,295 23,800 52%

Air Force 6,775 3,782 2,993 44%

Navy 2,422 1,322 1,100 45%

Separate Bank Recruitment Board for
Bihar

4401. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
Pleased to state:

(a) whether Government of Bihar
hag proposed to the Ministry of Fi-
nance a separate Bank Recruitment
Board for Bihap after delinking it
from the Eastern Region Bank Rec-
ruitment Board; ang

(b) i so, Government’s reaction
thereto, with reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) Yes,
Sir.

(b) The proposal is being examin-
ed by the Governmen-.

HTr Wi gerETE w1 ol

4402. % fawyr Tw geraufear
&1 atfosy W& ag A #Y T
F fF o

() =1 maTgfF sa R
W i F7 frafe w@T §

(@) afs g, di 57 |\ F 9
w1 & fog e fealg fear Smar
g ML qeE At Tag fawd wr gt
g

() &FTT  FRT 1982-83 A
SR #R 3EEie & fAai aem F
far @ oy 9T @ E; R

(w) 39 Fwafadi & 9w F@r
g foma Atgw @ §iIT AT EETA
#7 fagie fFar s & 7

qiferer warwa ®  oguwEl (s
9io o @WRT ) : (F) S, &

(@) s @7 Tsq qHAFT
femgz, &3 uxE, AR, RiE,
fgea, Ry it & frafd fFar
ST Wﬁc‘frw{aﬁwm—
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g1 1979-80 ¥ SR §9T @a-
T & fald o s 2121 9T
To TIAT 914 AT To gk |

() qar (7). T &
i F i M AR s a0
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Freor AEE ¥ AT B FEAR
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Leasing out of Clasy ‘C Army Land
near G.T. Road in Ambala Cantt to
infiluential Person

4404. SHRI SURAJ BHAN: Wi

the Minister of DEFENCE be pleased
to state:

(a) whether it ig g fact that a piece
of Class ‘C’ arMmy lipg measuring 14
acres situateg ncar G.T. Road in
Ambala Cantt.,, wag leased out to one
influentia] person in 1968 without any
resolution of Cantt Board Ambala;
if 50, the details of the deal;

(b) whether the Cantt. Board
Ambaly passed two resolutions in the
year 1978 to take over the said land
from the unauthorised peccupant and
for recovery of damages from him;
if so, what aclion has been taken by
Government to implement the gaid
resolutions;

(¢) what other action hag been
taken by Government tg recover dues
and the 1and in questipy from him;
and

(d) what action hag been taken
against those responsibl, for this un-
authoriseg and illegal action?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN):

(a) to (d) The Cantonment Board,
Ambala had invited applications for
temporary lease of land measuring
17.90 acreg for agricuutural purposes.
These were considered in g meeting
on 6-4-1968 wherein it was resolved
that the Vice-President and two Mem-
bers of the Board would look into
them and submit a report to the Pre-
sident, Cantonment Board who was
requested to make the allotment on
behals of the Board. The Resolution
did not prescribe the termg of the
lease. From the available records, it
appears that a lease wag executed on
24-5-1968 by the President, Canton-
ment Board in favour of Col. Sujan
Singh (Retd.) for 1391 acres, The
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land was assigned to the leasee for
a period of 5 years. The lease has
not been formally renewed thereafter.

2 However, on a subsequent scru-
tiny of the lease, it was discovered
that one of itg clauses provides that
it shall be treated as a perpefual
lease for all purposes No perpetual
lease can be given without the Cen-
tral] Government’s approval. Ag such
the action of the then President of
the Cantonmeni{ Board was irregular
and in contravention of the Canton-
ment Property Rules, 1925.

3. The Cantonment Board, Ambala
had passed two Resolutions on 17-3-
1978 and 29-8-1978 for re-classificaiion
of land in question and eviction of

Col Sujan Singh (Retd.) therefrom. .

As he did not appear before the Estate
Officer, ex-parie proceedings were held
and evietion orders passed on 29th
December, 1378. On an appeal from
the leasee, the District Judge, Ambala
remanded the case back to the Estate
Officer for deciding the matter
de-novo. Fresh eviction proceedings
are in progress.

4. Rent at the rate of Rs  695.50 per
annum thas already been recovered
from the ex-leasee upto 31-3-1975. The
rent damages for the remaining period
would be recovered after the proceed-
ings under the Public Premises (Evic-
tion of Unauthorised Occupants) Act,
1971 which are already in progress,

are finalised and orders issued there-

under.

5. No action against any Officer/
Member of the Cantonment Board has
yet been taken

Reservation for SCs/STs in Hotcls

4405, SHRI R. R. BHQLE: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
Manager, Indusirial Relations, Hotels
Corporation of India, who has also
Been appointed ag Liaison Officer by
the Corporation to look into the inter-

ests of Scheduled Castes and Scheduled
Tribeg has brought to the notice of
the Chairman Hotel Corporation of
India vide his letter No. HO/LSN-I
dated 16th December, 1981 contraven- "
tion of Government directives and
violation of Articles 16 and 46 in regard
to reservation policies for SCs and
STs; and

(b) what action has been taken by
Government in the mat.er?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) The Manager Indus-
trial Relationgs Hotel Corporation of
India who wag appointed by the
Management as Liaison Officer, after
having resigned from the services of
the Corporation wrote tp the Chair-
man Hotel Corporationp of India vide
hig letter dated 16th December, 1981
that Hotel Corporation of India was
contravening the Government direc-
tiveg with regard to reservation of
vacancies for Scheduled Castes and
Scheduled Tribes.

(b) Hotel Corporation of India
Management is making a  detailed
review of the varioug issues raised and
necessary corrective action will be
taken on the basig of this review.

Bilafteral Negotiation being denied to-
Employees of Civil Accountg

4406. SHRI SATYASADHAN
CHAKRABORTY:

SHRI SOMNATH
CHATTERJEE:

Will the Minister of FINANCE be
pleased (o state:

(a) whether Government are aware
that the employees of the Civil Ac-
counts are being denied ilateral
negotiation facilities by the Controller
General of Accounts;

(b) if so, steps taken by Govern-
ment to improve the situation;

(c) steps taken by Government to
start dialogue with the employees; and

(d) if not, the reasons for the delay?-
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (o).
After completion of the departmen-
talisation of Union Accounts in April,
1977, two All India bodies of tne Civil
Accounts Employeeg viz. Al]l India
Civil Account; Employees Association
and All Indig Civil Accounts Em-
ployvees Federation, were accorded re-
cognition under the JCM Scheme in
‘December, 1979 with a view to re-
present 'ne common problemg of the
Civil Accounts Employees in the
Departmental Council of the Ministry
of Finance Since then their demands
are being discussed and considered
regularly in the Departmental Council
of the Ministry of Finance of which
‘the Controller Genera] of Accounts is
also a member from the official side.
Avpart from the discussions in the
Council, the representatives of the
two all India bodies have also met
Controller General of Accounts and
hig officerg from time to time for dis-
cussion on various matters. Even
prior to the formal recognition of
these All India bodies, the represen-
tatives of the Civi] Account; Emplo-
vees were meeting the Controller
General of Accoun‘s and other senior
officerg in 'is Organisation to repre-
sent the problems of the Civil Ac-
countg Employees. There has, there-
fore, been no denial of bilateral nego-
tiation facilities to the civil accounts
staff from the very commencement of
departmentatalisation of accounts.

(d) Does no! arise

TN WR W WA

4407. %1 HA T AT : I
gifwe AT 4z TN A T FW
fr

(F) =T AT FTOA AT FHY
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faazm

. qiidd wENG wod ® fres waa

T oaw frar THo UHo THo  TFT TITF
FIAd EALE
(%e) (%)

1979 : . WA.[ATH 3470 3720
PEEIE ] 3620 3880
AT /faamER 3920 4180
wgay/ Ry 4060 4300
AT AT 3770 4020
1980 . . AEd AT 4170 4410
CPEIE 4270 4510
g=rs | faaax 4465 4515
e SR ECies Ky 4465 4515
qET  HAAE 4345 4480
1981 ) . FAE /A 4560 4610
T /T 4945 4995
ST [ s 5425 5475
TFER/ farax 5810 5860
TRT ATHE 5185 5235

T AT NI IA FT F A wraa

21-4-1979 . : . 3200

17-3-1980 . : . 3682

1-7-1981 . . . 4700




319 Written Answers

Import Licences issueq for Pure Drink
Group oy Companies
4408. SHRI RAJNATH SONKAR
SHASTRI:

SHRI JAIPAL SINGH
KASHYAP.

Wil] the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that about
four import licenceg from rupee areas
were issued to Pure Drinks Group of
Companies in early 1970;

(b) if so, the nameg of the Compa-
nies to whom these licenceg were issu-
ed and where the machineg were to
be installed and value of each licence;
and

{¢) when and where these machines
have been actually installed?

MARCH 19, 1982
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCZ (SHRI
P. A SANGMA): (a) to (c) It is

presumed that the information is re-
quired regarding import of bottle
filling machines. During 1970 and
1981, impor. licences were issued for
import of these machineg on Rupee
Payment basis to M/s. Punjab Bever-
ages (Py Lid., New Delhi, M/s. South-
ern Bottlerg (P) Ltd., New Delhi and
M/s. Pure Drinks (Bombay) Pvt. Lid.
Bombay. Particularg of these cases
are given in the attached statement,

The information regarding year of
importy and installation of the ma-~-.
chine meant for Bombay Unit will
have to be collected.

Statement

Details of import licences issyed for import of Botdling Machines on Rupee Payment basis,

—

S.Na, Name of the Unit Location Import Licence No., Yearof  Whether installed.
date znd value. impcet
1 2 3 4 5 6

1. M/s. Pure Drinks (Bombzy) Bombay P/CC/2061685 dt.

Privale Lirnited.

20-7-1G70

Rs. 5,86,883/-

2. M/s. Southern Bottlers  Madras

(P) Limited.

3. M/8, Punjab Beverages  Chaundigath  P/CGG/2061319 dt.
14-1-1970.

Limited

P/CGJ2062392 dt.
14-7-1971

Re. 6,83,710/-

1971-72  The machine is not
werking any-where
as it was fourd
defective during tria
runs, Tt has been
dismantled and is
lying in that condi-
tiopin the premises of
the company to when
it was sent fo repair:

1970-71 Yes

Rs. 5,86,883/-
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faam N
gar avg w7 @y I qqg, faas gt
qiRETST &1 ATH qa gFrad | (%35 T ) AT XA § JH
F FITIAT g
1 2 3 1
aqt qftqraang
1. FEr 4,452 7.6 FH TE AT A
2. IY 9,449 16.1 aE ¥ 5 a9
3. faorme . 3,369 5.7 F WL |
4. QrET WSl 6,962 11.9
5. TRLET 10,000 17.0
34,232 58.3
|arq afe@aard )
6. HITY 5,123 8.7 7, 1985
7. SIHENTT 9,986 14.2
8. AT . ) 9,985 15.5
9. he=rs TR (M) 17,762 10.7
10. qH FAAT FwT 13,870 18.0
11. ' F&MT 6,507 10.3
63,233 77. 4
iR afEraang
12. A ¥R AST HET
LERS
20,722 22.6 FH Y& A AT
13. A 22,400 ~ 9.0 g § 7 aul
14. AT 10,730 4.3 F HaL |
15. STA9HT o 22,680 9.1
76,532 45.0
I A 1,73,997 180.7
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Balanc, repayable Loan received by
Government from various Countries

4410. SHRI RAM VILAS PASWAN:
‘Will the Minister of FINANCE be
Dleased to state: ~

(a) what is the total balance (till
date) of the repayable Joans received
by Government from the various
countries, World Bank and other finan-
cial institutions;

(b) what ig the tota] amount of inte-
rest that has been paid by the Gov-
ernment op the loans from 1950 till
the end of December, 1981; and

(c) what is the balance of interest
that ig yet to be paid by Government
on the loans? '

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The tota] balance of th, repayable
loans received by the Government of
India from various countries, world
Bank and other financial institutions
ag on 31-12-1981 works out to Rs.
14960.49 crores.

(b) The ~otal gmount of interest
paid by Government from 19861-62 to
31-12-1981 on th, Joans on govern-
ment account workg out to Rs. 3316.21
crores, Information regarding pay-
ment of interest priop to 1961-62 sepa-
rately for government account ig not
available. However, total interest
payments mad, during 1951-52 to
1960-61 amounteq to Rs. 77.5 crores.

(c) There ig no balance of interest
due as such since interest is payable
on deb* outstanding from time to
time and is alwayg paid on due dates
according to the provisions of the loan
:agreements,

Construction of Hotel Meridian

4411. DR. A. U, AZM1. Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to gstate:

(a) whether it ig a fact that there
is no provision for foreign coMabera-

tion or externaj borrowing in the cons-
truction of Hotel Meridian; ang

(b) i¢ so, how ig it that a financial
institution of France hag been asgo-
ciated with the hotel?

THE MINISTER OF STATE IN THE
MINISTRY OF_ TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and (b)
M/s. Pure Drinks (New Delhi) Limit-
ed have been allowed foreign collabo-
ration with M/s Societe deg Hotels,
Meridian, Parig in respect of their
hote] project under construction at
New Delhi. The approva] to raise
foreign loan from Credit Lyonnais to
finance a part of the expenditure on
the hotel project has been given to
them geparately.

Inspections of gsectiong in Ministries/
Departmentg

4412. SHRI HARISH KUMAR
GANGAWAR. Wil] the Minister of
DEFENCE be pleased to state:

“(a) whether the importance of ins-

' pection hag been emphasised in the

Notes on Office Procedure issued by
ISTM and whether the procedure laid
down therein for carrying out inspec-
tion js being followed in the Minis-
tries/Departments/Officeg and whe-
ther all the sections og hig Ministry
were inspected during the courge of
1981; '

(b) if not, the reasons therefor;

(c) the steps taken to enforce the
provisions pertaining to inspection of
sectiong to ensur, among other things
that Government Orders issued are
implemented by al] without delay
and also *he cageg of administrative
corruption ang the state of pending
work are reduced to the barest mini=
mum; and

(d) whether a report on the achieve-
ment made on the subject be laid ox
the Table of the House?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)’
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Sir, the Notes ont Office Procedure is
only an aid to traineeg and is not an
official source of reference. However,
Manua] of Office Procedure giveg the
detajled procedure for carrying out
inspection of sections. Th, instruc-
tilons comtained in the Manua] of
Office Procedure regarding inspections
are being gollowed. Out of 79 gec-
tiong of *he Ministry, 64 .sections were
inspected during 1981.

(b) The inspection of remaining
sectiong coulg not be carried out be-
cause of mere pressing pre-occupa-
tion of the officers cancerned.

(¢) The officers concerned have been
remained individually to carry out
inspection immediately. Head of
Wings have been advised to ensure
that officers under them carry out
pending inspectiong immediately.

(d) A report giving gome of the
achievements ig attached.
Statement

(1) Two arrears clearance drives

wer observed in 1981 and as a result
of these driveg 86 per cent ang 86.8
per cent of the pending receipts were
disposed of during firsy and second
drive respectively. _
(2) In addition to regular inspec-
tions of 64 sections out of 79 sections,
a number of surprise inspectiong were
also carried out by the O&M Unit.

(3) All the divisional heads in the
Ministry make surprise inspecliong of
attendence of their staff and 3 monthly
report ig compiled on the basis of
these inspectiong and put up to Addi-
tional Secretary/Secretary.

{4) Strict instructions have been
issued for taking punitive action
against habitual late comers.

(5) A list of cases pending over
one month ig compiled and ig review-
ed by Additional Secretary = every
month,
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Export of Livestock Feed

' 4413. SHRI NAVIN RAVANI. Will
the Minister of COMMERCE he pleas-
ed %o state:

" (a) whether Government have:
accepted the proposal for export of
50,000 tonneg of compound livestock
feed in 1981-82 and further release of
4 lakh tonneg int 1982-83:

(b) if so, the facty thereof; and

(¢) whether it will adversely affect
“he price in Indian market when it is
already on the high side and dairy
owners are not able to afford keeping
in view the price of milk ete.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c¢). Export
of compound cattle and poultry feeds
ig allowed within' a limited ceiling. A
quota of 50,000 tonnes hag been re-
leased recently for expor: in 1981-82.
The export target in regard to this
item for 1982-83 is 4 jakh tonnes. The
quota j; determined with due regard
to domestic requirements,

}

Export of Coacheg

4414, SHRI RAM AWADH. Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the number of railway coaches}
wagons exported during the last three
years, country-wise, ang
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(b) the gquantum of foreign exchange earmed thereby?-

THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). A statement is attacked.

Statement
K he details of coaches and wagons exported and the foreign exchange earned during the last three years are as under

Rs. in laes
Year . Coaches Wagons

Qiy. Country Value Qty. Country Value

1978-79 3o Phillippines 362.66 32 Uganda 73.29
20 Uganda 252.27 17 Sri Lanka 36.78

66 Bangladesh 94.47

614.90 207.24

197980 50 Vietnam 500.00 75 Uganda 183.06
8 Sri Lanka 48.33 16 Sri Lanka 4169

4 Nepal 5.33 515 Vietuam 1o91 -15

553.66 1315.%0

1980-81 26 Sri Lanka 161.50 143 Uganda 314.97
392 Vietnam 818-20

135 Bangladesh 249.86

20 Syria 0.81

- 161.50 1383.67

* Grand Total 1330- 06 2906-78

Total foreign exchange earned is Rs. 423684 lacs.
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Institutions providing credit to Agri-
cultura] Sector

4416, SHRI R. R. BHOLE. Will the
Minister of FINANCE he pleased ‘%o
state:
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(a) the pames of the Institutions
which provide credit to the_agricultu-
ra] gector in our country;

(b) what is the contribution in per-
oéntage of these institutions separately
in the area of farm financing during
the last year;

(e) whether Government are gatis~
fied with the working of “he agencies
like Small Farmers Development
Agency and Farmers Service Society;
and

(d) if not, the stepg Government
propose to take to mak, them more
effective to serve the smal] and mar-
ginal farmersg beiter?

THg DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
There are three institutiona] agencies
viz. (i) Cooperatives (ii) Commercial
Bankg ang (iii) Regional Rural Banks
providing credit to the Agricultural
Sector in India.

(b) The details of aggregate loans
issued by all these agencieg in the
year 1979-80 (latest available) gare
furnished below:—

(Rs. Crores)

Credit Institutions

Short-term Loans

Tcrm Loans

P

Sy

Amount Percen-

Amoun£ Percen-
tage tage of
total these
loans issued
issued
1 Co-op. Banks 1218 70.3 526 45.5
2' Commercial Banks 470 27.2 595 49.7
3 Regional RuralBanks . 44 2.5 56 4.8
1732 100.0 1157 100.0
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(¢) ang (d). The work of the
Small Farmerg Development Agency
hag already been integrated in the Dis-
trict Rural Development Agencieg set
up under the Integrated Rural Deve-
lopment Programme. The institu-
tiona) credit mobilised for the Inte-
grated Rura] Development Programme
for th, year 1980-81 was around
Rs. 200 crores compared to Rs. 148
crores in 1979-80. As regardg the
Farmers Service Society a pilot study
had been conducted by the Reserve
Bank of India and th, latter have also
advised the State Governments to take
measures to remove the deficiencies
brought out in the study report,

Construction of Godown by ARD.C.

4417 SHRI SURAJ BHAN. Will
th, Minister of FINANCE be pleas-
ed to state:

(a) th, numbe, of gtorage godowns
that have been built by Agricultural
Refinance Development Corporation
in the country, state-wise;

(b) how many of th, beneficiaries
are from Scheduled Casteg and Sche-
duled Tribes, separately;

(c) whether there is any proposal in
near future %o give S.C. and S.T.
their que ghare in this respect; and

(d) # not, the reasons therefor?

THE DEPUTY MINISTER N THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) The
number of storage godowns sanctioned
by Agricultural Reginance ang Deve-
lopment Corporation (ARDC) in diffe-
rent States aggregated ag at the end
of February, 1982 to 2389 involving re-
finance to banks amounting to Re. 71
crores. The number of guch godowns
State-wise is given below:

S.No. Siate

1. Andhra Pradesh .

2. Assam

3. Bihar . . .
4. Gujarat

5. Haryana

6. Himachal Pradesh
7. Jammu & Kashmir

8. Karnataka

9. Kerala . . . . . .

10. Madhya Pradesh

11. Maharashtra

12. Nagaland
13. Orissa

14. Punjab
15. Rajasthan

16. Tamil Nadu

No. of Starage Godown sanctianed as an
28-2-1983

168
4o

55
98
244

122

135

785
161

27
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‘19, Tripura
18. Uttar Pradesh N

19. West Bengal

Total

MARCH 19, 1982
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N . . 1

. . . . . 369
84

e S——

2389

(b) to (d). Agricultural Refinance and
Development Corporation only provides
refinance to banks in respect of schemes
relating to storage godowns and has no
role in the actual selection of benefi-
ciaries.

Raidg of Income Tax in States

4418. SHRI CHINTAMAN] JENA:
Wil] the Minister of FINANCE bpe
pleased to state the particularg of all
the persons against whom allegations
were made regarding the details of
their movable and immovable pro-
perty in the beginning and what are
the detailg of their present movable
ang immovable property in the State
of Bihar, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODJA). The con-
cerned Commissioner of Income-tax
has reported that allegations against
68 persons were received by him. In-
vestigations in all the cases are in
progress, Further details can not be
divulged as it may hamper the prog-
ress of investigation.

A statement correcting the reply to
U.S.Q. No. 8539 dated 24-4-81 re: Gov-
ernment jobs and facilities given to
goldsmiths. '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): In the writ-
ten answer to the Lok Sabha Unstar-
red Question No. 8539 on 24th April, 81

(Grant of

in para (iil) of the reply to part (a)
of the question, it was mentioneq that
a person who had worked as an
apprentice for at least three months
and who is not disqualified on account
of conviction or penalised for Gold
Control or smuggling offence is eligi-
ble to get a goldsmiths certificate.
Inadvertently a slight error hag oc-
curred in mentioning the period of
apprenticeship as three months instead
of one year,

In the circumstances, I crave the
indulgence of the House to correct
para (iii) of the reply to part (a) of
the question to read as under:—

‘“‘Restrictions regarding issue of
goldsmiths' certificates only to the
members of family of goldsmiths
have been removed. Any person
having necessary skill of a gold-
smith and having worked with a
certified goldsmith as an apprentice
for at least one year and who is
not disqualifieg on account of con-
viction or penalised for Gold Con-
trol or smuggling offence is eligible
to get a goldsmith’s certificate.”

The error was noticed only recently
while reviewing the Gold Control
Certificates) Rules, 1970.
Hence the delay in correcting the

-reply which is regretted

Authenticated.
8d/-
(Sawaisingh Sisodia)

Minister of State in
the Ministry of Fin-
ance.



337
12 hl'l. - .

PROF MADHU DANDAVATE
‘(Rajapur): Sir, today you very

«quietly listen to us, because we are on
very strong grounds. First, let me ex-
plain the constitutional position. We
want t0 make very clear what is the
~constitutiona] crisis.

MR SPEAKER: You have to seek
my permission.

PROF. MADHU DANDAVATE: 1
am seeking your permission. But even
10 catch your eyes nowadays is very
difficult

MR. SPEAKER: Because the people
-who want to catch are so many.

PROF. MADHU DANDAVATE: 1

, 'would like to make a submission on

\,

this, (Interruptions)

MR. SPEAKER: I will take care of
it.

PROF. K, K. TEWARY (Buxar):
:Sir, I rise on a point of order.

MR. SPEAKER. All right For a
schange, let us begin from this side.

PROF. MADHU DANDAVATE:
Adjournment motion always gets
priority Has he got an adjournment
motion?

MR. SPEAKER: He has raised a
point of order.

PROF. MADHU DANDAVATE:
About that we want to make a sub-
‘mission. But I do not mind yielding
to Prof. Tewary. I have no objection.

PROF. K K. TEWARY: Sir, I want
to make my submission on the point
-of order.

MR. SPEAKER: What is the point
-of order?

PROF K.K. TEWARY: My point
‘is very brief. What happened ‘yester-
‘day in the House, when halt a dozen
hoodlums. . . (Interruptions)

MR. SPEAKER: That we disposed
f yesterday.
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PROF, K.K. TEWARY: Now the
whole House, the whole country and
the whole world... (Interruptions)

MR. SPEAKER: It was decided

yesterday. We have dealt with it
yesterday.

PROF K. K. TEWARY. It was
organised by a political party......
(Interruptions)

MR. SPEAKER. It was dealt with
yesterday. No more discussion on that,

(Interruptions)

MR, SPEAKER: It has been taken
into consideration yesterday.

PROF. K. K. TEWARY: Sir, I
could not complete my point of order.
This is a very serious matter, The
prestige of the House has tp be safe-
guarded. . . (Ingterruptions)

MR. SPEAKER: I think there was
a motion yesterday.

PROF. K. K. TEWARY. 1t is now
clear to the whole countiry, the whole
world knows that the BJP organised
this show, the RSS volunteers had
been, smuggled into the House, and
they created this. So, I demand a
statement from the hon. Home Minis-
ter on this because the dignity of
Parliament is involved.

MR. SPEAKER: I cannot ask the
Home Minister to do anything. I deo
not issue any instructions.

PROF. K. K. TEWARY: It is a
very dangerous thing,

MR. SPEAKER: It is all right.
(Interruptions)

PROF. MADHU DANDAVATE: Sir,
how can you hear two persons at the
same time?

MR SPEAKER: I am ubable to

contro] them.

PROF. MADHU DANDAVATE:
Why can’t you bring the HOUSe to
order?
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PROF, K. K. TEWARY. It is 3
very important issue...(Interrup-
tions) '

MR. SPEAKER. That is all right, 1
cannot ask the Home Minister to do
anything,.

PROF. K. K. TEWARY: The BJP,
the CPM, the CPI, al]] huve joined
hands. .. (Interruptions)

MR, SPEAKER: I do not allow you
now. I have allowed Prof. Dandavate.

PROF K. K. TEWARY:"*

MR SPEAKER: 1 do not allow
anybody else. I have allowed Prof.
Dandavate.

(Interruptions)**

MR. SPEAKER: No, I am notallow-
ing anything. Nothing is going on re-
cord. I am not allowing anything.

(Interruptions)

MR. SPEAKER: They are also do-

ing the same thing. Prof Dandavate.
(Interruptions)

PROF. MADHU DANDAVATE:
Mr, Speaker, Sir, I am not referring
to yesterday’s issue. I am just making
a humble submission to you. You are
the guardian of the Members of this
House; you have to protect the Con-
stitution end therefore, I want to sub-
mit to you that a serious constitu-
tional crisis has taken place in Assam
in which all of us are affected....
(Interruptions) Mr. Tewary, I will
listen to you very patiently, Have the
same patience. And even if you want
to say something please say it...
(Interruptions) **

MR. SPEAKER: I have not allow-
ed anybody to say anything. These
are my standing orders for future
also. Until and unless I authorise any
Member and give my permission to
him he cannot speak. If he speaks
otherwise, it should not go on record.
I have allowed Prof. Dandavate,

PROF. K. K. TEWARY.: Sir, why
will my statement not go on record?
(Interruptions) What is that which

was not recorded?
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MR. SPEAKER. What you have
said without my permission will not
go on record. This is not only for
you. This applies to each and every
Member of this House. Whosoever
speaks without getting my permission,
that shal] not form part of the re-
cord.

PROF K. K. TEWARY. Are you
saying I dig not speak with your
permission?

MR. SPEAKER: When you spoke
with my permission z]1 that was on
record. But when you spoke without
my permission, it would not form part
of the record.

(Interruptions)

SHRI G. M. BANATWALLA
(Ponnam): Prof. Madhu
sat down yielding the floor to Prof.
Tewary. Therefore, what
Tewary said shoulg form part of the.
record

(Interruptions)

MR. SPEAKER: Mr. Banatwalla...

PROF. MADHU DANDAVATE:
I sat down yielding the floor to him,
Therefore, his remarks should go on
record.

MR. SPEAKER: I have not allow-
ed him.

PROF N. G. RANGA
Mr. Speaker, Sir, I take a strong
view
hon. friend has made an observation
and Mr. Dandavate has yielded and
the observation that he has made is
entirely relevant. He made an appeal
to one of the Ieaders of the Oppo-

sition here. If it is not accepted
by the principal Leader of the Op-
position ....(Interruptions). He made

an appeal to him (Interruptions).
That appeal must be there on the re-
cord whatever may be the conse-

quence,
MR. SPEAKER: If he wants to

make an appeal, he can do so with
my permission also.

————

**Not recorded.

Dandavate -

Prof.

-

(Guntur): ——

in regard to this matter. My .

g
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PROF. MADHU DANDAVATE:
My request is, I agree with him, his
appea] may go on record and my res-
ponse to it which was given yesterday

may go on record with retrospective
effect

Mr. Speaker, Sir, I wish to point
out to you that a very serious consti-
tutional crisis has take, place in
Assant. Sir, the situation js one step
ahead of Kerala. There it is an
Assembly of 126 Members, there are
8 wvacant seats, the effective strength
is 118 The Government has
already tendered its resignation,
the Gogoi Ministry has resign-
ed and the Union Cabinet, it appears
from the press today, has already
decided to recommend the dissolution
of the State Assembly and the imposi-
tion of President’'s Rule. (Interrup-
tions). Let me complete, let it go on
record.

Already the recommendations have
been made that the Assembly should
be dissolved and the President’s Rule
should be imposed. I wish to point
out to you what wil] be the constitu-
tiona] repercussions of this step The
repercussions will be, Sir, already due
to the foreigners’ issue, most of the
constituencies in Lok Sabha are not
represented in the House. After the
dissolution of the Assembly, there
will be no representation of the citi-
zens in Assam Assembly. (Interrup-
tions). When the Assembly is dissolv-
ed, there is no representation in Rajya
Sabha. And, theréfore, the net effect
will be i this democratic regime at
the Centre and in the State, there will
be no popular representation to the
people of Assam either in Lok Sabha
or Rajya Sabha or the Assembly.

(Interruptions).

SHRI SANTOSH MOHAN DEV
(Silchar): Sir, I object... (Interrup-
tions.)

PROF. MADHU DANDAVATE: I
have said that excepting a few consti-
tuencies, a large number of constitu-
encies ... (Interruptions.) 1 respect

Shri Sontosh Mohan Dev. His is a
weighty representation. But we want
not only a qualitative representation
but quantitative representation.

MR, SPEAKER: When the Home
Ministry’s Demands and the Procla-
mation come, we will have this.

PROF. MADHU DANDAVATE: We
are exerting the pressure because, the
Union Cabinet has already made the
recommendation. Therefore, it is a
very serious thing and we want to
utilise the pressure of Parliament to
prevent such an exigency. The deci-
sion of the Union Cabinet has already
been announced. It is not an informal
decision of a political party. It is the
decision of the Union Cabinet, It has
been released to the Press

MR. SPEAKER. I do not know.

PROF. MADHU DANDAVATE:
Therefore, I object to the constitu-
tional break-down Sir, timely, if you
do not exert your pressure and make
the observations, the Constitutional
crisis in Assam will get aggravated.
And that is why I have given my
adjournment motion.

MR. SPEAKER:
journment{ motion.

No, no No ad-

(Interruptions)

SHRI SATYASADHA)N CHAKRA-
BORTY (Calcutta South): That the:
Cabinet has made. .. (Interruptions.)

MR, SPEAKER:. No. I am not al-
lowing.

(Interruptions)

SHRI SATYASADHA)N CHAKRA-
BORTY: Let me make my submig-
sion. What is the constitutiona] pro-
vision?

MR. SPEAKER: Constitutional pro-
vision? The Governor is there; the
President is there. -

SHRI SATYASADHAN CHAKRA-
BORTY: The Governor cannot take
the decision, The Governor-: hag to
ascertajn first as to whether any
party...
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MR. SPEAKER; You shall have the
-time. Yes, Mr, Ram Vilag Paswan,

(Interruptions)

MR. SPEAKER:
T you.

SHRI SAMAR MUKHERJEE
(Howrah): Before allowing him to
speak, if you react and say ‘nothing
new’, how can a Member present his
point of view It is objectionable. In
‘that case, you say categorically that
‘I will listen 1o none. (Interruptions)

“"When you allow him...

MR. SPEAKER. This
debate It is not a debate,

SHRI SAMAR MUKHERJEE: It is
a serious crisis.

MR. SPEAKER: No. I would not
allow,

SHRI SAMAR MUKHERJEE: This
is highly "objectionable. Your attitude
is objectionable. You must react to

v the development that is taking place.

MR SPEAKER. No, no.
(Interruptions)

SHRI SAMAR MUKHERJEE: I ob-
ject to this attitude. The Const1tut10n
is breaking down.

MR. SPEAKER:
bate.

SHRI SAMAR MUKHERJEE: I am
not going into the debate.

MR. SPEAKER: I will not allow.
" I have not allowed the adjournment
motion,

I will] listen to

is not a

This is not a de-

SHRI SATYASADHAN CHAKRA-
BORTY: This should be allowed. This
is our submission. (Interruptions.)

" What for we are here, if yo, do not
: allow our submission?

MR, SPEAKER; There is no new
" thing. I will allow Ram Vilas Paswan.

(Interruptions)

MR. SPEAKER. I have not allowed
- that. I am not allowing that. I have
rejected it.
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SHRI SATYASADHAN CHAKRA-
BORTY: Sir, you are acting like a
Governor,

MR. SPEAKER: Yes, this is my job,

SHRI SATYASADHAN CHAKRA-
BORTY: How can you do it?

(Interruptions)
MR. SPEAKER. I am not allowing.

SHRI SAMAR MUKHERJEE: Once
you have allowed, you please listen.

MR. SPEAKER: Here is the rule.
Read it and then come to me.

SHRI SAMAR MUKH’EERJEE: If
you allow, then?

MR. SPEAKER.: I have not allowed,
I am not going to be cowed down.
Yes, Mr. Ram Vilas Paswan Do you
want to say anything?

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, this is a serious consti-
tutional crisis. ..

MR. SPEAKER. Mr. Chakraborty,
I listeneq to you and then I said to
you, after listening to your view...

SHRI SATYASADHAN CHAKRA-
BORTY: I did not complete my sen-
tence. Either you show me that my
sentence is grammatically complete.

MR. SPEAKER: You are a profes-
sor. I am a layman from the village.
I cannot compete with you. That
much, I can concede.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, kindly allow me to com-
plete my sentence and my submis-
sion. I shall complete in one minute.

MR. SPEAKER: Yes, JThen let us
be friends and cooperafe,

' (Interruptions)
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SHRI SANTOSH MOHAN DEV. If
sfou allow him, you should also allow
me,

ETT A AT FT STER WFT,

a | W I w7 AT g g 67

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, your subject was also
political science. You know, our par-
liamentary democracy is on the same
Westminster model. The well-estab-
lished conventiopn is that if a Ministry
loses its majority, it is the duty of the
nominal head, the constitutional head,
to ascertain whether any party or any
group hag got the majority.’ Without
ascertaining that he cannot recom-
mend the dissolution of the Assembly,
I can quote precedents from England.
You know it. 66 members are sup-
*porting us and they have a majority
. (Interruptions)

MR. SPEAKER: It is not a debate.
You can discuss when the time comes.
We sha‘ll have enough time.

off T fgAmy qreaE (Fehge):
ey SY, Wgr ¥ JTad o F WA
FT IR F7AT § T8 78 W Fgar g i
TR & nETSHAe mww fram § o
qrEA Ay femmr g | @R A I W)
. FEW AT € A TEa § |
WA W A 3@t % § WX g )
N @ F T oW oW s A
FEE W ®E #w T fawe qfasy
¥ OUF FLEH & ATEET g |

mae ot f9 uw  fHEes #71
e femd 1 oS F I3 WE
o A &m0 B ST o
Ao FTZo UHo U’H’.ggﬁm%
fgeme gAmEE WY g SHAET o
TU, Ul  ITEREEX 4 A9R
ey & ' zafee & fyaes s
fear § fwag ua e F gFi ar. | |

weee  wgraw o o faerme St
N Iy s faarg (mwww)
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I am on a
point of order  In Assam the effective
strength is 118. Now, the Opposition
number has become 66. I want to
know whether a minority Ministry
can Trecommend dissolution of the
Assembly; the Governor can accept jt
and the Central Government also can
accept it. (Interruptions)

MR, SPEAKER; Overruled.

SHRI KRISHNA CHANDRA HAL-
DER: It is unconstitutional; hundred
per cent unconstitutional.

SHRI NIREN GHOSH (Dum Dum) -
Sir, the Assam Ministry wasg formed
with the subjective satisfaction of the
Governor. Without ascertaining whe-
ther it has the majority, it faceq the
Assembly and resigned on its own...
(Interruptions)

MR. SPEAKER.
discussion,

SHRI NIREN GHOSH: When the
Opposition is in a position to form
the Ministry, the Governor recom-
mends dissolution of the Assembly.
It is a travesty of parliamentary de-
mocracy. For more than one year, no
eleclions will be held in Assam...
(Interruptions)

MR. SPEAKER: Not allowed.

SHRI K. T. KOSALRAM (Tiru-
chendur). The weaker sections of peo-
ple are being shot dowp and harass-
ed... (Interruptions) There is a news
report “Thousands homeless in Kan-
yvakumari’’:

“Nagercoil, March 18: Arnfed

groups attached several coastal vil-
lages in Kanyakumari district...”

|

-

You will have a

-
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MR. SPEAKER: Are you reading
from something?

SHRI K. T. KOSALRAM. I have
.Eiven a Calling Attention on this...
(Interruptions)

MR. SPEAKER: A judicial inquiry
.has been ordereq into that, The State
Assembly is in session and a judicial
inquiry has been ordered.

(Interruptions)

MR. SPEAKER: I have not allowed
.you; I have allowed Mr. Kosalram_ I
have heard him.

SHRI K. T. KOSALRAM: My
-@alling Attention. Fveryday thou-
sands of people are becoming victims
o! agitation in Kanyakumari_

MR. SPEAKER: Not allowed.
(Interruptions)

MR. SPEAKER: Please sit down.
‘Nothing is going on record.
(Interruptions)

MR. SPEAKER. 1 listened to you.
“That is all.
(Interruptions)

MR. SPEAKER: I do not know why
you are persistently trying to defy
the Chair There is np point because
the State Assembly is in Session. It
has been discussed on the floor of the
House. A judicial enquiry has been
erdered into the incident. How can I
do eertain things?

(Interruptions)

MR. SPEAKER: Please sit down.
Your doing will not allow me to
break the Rules. I cannot do it for
you. Neither can I do it for the Oppo-
sition. ¥ have to go on my own way
as laid down in the Rules. I am not
going to do a single thing which goes
out of the Rules

(Interruptions)

SHR} C. T. DHANDAPANI (Polla-
ehi): Whenever anything happens in
"Tamil Nadu, we wused to give you
either Calling Attention or Adjourn-
mend Motion. You did not admit it
‘immediately. What did you do? You
asked for an explanation. By that

-
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_“.
time, the Tamilnadu Government
constitutes a Commission of Enquiry.
You say this is sub-judice. You are
not at all allowing us. There is no
point at all in our raising the issue
here again.

MR. SPEAKER. What can I do?
(Interruptions)

SHRI C. T. DHANDAPANI: You
must admit the Cal] Attention  We all
came, discussed with you and explain-
ed the matter. Yoy said that you have
asked for jnformation from the State
Government of Tamilnadu. By that
time, the Chief Minister ordercd an
enquiry. Now, you say you have not
allowed. He is going to direct the
Commission how to write the report.

MR. SPEAKER: You do not realise
my position What can I do?

SHRI C. T. DHANDAPANI: You
must examine the Call Attention on
merits.

MR. SPEAKER; You show me the
way. Come to me, Discuss with me. I
am open to suggestions and if 1 am
wrong, I will admit

SHRI C. T. DHANDAPANI. I am
not saying anything against you. I am
very very sorry. We discussed with
you many times Nothing has happen-
ed. No Call Attention is admitted so
far. I am very sorry to say.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Under our Constitution, the
maximum period prescribed un.er the
provisions of the Constitution for con-
tinuance of President’s rule ip any
State is one year, six months in the
initial stage and then another six
months I do not think that under the
circumstances, Assembly elections cap
be held in Assam for the next two to
three years. The people of Assam will
be debarred from their representa-
tion in the Assembly as well as in
Lok Sabha and Rajvg Sabha. I sup-
port Prof. Madhu Dandavate’s demand.
I demanq that there should he es-
pecially a discussion on this iscue,

**+*Not recorded.
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SHRI OSCAR FERNANDES (Odi-
pi): Already a judicia] enquiry has
been instituted by the State Govern-
ment as far as Nagercoil incident is
concerned but this judicial enquiry
pertaing ‘'to a particular incidents.
There the confusion continues and the
harassment continues. So, the matter
can be taken up in this House,

A wAw fag (FRemamR):
# uF af ar FgA 0 QTE WA B
TR | T A A9 AR 99
frg | ag fafwaa g mar & fv agr
A & faueagm STRrE | A
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w1 g 39 farE Ay fage Y sgngon
/ER & gd 939 F gET @ TIT AR
I ¥ fa=wme g1

Sl YAIAIX qTEAr  (TAT)
¥ 798 @31 GTE |

qETR AglEa & aﬁr'arr{’ré‘r
AT T IE T ANDT dga
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12.26 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORTS OF
Praga TooLs LrD., SECUNDERABAD
FOR 1980-81 GARDEN REACH SHIP
BUILDERS AND ENGINEERS L1D.,
CALCUTTA FOR 1980-81, DI1TAILED
DlMmanps FOR GRANTS, 1982-83 FOR
MINISTRY OF DEFENCE AND DEFENCE
SERVICES ESTIMATES FOR 1982-83

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): On behalf of Shri
R. Venkustaraman, I beg to lay on the
Table:

(1) «\ copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(ay (i) Statement regarding
Review by the Government on the
working of the Praga Tool Limit-
ed, treounderabad, for the year
1980. 81.

(i1, Annual Report of the Praga
Tools Limited, Secunderabad, for
the wyear 1980-81 along with the
Audited Accounts and the com-
ments of the <Comptroller and
Audlior General thereon

[Placed imn Library. See No. LT-

3666/82].

(b) (i) Statement regarding
Review by the Government on the
working of the Garden Reach
Shipbuilders and Engineers Limit-
ed, Calcutta, for the year 1980-81.

(i1) Annual Repori of the
Garden Reach Shipbuilderg and
Engineers Limited, Calcutta, for
the year 1980-81 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon

[Placed in Library, See No. LT-

3667/82].

(2) A copy of the Detailed De-
mands for Grants (Hindj and
English versions) of Ministry ef
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Defence for 1982-83. [Placed in
Librery. See No. LT-3668/82].

(3) A copy of the Defence Ser-
viceg Estimates, 1982-83 (Hindi and
English versions). [Placed in Lib-
rary. See No. LT-3669/82].

NOTIFICATION RE. CENTRAL MAREKET
LoaNs & UNDER CustoMs AcT, 1982,
AND CeENTRAL Excise RuULEs, 1944
ing certain articles from Excise
Duty.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table:—

(1) A copy of the Notification No.
F 4(5)-W&M/81 (Hindi and English
versions) dated the 15th March, 1982
regarding Central Market Loans.
[Placed in Library. See No. LT-
3670/82].

(2) A copy of Notification No,
G.S.R. 251(%Z) (Hindi and English
versions) published in Gazette of
India dated the 15th March, 1982,
together with an explanatory note
indicating the alloy steel items
exempting from the auxiliary duty
of customs, under section 159 of the
Customs Act, 1962, [Placed in Lib-
rary. See No. LT-3671/82],

(3) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944:—

(i) GSR. 273 published in
Gazette of India, dated the 13th
March, 1982 together with an ex-
planatory memorandum regarding
exempt from the auxiliary duty
leviable on zing ingots if sucn
zine ingois are used in the manu-

facture of zinc dusts and the zinc

dusts so manufactured are used in

the manufacture of
wrought,

zine un-
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(ii) G. S. R. 274 published in
Gazelte of India, dated the 13th
March,- 1982, together with an ex--
planatory memorandum regarding
complete exemption from pay-
ment of Central Excise Duty on
air-conditioners, refrigerators and
water coolers required by the
foreign privileged organisation for
its perscnal use, subject to the

conditiong specified thereon..

[Placed in Library.
3672/82].

See No. LT-

Y

Annual Reportg of Central Silk Board,.
Bombay and Textile
Bombay for 1980-81

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): I beg to lay on the
Table;

(1) A copy of the Annual Report

35%

¥,

Commiitee,. '

(Hindi and English versions) of the -

Central Silk Board, Bombay, for
the year 1980-81, under section 12-A
of the Central Silk Board Act, 1948.
[Placed in Library. See No. LT-
3673/82].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Textiles Committee, Bombay, for
the year 1980-81 along with the
Audited Accounts, under sub-sec-
tion (4) of section 13 of the Texliles
Committee Act, 1963. [Placed in
Library. See No, LT-3674/82].

e e
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MESSAGES FROM RAJYA SABHA

SECRETARY; Sir, I have to report
the following messages received from
the Searetary-General of Rajya
Sabha: —

(i) “In accordance with the pro-
visiong of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Businesg in the Rajya Sabha,
I am directed to return herewith
the Appropriation (Vote on Ac-
count) Bill, 1982, which was passed
by the Lok Sabha at itg sitting held
on the 16th March, 1982, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard
to the said Bill.”

(ii) “In accordance with {he pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Businesg in the Rajya Sabha,
I am directed to return herewith the
Appropriation Bill, 1982, which was
passed by the Lok Sabha at its
sitting held on the 16th March, 1982,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House hag no recom-
mendations to make to +the Lok
Sabha in regard ito the said Bill.”

ESTIMATES COMMITTEE
TWENTIETH REpPORT

SHRI K. T. KOSALRAM (Tiru-
chendur): Sir, I beg to present the
Twentieth Report (Hindi and English
versions) of the Estimates Committee
on the Ministry of External Affairs—
Overseas Indiang in West Asia, Sri
Lanka, Malaysia, Burma, Indonesia
and Singapore--Part II—Sri Lanka,

4182 LS—12

COMMITTEE ON SUBORDINATE
LEGISLATION

ELEVENTH REPORT

SHRI MOOL CHAND DAGA (Pali):
Sir, I beg to present the Eleventh
Report (Hindi and English versions)
of the Committee on Subordinate Leg-
islation. :

12.28 hrs.
STATEMENT RE: INCREASE IN
LEVY SUGAR QUOTAS OF

STATES/UNION TERRITORIES

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL . SUPPLIES (RAO
BIRENDRA SINGH): Mr. Speaker,
Sir, before you take up the quesiion
of wheat, I would request you to allow
me to make my statement on sugar.

Wi qAwm  wgAtE  (SAYR)
FAT FT HET AW q@F Zg | AfeA
R A e @
g 1

qELeT WEFW . FGT FT N |

o AW WA\ . T UATRHS
g WIT JT FTIL FT FIET g 98 WY
feeftorz = g & 1

RAO BIRENDRA SINGH: Sir, the
House would recollect that on a large
number of past occasions there ‘have
been discussiong regarding the in-
crease in the levy sugar quotag of
various State  Governments/Union
Territories on the basis of population
which had increased since 1-4-1978
when the quotas had been fixed.

Despite the fact that there have been
repeated demands from various State
Governments/Union Territories for
increasing their levy quotas, the House
ig aware of the extremely difficult
position of sugar production in the
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previoug two sugar years 1979-80 and
1980-81 which . predluded any possi-
bility of accepting these requests be-
cause of very tight position on the
levy side as well. However, all the
S.ate Governments/Union Territories
ag also people at large have appre-
ciated the difficulties of the Govern-
ment and have cooperated fully in
facing this difficult period with forti-
tud?.

The consistent and timely measures
taken by the Government in the last
two years, have now borne fruit by
way 0f a prospective all time record
production of sugar. I am sure all
the hon’ble Mémberg will agree that
this is a happy augury to this Year of
_ Productivity.

In view of the anticipated sugar
production of over 68 lakhsg tonnes, I
am happy to announce to the House
that Government of India have decid-
ed with effect from 1st April, 1982 to
give all State Governments/Union
Territories levy quo‘ag based on 425
grams availability per capita on the
population as indicated by the census
on 1-3-1981,

This will increase the monthly
allocation for public distribution from
the present level of 2.71 lakh tonnes
to 2.94 lakh tonnes. I am hopeful that
the States will gear up their Wdistri-
bution system adequately and make
levy sugar available to all the con-
sumerg in all cornerg of the country.

12.31 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION TO REDUCE WHEAT
QUOTA OF RATION CARD HOLDERS IN DELHI

SHRI NARAYAN CHOUBEY (Mid-
napore): 1 beg to call the attention
of the Minister of Agricultiire to the
followirig matter of orgent public
importance and request that he may
make a statement thereon: .
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The reported decision {o reduce
the wheat quota of ration-card
holders in Delhi.

12.32 hrs.

[MR. DepuTy SPEAKRER in the Chairl

SHRI JAGDISH TYTLER (Delhi

" Sadar): Please don’t forget to mention

that all the Six Members of Parlia-
ment from Delhi came and met you
3 or 4 timeg for increase in the ration,

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): Not 3 or 4 times
but several times.

TS/T-2/19-3-82—The attention of
the Government has been drawn to
the reported decision of the Delhi
Administration to reduce the wheat
quota of ration card holders in Delhi.

According to information furnished
by Delhi Administration, under the
revised system of distribution, con-
sumerg who are basically wheat
eaters, will now be getting 10 kgs.
wheat as against 12 kgs. earlier and
not 18 kgs ag has been reported in
the Press. This has been done keeping
in view the overal] availability of
wheat in the buffer stock and in the
free market. The loss of 2 kgs. .in
wheat igs being compensated by the
Delhi Administration by issuing addi-
tiona]l 1 kg. rise and 1 kg resultant
atta. The overall allocation per unit
of wheat rice and atta together con-
tinues to remain 20 kgs. per month as
before which is the highest in the
whole country. ’

So far as the Central Government
is concerned, the monthly allocation of
wheat for Union Territory of Delhi
for Public Distribution System, which
was 25 thousand tonneg in the month
of August 1980, wag raised to 30 thou-
sand tonnes ip December 1980 and to
40 thousand tonneg in January 1981.
Thig level of allotment hag been re-
gularly maintained since then.
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SHRI NARAYAN CHOUBEY: Ulti-
mately wheat has been curtailed in
our capital of Delhi also. .,

SHRI SATYASADHAN CHAKRA-
. BORTY (Calcutia South): Ip the year
of bumper crop production,

SHRI NARAYAN CHOUBEY: The
press has reported a reduction from
12 kg. to 9 kg. but the Minister says
the reduction ig from 12 kg to 10 kg.
at a time when we are claiming that
we have a record production. Does this
not show and prove the failure of the
Government in this matter?

Let me state some facts. The Gov-

ernment claims that there hag been
" a huge production. Of course, pro-
duction has increased. Before 1979
~fhich was a drought year, the Gov-
ernment was claiming that every thing
is OK in the food front. This ig noth-
ing but what we say in Bengali:

. Kana Chelar Naem Padmalochan.

That means the Xing’s son who

is blind is called ‘lotus-eyed.
Actually the production which
was 87.06 million tonnes

in 1970 did increase to 94.87 mil-
lion tonneg in 1971. Again from 1971
to 1981 there was definitely some in-
~—crease and it is something like 2.4 per
cent on an average whereas the in-
Xrease was from 87 million tonneg in
197¢ to 94 million tonneg in 1971 and
then to 114.63 million tonnes in 1981,
The compound average growth of
population in our country to-day is
24 per cent while the compound
average growth of food production is
less than 2 per cent. 2.4 per cent is
the flat sgowth rate of our population,
But, if we take the compoungd average
growth of food production, it is less
than 2 per cent.

The per capita availability of cerealg

- Per day in 1971 was 471 grammes:; in
1980, it wag 386.0 grammes but, in
1981, it was 420.4 grammes. Kindly
see the increase—in the case of pulses,
it is mueh worse, In 1971, the per
capita production of pulse was 51.3
grammes; in 1980, it was 80 8 grammeg

but, in 1981, it wag 9.1 grammes.
That meansg the green revolution.
which you were having in seventies
ig now a thing of the past, The deve-
lopment is done only in small pockets.
It is only in large areas where the
affluent people make use of their
sufficient capital for the development.
Naturally, a much higher deve-
lopment which was taking place
throughout the country in the
past has come to a halt
now-a-days. It is taking place only
in some small pockets. Why is this
so? In our opinion, it is because now-
a-days, the Government ig giving a
go-by to the agricultural reform, land-
reforms. You want to depend more
and more in the use of capital which
is going into the handg of the private
people in some pockets of the area.
The norms of land reformg which
this Government had once prescribed
are given a go-by to-day. The pro-
duction is small and it ig not increas-
ing as it should have. Compared to
1971-72, the increase is mnot so high
in termg of percentages.

Despite whatever increase you
have,—we have enough food in our
country—your procurement has failed.
Your procurement target for wheat
was 9.5 million tonnes whereas you
have procured actually only 6.5 mil-
lion tonnes of wheat and you fall
short by three million tonnes. Why?
Because you have failed or you have
refused to give the remunerative price
to the Indian farmers., You have fixed
Rs. 130 per quintal of wheat for the
Indian farmers whereas, when you
are bringing wheat from U.S.A. and
Australia, the prices which you have
to pay at the ports of Calcutta and
Bombay come to Rs. 194 a quintal.
That means for the Indian farmers
you have fixed one price but for the
U.S.A, and Australian farmers you
have fixed a price of Rs. 194 per
quintal for wheat. The subsidies
which you were giving earlier, you
were refusing to give now to the
Indian farmers. There is no subsidy
at all to the Indian farmers. You are
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giving subsidies to the American and
Australian farmers who are also send-
ing you some wheat which is full of
medicines which bring only disease to
us. You yourself have said this. You
continue the subsidies for the supply
of foodgrains for the common urban
people, There is no doubt about this.
Actually, the subsidy is not given to
the common man. It is given to the
capitalists of the urban areas.. If you
do not pay subsidy for food, then
there will be food crisis. As a result
of this, the cost of living will go up
and you will have to pay the increased
Dearness Allowance. So, the subsidy
is only going into the pockets of the
capitalists of this country. Now there
is a cut in the rations. What is the
condition of the ration shops in Delhi?
Remember, Delhj is the capital. On a
number of occasions, we have told in
this august House about the conditions
of ration shops in Delhi. At least, I
know about my State where the con-
ditions are very very bad. In West
Bengal we did not get wheat at the
M.R. shops during the last year. Now
it has come to Delhi although Delhi
is surrounded by wheat-growing areas.

Sir, the hon, Minister says that they
have compensated the cut in wheat by
supply of rice and atta. I hepe the
hon. Minister knows that people do
not want supply of atta. I am not
able to understand if you can supply
atta why cann’t you supply wheat.
So, I would request you to consider
whether atta can be replaced by
wheat or not. (Interruptions) As
regards rice Comrade Geeta Mukher-
jee was complaining that even rice is
not available at the ration shops near
the Parliament House.

SHRI SATYASADHAN CHAKRA-
BORTY: I would like the hon.
Minister to come and have dinner
with me then I will show him the
quality of rice being supplied.

RAO BIRENDRA SINGH:
like I will come.

SHRI NARAYAN CHOUBEY: The
condition of ration shops is very very

If you
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unsatisfactory. You have to shunt
between the house and the ration shop
three to four times to have the supply
of wheat, sugar, etc. Sometimes
wheat is available and sugar is not
available or some other item is not .
available. Even people who are work-
ing on watch and ward duty are
complaining that they do not get all
the items at one time, For most of
the things you are asked to come
tomorrow and then when you go there

you are told it has again gone out of
sfcock.

Then, Sir, there is another bad
thing. The number of ration cards
has gone very high as compared to the
number in 1979. It has to be verifled
whether there is leakage at the M.R.
shops.

Sir, I have been given a book and
the Title of the book is: “Now 20-
point programme” In this new 20-
point-programme I want to draw your
attention to the 17th programme. Tt

is again something like we say g

'@‘ﬂﬁT T g You always repeat

these things. What has been claimed
in this 17th item. At present food-
grains, levy sugar, kerosene, edible
oil and controiled cloth are being
distributed through fair price shops.
It is far from truth. 1 come from a
State called West Bengal and we get
coarse cloth there from Public Depart-
ment and nothing from the M.R. shops.
So, the claim is wrong and that too
by the Government.

Sir, T want to know whether the
Government wil]l stop the cut in quota
of ration wheat or not? I want to
know whether atta can be replaced
by good quality wheat or not? Num-
ber two: What has been our procure-
ment of wheat for the years, 1979,
1980 and 1981? What is the target for
the coming year? What procurement
price you are going to give to pea-
sants for wheat this year so that pro-
curement this year does not fail? Be-
cause, if procurement fails, the pro-
blem will assume menacing propor-
tions.
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.MR, DEPUTY-SPEAKER: Only
one question is allowed. You have
put four questions.

SHRI NARAYAN CHOUBEY: Call
it (a), (b), (c), (d), etc. May I
know whether for getting increase of

\ production you are going to re-start
the land reforms policy or not? May
1 know whether you are serious in
implementing the land reform policy
or not? Are you going to give land
to the peasants or not? Last one:
Do you want to run the public distri-
bution on proper lines or not?

'MR. DEPUTY-SPEAKER: When
you make such general speech, you
don’'t concentrate on points. You
make a general speech. You fail to
The Calling Attention is
about wheat quota of ration card-
holders in Delhi. That does not find
a place in your =peech,

SHRI NARAYAN CHOUBEY: This
is one very first point which I have
pin-pointed.

MR. DEPUTY-SPEAKER: That is
very important.

SHRI NARAYAN (HOUBEY: How
can we ask without mentioning all
‘these things?

MR. DEPUTY-SPEAKER: The
price of agricultural products does not
come in these things.

1 SHRI NARAYAN CHOUBEY: All
this comes under Public Distribution
system; it comes in this way.

MR. DEPUTY-SPEAKER: You
must concentrate on the points and
draw the attention of the Government.

SHRI NARAYAN CHOUBEY: When
you say, wheat quota is cut, you are
attacking only the public distribution
system in the matter of supply of
wheat,

MR. DEPUTY-SPEAKER: Every
hon. Member who speaks wants the
DPublic, the Members of Parliament

~ 2nd the members of the press gallery,

to understand that he alone knows
the subject thoroughly well. I also
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appreciate it. But you are losing the
point. Come on; put your question.

SHRI NARAYAN CHOUBEY: The
point I lost, I will bring up.

MR. DEPUTY-SPEAKER: We both

studied in the same school.

SHRI NARAYAN CHOUBEY: The
proper distribution there should be

enough stock in the hands of the
Government.

MR. DEPUTY-SPEAKER: It is a
nice point.

SHRI NARAYAN CHOUBEY: May
I know whether you are going to take
over the wholesale trade? If you
take over, the common man will not
be affected but only the big sharks
wil]l be affected. May I know whether
you are going to take over the whole-
sale trade or not?

MR, DEPUTY-SPEAKER: Now the
hon. Minister can reply.

RAO BIRENDRA SINGH: The
hon. Member has raised many points
which are not relevant to this Calling
Attention Motion at all. I would like
to ignore them in my reply. This
Calling Attention Motion is about
Delhi and that is confined to wheat
distribution and allocation. When
such is the situation, he should have
stuck to those questions only when
he sought information from me in
addition to what I have already given.
I will briefly reply to some of these
questions. He does not seem to be
interested so much in Delhi as in
West Bengal.

SHRI NARAYAN CHOUBEY: No,
Sir, I am equally interested in Delhi.
Delhi, Delhi, Delhi—I am interested.

RAO BIREN®RA SINGH: He has
talked about West Bengal and about
land reforms there. He has talked
about what price should be paid to
the farmers—as if he is more con-
cerned about the welfare of farmers
than the Agriculture Minister of
India. (Interruption) You are talking
about Delhi rationing only now. Why

L
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are you irying to put general ques-
tions in the House which are not
relevant to this Calling Attention
Motion at all? At least I can judge
your seriousness about the Calling
Attention Motion that you have
tabled. Sir, anybody who does not
want to open his eyes would not see
the increase in food production that
has taken place in India. According
to him there has been no increase.

SHRI NARAYAN CHOUBEY: 1
have never said.

RAO BIRENDRA SINGH: More
or less that. In 1979-80 when the
other Government left hold of this
country, the production was 109.7
million tonnes.

AN HON, MEMBER: That Govern-
ment is not ours. .
(Interruptions)

MR. DEPUTY-SPEAKER: It is
not your Government; don’t worry.

RAO BIRENDRA SINGH: Within
2 years we have again raised the
production of foodgrains to more than
134 million tonnes which we expect
this year. We expect the highest
ever production of wheat so far in
the country in this year. God save
the crop from evil eye!

Delhi has been getting a very special
treatment at our hands. It is not
only that the Members who have
raised this question are interested in
Delhi., There are six hon. Members
belonging to our Party, who belong
to Delhi. Out of seven hon. Members
from Delhi, six belong to our party.
They are always discussing these
matters with Government from time
to time not only at my level, but also
at the level of various Committees
of the Delhi Administration, with the
Lt. Governor and others. Every time
we have felt that there is a genuine
difficulty in the matter of supply of
essential commodities in the capital
of the country, we have already come
forward to help generously the Delhi
Administration and the people ot
Delhi.
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As I said, there is no statutory
rationing in Delhi like Calcutta. The
hon. Member must be knowing it.
There you cannot purchase anything
from the market; all your needs are
supplied by the Government, and that
too the Government of India is sup-
plying to the Government of West

Bengal.
SHRI RAMAVATAR SHASTRI
(Patna): It is your duty.

SHRI NARAYAN CHOUBEY: West
Bengal is not outside India; we regard
the Government at the Cenire, as the
Central Government, not the Con-
gress (I) Government.

RAO BIRENDRA SINGH: At least
you should appreciate whatever is
being done for West Bengal.

Sixty thousand tonnes of wheat is
being supplied to West Bengal every
month, and that is the highest alloca-
tion to any State in the country. In
addition to 60,000 tonnes of wheat, 130

" thousand tonnes of rice is being sup-

plied to West Bengal every month.
All the foodgrain is subsidised; you
know that. There is a subsidy of
Rs, 38 per quintal] on wheat alone,.
You said that you do not have the
stock in West Bengal. Today, the
stock position of wheat in West Bengal
is more than one lakh tonnes, and
we w@are moving 2% lakh tonnes of
foodgrains to West Bengal every
month. You can calculate the sub-
sidy that the Government of India is

bearing only for supply of wheat and
rice to West Bengal.

Now, allocation per head in Delhi
is the highest in the country. Delhi
is only a city, a Union Territory. Its
population according to the last census
was 62 lakhs only, whereas according
to the ration cards, the population is
about 72 lakh people. That way, we
are meeting the food requirements
not only for the 62 lakh people of
Delhi, but for ten lakh people extra.
We have advised the ‘Delhi .Adminis-
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tration several times to see that the
bogus cards are weeded out.

SHRI RAM VILAS PASWAN (Haji-
pur): The census department as also
the civil supply department are under
you.

RAO BIRENDRA SINGH: But
these peoble get advice from persons
like you. They know how to save
their cards ration cards.

SHRI RAM VILAS PASWAN: These
people are all poor labourers.

RAO BIRENDRA SINGH: Sir, 20
kilograms of foodgrains per head is
more than any human being can con-
sume. The national average of cereal
consumption is about 12 k.g. This is
for people who are generally doing
manual work, the actual workers,
the people living in towns and they
are not supposed to eat that much.
They cannot, This is higher even the
ration of around 15 kilogram per head
per month that is being given to our
Jawans in the P.A.C. and the Army.
And if the Delhi Administration has
reduced the wheat supply by one

kilogram,. .

SHRI RAMAVTAR SHASTRI: Two
kilograms. .

RAO BIRENDRA SINGH: One
kilogram has been compensated by the
resultant. .

SHRI RAMAVTAR  SHASTRI:

Chokar.

RAO BIRENDRA SINGH: That is
not chokar. There is a lot of differ-
ence between Atta and Chokar.

There is an arrangement between
the Delhi Administration and the
flour mills. All the Atta from the
flour mills is taken over by the Delhi
Adminigtration. There is a statutory
control on Maida and Suji and Atta
also is utilised. It is not that Atta
is not liked by people. From some
people we receive requests that in-
stead of wheat atta should be sup-
plied.

Then as I said, Dethi has the
highest allocation per capita, accord-
ing to the population in the country.
If you like to compare it even with
Calcutta, where there is Statutory
rationing and the population of Cal-
cutta is 90 lakhs compared to Delhi’s
population of 62 lakhs, you will find
that rationing in Calcutta provides
for only 17 kg. of cereals as compared
to 20 kg. in Delhi. You see how
much more benefit people in Delhi are
getting? Then, if you compare it to
Bombay, which is also a wheat eating
city like Delhi and also a cosmopolitan
city and the population of Bombay
city alone is 80 lakhs compared to
Delhi’s 62 lakhs, you will find that
Bombay is supplied only 22,000 tonnes
of wheat for its 80 lakh population,
whereas Delhi is getting 40,000 tonnes
of wheat for its population of 62 lakhs.
Who can say that its supply is not
sufficient and it has been reduced? If
you compare it to Chandigarh, which
also is a capital town and is a capital
of three States, and that this is small
Union Territory, much smaller than
Delhi, you will find that Chandigarh
is getting only 1,000 tonnes for its
population of five lakhs. Now you
calculate what it comes to? Delhi
like Chandigarh is situated, as the
Hon. Member himself has agreed, in
the midst of wheat-producing areas
of Western U.P. and Haryana on all
the four sides and there is no restric- "
tion on movement of wheat coming
from outside, Delhi is also exporting
wheat. There is still a system of levy
on trade in Delhi. Any trader, who
sends out wheat from Delhi, gives
50 per cent as levy. That means there
is wheat in Delhi which is being sent
out to other places also.

Now, compare the prices. If you
think of Bombay where people are
getting only around 3 kg. of wheat
per month, as compared to Delhij,
which is getting 11 kg., the price of
wheat in the free market in Bombay
is Rs. 227 and in Delhi in the open
market it is Rs. 178 only for Dara.
Delhi is also enjoying another conces-
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sion, It is enjoying it traditionally.
Therefore, we have not withdrawn it.

Delhi is supplying wheat at Rs. 1.49
paise only to the Card holders. This
is the cheapest anywhere in the coun-
try. And you know why—because by
a special arrangement for Delhi, there
is a system of direct delivery to the
depot holders—FCI does not supply
wheat through the State Government,
j.e. Delhi Administration, so that
there is not much of over-head
charges—at Rs. 1.45.

13 hrs. pem e

In West Bengal also, we have this
direct delivery system. FCI is directly
supplying to depot holders, because
West Bengal Government has not
requested us and said that they would
handle this themselves. They are
probably unable to handle this work.
(Interruptions)

You are not able to handle your
own food supply. Government of
India’s agency, viz. FCI is supplying
to al] your depot holders in West
Bengal. FCI and Government of
India have to bear the subsidy even
for this arrangement, for supplying to
depot holders directly from FCI
godowns. There has to be a larger
administrative system, a larger num-
ber of godowns in every area in Delhi,
from where 200 to 300 depot holders
can draw their allocations. That also
is an expenditure which is avoidable,
but we want to give some special con-
sideration to Delhi.

“ Therefore, by this Calling Attention
which hon. Members have put, I
think they are not doing any service
to the people of Delhi. They wanted
to take some political advantage out
of it,

MR. DEPUTY-SPEAKER: Mr.
Minister, I hope you will not reduce
the ration.

RAQO FIRENDRA SINGH: We don’t
‘want to This is what is being done

MARCH 19, 1982

Ration in Delhi (CA) 368
by this Government, and the Mem-
bers this side of the House are more
interested in the welfare of the people
of Delhi, than the Members from...
(Interruptions)

SHRI NARAYAN CHOUBEY: It is
wrong.

RAO BIRENDRA SINGH: I have
said so, because the hon. Member
from West Bengal has tabled a Motion
for Delhi, but started talking about
West Bengal. You can see the record
of his speech. He has talked more
about West Bengal than about Delhi.
(Interruptions)

I would not like to gec into what
other special concessions Delhi is
receiving from Government of India,
because that might probably create
bitterness among other States.

MR. DEPUTY-SPEAKER: Now
Mr. Suraj Bhan,

=N G AR (T ) 0 AT
wgied, & Sumy gaw T O owd

AIELONT 7T dreen fag o 7 wgr %
faeelt ¥ 6 THo Mo e fred @
g ® 3T & ®fE & ag TR
R w gE 1 A A g g,
ar ITH; g AATF &

tmﬁiaﬁwg:
ar gg FEw g |

3T & AfwE A

s g W g AT weHT
g o

of; WiE TR A (diedr S) ¢
20 fwefi feeslt # faaar &, A<
Frdl wIA y wA & A fedr
wTg  gaar  AEr faaar

g Wi A Ear Qg
@ s ¥ o @ g
@ IR agFg e E 10 feAT wa
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frar war & AR oz 7g 12 fFaT ar
HR FFI A ¥ 57 18 fwat grar
3 ag UAT ¥ 1 TG wEA WA
Fga A w2 & gAmar g f&
wagax At ¥ s 18 fear faar g,
gz WY qq faar & 1 ag 20 f@ey
g1 | Fq 20 faet @
ag & wF agw F1 FIT W@ g |
Hg F4FY, 1977 § AM g 4, @
12 fear ox gfaz 3 9 AfeT StqaT
qref ¥ @ & 1-1-78 ¥ W &I
20 fwar w< fear a1 1 qi 3g S
qgare arwi ° 18wy faar g, a8
18 fawa adf ar AR Iq G AW
TAT FZ 7@ & | (swEmrE )
1 am talking of facls. Let him refute.
ot fread st sate (e
¥ aAq-FAE FL G E !
S S Wid 0 AR 79T
F; fafrex aga frege #3310 A
q wd; fafres 78 a1 &

MR. DEPUTY-SPEAKER: 1t is for
the Minister to reply. You are not

1o reply.
SHRI BHIKU RAM JAIN: I am
wnly refuting the wrong information
he is giving.
—~ MR. DEPUTY-SPEAKER: Don‘t
you have so much of confidence in
*the Minister? He will take care of it.

Sl R WR C EA AT TR
g ®&Y & & "ea, 1980 ¥ faeelY &1
FET 25 FTATT T 97 HX 3T & I8
Teqeax, 1980 ¥ 30 AR 9 FT
faar #x w3 40 gFIX T Fv Fema
T AR § | AfFT §9 ford areong
s wrga 7 forr fag & |« Sq4qr
fesits & ag Fer 40 IR T 4T
faasar f& mav 221 $T 20 gIR A
T feqr ar | f&x #wI9H 30 AN
24 fFar o) 79 sq f& #watd s
W§ A1 WY T4 40 AR T &
Rar &

ME. DEPUTY-SPEAKER: If they
had reduced the quota that was started
by the Janata Government, then you
can find out fault with them.

SHRI SURAJ BHAN: They have
reduced it.

MR. DEPUTY-SPEAKER: That is
all right. Anyhow, Delhi is in a very
special position.

qi Gk AR . STEAG wEET,
oA T AqET ¥ Fgr fw freer A
N QAT RIS E 1 IFH AT § fF
g &rq gfae aig a9 FE F |
A 4 9 Agr g, QM ARME
X S« fE & arg 9} 47 9,
T uAF fwar ar fF I wEdy G
F[E FATAT AL 7 fa1 fodT =+
¥ FAAT GFEAT & A 9 F A}
FE @7 fer § a3 SroEr o
T ag M T ag g fa s T Fr
arrg & 7 fear giesd & g 2 7
a fedl gesd 97 I AT FrEd
& A9 9%, W I9F T@ Fie wam §
i T HFAT § AR SH =5 § aH
@ &1 ST Frewfal &1 F F3
@ 2 f& W @A g owar

va % fag: 7 @ ad ooy
giezd g 3T &Y oA Jea
fer g

W oo W
FIFT |

AT IAHKT ®fqaT

F #waar w18 F fag ok stq4arn
Fi AT Ffqomms § wgmg f&
T A UNT F1E § e ooy
gieed  IAF ATA 9L 9gA FIE IF FX
T & WR AT FE IS F AR
a1 wg  faas-sa Tw & Wy
fwT AT | 7w AT JwT HTT Ay
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o fF a7 Tow et & amroax
9y SR &I F FET a9 fwar
gHT g3 g TIH A &1 wIgET
THT 90 9X de wmAT W e
T AT FIFT T G FT AT
¥ X FT GFA & | TG AT TAFT
g !

TR g & qIER F FH AW
F FROT AR AACEHT § N AqE
TR FTATIST | fSoat ¥ sramey Y
T W g1 @eT wee fees
Efafrga 7, 28 SHIQ 1 wF
Tifefradmw e ad ag Far
AT F oA HR g H agd = T
ATiEfeT g @ R 8T TR wA
¥ oo & @ fefgmeqy 2% wmE}
FUT | * AfFT 28, 29 AR 30 &A-
a0 F dr § g |7 THY =S qrH w0
Y, ¥ S s JTiafer @ g m,
v fre-mifast & g |iearit g T
fF 28 sy ® 39 fFaT Mo Aife-
fedme 30 SWaQ & e g1
feet wmx #TET 1 wOw fER fAa-
arfast & 9N g9 FT e 3
1 " A AT § R s d
T WreE gg v 28 &7 3 fmr
T Aifefmbem 30 & fagsT &1
frr o fod #tex el W= 5
e ar ?

# OTIR FAT AT § R q@ER
FEE T R g -F faw amw w7
g & g o« e AR g
TIF HATE® 25 FATK & 40 AL A
FFE I 21 F goT A g fF
ST W I FENT T UG IS &
AR FREA [ ATfHE & & 9T &9
qa ? Huwr wo §R 9% SN
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TR ¥ qX GRT AT AR WK
afscr F1 A F JT AMRRT ) WO
T § afsas &t TeeT B fraer
ART T § | o9 AT T8 FT
TR AE W E A I3 FaT &
TR AT AT HR T Foqad #Y &
Fg At 7g g fF W Foqwd w7
IE FAACAE S | TUHT HTT FG77
FTT AR Fg@ET FTF 4 IART
fF 28 S am=T Afefes o7 =47
faegr v foar war ?

RAQ BIRENDRA SINGH: I would
look into the various suggestions that

the hon. Member Shri Suraj Bhan has -~ .

given. The main point is that in Delhi
there is no scarcity of wheat, and’
even this 20 kg. of ration is a notional
quantity. Earlier there was supply of
20 kg, as the hon. Member has said.
But s0o much wheat was not lifted
by the people. Some consumers do-
not prefer to take all the wheat from
the ration shops. That is also true.
They would like to go into the mar-
ket. They have got consumer prefer-
ence for better variety of farm wheat.
Therefore, whatever ration is now
fixed in Delhi, is more than sufficient
for any family.

I quite agree with the hon. Mem-
ber—I have myself said it—that there-
is a large number of bogus ratiom
cards in Delhi, but we do not know
how to deal with this problem. It is:
for the Delhi Administration. We have
been advising them because it is &
very sensitive matter. Ration cards
have been issued. There is also pres-
sure for issue of fresh ration cards..
Again, there is also a demand that:
more people are coming from outside
everyday, in Delhi shifting population:
is also there as it is in every other
large city, All I would like to point
out to the hon. Member is that for
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a very long time in Delhi, the q—g—q FAT =TT | T SE-aTERr

Administration, the Corporation and N , -
the Metropolitan Council were all FEF A "e ﬁqa ﬁ;’-"%ﬁ'ﬂT TR, XA
held by his Party, the Jan Sangh. IMEe, - AT foeee HTeT ML T
1E!Iost of the depot holders must hbe TFT 20 FFarmT S ?{ﬁ? H’@fﬁ'ﬁ'
nown to the hon. Member and his .
Party. AR fear ST & #ik % ag fear
- . fr oer et & HEEe wfuw foar
MR. DEPUTY-SPEAKER: Do you =TT % |
mean to say that he might have been
recommended some depot holders? : u
RAO BIRENDEA SINGH: I would ¥ @ ot Fgw e g
request him to help us in the matter TTT ﬁ'E F T g ATae H’ﬂ?ﬂ?ﬂ[\z
and to give us a list of people who frar &, Sfe =g s # fF 99T

should be checked. We are prepared . )
to raid those shops and to eliminate WA #, @mEw foedt § ST oA

the extra ration cards. I promise him SUMIHRT g, S5 ﬁ‘g FT HAET AT
that this will be kept secret. The .. .
g & e g e B @ A e

information will be ftreated as con-

- - fidential. But I will be looking for- g1 d Jad AgiErgwd gt e
ward to him for this information. TATaT oS #T9 a7 FU< e =
Wl PIA WW ;. TR FT aﬁaﬁﬁaﬁrmwgl AR T

T HETRAT W Ag & | T TN

¥ A FT WE 160 AT 165 AT 170

RAO BIRENDRA SINGH: About gar - ar R FIeT oA &
the notification. I do not know. I FIC HTIHT THATE o H ATEIFAT

have to find out everything from the ¢ LEBGE TE g 1 Afew A AT
Delhi Administration. It is not & ar e ~ o~

known to me. But it is not correct w1 wEH; St faeet ¥ g @l
to say that any notification regarding W g Ag A IT T & &L FaT &t

resultant afta has been withdrawn. AL

The entire production of resultant @ T E W q:{ N % l.

atta can be sold only through fair @AY W A A SR qU TS
" price shops at a price of Rs. 1.49 paise. T ar  IgFT TSI TGl g I |

This is the information supplied by e faeiy .
*v the Delhi Administration, & feam g l g
S g™ WA : 28 T FY g9 AFERE T &, T, I,
S AR g a8 30 saEd e, HFEE, T WIS @ § |
#1 faagr gwr ar a8 ?

Uy F Tey : w9 ag <
fragr g ar =&, ¥ Some T A §
g # oo g T &

Hl M W Had AN

Ny T s (FeT) feet 9@ worge & fag Y gag @
AT SUTEART AERT,  FY e o, frerer a3 for W= gmic drear &
.t fr fafas goamd & fag f fond- AT T AT 3, FEr wE

T HAT
IR & I WiTs T FT gET A e 99 SEFT Iz A WX gFAT )
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o qfer Frg fee@r T ¥ #}
AT AT HIAC ¥ W g FFATY )
ag a5 fad @ A& @rar g 1 3w
ag & @1 aFAr g FT A @
aFar & | wmaw & fag @A am
saEr Arfgd | 9g S g FAT IR
g ag samr qxr faaar =mfed
gafae g7 9ga € f& ww @
g F oA | aRg fFAT ¥ FW®
FE NI ) SAQT F GRT § OH;AM
AT T A § 9Ar g AqAEAr g |
UF HZH HIX T 999 AT AR
FAT § | I FT AFATAT F AT
qE F AT T AT A
TE FT QN g FE F1 AT
g, | AT W WRE @ gfae
TTE 2, TAY SART IV (AT FE
gl, Fgi TUy SURr 99 HiX a9l
F F@ HIX FT § GFAT § | THFI
qFE fEr & gar § 7 | aEn
arfsa mrear &, fya F1 wwT fasarn
qrfgd, IFFT Agf fraar & 0 oo
qAfrta gz ¥ Famr 2 5 Fo
& wEwmfa #1 www faa gwr
2 AR ag =7 g JEar g wivgad
Y FIET ST FT AT q9A7T § | AV
FE F FAX WA T F/ far v
g AR g % W OAAT J@T g |
T AR T@ F TEHRAT & ATH
W gl wfgd, aTe e FE
#ad g =Arfgd |

fagegar =Y UF Wi @19 § |
ﬁﬁmmmqm&rgfﬁm
Tewlt uefufregos a5 wg=w@ |
fradt ot gaAEgREsSS FEAET §
39 § =@l o faes & ?F"{E{?r
g @ § Ardl AAgE wAg § @
W@ & A AT §F SAAT TF W
AT FE A FAT § AR T
FAT & g 78 ¥ awy £ AR
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W ) faary wwAr Sfgy ) Sew
AT FE] F JOEH( TEARAT {
AF FAF 9y AR g9 % 9@
T T $1¥ § IAs gar fean
aifgd + s arfes @ § oWk feT
F AT FIE AR, IART A
Fre fear sar wifgg 1 wrAaw S
a9y fzar §, 9@ T FT AOQA 3
agl fwar & |

q 98 & I@Ar qEar g &
feesze wrar @1 § wifglafes =grg ?
sagr s & F quar adf Fe
Al | weAR g9t Wwoar o4r
gAr g1 a8t Iifgr | Afsa fase
e Fr UMY 3§ Aig fear §
®r oag 3F g 7 @g wAT A ¥
w@HR 7 war g 1 afsr fraeee
wrer g #Aer g fm ¥ § A=
fagrar @t 9F1 &, o fAwwT S
I g ok fm o dmE qa amn

%wrr—crrfaf‘ua NI TG g 7 UEE
T qry g | uEeewa &t W@y qfearsT
&t g & @9 2 *T §F FATH
T 3gal W9 UISATHT FLIET | HiE
Fr ®ow # fewrgw fowar war 2 #R)
Fg1 war § & 39 F AgeR T
frear g aJtfgd | Tas v 2
WA QL& AR F I T FY
PCIE ST RSN B
TGOy § T TIFEAT 0AT F AqT
T F 67 3™ "E Fi qT° T
afar ik g AN AT A
qT ®9 ¥ Fq feedr &  Fmfw
¥ fag 16 fretara wfd gfae Sfad
UF WA G0 T SR Ao &
art ¥ wgr, feeet & 11 fasw &
fFaaT T A€M A9 20, 40 FAK

&7 AF ¥Id AEA 9 AW &1 U

’
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dr o goft feay =3 & &
ol & 7 99 gEaTEml ¥ Ayl SR
¥ o F f gFE W T A
gYc 7 g faady & 1 Q T AQ
gaats ¥ aqgr Smar | ;| A
amex @l s f& 50 & g
frer wrzr, forgd & et s Aar
T fagrey W€ g, FIA AT WX
faeelt & ®ax Wiz witw aX fAer ?
gra faa gmer #t wEw e #x
¥ wfx gfae #gi fear g o

IIEFF ST, HA T AT @I §
fe & g7 aEwHs fagoor gomsr
FT AHEEL A1 AE FC Qg |
@rae & gwax fog gaw Q@ FA
gqr.......

g T Tag : 98 F Hee
Fot faar @€ &7

MR. DEPUTY-SPEAKER: He will
not be able to reply about cement.

S G AR MNaw : 7 Fg G
g & o mifqw o fog qag %94
a7 dFfEl # IFAHE 9w &
foa Fax 5 ®o Wla Iy ag A
W ¥ | 30 To Ffa I wia °T |
ITHr 7T A fF gH 35 To Wi
g X 4 I™ | WY g&E I &
NEUT F JE 3 A F 2 A FerA
QT 9T TEY § 74 T ¥ AR TH
ST AT WP & ATNT 67 To H
™ dFl SifEl #® Fma Sie &)
R WET AR @ tw a9
47 o WIRZ & AT &7 fod @
g | TEFT waws g g f& d@e
Fr a0 X AT I AR 35
o W a1, SER WEEW A 12
o WA I W S Farer faw
W] | TR AW RY B

G ! oFAT Ag geafaw & g
faerate agf § 7

MR. DEPUTY-SPEAKER: This .
double price policy will not generate
black-money. So, this is good.

SHRI KRISHNA KUMAER GOYAL:
This will generate black money. It
is better if you allow a discussion on
this point.

MR. DEPUTY-SPEAKER: You put
yvour question to the Minister. I was
simply trying to help you.

H L FAR MEAS : FIA T
g f® 12 ¥ =fgs wfg avd sast
foa w1 & 1ok g & ofsfae o
Fgamm i iag@an weg &
FE gESHE  faAo et &
TIATE A AE FT TG 8

oF § § JFar =gar § &
feeelt & & 10 @rw awg glazm
F AT FTET § STRN FAT ST A0H
TR FE qJ0 &7 7 FIX FY FrfoAg
dmm & anir @ifzat ¥ | W 8

o foad wE A v § s

ff g wfgd, saF www FrE
garan | #iX fistees wiar qar IEw
FT g FF, FF ST 9T & AT
T¢ @@ &, WA AgY AL A T
#1 3@ FT 12 fomaAY A g v FH
YFH 1577 16 fwamara ag F41 7

g § H ag S\ar "gar g
fF =i &l @ 59 & &7 50
RES PIAHIT HTE FT SIEFNT  AFT
T &2 arm cfewm #X F g
feest & @M F7 deamT ?

r R Veg : oot FOT gETC
g # oe #F aa & O ar |
T8 Fg wxar g & fowee smer
[T T AT §, T [ AIRHT TR
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[z diter fag)
H # wv@ A g 1 aga @

WA F I g §€ Q@I g, AN

TR 9T FE g | @A R
qga FA g, AT ThT AT /H
A g T T NHAT gsar g ARA
P FAT W @Al FEAT. 7847 &
. (37qER)

7 AR st wwifer s,
AfeT gz 9w g wwr g oA
uF gifes =T g o

g% WAy GIex : qfes g 7?

g divw fg5g ¢ &, A=
Eegieicadiico

NP FAR WA : TGN
FT &% QT ARHT Tg FGAT a7 FAT
A, d@fFT gl ar ag #E
) 2 fr difes & ?

Uy qim fag 0 W 3y =52
IF A ® g foe< 7er gmx
XA " gF AT GRT | TZ FrE
A A TG g

@ @ I YA FE F
HATE FE O | AY §E AN R
f§ www #15 F qmfaw faoer =
TEEl agw arEr frad §
TS waAs I g f¥
AT FE &1 ST AT gt
afgd, st Ta N oA ¥ §
wgaa g | fooslt womma 71 g wg

A

%;

S| g AR Maw : faedr
EECE I T e M o -
qq ST fae s

T A7 fag o SEd W A
TP G W P (smaemna)
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T oA A & A Fw
T AW T § 7 9 1978 ¥
AFT 1980 TF HWT AT JTA Y
forr ag wig foeaae §

) A WA 9E IS AR
TEdr o0

g dew fag ¢ 99 1980 H
g Ag A aAr q IgF AR
gAY AW F@OSy arel #OAWA
FE foam ww 59, s T
AN #T ST w0 W| A | AT gATY
qiferdt ag @ f& wax fag F@ &
AT o W, AR ITAH AT FTE
W UST Al IF HATEw INta FIE
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qa W) Tt W . qg qqr
FFY § | TR dQT T GO A A
T I @ Q@ foede wer g
fav @war 3 feer ¥ foede
AT ara 9@ &1 % fear sman
Y2 AR g www FogEE ¥ oot
Hgd TR I 9T AT § | T
FHT 1 TIA 49 §F fFr T 0
Ig A & ST g o Iget

TR fad | g wrer  faen
~RT T G e AT gE AT §
g IR qQA BT G wEAT g, A
T AT T g W ¥ s 7
AT e W =Tied AT |

M IWIERR W&t (92HT)
Farswey WA, ¥ @l 7 fasga
feesfi % dfaq wgar 1 AfFA
gaIl Ty fawrag 97 § f5 avFw
¥ fagw ¥ g ¥ 3AF %) F w7 faqr
8, foasT & falg Feqrg | GvE™

_EEdr  f% ag qrasmE I s
&7 A ggrar wigdr &, AfEw
g F FAI H oFAlqr A§ Y, 99F
gysz AGTS § fF gTA IR FAQIT

 FIRE FGATE |

wq giag feedtaY a1 1980
A oz f9g 7o Fy€ a7 5w wald
EE (S@d) fagr w@arar, 3§ uv
7 fvel wg Al 13 &) W@
AY F whuare a1, AfFa ATT B E
IEF Frgge ov fF ag 20 fFN) g
- IF, @ gaw frar Sty AT |
NG :
© Imerex fag © Afea a@ Saw
] Sar s oar
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st TTEAT wet o ¥ qar w7
EE s feafke 4

aglz wgiq 9 ¥ T o¥ faar

AT qr 18 fEe) aF W9 Q) A

F@d, AfFA a7 )€ =g a1, @
ag 20 fe) @ & FFAT g7 0

1980 F Az a1 feafa g) g ?
faa sufgr & o/ wgw aET YW
FT a1, S8 4 f&H) T A7 16 foe)
Irad fzar aar ar, AfEA AT g
qrEar 9r, ar 94 20 fFA =wEA
2 fear s@r ar 1 A A vTEm
#1297 12 fFNTg A7 9 e =1
fear STar a1 AT 3me w)T ATFAT 4T,
@i IV 20 fre) w@a & faar ST
qr |

g FaT QNmA R aIEE ? O
ANA WA JAARAT HiFS @ 7@
g1 mF AN ArFe § @ wWIE, 97
& g AR g0 fa9TT F FEET
F gEAT A FAle FT @I, A faedfy
oA ¥ T@e # oy 9FT g |

Uy ARw fag : a1 T aF &
gt 1 & a1 sam g o

| ATERIT Areet F o FqT T
£ & o 3 feafy w7 Y af g

qET (A TAH FE 97 3 f79)
TE, 16 f&ql =@E" A7 1 fFN
fraeez mzr, fRasr & Fav 7797 £,
Fg A F A w4 §, ImAT ¥ fag
Q IFAE, g AW ST B HFHT
faarqy & | g amr mm  #T1E A
10 f&e wrer, 9 fFd) 9@T AW
1 frel frgeee wrer | A g
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W wggenwa @ af g, sawr A7 §
WO B4 feamT wEgat § o

THAEATA 139 T g -

“It shall be permissible to draw
resultant atta in lieu of wheat,” but
not vice versa.”

sfq  fesiede wre & g qg 7
fadrar, AfHA g # sy feqed e wie
fremm

EFTAEA 2 48 3 -

“It shall be permissible to draw
rice in lieu of respltant atta and
wheat, but the drawal of wheat or
resultant atta shall not be permis-
sible in lieu of rice.”

T SO DR § 7 FEA AaA
g f5 @eEm & atg g 7 €@w FA
T e qar g, @1 9 9™
Fa fF gAra g I w@E FA )
TAT &, FT AE GET, AT A FA! FIA
1 7 "ifca g ? gd I3 AfEa
Agl  WEH LIAT | WAl WRIRE A
G FEE HFgiE . EETEE WY
gX  arare # ag F g saqsar
& &5TH ¥ v@ &Y g oFl fwgr mar
g & wmar =@ar g f& e g
ng feur Siem oAy, 8% ¥@Y @F
# 3w feafs o o7 s g feafa
21 T avg SET ¥ LB WF B
g fogfe § 7 @@ weT wym &
MNFLINT & Fiaog qEFR 7T IV
TTE 99l BT ST V@ g, At
gy A W@l ST g 1 zElag
#Y Ig 9T &4 fF g AT qraa
F ey § wOd dwewe & Rl
g § ? wm fesdr & AW W)
FIAT 4T AT FW Iy & 1 W
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Ay € fF feefh & faardy sfy®waT
T @A A §, ag W DT
HTEA GIX & AfF7 AN TAF) T
aEe feemaT /gy § | WNo STHY
EfF a9 ¥ 2009 225 % AW
¥ g T g f2F W 1 wmwd
THA F ZFA.AT TE TF &Y 49
§%  fFa faFsT &1 wwmm A
ST & A6 1§ A WEaT g 741 IqAT
Jg71 @9 F@ & Rak § et &
AT € 7w s @ € o A
N4 F1E  TAM LT § | Y
AT, FIT-HGE I, 679 qT &
AN ATNE AT B FEAT AT
fade & § 1 & AT a1 T G-
FT FAATGT & TFMTE-A F) T
Frfagsz ®og § 9ur 7= & A gEd
AT & T W YRR § T8 g
F fag «1 S7%) FIAFI FIA E |
FT gH I W J§ @A &7 feufr
g Awg? agdigr 1T
49 99 fFd) av g A=T TR § Af
ANA [ FX FT 247 q1 A0 ag
g5 auF W Agi A g .. ..

MR, DEPUTY-SPEAKER: They calT

withdraw that amount from the GPF.

SHRI RAMAVATAR SHASTRI: 1

do not know when they will with-
draw.

MR. DEPUTY-SPEAKER: They can

withdraw.

SHRI RAMAVATAR SHASTRI: But

not now,

MR. DEPUTY-SPEAKER: After

one year.

st TR W & & smAr -
wgat g & amd® i 1 feafy
FTE ? T A oar o wIA
fr et N1 63 @ wmar & AT

- -
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A S wAva fRar @ a8 g o F add
g ar @

fi5T wmA - TGl F-—TgT 4F Hedra
YIE T T §,  ATA AT FaTor
yme! & fqe fesHr g9 wifee w@w
¥ 7 & WEF A™za AN,
1980 F W& & 25,000 #Hlo 2A
) oFr &7 fLqrT, 1980 30,000
fo zA T wAa?, 1981 ¥ 40,000
o za *¥ feur w41 |

Wid  WrY Ag & Frar &g 4
fifr 164 & T & WA L FA
F Y FAT ATvG AV 7 AL A
Tg Far fear foe #rd-desd F) A
aqi Agf X T E 7 FEET M KW
N WET B H OAWAT g §
qg 7 FO F 7

TOF AATAT AGAITT & QH! G(7
B F wE ddr & ara d agT g 1w
A {E-HIN W AT FUS &7
MNAET ¥ FE T A LG wWnE
fgv 97 wg &7 1T g q 7 FF
R41E W 31 T T AN 340 QAT &7 73
27 ug dv agdi o fawe g

vx WE fwg - owEd W@,
AMET THEIT WEG g7 A AMT § !

Nl TMIFAT WEA @ FEEF W7
war o 7 Fgl & i gel-aedt i §)
IR FE T 1 # wmAr wrgar
feesl # w7 F@ AI-AIE @A
Az dmr fradr g, gqd 8 fead
ATt v w71 fRg § we fwad
MW YR AT IAF ARFg @
I FT HAT wgT € 7 qd agw
d Mn faaw o9 FiE adl § g
U W HT Fgd & (@ EAGF BV

4182 LS—13,

& T o gw T
fe & @gr wradt & w1 wers, gafae
g I ww Ay ¥ fody fady
wuE ¥ d3d fm owmad @
FHEEAT TS FTH qT X F |
TEETH TS (@S T HE 57 @
1 9 TEAACT YA ¥ wrma
H oAT TNIE AW HT W T a1 TN
Wt TE W1 YT 1 TH ANE FiSq
I GHIST AT H gF Hgar
grg g7 afwd qrem T Hqdd  qrg
FS +& § I W FE g
o afdT A X qa0 fa yic g
ISt T Had A THT Iy §
ql IAF0 FEE T fadd g AR
SHFN wiaw fE@qy Teq-wrs
fam & ?

wifge & 4 ag g0 w1y g o
TRl U TwH F GHA § A,
Aras, g, qar, drA, e wie,
QUR-HTUH AT WA 31U ] & |
Ifsy AL AT F AF FArUT
g fo A« agd % Wy W §
gafeg &a adt #1 o A& faw
YTqT § | TIF Higs 7 sgd 964 T
¥ W § avar wury dfsg 1 T-
e wmd AL 4T UGS T |
wrar & fawr st €, s adis
g 24T § fa awtw & &y wE@)
fiost wrat g | &Nt SRy 8, wri &,
s SEFT U ® foaa J7 FF &,
Rt A1 IR AAW HEY Gl § | FFeT
T sk AT wgar g fR
FT HGA FE o Qg & e
annt w1 ¥% e sro 7w ae
A€ g 8, WAy ar ¥ 1 o S
gg A g 1wy U § A A
T vy § AT TEEF WHIET AV wrE-
vy e gHIl Shaw ¥ gafaa §,
Iq&®T o Figw F fag uw fesdy
gsfufeege & aq ax | § ?



387 Reducation in Wheat

[;sr‘r AT ?I'I'G:Eﬁ‘]

F g g 7 qg-9vg wEa 3@d
HR M, & T §, T § T
2, gaaife | RAMA @ oW WG
AfFT AT A A(FTER DS g FRA

-~

¥, &t ofraa ¥ wafaa € 0

dg ¥ § g FZAT AGH §
fp gf @ g9 &1 fade w¢w® &)
R osrw ¥ oo an o fadg
FC TR E 1 AE BT BT AT U
fIifwT, 98 7¢x ar f¥ 20 faarag
F & a0 AT ¥ F 1 farqw -
e A F AW T F g AR
oA ¥ W0 9gT &, ALoav. ;@
i (TF), @A, F A
FZI & TR FOAT Al 41 fady
faar & f@ F1E F4Q A QAT Aifgg
16 WiT ¥ agy Faadr Iasr d@iw-
v H AT faadi 4Y, T7¢ g1 ==,
¥ g i faad g 0 T owa
FEA TN JATALT FEFIT F QUA
fetfr & =mtr sgy Eai adl 7

e aem fag . fewr  wdiEe
Higd, WiTA T A 9GSl a1 A1 A
75 f@ 9§ a1 wF IR @iw
FE T g F1 a8 ¥ gA¥ 3
qrgfreqt @l § A TS FAT 1 g,
TAFAT F | IW A T W OTRIT
78 € 87 @1 ag FAW Fgy | F
fr g & wwa ¥ gArdr qrrary ooy
78l & fa gy f9eqr wezw #d Sear
@I 2 T, g FTE W) T@AT

ggam g1 15 fafaas =@ ¥ 20
fafwaq €1 AT F1 €CIF W@y § |
faad aifedt & gadas war g
Y YT AEd ARy g wlfgg
FAHT oAq gaAT T A FE TG AW
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%

FIMAIT 9 IE WX IqF QTAF  HT
wE W wh fAFq T
FEFAF FEATA WX ST FE-
ER-T5 N I} @ F AT FGTAN
Tl AR T@EF FT O OFET W
FerEaT T | fgg N awg T Fke
BT HT FR AR I AMAA FY
frgas g =1 w@rF w9 &1 T
HF 95 T4T g |

S TATHAR qEAL ;. 9gd IFET
T |

e s g dar v owod
qeT &, IgAl FELA, 1980 FI AT
F THE WIF 91 &M@ 27
FI AT AR TE 74 @ T 9T )
9 1981 HIAU FT WAL AR
g JrEd F OWIF 70 T F
¥ TY FAC AT A 43 WM A
F ATAT @ wqr ) fET TR @i -
IO H JE@q F1 €T 64 @
22 AT T3 4T I F WCIF 48
a| 2 gHEIx T 9ar |
qg TIF F9 g 740 § T 8 @
TT H FAT G TN F AR F(AG 64
g =T | war g, ag fee ozwmo
AT FEA T & | X T A4
g fr g # mam wa v ¥

AT ® ARGE FE A AfF
T 2w & fae g4 sidr &, @y
faeet & fgaig ¥ «dl =a a9 )
fag fgars & g9 faesll & 0 g,
@ g F TvAE oW Fgn
FAQTT, qALT F €WF AR @A
g Y " agdr 1 fwe o wwr
a@ fasll #1 qierw § § awde
qar 3@ § B¢ faelt & @rg sweaEn
¥ oqrET forge 4 gORIT /Y
g ot g o gEd DA F



389 Reduction in Wheat PHALGUNA 28, 1903 (SAKA) Ration in Delhi (CA) 390

feo agamar a1 | A FTCHIDAT
¢ faselt & fog g0 waw & w-
ax warar § 1 feeer @re ¥ faed
¥ fag = &1 faago gw HiSEr
qrgRrars & feqita ¥ FT W O, oW
fe ogEd o wE AE R TR
1978 # wigEwa ¥ fgaw & 1
Z@A wRgl G AT w® WA, JT
qaqd & /A=A WOITWA 425
Im & wafs fasi § 10009 &,
iy 1 fFay §, S WEFT 900 AR
gr 950 v fasely ¥ & &1 W &
fagar viwa & oe feedt H &
AT &AW oW H A Al A
_ il L gArT @ Fagar Troe fews
Py qm o= ¥ Afi & fRe wv
. -wfedt & m=x o Ag ghwr fusar
g, @9 wwH Ag §. ...

st TWTEAT WEA ;. EW
SN §

g AvE f7g ;. Im F Ao

9 owm ow @ O AT § A U

T FE AT § 1 WA Aiwe

TUAg ® At e W7 AgA0 @Al g

CRAT WA AT WG T IR HY
gFA ¥ & a0

zadr AT & fag o faeat i @rg
qJrRGr & 1 9T-WQA, WHT WEA,
feedt ¥ ART T W gEAT &
qwarT frarster § 1 fedt Woaq-
ke wr Brad O FEr HA @y Sty
21 fad ot m W feeell ge-
fafmdwa =) Sarr g swar @
WM g7 7T mEAmMed W@, WA
', wioy oy gaT AT F qhey qAq0
A g fret & merr fraA

agfraq faady @ sadr 2w ¥ woe &Y
frdt wgv ¥ faad g 1 el
§ feqargiEes and SMEg 5T
FETd & gaifa® TAIFwA FIdE |
w7 e Sg FAELE s B eI
FYFH! #) qGFA g, W GIEFTT H/Y
Fve & feeedl ¥ g qHlEwm #
FA) At § | Fa 97 7@} fAemr
@ S aF gF 9T 3 71 £ I
@ g&E wI F1A A Hw gl fwe
W@ g, § ¥ ST & AT FOSAT
s R AqEEd a1 § B atg
FIHIN

S AT qreel © § Fdazant
A A FgrAlfeal & @ § 3o
gl FET |

st T faera qreatw (FEg):
uTsYET HERA, T AT A 77
g & fr faq vgr g, ¥fFA arga o
gt fow v g, feyr AR ¥ Ad
faa wgr g s @ fgarddor @
AN 9F1 ATET GFT & |

M TIREAR ARA 0 gF FIT
M Qa7 ST |

{1 W fgag qraaw o #3 U
® &= § goere fRargr 1 oA F
7zt {) faqr g——uF Fanoar faara
g A gaa ugly fawrr g 1 94-
amar faawr & fET oawn g Ao
gl faqrr @Y waw g sl
fama  Fgar § 70 Fr@ gfazw ¥
FQ § S STTAT fawra Fgar
2fe 61 wmEt TW AWM AE
g WA FT 9T @ § 1F S FTATAAT
Fasrr s wgar & 98 97 § AT WA
gt & YT & AT T ¢ wWw
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391
[+ w faerre qrgam™)

Wi 3q feedl andr @ ) ain SRR
qfaw o7 FmFT Y § R &
gy 8wy Mictedwma s far
7ar & fa ZelqFET A Ty
4 frar sma, Femns s fEar s
afs wm war @TgT 5 T gt A
& di 3 W I F § -39
7IGT A § ) faeelt F s w7 T FT
wWE, wu & tfya 15T FT FegawAa
dar geg foa Few 5)E faal-
9gq arar Agl g1 g—-3AF FEq
F1 feegne 3im Ft 9v6 § AT fKar
g1 fgw smaraw #tofer|
& AN IFT A AFATNT ¥ 2 FAF
4 saigr fFAa weE 3T =5ifga |
a3t 59§ 50 4T W1 Al faa g

g |

H 2 F64TH 30—11—81 F AT
FITHA do 1355 FI GTE  FY=AT
FRAT VT AW F I § WM A
Fzi & fw gt siqady, 1980 ¥, faeeft
) 74.7 ESF A AR FW T,
agi HAga?, 1980 FW § 7 &g
51.7 @ & T HAT 1 A HNT
AW FIETIA S AT E § 1 qrEH

S FTIH F UM 51 HF TA 9V A ATQ
FT @-4F § T FT FA7T A9 @
ag 47 W@ 4 9T Q§F F4T T |
ury @ s A g sim & @) awa
FEgryl 5 Sa F gy an wfuw
& £ AN I W § ug I
g nE ¥ owE o g war
F47 faut Si@AT € o

oW TR M A TF Frq AHT
F gryrg ¥ FEY 1 fged @y staw w0
% @ wgro, i 99 # 39 A F7 A
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ofeoray 3eT @ AR g K S8 F
A fRiede WEr F5T & | S 4E
ofeorrdfy wyer w1 Tesieds AtSr Fa
gIT B | E A § aF WD s
2 AFST § 4T GIE wiZl § GFaT
g, ug fesiede wr wfooney siier #sr

g |

sl per FAIT MG 0 qar AW
ol fAFET F SR N JEdl 3, IR
1 ofrordy srer #3F § )

W URTEATT wWEA WA
@ F  AEFT AFAT IR

g 7 Tag : @R Y, AT

A A i §

sy W fawiis qrEaTE . ©F g9
g § 4% Fgar wrsT § F ogwd
JAT ATSH T S 5 TOHAT 4 HGRT
g fF uwdvwdi wm T g g
qra TF F1 w1 gl @ 77 gadl gvw
LM AT B oG w0 g3 RATS A
2T £ mum afo qF AT W
A F) 65T 11 5 AT [F41 quig
g @ &1 ug FE AT § fw eew
AdY & | TEF FATAETE, G waml
sifgr | § 4§ ¥ wEgatg & us
gdifen d) wWrE 1 ¥ ug wS @ T
g o % 54] fTadie A 39 e &Y
ST~ F7RE0 iF fFam F o /o)

| A ar w@d BET g, wg «fer faew

FT AT & W7 78 wigyr v, Sigar
ag A7 wigur w@ET wiee § A
ST § AfFw A st F1 FEegar F, J
IHIEIT §, 99 ) "I "W fgar
st & 1 sfgar v g @ e o
At &7 fad siar g ar fer € 3 sirar
2 o\ i gt AT SaAlFaT §, 59 %)



——

g fmen &1 faa faaar g0 @
agt W anfan N W @ &N
Y AT ™M F FL@ErAr AFEC )

Sar #3 9gsr wET Y,  WE HY A
ST §, 9a% wm T Faa fear g6
A R AT AQ@T A FE A AT
g TF Sqg 97 WU A FErEY Ag B
¥ aew w2 F we § A FEH N
2 ol % fad TF & SAEIT AL &
gar1 faz ®) wgi Aadq {69, 8
| A Tg A A fRargr agi wagaT
$HTHL 98 42. 8 M TA ) TAI|
@A aft FAd T A FEE A
feesft @ oW Q) IgAA WA g,
9g & qafas FTAW 50 wTHT H
Feldr ma A &7 A1 F oF A ag
Fga' =EM 5 ag @ AT g9A
# Al wr ¥t & 5 OF GIE AT ST
gz T ¢, F A% faRdT &A@l
g WATR AT TF § AT Y ALA
A F Ay F I At agl fas w7y
g1 WA F) @A FEF TN OIS
fagstr ¢ & WX ol A faar @ €
A e & fRq gars § 1 a3
W wradfeeq 7 W g ¥ ot
& QT F IR Graal TgH AW
wg ag da@ T, qUga N 1 IFT
wl &g 2| ‘

TF EL AE & E X owEdE

A W W OEAE @h=EAr |[EAr |
TRl WS WR a5 Tne F7 % fvar

W ag gl 1® T WATH F 7T X
FIEETA F WAT 790 Tg87 g | |&
af A IR §, 9§ € wew §
[ B I6 FT NATH q7% FX feqm 47
g, e & wm d o waw g
g Fagegn wgarg 5 wa
og qare far arer & B il v 397
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gl faar ), o w8 faar s g fa
T WX a5 § WA @ E AW
ST 78 FEI AR § fF G AR a5 &
fae =mars Fa1 4} fear srar &, v
ag wg frar qr & f& g7 @y &
faarwg | wRamagg f& = ar
T 1 @ HI fad g g AR A %3
G as g wars faar sr w@r §
ar fRe ag sr wef wr & ? uar
qaar gfR g W d F8 T FE e
g1l 8, ®E T FEI Aqr@id g @l
T A 59 F1 G40 ST AT I
FA g |

Higo THo Tho & JEIT §
wifadi & g1 fF W o Tho
T Wa AT frar g I4F AT L
4 foar war g A I @ ag e
faga wWrg! w & ag I aw
qqq 9¢ gt dfFT §  wadsr g fa
Tar A A1 ZM9 d97 98§ "X AV
T AIF I¢ BIAAT 1T UM ag THEY
afes ® &1 Fr A9 wo THo
Th> & FEF ®i TANL HT qha & 7
TART  I@AT T

oo H U FgAr wgdl g e ag &
REAQW AT ] 98 AE & fw qw &
fag drmm e g 1 FE A A
A W, AT H I T A AT
qaq 3w aqrgr o grad g gmE
T | T FHA FA AT STl
Al BSYET A AT | AT FITHT
feam qIER FT F wewr ¥ A
Hq b gifewrnr | fFAFT w9w;
AEF AR FT H g9 0 99 fF HT
SR IART IIA F1 I qod QT |
Sq AT IARY AT AT TifAqAT Y
g Wl WA 9RET T F AqT
gT agi agy ¥ as-faaw ¥ w0 7@
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[= wrm famig yram]
g fo wr e AN, FAT A A,
g i d5 A I FH H I GHEGT
w1 fRe & AT §

WY 4 aarse @ geEy syid
B w H TEAmd "IES W O%IGH T
FEAFH & WIT 4 T WIS Tfaeq o7
FHraey  wEEs, Flow FE 9ar g @
g =@ A Ffug sig ®T g
FIH IS ST g 8 7

vra #iE Tag % fawg
Fi gRAWI @ g9 gfww g |
F forg @ qF ¥§ 99 A GG G0
FoifE T AREA Y Wgl wigd | 6N
gadl Fie 3@ o fay wEw F 1w O
BIT A TiE FH OGP WET AT 7
e | F F wE e a7 H owF
FH EHIAT | BT §IFS TIHE
gal 9T g Ta9iE Fa o
T ug 14 Wifeww T § 3T o5
FTHT W@ AT | A 80 F T,
81 & %aT vy fomagogaw saer &
AT ITIF! HigRTL ¥TIF TR O
HIT Wi G FX aF TAH A ¢ qg
AR BTG TaANGHT TIATH BEAIET
€ | WITH &g TATH HiFH Ad),
ag  wv€ WA gl 2 |

o vw fawin a0 faegw
THAE 1 W Aq3y fF fag w@e ¥
Tg Ww W 7 (wmemE)

g T Yoy @ g & H,
fsfegwe &, svix W sm <gi & | %
fom Toar g8 T owed wivT s
fesr ;T o7, W T sw T oa B Ao
fearsiar § 1 (wagw) g wg
T FHF M G W g 99 FWIX
T FW § 7 T TN wF o
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T& @I & AR ATAE O (TR
TiATH F WL TH a5 T Fj TH ¥ . Ao
fewr w1 w@r &

Mirdhaji, are you denying?

SHRI NATHU - RAM MIRDHA
(Nagaur): You say that there is a
provision for supply of 1 kg. food-
grains. That is ‘what you are saying...

RAQO BIRENDRA SINGH: That is
my statement before the House and L
stick to it and it ig true.

SHRI NATHU RAM MIRDHA:
Your statement is all right, but _still
I request you to find out whether
they are supplying 1 kg foodgraimg_
in any place. I tell you they are nnt.
We can only request you to verify
what you say.

14 hrs.

RAQO BIRENDRA SINGH: Sir. we
have clearly told the States that
they must lift one kg. of foodgrains
so that the poor people at least get
some foodgraing for their daily
needs,” But, I know some States
have rkquested us ‘that instead' of
foodgrains, they should be given cash
for materials as also for wages,

But, we are very strict about it—
We have told them that cash will be
given for purchase of material; under
the NREP, cash wil] be given on the
basis of two-thirds as wage and one-
third in the fprm of foodgrains. That
is one kg It is supposed to be 3 kg.
per worker—total. Cut of that, 50-
50 slare is between the States and
the Centre. If any State iz not lift-
ing the foodgrains then we should
release the orders for every State
foodgrains also for cash. For six
months, it was released earlier, Thehn,
for the third quarter, so far as I
remember, the orderg have heen
issued for each State separately as
to how much of foodgraing they are
entitled to under N.R.EP, and how
much of cash they are entitled to for
purchase of material and for wages.
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Those orderg have been jissued long
ago. If the States have not lifted
the foodgrains, it may be on account
of certain reasons about which I shall
find out. Otherwise, from our side,
allocaticn has been made. That is
what I am saying. Mr. Paswan stated
that “temporary ration cards issued
to the workers are not renewed -in
Delhi. That is not correct. Nobody
has been denied renewal of the
ration cards. Anybody who jg resid-
ing in Delhi and who had temporary
ration card, his ration card is being
renewed. It there is any specific
complaint which the hon. Member
f©ias, he can always bring that to my
notice. I assure him that this js our
policy and this '3 how the Delhi
Administration is dealing with  the
problem and he should not go on
the stories conveyed to him by the
Mterested persons +whose eyes are
only on the coming elections in
Delhi.

st U faam qreEe - F
forrdr gwik arg fefazar snar a3Gw,
qa WTHH  qrW W fRuT a1

RAO BIRENDRA SINGH: Most
welcome. ol T d TRy
g a1 ¥ fou agh &3 ¥

We are trying to look after the needs
of the people through the public dis-
tribution system. In Delhi, specially,
cetrain items have been included,
certain essential commodities have
been included for the distribution
through ratich shops. Some other
States have a large number of com-
modities as Shastri ji . suggested
More items can also be taken up. It
is always up to the State and the
Union territories to include whatever
they want for issue through public
distribution system. The public dis-
tribution in the country is expanding;

it is not being reduced ag hag been
suggested by my hon, friend. The
number of fair price shops opened
during the last twg years hagz shot
up to nearly three lakhs in this
country. More than 60,000 new fair
price ghops have been opened. 80 per
cent of them are in the rural areas
of India. It is not that only the
towns we are looking after,

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet
again a 3 p.m.

14.63 hrs.

The Lok Sa,bh:a. adjourned for Lunch
till Fifteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fifteen of the Clock.

[MR. DepuTy SPEAKER in the Chairl
BUSINESS ‘OF THE HOUSE

MR. DEPUTY-SPEAKER: State-
ment by the Minister of Pariiamen-
tary Affairs and Works and Housing,
Shri Bhishma Narain Singh.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): With your per-
migsion, Sir, I rise to anhouncec that
Government Business in this House
during the week commencing 22nd
March, 1982, will consist of;

1. Discussion ang voting on the
Demandg for Grants ¥ respect of
the, Budget (General) for 1982-83,
under the control of: .

(a) Ministry of Home Affairs.
(b) Ministry of Defence,

(¢) Ministry of Health and
Family Welfare. '

2. Discussion on the Resolution
seeking approval of the Proclama-
tion dateq 17th March, 1982, issued
by the President in relation to the
State of Kerala.
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~ 3. General Discpssion on the
Kerala Budget for 1982-83.

4. Discussion and voting on:

(a) Demands for Grants on
Account (Kerala) for 1982-83.

(b) Supplementary (Demands
for Grants (Kerala) for 1981-82.

SHRI HARIKESH BAHADUR:
(Gorakhpur): Sir, the law and order
" situati®a in Delhj which ig the Capi-
tal of our country is deteriorating
everyday. Robbery and dacoity have
become order of the day. People
are being murdered. Gir] students
are being molesteq by the hoodlums.
It has become a matter of grave
concern tor the parents who are send-
ing their daughters to various
colleges in Delhi to study. Honour
of the women is not safe in the capi-
tal of India. Goveriment and jts
JaBencies are completely indifferent
which has resulted in a great misery
to the people especially the girl
gtudents of Delhi. Therefore, I would
like to suggest that  thig matter
should be discussed in the House
during the next week,

The failure of the Government to
ensure succesaful implementation of
Operation Flood I and II projects
and its imbalanced approach in so far
as it relateg to several Dairy projects,
specially Uttar Pradesh. In this con-
nection attention ig invited to the
recent proceedings of the Dairy Co-
operative Conference at Lucknow on
7-8 January, 1982. Attention jg also
Mvited to detailed paperg presented
in a brochure brought out by the
National Cooperative Dairy Federa-
tion of India on this occasion entitled
white Revolution,” reality or mirage.
Tardy ang lepsided policies and pro-
grammes have resulted in large-scale
diversion of funds to one State, The
Government have failed to provide
effective representaticta to all the
States to overcome these problem%
and there has been a total failure
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at the Cenire in this respect. This
matter should be discussed in the
House during next week,

=N QN (WIEATY) o JERe
TEw, WIT 98T § 9T w1 wa
feg gwa = g F oo g
et fagal & 937 F @ @, A
frdga £ v farriwigs faga 9ad 77
fef g —

1. @ier feqa Traeam woy fasdt-
T FY qgd E5TE A U g & fag
TT T | AUTEAT F TET [T B
T Fqa § foeare ant ¥ 4rd wdqq
Td gaage € | feqEi @0 owee
3§ w1 wiaer goc § fegrd ar g )
oY gFe d FEAFTH T F@IT
grar fmaEt & aff @ 7€

gic  faadratr & qgdr & H
g¢ U 9T A FT HAEdI
g @ foaEt & fgat %0 gefard @A
& fag 3@ o % I TNY gFIY
HT 7Y T3 FIENE 7 UReq (T
F faat it qgaTd FAAT [ | FAGAT
UsegE ¥ fFaEt ¥ 9 wgarg
AT | TG IFME F1 g€ IR F
& Far FIO0 § 7

2. agEr ) owar Hig
FTE, Y TGV F, T T 967 0
gl, fedy WY s 7 /a1 /4@q Naq
F fae aga I g ade @@
Tequl Fr Qo w9 ¥ 9w ) gar
fagz SRR # ave ¥ F g
8T AT g 1 FEFIR g q|T
X HEE[ A, AT Y FION F
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QAL B T A F Jew G
AR W A QO /AT HEF
FHTER GO | AWTR AG FW A
qeET w Ny Fw gar g, wfgq
g §  WAA TWEEAT O AL AV
wEwE &1 d9d F gNd A
qa@rg  gar & , wdaEr § fAg
A HWWWT E 1+ I FTED
R F WETR T G BIET M FHAT |
Ty ¥ AGA BT X HRL-GAT I
wenad W 59 § 1 AQ wir @
fr @ T qegig A uw fad wad
qeAg  AF-|Ar AT

PROF. MADHU DANDAVATE
{Rajapur): Sir, I suggest the inclu-
sion of the following items in the
next week’s business:

The attitude of the Central Gov-
ernment towards the coustitutionak
crisis in Kerala and Assam is most
undemocratic,

In Kerala, the Congress-] Govern-
ment wag suwstaineq for some time
neither by the mandate of the electo-
rate nor by the legislative support
but only through the casting vote of
the Speaker thereby denigrating
evell the office of the Speaker. With
a single Member of the ruling coali-
tion withdrawing his support, the
coalition collapsed and without ascer-
taining the strength of the alterna-
tive propgsed by the non-congress-I
parties, the Assembly Wwas dissolved
at a time when elections to Rajya
Sabha were already notified.  The
President’s rule hags beet1 now impos-
ed on Kerala. Thig is highly un-
:democratic,

The Union  Cabinet has recom-
mended the same course in Assam. In
Assam legislature, the non-Congress-
I parties which have promiseq the
formation of a stable and viable
Ministry are in a far better position.
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But they are Wot given the opportu-
nity to demonstrate their legislative
support in the Assam Assembly.
They are al3o robbed of the opportu-
nity to participate in the Rajya
Sabha poll as per normal schedule.
In the peculiar conditions under
which most of the Lok Sabha seats
from Assam have remained unfilled,
dissolution of the Asszembly and pre-
vention of elections to Rajya Sabha
will mea\) carrying on administratien
at the Centre and  State without
representation to Assam,

These issues are important and
should be discussed in the House next.
week. Thank you.

SHRI CHITTA BASU (Barasat):
Mr, Deputy Speaker, Sir, I wish to
submit that the following two sub-
jects should be included in the List
of Businessg for next week:

The first is, regarding mnon-supply
of spare parts for the Tarapur
Atomic Plahat.

Certain gpare parts essentia] to the
safety of the Tarapur Atomic Plant
are urgently needed not only for its

safety but for itg continued opera-
tion.

The Atomic Energy Depatrment,
Government' of India,—it js reported,
duly applied for a licence to the U.S.
Administratioh to allow export of
those much-needeq spare parts. Bat,
despite repeated requests; the US
State Department and the Nuclear
Regulatory = Commission, have been

sitting upon it for more than one and
a half years.

It is to be recalled that the Nuclear
Power Division of the General Elec-
tric Company is a U.S. Company that
built the reactorg at Tarapur. Let it
be known that ahiy mishap at the
plant would be attributable to the
non-use of guch spare parts.

Sir, the Atomic Enregy Depart-
ment of the Govermment of India
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also wrote in October 22, 1981, em-
phasising the importance of the spare
parts from the safety angle.

All these under-score the urgency
for the supply of the said parts.

The delay in  graating licence,
apart from the non-delivery of the
enriched uranium ag per the contract,
reveal the unhelpfu] attitude of the
U.S. ‘Administration which borders
on political arms-twisting, to speak
the Jeast,

A discussion is calleg for on the
subject which is of great naiivnal
interest,

The second subject which I want
to be included for discussion in the
House next week is ‘Famine condi-
tions in Adilabad’. The tribal
Regiong of Adilabad district of
Andhra Pradesh (the forest area of
Adilabad comprises 40 per cent of
the total area) are reeling under a
severe drought. Both the Knarif and
Rabj crops have beea geriously
affected. Cotton and Tuwar dal
crops have been affected by pests.
While the norma] output of cotton is
4 to 5 quintals per acre, this year no
peasant has been able to get even one
‘quinta] per acre. The JoWar crop
has been totally wiped out.

Even under normal conditiotis, the
life of tribalg ip Adilabad is miser-
able. Reservation ang protection of
forests has deprived them of access
to lands which they have tradi-
tionally tilled, and to forest produce
that they have traditionally enjoyed
unhindered. Today, they not only
work for a pittance for the Beedi-
Leaf and Timber contractors, but
they have to pay flnes anq face
harassments in  diverse ways from
the forest officials, for collecting fire-
wood, for cutting wood, etc. to make
ploughs and so on, To .this iz added

exploitation by landlords, most of

whom have encroachied on tribals’
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lands. And now,
added to‘their misery.

the famihe has

Due to lack of food the tribals are
eating wild grain during the rainy
season and wild flowers during the
summer season. During winter, they’
eat wild berries normally eaten by
goats.

While this is the position with
regard to food, for water, they havet
to walk mileg together. There is not
a shgle hamlet where water can be
obtained in summer.

I demand a  3tatement from the
Government on the subject,

) IWTHRATY yreer  (9FAr)
wTsqey W, § 19 WA &
e FTagst £ 7 7E 9 F
I H 22 ATH H ATVET §I Y ATE
3 fag  foma fagm oo s &
fadga #%ar wigaT § ¢ :

1. €lo aF-'Tf"il' iﬂ"’ T ﬁf;ﬂ"ﬁ’t’q-'
a7 7

WITq & geI 0 AATERT - yrEy
fasas 3T FE AT F TW ¥
& T GAT A gfes #ifaer
we  Aferw fead  (wE @l
qu. UT7.) FT 27 SAET. 1982 &l
TE q5% AW Far q¥ ¥ i wEt
F fawi gat gur & Bw g0 &
Fro A7 157 a5 ¥ wHfga fFar
T W g e wwd & fag wia-
fuay gl gl wE, a8 qHE
g !

Y af=ad M aar F F)F AGT
gfia & 167 a O Edr W
@M ug dar Fn sy oy Tew
wgwy g § ? ogad frar §
o TAY FiTT  awifad  ofraiseaTa .
9 AW wur 9T @ w fgdt ¥
fgens 8 1 faRor RN vwaT,
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Faz,fod, aAfms 9§ 2 @F-
diw fasfre 7@ § qfast F 97
s 403 & faw wmmn afsw #79
F guE f@ar mr g o Al
‘wE SAv A afk@smIT WY wifuE
g€ | | '

a% wEe B TEAYE WIH g !
WS H UR.AT.E) 27 R9dU &0

3% 7 ¥o THT & T& I & WH-

faa fam ;7 & T | siw F9T
& fam o= agrgy sane wisa faar
srsT FifEm

2. wizm Qu«fug # wfrwr A
T

q ) AAT KT F W F
g MIMAT T U ot & Al
o1 F ol med wrE 5EME §
AT A IO BITHT IW ¥ FW
R0 15 99 § 5 i =F  aqa)
FT WIPA 431 @5 q1ar & 1| 3w I
wgrgi %t fr wamw @ F fau
W3 N A uge FW w1
g1 W S HHT  WEiR %
wf & 44 TR & fAq W F@
I a0 gU & A A1 faEd, qew
ST WRATE WO FT R WS HgAl
fear ST QT E HT gTHT UFAw
gIF< %@ I g | fumyr wiw Tegl-
¥ U OWER WA wevET W
#F anifa AT & wf o | ug T
WSTE NI & W o7 & FdF &
foar g A ar 1w ey R
Ramr  (vwedm) ¥ asme wdw

wo fog @ Thear @ oS TR
i g whwr F ar@ & ooAr =71
TEH g w5 Fgy @ A g
AT Fo A FT GF | ug q WA
1980 ¥ eyfd F¥ %S 4Y ST TS
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A fawire sifkwEd 0 J@w
off wawg wra e & i @ O
e & ( Ay F €15 Ao fTg Y
gf FTATWATIN Wi FEAAe §
2o T -BUEEHT FT 110 % g']' agff )
g OF QAT a0l 5501 § ) @ TUE F
e W Zg TsEN wemA F) m o adl
FEal | THEA &1 faTmay 29 geT
TSI glaT g
worgal &) g el & FT
WEIH g |
(Interruptions)

MR. DEPUTY-SPEAKER: You
have to reag whatever you have:
given in writing to the Spe2aker and
approved by the Speaker.

SHRI RAMAVATAR SHASTRI:.
Yes, yes...

MR. DEPUTY SPEAKER: Ii it is.
that, it is alright.

SHRI RAMAVATAR SHASTRI:
Whatever corrected version was sup-
plied to me, I read.

MR. DEPUTY-SPEAKER: Also,
without mentioning the hame of a
State Government, he may simply
say, authorities concerned’. That jg
all.

SHRI RAMAVATAR SHASTRI:

Why? You have already passed it;.
I have read it. (Interruptiom)

MR. DEPUTY-SPEAKER: I am
only talking to  Shri Ramavatar
Shastri. Please don't make it a big
issue, You don’t know what trans-
pired between us. You please sit
down. I will not allow you. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Don’t
record. I am not allowing it. (Inter-
ruptions)

MR, DEPUTY-SPEAKER: I have
already told yeu. That is the difii-
culty. They don't know the underst-
anding between you and me,

**Not recorded,
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i maw g (Nge)
a7 AA1ga, ¥ w9 F FraO w41
Frd wd Y W wALE F g F
A5 4T F A geAg N wgg!
# farq 2 faqdi =« @ivAidd fwar

Siq |

1. Qi gEE # nfas
feqfy zadr FudIT g wE g 5 us
ACF SH TIFT YT 340 FUT T
F WAEFEE § Td AT GCF AW
* ofggdr =i FEYT,  HEHL,
Saawz, wiefl, geara fadi § 4 ad
¥ 33 wis? HEE F AEE A
REE@ Tgd HA Ag @At & 7Sl
T & wad # AW od qEwd &)
feafy dar @) af g 1 9WA A
qiTr & @ & fam R F g w
waFxT gEFe B w41 § 5 fFEF F
RAEH o T 6 Wed § 100 wfa-
wa fasdl 1 FRT F OFIOT IFW
F A6z g1 W1 F T AT & qaian

F a9 F ogEm@ Iy wd g 1

gy fag FFa Gt gra faga
gErE #t fwr U9 g@wT F
nfas ferfa g+ 933 & g 2
gdd] wat @ T ATGEAFA! £ |

2. Stragfsrar @9 & araan
EYFEqT | (ABETAI AT W@ § 1 TARA
T TIF-FAT HEsAT 7 A fopgAr
T YAt BT AT TF ANT q FIA
wifgg A T AT g 1 UHEqH F
Ty Ut @8 T o= #1 werw wea
gt § QX g ¥ AT g &
qdzq 7 Mafrs €1  famy Asew
&, FAIMF 9T F A 9 w1 qa
a@ AvE g | W AT §F gmda
gadln wagA e ¥ fAdes wEw
fe Nggz dmm# =A@ 7 W
ararara e F1 fFAIFAE giRd
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77 Faf A WAIE A THE )
wagdl § Avel wwmmy fear wmAn
srfga

Wi weaarrga wfzar (gedm)
9ITERe AgEd , AT Ay § e fae
faga &1 wrard gearg A wrEAgEr
a9t & faq afnime fear s o

1. fadtz sl fama wayr ol
w1 aw wfauga &7 . 97 RO H
Isq 7 fegg a7 Fau fad fadre aqar
faga facw fara & 7T § a=<
g | G G F 748N 34 faq
15 @I, 1982 & A| FT
ST o, fag faq @wa W 3 §
I fAdl & a=< g9 F IO [N
FA FE AR I HAGENS-
TR g T § a4 94w
qfvae F 50 gAT § SqIET AW
qaqd & fawre go & 1 @A &
g AT F FIET AINIT A1 FILIT
TN owyEa: 3 BE & g@EEt a7
frd< ar, 59 a1 F a< & IM &
FITU FILT AT A gATFAA gAT
g | wa: Im faat N faar woagd
F1 qEga FY T asre wiguda
F I | fag & o7 & gard
FUTEIT AAGU, I&F TRETA FT,
wga fadx qar @ig ) IsAT FI AWI-
facz Fegr =waqm for & gleafe @
T TgH |

st gOn g (wAAwT) o
SqrEAN  WElRY, WAdM g9l md
gdr At eI AW g ¥ fag
Teqa FrEr ¥ faer &1 fawdl @
AT FEEAT AIgAT § 1=

1. GO NIT & A5 qFAT -
9} § IA F AUTLTY FIT F el
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‘ET W oS §¥e IR @
TET § | WEE A g¥ W g )
s Wt & widy fave ®T & wat
¥ qg=in H oAb & owwr g fau
qu FTH § ITT W FHIT NGHE
e 1 %R R @I & faaw agr-
AT AT g ) 39 fauw T @A W

L%

fa=me fFuT ST miEwE § |

2. 9F7 Waw & o fied swuat
F it faeiy N gE9E-
At ¥ owmaAd FAE SN HaT-
@G ET U FIT T @WIET TET 9T
fagy #% s=wdl #1 wwo f fwar
gismg @ g qv W Faw
¥ 94t HIGvEE g |

SHRI G, M. BANATWALLA (Pan-
nani): Mr. Deputy-Speaker, Sir, I
wish to make the following two sub-
missions with regard to the “usiness
for the next week,

There i3 an undue angd inordinate
delay in the allotment of tenements
in Turkman Gate colony in Delhi
with consequent untold hardship and
suffering to the original inhabitants
whg are awaiting resettlement in
their transit accommodation. The
gituation has led to agitation by
Turkman Gate residents. Ty adqd to
their hardships, the Delhi Develop-
ment  authority also reportedly
intetads to allot one flat to three or
four families put together regarJless
of the large number of individuals in
theze families. While the colony
remaing unoccupied for the past two
years, the tenements are deraying,
requiring considerabls expendifure
on frequenti repairs, witewash and
maintehance: The situation needs
immediate acton. The House should
discuss the matter next week.
Ayurvedic and

2. The  historic

Unani Tibbia College in Delhi today -

stands in a pitiable condition. The
College, which was founded by the
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imparting.
conduct.ag .

late Ajmal Khan for
higher education and

‘research in the Ayurvedic and Unani

systemrs of medicine, was taken over
by an act of Delhi Assembly in 1952;
but despite appointment o5f boards
and, thereafter, administrators, the
college rcontinued to  suffer from
Mdifference  and  neglect.  With
hardly one-third of the required
strength in staff, dilapidated build-
ings, neglected library and lawns
devoid of medicinal plants, the
college is a pathetic picture of ruin—
total and complete. There is a
growing demand for the take-over of"
the college by the Central Govern-
ment. Immediate steps are needed
for effective fulictioning of the insti-
tution and for restoring to it its pres-
tine glory.

The business of the House for next
week should include a discussion on
the subject.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH);: Mr. Deputy-
Speaker, Sir, I am extremely grate-
ful to the Hon. Members for the
valuable suggestions they have made.
I wil] go through the record and if I
feel necessary I wil] bring it to the
viotice of the  Business Advisory
Committee.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir at
least the molestation of womep in
Delhi should be added. In today’s
papers you have seen how many
women are molesteg in Delhi and
this goes against our eulture,

SHRY NIREN GHOSH (Dum:
Dum): Sir, T am on a point of order.

MR. DEPUTY-SPEA{KER; Thera is
vacuum in the House. You must take-

my permission.
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"SHRI NIREN GHOSH: I am
‘making my submission.

The point of order ig that some-
thing unprecedented so far, though
many things have taken place, has
happened with regard to Assam.
When the Gogoi Ministry was form-
red, the Governor said...

MR DEPUTY-SPEAKER: Was
‘there any infringement of ahy rule?

SHRI NIREN GHOSH: I am on a
‘point of order.

MR. DEPUTY-SPEAKER: Yoy are
making a speech. What is your point
-of order?

SHR] NIREN GHOSH: When the
Gogoi Ministry was formed, the Gov-
ernor said that he has done it in the
interest of the rountry. No majority,
whatsoever, nothing was showh, It
did not say that he was satisfied and
“then. ,

MR. DEPUTY-SPEAKER: I have
understood your point of order. I am
giving my rulingg Why a long
speech? Please sit down.

SHRI NIREN GHOSH: Let me
speak, Sir. There is a Supreme
‘Court opinion that when an Tlectoral
College is formed, it cannot bhe dis-
turbed in any way. The court eveh
-cannot come into the picture. So,
‘neither the Governor, nor the Presi-
~dent in this connection hag any
authority to dissolve the Assembly.
It is aha established Parliamentary
“practice and rcoavention. The opposi-
‘tion had a majority commanding 66
MLAs in the House. They must be
‘called upon, tested. But nothing was
done.  Dissolution of the Assembly
wag done. Nobody knows, not even
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an indication whether aay election.
can take place or not, Everything has
bradken dowhn. It is illegal, invalid
and it ig a further march towards
authoritarianism, (Interruptions)

MR. DEPUTY-SPEAKER: Order
please. You see Article 356(iii):

“Every proclamation under this
Article shall’ be laid before each
House of Parliament and shall,
except where it is a proclamation
revoking a previoug proclamation,
cease to operale at the expiration
of two months, unless before the
expiration of that period. . .”

That is all right.

Therefore, he is only doing a consti-
tutional. . . (Interruptions) Please
listen. A copy of the report dated
18th March 1982 from the Governor
of Ascam has also been published.
(Interruptions)

MR. DEPUTY-SPFAKER: Nothiig
will go on record. Now Mr, Laskar.

— —

15.30 hrs,

PAPERS LAID ON THE TABLE—
Contd.

PRESIDENT'S ORDLR FURTHER POSTPONING
ELECTIONS IN DELH1 AND PRESIDENT'S
PROCLAMATION AND OTDER ETC; IN
RESPECT OI' STATE OF AsSaM.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
I beg to lay on the Table; y

(1) A copy of Notification No.S.0.
140(E) (Hindi and English ver-
sions)  published #. Gazette of
India dated the 18th March, 1982
containing President’s Order dated
the 18th' March, 1982, issued under
section 31 of the Delhi Administra-
tion Act, 1966 suspending certain
provisions of the said Act for a

*#+Not recorded.



413

—

Papers Laid

further period of gix months with
effect from the 21st March, 1882.
[Placed in Library. See No. LT-3676/82].

{2) (i) A copy of the Proclama-
tion (Hiadj and English versions)
dated the 19th March, 1982, issued
by the President under Article 356
of Constitution in relation to the
State of Assam published in Noti-
fication No. G.SR. 256(E) in
Gazette of India dated the 19th
March, 1882 under article 356(3)
of the Constitution,

(ii) A copy of thé Order (Hindi

and English vergiotis) dated the
10th March, 1982, made by the
President in  pursuance of sub-
clause (i) of rclause (¢) of the

above Proclamation, publisheq in
Notification No, G.S.R. 257(E) in
Gazette of Indig  dated the 18th
March, 1982. N

(3) A copy of the Report dated
the 18th March, 1982, of the Gov-
ernor of Assam to the President
(Hindi and English verwions).

LPlaced in Librarv. See No. LT-3677/82]

{Interruptions) **

MR. DEPUTY-SPEAKER: Nothing
will go on record. Al] these things

are without my permission. They
will not go on record.
(Interruptions) **
MR. DEPUTY-SPEAKER.: Dont

record anything, New we go on to
the next item on the business: Pri-
vate Members’ Business. There is a
limit for everything.

(Interruptions)**

MR. DEPUTY-SPEAKER: Now we
go on to the Private Members’® Busi-
ness. There is a way. This js not
the way. We cannot conduct the
business of the House in thig manner.

(Interruptions)
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MR. DEPUTY-SPEAKER: Now Mr.
Doongar Singh. )
(Interruptions)**

MR. DEPUTY-SPEAKER. Don’t
record anything—wHhatever {hev say.
There is a limit,

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

THIRTY-EIGHT REPORT

SHRI DOONGAR SINGH (Hamir-
pur): I beg to movey .

“That this House do agree with
the Thirty-eighth Report of the
Committee o Private Members’
Bills and Rsolutions presented to

the House on the 17th March,
1982.”

MR, DEPUTY-SPEAKER: The
guestion is:

“That this House do agree with
the Thirty-eighth Report of the
Committee on  Private Members’
Billa and Resolutions presentedq to
the House on  the 17th March,
1982.”

The motion was adopted.
(Interruptions)**
MR. DEPUTY-SPEAKER: That is

all right. Don't record anything.
(Interruptions) **
MR. DEPUTY-SPEAKER: Now

Private Members’ Business—Billg for

introduction, Mr  Kusuma Krishnha

Murthy.

15.33 hrs.

CONSTITUTION (AMENDMENT)
BILLtt

(Amendment of article 335)

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram): I beg to
move for leave to 1ntr0duce a Bill

**Not recorded.
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further t0 amend the Constitution of
India,

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.” '

The motion was adopted.

SHRI KUSUMA KRISHNA
MURTHY: I introduce the Bill.
(Interruptions) **

MR, DEPU}'I’Y-SPEAKER: No;
nothing will go on record. Now MTr.
Harish Rawat,

(Interruptions) **

MR. DEPUTY-SPEAKER: There
is a limit. For one hour in the
morning, we had taken up this case.
Again you are taking it up. One
minute wasted meansg a losg of
Rs. 4800. It is poor man’s money. I
wil] not allow it.

FOREST (CONSERVATION)
AMENDMENT BILLT
(Amendmen; of section 2, elc.)

SHRI HARISH RAWAT (Almora):
1 beg to move for leave to introduce
a Bill to -amend the Forest (Conser-
vation) Act, 1980

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-

duce a Bill to amend the Forest
(Conservation) Act, 1980.”

The motion was qdopted.

SHRI HARISH RAWAT: I intro-
duce the Bill

1535 hrs
FREE LEGAL SERVICES BILIL—
Contd.

MR. DEPUTY-SPEAKER: We now
take up further consideration of the
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following motich
Eduardo Faleiro
namely:

+ “That the Bill to provide free
lega] services to indigent persons
in certain cases, be taken imto
consideration.”

moved by Shri
on 5 March, 1982,

Mr. Giridhari Lal Vyas,
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Vyas is on his legs I am not allow-
ing anybody else.

A i€ e sy o (is-
I ) JuTES  AFEG, g W)
w daa afafas fam vega e aa
2. zamr @ auda FATE -

TS A/ 9T 4R § % v2E aad-
dza #r7  Avger nad¥e A 0w

M F § A% vs T T fF alw
g #iv 0T F a0E 4981 I

A F OF greA Adr g fa
YA FAgHT w¢ A% 1 gAfev

¥ oam® T ogarav g a7 7 gy fas
aga uravas g 148 fawr afw
A & fad. gaTe ® Agoar ady
fgz Azd: | wied 2gea 3 avfeam
339 T (1) AWM T MY TT T 7 —
¥ sifews 3390 (1) @ W
TA fwgr aar g far —

“Article 39A of the Constitutioa
directs the State to secure that the
operation of the legal wyystem pro-
motes justice on the basis of equal
opportunity and in particular
directg it to provide free legal aid
by suitable legislation or schemes
or in any other way to ensure that
the opportunities to secure justice
are not denied to any citizen by
reason of economic or other disabi-
lities.”

**Not recorded.
+1Published in
dated 19-3-82.

Gazette

of India Extraordinary Part II,

Section 2,
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TF1 AR W A Y TAUE
g4 faa givrf@maraard a3 ada
AT F TFIATH SIF THTT 3 qgia

fra A

W W X 50 Ffama Fagsar
AT W Az A AAE L ATK 7
PRI A AT BT AT TR @ | FAT)
arfqs fewfa 7aga afir € 1+ zafae
A TFH Fraga & faata ar=-
aPar g | ATER F 9gA 9 A
IFT F AZEA gL FIE, g 71T,
fefeedz F1E HI¥ 0o Fie Mio &
FIZ § IITH  FLATH A Fifmwg D
g, sfmngad gl awaar it agr
grars g1 am wag d fx gia
FIZ ¥ THF vF g & fqr 5-6
AT FIY FTE 1 ALT AW 3
® 9 AFT A FT AFGT,  TIRT FT AE
4 faq IEAT A syasqr AT 8, A
aaaAA z\ g, fwad T gaEar
g MAE 1 ANIFR FEEE F)
AAE AT WER F7 ¥ A @
Tt |

gafar g fagga § fm gv =ax
qT qQT AT F WAl F AT
TRal & gyd  fwar oo, fega
qFIAT F FE TF g OEF )

#§ U IAFTW AAr ATEAT §
gaR agt wAearm § AR w91
@, f99 TwedA SEF F g
T fgar 11 Fam FAAT F1 FA
FrEawITl & Ay F fegy foamr ;1w
gHT D AIAT YT WIT T §F T @A)
FYE L1 9T IA ANV T ave-
ATG & IR A F FiT wwad @ fam
¢ gA T w7 wsAr A §1F faar
T A AT § faskifan Har
fagr | gafse ada aed & fAe
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4% HEYATHER A g | 2l
T A FaA afewe fae qo g,
FA® AF TVE D A ITHIN PR b,
zAfwT gAF A TFT F) agEar
faata =;raeaw §

vz frerd & g IB-qT
AWt & wWA o af &, «Fwa
A TZA §UE qT-IT GHIR &,
fsegft ama  argl 9v a@@ add §
S g7 Fewr w7 @y g fafew
a gaq % fAo 1 TR A% T
T AATA GIFTI X 909 AL AT ALY
# a7e) 39 97 07 mIA FrfaT a
gt qIar #FifFE 71, a7gF M qqqR
Fl Aa IT JERICEF 98 g ;MY
qZ A FIqA TA Tw T F7 99
THRIAT 97 07iE T anfas agi s Ew
T AILAFR FTIAFFAE | a0a
ARA) qE AW § Ra=w Ag] 73 §ad
g1 zafamr gg syawar IEC
3T % oz fud g Al awaz
d1 o8 g wifygw S ogA S F
AEAATIAFTAT Faga T as  ad
FAFT WAT €} AFaAr § MNT AT ArArH
FAF) ATER F) G 9 g FF 9
g awral g |

TH AYE A wwg & mEd E,
Fvgdg AT & yrww @ fomd aghaar
FATH AT g1 FlT O F
grgey § ) ¥£ THIT F w33 gAIY
AWY WA & 1 deHR AT, G
Hq?, WEgAw W7 guefeeas Jag &
YrAeq & HF qv¢ F AR AW
faad afvoda @iy e g9 Et 9
NEEIT FVT & 1 T men= 3
97 & fqv aga € F1AH g
gaF! A 93 g avg AN syaedr
g1N =mge | gefegad ¥ET ot e



419 Free Legal

7faga ¥ wftv gefea AR
qaT A MAMTAGSE  Aq g TIAF)
FI1E MFwa  adf & 1 A HET
feqede g ag W) IA%) grar agh #3ad1
3, afes 72 FraisT vmswarg |
1Q7 AT F g § Faw fearsic #)
739t @A) Tfge | &fea oar wd
Qar afemma: 07 B Fara g
fraarg | T S@iE QFF & fao
% W19 F) ATITAFAT ¢ |

FI74 QTFIT T IL0A A & FqA
Fza WA T 1975 20 TiZE W'WH
Faga famar, @ 1 gz 903
gra U fagy agr g w7 sHET AT
SAIAT SAFCYT HIA &1 ATIEHATE |
zafar ga sgFedr &0 fsam saE
gaga foar qran SaF WS ALK
q sgIear g o9y |

J9.599 WA, FEI&A H W)
A F TS FOT 19 | o 4 a7
qeq) AgiEd 2 1 ggqa @l &l &)
J3G FYFTE 1 AW F aWE & 50,
100 o fad) 433 H a7 =7 fag
TAE A ITFGF) FE AT IS
agl Jar 1 BT B FEIAT F1 &
fear sm1 2 f3ad =8 3 9
AraFTd Ag it | gafar ada
uRed) fig *gi @ 1 wa: siaw ow
% afve 0@ sxgrqr w3 =ifgw

foad Tsaqiz M FF IaF) agdal
faa @3 |

gad ag @1 Ffww N 5 qgi
T3 F¥ AIFAT A QT AN F) G
A fad 7gi Ia® A TEEal ¥ sfewo
iy fearar sma | g9 qgt W) 9F
I3 79 Fry A avgw, 79T
TAH7 AT A §, AT AT e 3
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sfafafa A T or s & foive arvm
AAT MTTFH FgTA ga gl fasd

g

A THAT AFR G T A
T8 madt qawA g1y Ffze e
frreT) a¥a R w1 avn fead
4 g, a®f adgl = oy
fag aFaArTE | AN FAH WY atg }
T HUg ived T 9% AHIE? W ST
g, Arggiav M TaT! iy agi &
TR THIGATH TH| qITAT g1 AT
fand ez-w\z amer agi uv food
AT A% MT AT F) RN fyw a0
T ¥ F) agFeq faara aERaE
2

ATHT 4 qug-ang gfvaal az
gH A waT 3 fae mET-nEm
FRAT AFC A1 R, AN IA¥ AT
91 2 7. 33 AT fefezde ®am
9T AHIT I § A fefegae qaq
qv gfesdl £ T ¥ fraar dar 79
FIAT TEAr @ 1| Her gma g fa
38 FEA N AEa gd WiEgd |
gt o 2ESAl & ard sy g, g
Qv J@ HIETES FI12 Al &7 GAFl
i fedar @F | AF o @W OH)
sgFRqT Al #3IT | aF ghwal @
agrivfa @ =miw faggre #iwa
7 fugges grzsw &1 wgraar feam
st g @ wfee w9 o zRE Al
1) gETE F) g g7 g H A
arQ sgaedr AF A gm0

v Ird § gz fagea Fwa, Fgar
g fr e vy fav foaar dar
qFT faar am 3 97 Fga €@
2 gud @ U3 WEar WA Ad
97 GFal g 1 AL el off awt
favsame € ¥ fagge & fe ga¥
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frd  saigr dar gal? & & o4
31361 FURE a8 g0 AV R Aiw
ma 8%

TA WEAI & {rg A 3 (T &7
ARgA FTATF |

SHRI T. NAGARATNAM (Sriperu-
mbudur): Sir, I support this Bill
which has be¢th moved by Shri Edu-
ardo Faleiro. I must expresg my
thanks to the hon, Deputy-Speaker
for having given me an opportunity
to participate in  the discussion on
this private member’s Bill on free
legal service to the poor people in
our country. The number of people
below the poverty line in our coun-
try ig 300 million. To provide free
legal aid service to these 300 milliaha
people is a stupendous task and it
also reqguires a huge infrastruciure.
This task can be achieved only by
the cooperation of Central Govern-
ment, Bar Associations, Bar Council
and individual membera of the legal
profession, socia]l workers and the
public. In the Supreme Court there
are many cases petiding. Ag per
statistics, on 31-12-1981 the number
of regular hearing matterg which
were pending wag 22,664. Out of this,
16,789 cases are pending for more
than a year. Coming to the various
High Courts, the number of cases
pending in the Allahabad High Court
is 1,45.883, out of which the number
pending for more- thaty one year
comes to 1,00,867. In Andhra Pra-
desh High Court, 49,761 cases  are
pending, out of which 26,031 are
pending for more than one year. In
Tamil Nadu, the total number of
pending ca®es in the High Court is
70,796 and the number of cases pead-
_ing for more than one year is 49,950.
The total number of pending cases in
all the High Courts of the counrty is
7.79,192 and the number of cases
pending for more than one year is
5,19,935.
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The pendeticy in respect of admis-
sion and miscellaneous matterg af the
end of December, 1981 wag 60,260 in
the Supreme Court,

In our Constitution a noble ideal is
enshrined namely ‘equality’. But it
ig too well known that there ig great
economic disparity among the people.

mily a small  percentage of the
people have comfortable income and
the vast majority are poor; most of
them are even below the subsistence
level. The disparity is great in the
distribution of wealth. The major
portion of wealth is concentrateq in
the handg of a very =mall section of
pcople. How has this economic in-
equality affected ‘equality’ in admi-
nistration atd justice? Theoretically
all are equal in the eyes of law and

justice. But in reality = economic
inequality has made justice beyond
the reach of the weaker sections.

Law has become so complicated and
the procedure in courts so technical
that very rarely a litigant wil] be
able to put forth his case hefore the
court without the aid of an advocate.
He has naturally to pay the
necessary fee. How many people in
our country can afford to pay the fee
for engagaing the services of advo-
categ? A litigant has also to incur ex-
penses for trave] between his place of
residence and the place where the
court is situateq and for bringing his
witnesses fo the court.

In USA, the .right of ap accused to
be asgisted in his defence by a coun-
sel in a crimina] trial is recognised as
sn fundamental that it is guaranteed
by the Sixth Amendment to the Ame
rican Constitution,

The awarrness of the imvortance
of legal aid o the wcaker sections of
the people has dawneq recéntly in
ocur countr - alzo. Article 39A inseried
in the year 1876 in Part IV of our
Constitution containing Directive
Princinles of State Policy, reads:

“39A Equal justice ang free legal
aid.M
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The importance’ of legal aid to the
weaker sections of the people has
been stressed by the Supreme Court
in Hussainara Khantgon wversus State
of Bihar (AIR 1979 S.C 1369). The
Supreme Court observed:—that is
there at page 1373.

“We do not think it is possible to
reach the benefit of the legal pro-
cess to tHe poor, to protect them
against injustice ang to secure o
them constitutiona] and statutory
rights unless there ig a mation wide
legal service programme to provide
free legal service to them)”

15.53 hrs.
[SHRI HARINATH MISRA in the Chair].

Article 21 of our Constitution pro-
videg that no person shall be deprived
of his life or personal liberty except
actording to the procedure established
by law. I draw the attention of the
House that in Tamil Nadu an ordi-
nance has been promulgated iwo-
and-a-half months back detaining per-
sons without trial. Under this ordi-
nange most of the inhocent and poor
people have been detaineg without
any trial since then. 'The Central
Government has ngw enacted the
National Security Act Evep then th-
Jamil Nadu Government has initiated
a separate ordinance and got it con-
verted into law by the Assembly in
order to wreck vengence against the
opposite party. I, therefore, reguest
the Centra] Government ito ask for
the explanation of the Tamij] Nadu
Government particularly MGR
because he waits 1o wreck wvengence
through this black law against the
poor people. I would say that most of
the affected people are very poor,
who are unable to give court fees,
Therefore, the poor litigants should
not be insisted to affix stamps, whe-
ther it iz a erimina]l or civil court.

In the Bil] it is suggested that peo-
ple belonging to the Scheduled Castes
should be given preference. I would
say that all poor people should be
treated alike. Whoever has committed
an offence, or is forced to go to the
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criminal or civil court has to pay for
legal assistance and also court fees.
Therefore the benefits of this Bill
should not be restricted {p any parti-
cular community. It can bpetter fix an
income limit say Rs. 5,000. It can
very well happen that a person be-
longing to the Scheduled Caste ‘is
rich and he is a landlord. Such peo-
ple shoulg not be given any prefer-
ence, People owning houses and finan-
cially sound should not be given any
preference, even if they belong to the
Scheduled Caste. Since a large num-
ber of people in tha country are below
the poverty line, yoy can say that
people with an income of Rs. 5000 or
below will be given preference

It is not enough tp have such a pro-
vision in the Constitution or in any
enactment. Some Committee must be .
appointed for this purpose and the
aid must be given through the Cen-
tral Government, The Law Minister
should not take it lightly, because it
is a Private Members® Bill.

Most of the people in the country
are poor ang they are the sufferers.
Some rich people unnecessarily drag
in the poor people to the courts. If
the assailant is a rich map he can
command the best legal advice, He
will initiate a case ‘against the poor
man, who cannot afford to enguge a
lawyer or pay the court fees, or even
g0 to the .police station. Therefore, the
position is that even 35 years after
the achievement of gur independence,
the poor people are not able to take
advantage of the various provisions
of the law which we pass because
they cannol afford to spend money to
Eo to a court of Jaw to get redress.

That is why I say that the poor
people must be helped by the Gov-
ernment. The Central Government
must allot funds for this purpose in
its budget. The State Government
should alse be directed to ear-mark
funds. In each and every distirict a
Legal Assistance Cell must be opened.
Every poor person must get an oppor-
tunity to get legal aid from this office.
So, 1 support thig Bill  °
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SHRI JAGANNATH RAO: (Buor-
hampur) Mr, Chairman, I welcom®e
this Bill. I take it that hon. Mover

wants to focus the attention of the
Government to the urgency of the
problem, which has be:n

fire for the last several decades.

Qur idea is to focus the attention
of the Govenm'ant.

SHRI CHITTA BASU
The principle ig all right.

16 hrs.

SHRI JAGANNATH RAO: But
with due respect to my friend, .the
honourable mover, the Bill does not
tak'> us far. By passing this Bill we
would not achieve the object for
which the Bill is intended. At
present, for the legal aid we have gol
only two provisions, one in the civil
lJaw and the other in the c¢riminal
law where a poor person getg aid
from the State. Under Order 33,
Rule 1 in acivil suit where he is ad-
judged to be indigent, formally called
inforena peuperis, he is txempt from
payment of court fee and in criminal
cagzs under Section 302 of the IPC
where he is no! in a position {0 en-
gage a lawyer to defend him, the
Slate gives him the assistancz of 2
lawyer., These are the only two
provisions under which the poor man
gets reli2f from the Government. But
the time has come that the poor have
to be looked after, Now, this Article
39A has been inroduced in  Part IV
of the Constitution under the Diree-
tive Principles. Having made thig as
a Directive Principle, it is the
duty of the State to enforce it other-
wise, the Directive Principlas have
no meaning. Therefore, the urgency
is all the more felt by thz Forty-
second Amendment  to introduce
Article 39A. Therefore, it is very
urgent on the part of the Central and
State Governmentg to devise a
scheme to render free legal assistan-
¢2 to the poor people both in civil
and criminal and in other malters
also.

(Barasatl)

I am coming to that.
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We haviz got two reporls of emi-
nent Judges, Justice Bhagawati and
Justice Krishna Iyer. Repors are not
wanting, enly the will must be there.
I tak: it that the Central Govern-
menl is anxious to it, pbut the State
Governm'ants perhaps are not coope-
rating with it. (Interruptions) All
right, T also congratulale the State
Governments for coming forward.
But I do not know why the scheme
has not been formed, why no Stale
Government has go far formed any
scheme for giving legal aid to the
poor. {(Interruptionsy Therefore, if
the States are willing, and if the
Centre is willing, I do not see any
reason why the matter should be
further delayed.

Sir, legal rights are not known to
these poor persons. They being il-
literate. poor and uprivileged, do
no{ know how to enforce their rights
nor can they defend their rights
when they are infringed upon by
others, This is th'z state of affairs.
Even the life and liberty of the per-
sons in the village are at stake.
Article 21 confers fundam'antal right
to these two—life and liberty—but
he ig not able to defend himself.
There is no provision mada in  this
Bill. Now that it is made a Direc-
tive Principle and now that the Sixth
Plan speaks of the economie deve-
lopmen! of th'z rural masses, this
should alsg be taken as a part of the
economic development of the people
in the rural areas who are poor
Unless you take it as a part of the
economic development, ther: would
not be any urgency of th'z matter and
the economic development which is
contemplated may not confer the
benefits that ar2 intended to bhe con-

ferred on them. For instance, where
surplus land is given to a landless
person—Mr Vyas referrad to that—

and that person. goes to take posses-
sion of the land., he meetls with resis-
tixnce either from the landlord or the
tenant who formally had the land.
Then there is nobody {o help him.
Even if violence takes place, he has
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{Shri Jagannath Rao]

to suffer and nobody will defend him.
Therefore, it is very necessary to
treat this as a part of the economic
development of the people in  the
rural areas so that il should be a
plan scheme which can be imple-
mented by the State Governments
with all earnestness:

If you look at the 20-point econo-
mic programme of the Prime Minis-
ter, you will find that point 4 speaks
of land c:ilings, distribution of land
and seeing that the possession of
land is given removing all adminis-
trative and legal obslacles. Therofe,
when it ig a part of the 20-point
programme of th'e Prime Minister,
the wrgency is all the more there.

M. CHAIRMAN: Don’t you think
that poveriy itself is a disease which
has so many aspect?

SHR]I JAGANNATH RAQO: Now,
call him helpless, He is not only poor
and helpness, he is illiferate, he does
not know what his rights are, he does
not know how to defend himsell
when his righis are infringed upon.
Is it not the duty of the State, wel-
fare State to come to the tescue?
Otherwise, what dnes “welfare state™
mean to him?

MR. CHAIRMAN : Mr. Rao, I
neviar meant to say that the State
should not come to the rescue, I was
only nointing eut that poverty has so
many facets or aspects.,

SHRI JAGANNATH RAO: That is
why, we must draw a line some-
wher>, We cannot say every person
should have {ree legal assistance.
We should draw a line defining which
class of persong is enlilled for free
legal service. The line may be arbi-
trary;

I would not dispute that. But 1
would not say thal every persaon shall
be entitled for free legal service.

In this Bill, the hon. mover has
classiffad persons who can get free
legal aid. It is not only in the courts
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but also in quasi-judicial or tribunal
or board. I am afraid, these. pro-
visions are not sufficient. They would
not meet the needs of thie day. There-
fore, T would request the Govern-
ment to come forward with a compre-
hensive Bill, suggesting the scheme.
They should also set up a machinery
to implement the schieme of the Gov=
ernment, The scheme  should also
make an amendment in the Advocates
Act, if n'zcessary, so that every ad-
vocate takes up two or three cases a
year and works for the poor clieuts
without taking any fee. All these
things are to be considered. Other-
wise, passing this Bill, I am afraid,
would not serve the purposes for
which the hon. mover has brought
the Bill. But the idea is good.

SHRI EDUARDO FALEIRC (Mor-
mugao) You tell the Government 1

want the Government o do some-
thing.
SHRI JAGANNATH RAQ: Yes,

1 would therefore request the Law
Ministar 10 come forward with an as-
surance that he would bring a Bill at
the earliest, and sefting up a machi-
nery and the delails of the scheme
that rendt:rs free legal assisiance 1o
the people, not only in civil or
criminal matlers but alsp in revenue
and o'her matters, wherever it is
necessary,

One thing more along with this,
I want {o mention. The State Govern-
ments should try to set up a Munsiff
Magistrate court a{ every block head-
quartierg so that it would minimise
the cost of litigation. It is {o difficull
for 3 poor man (2 go_the nearest court
which is at a distance of 30 or 40
miles. Therefore, you should have a
court at every block headguarters
vested with powars of civil and cri-
minal matters, so that much litigation
can be avoided. There should be per-
sons wilh a background of drafting of
documents and setfing disputes out
of court. Therefore, all these things
could be done when a combprehensive.
Eill is thought of and a comprehensive
scheme is drswn up by the Govern-
ment
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I am sure Government is very
sympathetic and they will do this at
the very ‘earliest. I would like them
to take this up as part of the progra-
mme for rural development.

SHRI CHITTA BASU (Barasat):
Sir, 1 rise to suport the underlying
principle of the Bill which has been

presented by our esteemed friend.
Mr, Faleiro,

Of course, at the outstet, let me
make it clear that certain provisions,
he has made in this Bill are not only
not up, to the mark but I think, not
sufficiently progressive or sufficiently
desirable These are certain provisions
which T would have also opposed.
But generally speaking, the principle
of the Bill is quite commendable.
Before I appreciate I want to inform
the House that so far as our Govern-
ment is concerned, it has accepted
the basic principle of legal aid to
the poor. There is no quarrel on that
point. But what I want to emphasise
is that the Government hag not really
understood or rather implemented
the basic requirement which under-
lines the concept

MR CHAIRMAN: But, 1 think you
would concede that the Government
hag tried tp understand the concept.

SHRI CHITTA BASU: I  have
made out the point in the sense that
the Government has accepted  the
concepi of legal aid to the poor. Butl
I do nov like to say that they have
been sincre enough to implement it
in action. I am sorry, I could not
plaase you.

SHRI K. MAYATHEVAR (Dindi-
gub): I want a clarification. Is it
implemented in West Bengal and
Kerala to the satisfaction of the
people?

SHRI CHITTA BASU: They are
trying to do. ,

SHRI K. MAYATHEVAR: But
they hawvie also failed.

" SHRI CHITTA BASU: You
should unddrstand what they are
doing here. It is not a question of West
Bengal or this Governmen{ or that

PHALGUNA 28, 1903 (S4KA)

Services Bill 430

Government Therefore, he should not
be angry on that point.

MR. CHAIRMAN: In fact, I appeal
to you and him also not to become
angry. You should try to understand
each other.

SHRI CHITTA BASU: Now, let us
try to delineate thlz contour of the
concept of free legal aid. There is a
maxim: Justice delayed is  justice
denied. But justice which is costly
is also equally justice denied. This
is what I want the Government to
understand I think. the mover of the
Bill understands this ang  accepis
this.

MR. CHAIRMAN: Just a minute.
According to the time allotted for
this Bill, the time would be over al
4.15 P.M. But I find a number ol
names, that is io say a number of
hon. Members belonging to different
parlies who would like to eXpress
th'sir views on the Bill. Now, it de-

ands entirely on the consensus ef
the House. Should the debale conclude
here and now gr should the time be
exlended?

SHRI EDUARDO FALEIRO: There
are a number of hon. Membiars who
want to speak on this Bill. I  would
request that the time may be extended
in such a manner as to provide an
oppoartunity for the mover of the next
Bill, Shri P. Rajogoal Naidu, to
move his Bill for consideration. Five
minutes may be left for him.

MR. CHAIRMAN: Everything de-
ends on lhe amount of cooperation
which the Chair gels from the hon.
Members., You have lo be eXact as
o by how much time th: debate
should be extended,

SHRI EDUARDO FALEIRO: 1-1|2
hours. making il understood that Shri
P. Rajagopal Naidu may bz given a
couple of minuets, five minutes, to
move his Bill for consideraion.

MR. CHAIRMAN: Ig it the sense
of th: House that the time be ex-
tended by 1-1/2 hours?

SOME HON, MEMBERS: Yes.

MR. CHAIRMAN: So, the time is
extended by.1-1/2 hours.
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SHRI CHITTA BASU:. As I was
saying there should be an undersland-
ing of the basic problem. As I have
clarified {he approach should be that
we accept that costly justice is equul
to justice denied, That is the basic
premise.

As p matter of facl, Justice P. N.
Bhagwati, made a comment in  this
respect. He said:

“The expensive legal system had
barred the common man from get-
ling his right {0 justice in  the
court.”

The guestion of expensiveness comes
in here. He again goes on to clarify
the concept of his legal aid. He says:

“The first half of the century
made India free. The second hald
must make Indians free.

I am quoting him just to give cer-
tain ideas about the concept, or ideas
underlying the concept, of legal aid.
It is not merely sanction of some kind
of money or to provide some  aid.
Legal aid is a social aspect. Again he
says:
“The Governmtent of India’s legal
aid programme should not  be
construed as an act of charity.”

I bring out this gquotation just to
prove that the view-point of Justice
P. N. Bhagwati certainly was thal
legal aid should not be construed as
mlzrely an act of charity. We should
never have that view., Butitis a
social obligation.

Therefore, unless the Government
accepts that basic premise to the
concept of legal aid I think that no
useful scheme can be worked out and
it cannot be implemented,

Let me also draw your attention to
the coverage and whn are to be

covered. Mr, Justice Krishna Iyer
made certain observations in this
regard:

“The wider scheme of legal aid
should include legal aid for the
working class in labour disputes,
for the peasantry in agrarian dis-
putes, for the minorities in commu=
nal disputes, for Scheduled Castes
and Scheduleg Tribes, for women,
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for physically handicapped for pri-
soners for religious and political
dissenters etec.” '
Therefore, Mr. Justice Krishna Iyer

has also given an idea about the

coverage, the scope that each should
cover the strata of society in his book

‘Justice and beyond.” There ig the

responsibility of the State. I do not

mean the State Government, The

State heg got some responsibility for

providing legal aid.

I would like to make a mention of
the judgment of ihe Supreme Court
delivered on the Directive Principles
of State Policy which are enshrined
in our Constitution, wherein the
Supreme Court also pronounced. re-
garding the State’s responsibility for-
providing legal aid to the poor.

I refer in this context to the judg-.
ment of the Supreme Court in the
case beiween Khairi & others V, State
of Bihar, wherein it hag been stated
that the Supreme Court has held that
the State of Bihar canngy avoid its
constitutional oblipationz---please
note, ‘the constituiiona] obligations'—
to provide free legal services for a
poor accused by pleading financial and
administrative inability. Now the
question is the financial or adminis-
trative inability. If the State Gov-
ernment is not sufficiently equipped
with financial resources or administ-"
vative apparatus, even in that case
the Supreme Court judgment says
that the State canant absolve itself
of the responsibility for providing
legal aid to the poor accused on the
plea of inability of financial capacity
or administralive apparatus,

MR. CHAIRMAN: Please try to
conclude.

SHRI CHITTA BASU: So, this con-
cept has been aceepled, But the
follow-up actions have not been
taken. I can give one or two exam-
ples, Look at the gaxpenditure and
what has been provided for. The
Central Government's budget alloca-
tion for 1978-79 was only Rs, 1 lakh.
For 1979-80 also it W%as only some-
thing like Rs. 1 laxh. For 1980-81 it
was something like Rs. 25 lakhs, For
1981-82 the allocation was of the



43 3 Free Legal
Services Bill

order of Rs. 50 lakhs, and as far as
my information goes, till 31st July,
1981, only a paltry sum of Rs. 1,02,518
has been spent. The funds made
available are hopelessly meagre. Why?
The concept has been accepted. The
responsibility of the State has been
identified, not by the Constitution but
by the Supreme Court itself. But
the Government has not taken proper
measures to implement it. Even in
the matter of expenditure, you will
be astonished to see...

MR. CHAIRMAN: Please try to
conclude.

SHRI CHITTA BASU: I am con-
cluding. The expenditure is also in-
curred only for providing some hono-
rarium to the legal practitioners, and
the establishment cost is more than
anything else. Therefore, my conten-
tion is that the Government is not
taking proper and suitable steps to
give effect to thig policy.

1 only want to make two sugges-
tions. The Bhagawati Committee
has worked out a I12-point scheme;
there was a 12-point scheme. I want
to know from the hon. Minister
whether they have examined this 12-
point scheme and if they have exa-
mined, what concreie and specific
actions have been taken to implement
that scheme. That zcheme hags been
worked out by Justice Bhagwati
with which responsibility he was en-
trusted.

Lastly, Nyaya Panchayats should
be established at the panchayat level
all over the country. We ghould in-
volve he panchayat administration
in dealing with these cases, minor
cases, and there should be some judi-
cial geforms. I have got certain ideas,
but I cannot put them for want of
time. Some judicial reforms are also
necessary, Then and then alone, you
can work out g full-fledged compre-
hensive scheme of legal aid for the
poor. Otherwise, it will remain a
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hoax, it hag remained a hoax and it
will, in future also, remain a hLoax.
I hope the Government will take note
of it

16. 25 hrs.

DEATH OF ACHARYA J, B,
KRIPALANI

saarg ww qur Pt @ix A
At (st Miew armer tHE) ¢ R ae
& % g JOHT AR T & Tg
A & 9§ | g P T7 B gy
X T FEEATE AdT AR FEE
¥, &t FoAEr Y & PTuT agHeE R
TG | W ANg § H AN
I FHET T 3 Ak &t 951§ Fad
&1 &g I wfrg & & a qeH
ST FT &I |

SOME HON. MEMBERS: We agree
to it.

MR, CHAIRMAN: Before adjourn-
ing T wil] request the hon. Members
to stand in silence for a shortwhile
in order to pay respect to thegsacred
memory of the deceased.

(The Members then stood in gilence
for a shert while.)

MR. CHAIRMAN: 'The House now
stands adjourned to meet =zgain at
11 am. on Monday, the 22nd March,
1982.

16.27 hrs.

[The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 22, 1982/Chaitra 1, 1904
(Saka)]





